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 LOK  SABHA

 Pridag,  November  27,  959/Agraha-
 yaona  6,  88]  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 {Mr.  Seraxer  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 Technical  Committee  for  Production

 eof  Fertilizers

 {Shri  Ram  Krishan  Gupta:
 Shri  Basumatari:
 Shri  Sarju  Pandey:

 |  Shri  T.  B,  Vittal  Rao:
 #353.)  Shri  Tangamani:

 1  Shri  Damani:
 |  Shri  M.  R.  Krishna:
 |  Shri  Madhasadan  Rao:
 |  Shri  P.  0.  Borooah:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 3077  on  the  Ist  September,  959  and
 state  the  progress  made  so  far  by  the
 Technical  Committee  for  the  produc-
 tion  of  fertilizers?

 The  Deputy  Minister  of  Commerce
 amq  Industry  (Shri  Satish  Chandra):
 Apart  from  its  report  on  Andhra,  the
 Committee  has  submitted  its  report  on
 Assam.  It  has  visited  Rajasthan  and
 fhe  report  is  exepected  shortly.  The
 Committee  has  yet  to  study  and  report
 em  the  other  sites  in  the  country.

 Shri  Ram  Krishan  Gupta:  May  |
 ‘know  the  names  of  the  places  which
 have  been  submitted  for  setting  up
 this  plant  in  Rajasthan?

 Shri  Satish  Chandra:  Bikaner,
 Banumangarh  and  Suratgerh  have
 been  examined  by  the  technical  com-
 wnittee.  One  of  the  places  will  be
 recommended  by  them.

 372  (Ai)  LSD—.

 2082

 Shri  Ram  Krishan  Gupta:  In  reply
 to  a  previous  question  he  stated  that
 the  report  about  Andhra  had  been  re-
 ceived.  What  steps  have  been  taken
 so  far  to  set  up  the  plant  in  Andhra
 State?

 Shri  Satish  Chandra:  All  necessary
 steps  are  being  taken.  The  way  for
 setting  up  a  nitrogenous  fertiliser
 factory  in  Andhra  has  been  cleared
 by  the  Government  and  also  by  the
 Planning  Commission.  The  State  Gov-
 ernment  will  set  up  this  factory  and
 it  will  raise  its  own  resources.  It  will
 have  not  less  than  5i  per  cent.  of  the
 share  capital  and  the  rest  will  be
 contributed  by  the  people  of  Andhra.

 Shri  Basumatari:  May  I  know  the
 party  to  which  a  licence  has  been
 giver  to  open  a  fertiliser  factory  in
 Assam?

 Shri  Satish  Chandra:  There  is  a
 proposal  to  set  up  a  fertiliser  factory
 near  Naharkotiya  oil  fields  but  the
 agency  has  not  yet  been  finally  decid-
 ed.  The  factory  will  be  in  the  public
 sector  and  not  in  the  private  sector.
 No  private  party  has  approached  for

 a  licence.

 Shri  Damani:  By  what  time  a  final
 decision  will  be  taken  about  the  fac-
 tory  in  Rajasthan?  The  hon.  Minister
 mentioned  three  places.

 Shri  Satish  Chandra:  The  report  on
 Rajasthan  is  expected  to  be  recei
 in  two  or  three  week's  time.  It  has
 not  yet  been  received.  Only  then  we
 will  know  the  site  recommended.

 Shri  P.  C.  Borooah:  What  is  the
 species  and  quantity  of  fertiliser  that
 the  Committee  has  recommended
 should  be  produced  in  Assam  plant?

 Shri  Satish  Chandra:  It  would  be
 about  50,000  tons  of  ammonium  sul-
 phate  and  50,000  tons  of  urea.



 2083  Oral  Answers

 Shri  Kasliwal:  From  the  hon.  Minis-
 ter’s  answer  it  is  clear  that  the  techni-
 cal  committee  have  already  suggest-
 ed  three  names:  Bikaner,  Suratgarh
 and  Hanumangarh.  May  I]  know  whe-
 ther  the  Government  is  applying  its
 mind  as  to  which  place  it  is  going  to
 select?  So  far  as  the  technical  com-
 mittee  is  concerned  it  has  already
 given  these  three  names.

 Shri  Satish  Chandra:  The  Govern-
 ment  will  apply  its  mind  when  the
 report  of  the  Committee  is  received.
 I  have  said  that  the  Committee  has
 investigated  these  sites  and  the  report
 is  expected.

 Villiers  Colliery,  Talcher

 *355.  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Labour  and  Employment  be
 pleased  to  state:

 (a)  whether  the  Villiers  Colliery  in
 Jalcher  in  Orissa  has  been  given  on
 lease  to  a  private  party;

 (b)  whether  the  Colliery  has  start-
 ed  working  by  now;  and

 (c)  whether  any  amount  has  been
 paid  to  the  workers  towards  their  ar-
 rears  since  the  closure  of  the  Col-
 liery?

 The  Deputy  Minister  of
 (Shri  Abiq  Ali):  (a)  Yes.

 Labour

 tb)  Yes.

 (c)  As  stated  in  reply  to  Starred
 Question  No.  733  on  24-8-58,  about
 Rs.  73,200  has  been  paid  to  the  work-
 ers  as  a  result  of  the  persuasive
 efforts  of  the  Officers  of  the  Industrial
 Relations  Machinery.  The  proceeds
 from  the  sale  of  the  assets  and  the
 rent  realised  from  the  lessee  will  be
 utilised  towards  payment  of  outstand-
 ing  dues.

 Shri  Panigrahi:  The  dues  of  the
 workers  amount  to  about  Rs.  7  lakhs
 and  this  was  gue  for  a  long  period.
 What  payment  has  been  made  to  the
 workers  after  the  mine  was  taken
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 over  by  the  Government  of  Orissa  and
 after  the  Government  of  Orissa  hand-
 ed  it  over  again  to  a  private  party?

 Shri  Abid  AN:  The  amount  due  was
 about  Rs.  5  lakhs  on  various  accounts.
 [  have  said  that  about  Rs.  73,000  have
 been  paid  to  them  due  to  the  efforts
 of  the  Industrial  Relations  Machinery.
 This  amount  is  due  from  the  former
 employer—not  from  the  Orissa  Gov-
 ernment  or  from  the  new  employer.
 Efferts  are  being  made  but  it  appears
 that  the  former  employer  has  no  as-
 sets.  Whatever  assets  are  available  in-
 side  the  mines  have  been  freezed  and
 whenever  any  amount  is  realised  it
 will  be  paid  to  the  workers  first.

 Shri  Panigrahi:  According  to  the
 agreement  with  new  lessees  it  has
 been  decided  that  whatever  pro-
 perties  are  there  will  be  nented  out
 to  the  new  owners  and  that  the  rent
 should  be  adjusted  towards  the  pay-
 ment  of  the  arrears  of  the  workers.
 Wha  rent  has  the  new  owner  paid
 for  the  use  of  these  properties  and
 what  payment  has  been  made  to  the
 workers?

 Skri  Abid  Ali:  It  is  true  that  ac-
 cording  to  the  arrangement  whatever
 amount  is  realised  by  way  of  rent  or
 by  way  of  sale  proceeds  should  go  to
 the  workers  first.  The  mine  was  taken
 over  by  the  new  lessees  only  on  the
 25th  of  October  and  so  the  question
 as  to  what  amount  has  been  paid  does
 not  arise.

 Shri  Sureadranath  Dwivedy:  The
 hon  Deputy  Minister  says  that  the
 materials  left  by  the  old  employer
 were  freezed.  May  I  know  whether
 any  valuation  has  been  made  of  them
 and  what  is  the  amount  which  could
 be  paid  towards  the  arrears  of  the
 workers?

 Shri  Abid  All:  About  payments,  I
 have  already  given  the  information.
 The  assets  which  are  within  the  pre-
 mises  of  these  mines  have  heen  attach-
 ed  and  the  proceeds  will  go  to  the
 workers  first.
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 Stri  Panigrahi:  The  hon.  Minister
 bas  said  that  the  rents  will  be  realis-
 ed  from  the  new  lessee  and  will  be
 paid  towards  the  arrears  of  the  work-
 ers.  But  the  owner  says  that  there  is
 no  such  condition  in  the  agreement
 and  therefore  he  is  not  bound  to  pay
 myy  rent  nor  is  he  bound  to  employ
 ail  the  old  workers  who  were  dis-
 placed.

 Shri  Abid  All:  The  =  information
 which  I  have  supplied  is  on  the  basis
 of  details  sent  by  the  State  Govern-
 ernment.  I  will  communicate  this
 information  to  the  State  Government
 es  to  what  the  owner  says.

 Shri  Surendranath  Dwivedy:  May  I
 iknow  whether  there  is  any  obligation
 gn  the  part  of  the  new  employer  to

 y  any  part  of  the  arrears  to  the
 workers  and  also  to  employ  all  the
 workers  who  were  working  there?
 How  many  of  them  have  been  re-em-
 ployed?

 Shri  Abid  All:  Yes,  Sir.  It  is  ne-
 cessary  for  him  to  give  employment
 to  the  former  workers  first.  With  re-
 gard  to  the  payment,  he  is  not  bound
 40  pay  On  account  of  the  arrears  duc
 from  the  previous  owner.

 Development  of  Industrial  Co-opera-
 tive  Societies

 $56
 Shri  Subodh  Hanada
 Shri  BR.  C.  Majhi

 Will  the  Minister  of  Commerce  and
 industry  be  pleased  to  state:

 (a)  whether  a  programme  has  been
 formulated  by  Government  to  deve-
 top  selected  Industrial  Co-operative
 Societies;  and

 (b)  if  so,  how  many  Industria}  Co-
 Operatives  have  taken  the  benefit  of
 shis  programme?

 Tae  Minister  ef  Industry  (Shri
 Manybhai  Shah):  (a)  and  (b).  A
 aragramme  has  been  drawn  up  for  the
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 development  of  selected  industrial  co-
 operatives.  97  Industrial  Co-operative
 Societies  from  States  and  Centrally
 administrated  areas  have  been  select-
 ed  for  the  scheme.  Al]  the  selected
 industrdial  co-operative  have  received
 the  benefit  of  technical  advice.

 Shri  Subodh  Hansda:  Which  are  the
 States  which  have  taken  the  maxi-
 mum  benefit  of  these  facilities?

 Shri  Manubhai  Shah:  More  or  less
 all  the  States  have  agreed  to  have  six
 societies  per  State,  except  the  Madhya
 Pradesh  State  which  has  agreed  to
 have  ten  societies.

 Shri  Damani:  May  I  know  whether
 the  committee  appointed  to  enquire
 about  the  development  of  industrial
 co-operatives  had  submitted  its  report
 ang  if  so,  to  what  extent  those  re-
 commedations  have  been  accepted?

 Shri  Manubhai  Shah:  I  laid  on  the
 Table  of  the  House,  as  the  hon.  Mem-
 bers  will  recall,  the  report  of  the
 working  group  and  the  Government
 decisions  thereon,  only  last  week.

 Shri  Subbiah  Ambalam:  May  I
 know  the  names  of  industries  that
 have  been  selected  for  the  formation
 of  industrial  co-operatives  in  the
 Madras  State?

 Shri  Manubhai  Shah:  There  are
 societies  for  cycle  parts,  sewing
 machines,  blacksmithy,  builders’  hard-
 wara,  general  engineering,  mathema-
 tical  instruments  and  various  other
 things

 Shri  Subodh  Hansda:  May  I  know
 whether  any  facilities  other  than  tech-
 nical  assistance  have  been  given?

 Shri  Manubhai  Shah:  Yes  Sir.  We
 give  financial,  technical,  personnel
 and  managerial  help  and  also  some
 marketing  facilities.  As  a  matter  ef
 fact,  this  report,  if  I  may  say  so,  -is
 a  landmark  in  the  development  of  in-
 dustrial  co-operatives.
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 The  hon,  Member  wiil  have  etcess
 to  it,  and  I  may  inform  him  that  there
 axe  very  far-reaching  decisions  and
 the  decisions  of  the  Government
 thereon  will  also  give  a  great  fillip  to
 the  development  of  industrial  co-
 operatives  in  the  country.

 Subsidised  Industria]  Housing  Scheme

 f  Shri  है  "न  शक  Hansda:
 2  Shri  S.  on  Samanta:

 Shri  ड्,  C.  Majhi:
 Shri  Tangamani:

 का  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 *357,,

 (a)  whether  the  response  from  em-
 ployers  to  the  Subsidised  Industrial
 Housing  Scheme  has  improved  after
 the  meeting  of  the  Indian  Labour
 Conference  at  Nainital  in  May  ‘1958;

 (b)  whether  the  recommendations
 made  at  that  Conference  have  been
 fully  accepted  by  Government;  and

 (c)  the  total  number  of  houses
 built  up  till  now  since  the  acceptance
 of  the  recommendations  by  Govern-
 ment?

 The  Minister  of  Works,  Honsing  and
 Supply  (Shri  K.  C.  Reddy):  (a)  and
 (b).  The  recommendations  made  by
 the  Conference  relating  to  an  increase
 in  the  quantum  of  loan  assistance
 and  allotment  of  land  to  employers
 on  a  no-profit-no-loss  basis  were  ac-
 cepted  by  Government  on  3rd  Sep-
 tember,  +1958,  and  the  recommenda-
 tion  relating  to  the  liberalisation  of
 allotment  rules  was  accepted  on  760
 May,  1959.  The  fourth  recommenda-
 tion  about  relief  in  income-tax  to  em-
 ployers  who  build  houses  for  their
 workers  is  still  under  consideration.
 It  would  seem  that  it  is  somewhat
 premature  to  assess  the  exact  impact
 of  these  decisions  in  the  matter  of
 the  construction  of  houses  by  the  em-
 ployers.  The  Housing  Ministers’  Con-
 ference  which  reviewed  this  question
 in  Hyderabad  from  the  5th  to  ?th
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 November,  1989,  felt  however  that
 there  has  not  been  an  appreciable  im-
 provement.

 (c)  Information  from  all  the  States
 has  not  yet  been  received.

 Shri  Subodh  Haneda:  What  was
 the  total  amount  of  loan  advanced
 by  the  Government  since  the  accept-
 ance  of  the  first  part  of  the  recom-
 mendation?

 Shri  K.  com  Re@dy:  I  am  sorry,  I
 have  not  got  that  information  just  now
 with  me.

 Shri  P.  C.  Borooah:  Is  it  a  fact
 that  not  a  single  case  of  industrial
 housing  scheme  in  Assam  in  the  pri-
 vate  sector  has  so  far  materialised
 and,  if  so,  what  are  the  reasons  there.
 for?

 Shri  K.  C.  Reddy:  The  expectation
 has  not  been  very  satisfactory.  Seve-
 ral  steps  have  been  taken  to  liberalise
 the  scheme.  At  the  recent  Housing
 Ministers’  Conference  held  at  Hyder-
 abaa  the  whole  matter  was  reviewed.
 So  far  as  the  question  of  building
 houses  by  the  employers  is  concern-
 ed,  it  was  also  pointed  out  that  a  mea-
 sure  of  compulsion  may  have  to  be
 introduced  and  this  matter  will  also
 be  considered.  This  matter  is  under
 examination  by  Government,  in  con-
 sultation  with  the  Planning  Commis-
 sion,  and  certain  other  Ministries  also
 are  concerned  in  this  matter,  such  as
 the  Ministry  of  Labour,  the  Ministry
 of  Commerce  and  Industry,  the  Min=
 istry  of  Finance,  etc.  So,  the  whole
 matter  is  being  reviewed  again  to  see
 if  better  results  can  be  achieved.

 Shri  Nanjappa:  May  I  know  whe-
 ther  the  Indian  Labour  Conference
 has  recommended  or  made  any  obset-
 vation  regarding  the  use  of  compul-
 sion  in  this  scheme  of  industrial
 housing?

 Shri  K.  C.  Reddy:  The
 Labowr Officers’  Conference  have  pointed  oui

 that  the  question  of  introducing  some
 compulsion  also  will  have  to  be
 seriously  considered  by  the  Govern+
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 @  arrive  at  an  agreed  formula  in  re-
 gard  to  this  matter.  As  I  indicated
 eaclier,  the  whole  matter  is  being  re-

 powered  to  acquire  and  develop  land
 for  building  purposes,  and  that  has
 been  made  applicable  now  to  the

 -weubsidised  industrial  housing  scheme
 also.  By  ‘no-profit-no-loss’  is  meant
 that  the  land  could  be  made  available
 and  sold  to  the  employers  on  the
 Dasis  of  the  actual  cost  of  land,  the
 cost  of  acquisition  and  the  cost  of
 development.  In  several  cases  I  ex-
 pect  that  the  cost  would  be  must  less
 than  what  they  would  have  to  pay  in
 the  open  market.

 Shrimati  Parvathi  Krishnan:  in
 view  of  the  fact  that  the  employers
 are  showing  such  reluctance  in  im-
 plementing  the  scheme,  what  steps
 are  the  Government  taking  to  en-
 courage  and  help  the  co-operatives
 that  are  being  formed  by  the  workers
 themselves?

 Shri  K.  C.  Reddy:  The  hon.  Mem-
 ber  may  be  aware  that  the  scheme  is
 applicable  to  the  co-operatives  of
 workers  as  well,  and  in  fact,  in  res-
 pect  of  this  category,  the  terms  are
 much  more  liberal.  It  is  65  per  cent
 Joan  and  25  per  cent  subsidy.  The
 financial  assistance  is  up  to  the  tune
 of  90  per  cent,  whereas  in  the  case
 of  employers  it  is  now  only  up  to  75
 per  cent.  It  is  for  the  co-operative
 eovistios  of  industrial  workers  te  or-
 qanise  good  co-operatives  and  avail
 themeecives  of  this  scheme.

 1... ढ  B.  K.  Gaikwad:  May  I  know
 the  specification  of  the  houses  which
 have  to  be  constructed  and  the  cost
 of  the  houses?

 Bhri  K.  C.  Reddy:  All  these  details
 are  given  in  the  scheme  copies  of
 which  are  placed  in  the  Library.
 There  are  one-room  tenements  and
 two  room  tenements.  The  specifica-
 tions  and  the  cost  are  all  indicated
 in  the  scheme.

 Sino-Indian  Border  Disputes
 +

 Shri  Ram  Krishan  Gupta:
 Shri  Harish  Chandra

 Mathar:
 9358,  Shri  Ajit  Singh  Sarhadl:

 Shri  Bibhuti  Mishra:
 Shri  Shree  Narayan  Das:
 Shri  Narasimhan:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  the  Government  of
 India  have  exchanged  any  notes  with
 the  Government  of  the  USSR.  re-
 garding  Sino-Indian  border  dispute;
 and

 (b)  if  so,  the  nature  of  these  notes
 and  what  interest  and  action,  if  any,
 has  been  taken  by  the  U.S.S.R.  in  the
 matter?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b).  No
 notes  have  been  exchanged  but  our
 Ambassador  in  Moscow  has  apprised
 the  Soviet  Prime  Minister  of  the  de-
 velopments  in  India-China  relations.
 Attention  is  invited  to  the  Tass  state
 ment  of  September,  9,  959  and  to
 Soviet  Prime  Minister’s  speech  in  the
 U.S.S.R.  Supreme  Soviet  on  October
 3i,  1959.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  any  concrete  suggestion
 has  been  made  so  far  by  the  US.S.R.
 to  séttle  this  dienute?

 Shri  Sadath  Ali  Khan:  No,  Sir.

 Shri  Narasimhan:  Are  Government
 aware  of  any  move  by  friendly  coun-
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 tries  or  other  ‘sources  to  have  the

 China-India  problem  brought.  up
 before  the  summit  ‘conference?

 Shri  Sadath  Ali  Khan:  No,  Sir.

 “Shri  Nath  Pai:  Is  it  true  that  the

 U.S.S.R.  Government  have  offered  to

 act  as  8  mediator  in  solving  the  dis-
 pute  and,  if  so,  what  has  been  the
 response  of  the  Government  of  India?

 The  Prime  Minister  and  Minister  of

 External  Affairs  (Shri  Jawaharlal
 Nehru):  There  has  been  no  such
 offer  I  believe  the  hon.  Member  is

 perhaps  thinking  of  some  vague  refer-
 ence  in  the  course  of  a  speech.  That
 was  more  of  a  speech  of  goodwill
 than  an  offer.

 Shri  Braj  Raj  Singh:  May  I  know
 whether  the  Government’s  attention
 has  been  drawn  to  a  sort  of  amend-
 ment  or  motion  moved  by  members  of

 Parliament  in  Indonesia  to  the  effect
 that  to  improve  the  relations  between
 India  and  China  the  Indonesian  Gov-
 ernment  should  give  help,  in  order  to
 have  better  relations  between  India
 and  China?

 Shri  Jawaharlal  Nehru:  The  hon.

 Member  is  referring  to  something
 that  has  happened  in  Indonesia.  How

 does  that  come  in  here  and  what  has

 this  House  got  to  do  with  that?

 श्री  विभूति  मिश्र  :  अभी  बताया  गया  है

 कि  हमारे  राजदूत  ने  वहां  रूस  में  बता  दिया  है

 कि  क्या  परिस्थितिं  है  और  उन्होंने  एक

 व्याख्यान  &  दिया  है  ।  वें  हमारे  भी  दोस्त  हें

 और  चीन  के  भी  दोस्त  हैं  ।  में  जानना  चाहता

 हूं  कि  इसके  बाद  भी  क्या  भारत  सरकार  ने

 उनसे  कहा  है  कि  साहब  आप  दोनों  के  दोस्त  हैं

 कोई  सक्रिय  कदम  उठाइये  ताकि  दोनों  का

 झगड़ा  निपट  जाये  ?

 श्री  जवाहरलाल  नेहरू  :  जी  नहीं,  इस

 किस्म  की  बात  नहीं  कहीं  गई  है  in  लेकिस  उदको

 इत्तिला  देते  जाते  हैं  कि  क्‍या  चवाकाले  हैं  |

 Shri  D.  0.  Sharma:  Is  it  a  fact  that
 the  Labour  Party  in  the  United
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 Kingdom  is  going  to  study.  the  ques=
 tion  of  Chinese  expansionism  with
 special  reference  to  the  Sino-Indian,
 dispute  and  also  with  special  refer+
 ence  to  the  other  part  played  by
 China  so  far  as  expansionism.  is
 concerned?

 Mr,  Speaker:  What  is  the  other
 part  I  would  advise  hon.  Members
 not  to  ask  any  question  as  to  whether
 there  has  been  any  correspondence
 between  the  U.S.S.R.  and  our  Govern-
 ment,  ete.  All  the  world  may  be
 watching  the  situation  and  they  may
 be  passing  resolutions.  But  is  this
 Government  to  be  asked  in  _  this
 House  about  such  things  and  are  we
 to  spend  time  on  that?

 Shri  Jawaharlal  Nehru:  The  hon.
 Member  was  referring  to  some  parties,
 and  not  Government.

 Mr.  Speaker:  Yes;  some  section  of
 the  Labour  Party  wants  to  study
 about  the  expansionism  of  China,
 But  how  is  this  Government  responsi-
 ble?

 Shri  P.  C.  Borooah:  May  I  know
 whether  the  Government  of  China
 has  warned  and  the  Government  of
 the  U.S.S.R.  not  to  mention  this  India-
 China  relation  in  the  Summit  confer-
 ence  and  if  so,  whether  the  Govern-
 ment  of  India  have  taken  up  the
 matter  with  the  U.S.S.R.?

 Mr.  Speaker:  Hon.  Members  must
 ask  questions  for  which  this  Govern-
 ment  is  responsible.

 Shri  Surendranath  Dwivedy:  We
 are  only  asking  whether  they  are
 aware.

 Mr.  Speaker:  What  does  it  matter?

 दिल्ली  में  आकाशवाणी  का  आ्राडिटोरियम

 श्री  भक्त  दर्शन:

 ३५६  +  श्री  नवल  प्रभाकर:

 श्री  दी०  चें०  शर्मा:

 क्या  सूचना  और  प्रसारण  मंत्री  ११  भ्रगस्त,

 १६५९  के  तारांक्षित  प्रदन  संख्या  ३२३  के
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 उत्तर  के  सम्बन्ध  में  यह  बताने  की.  कर्घा

 करेंगे  कि  दिल्‍ली  में  आकाशवाणी  का  आडि-

 टोरियम  बनाने  के  प्रस्ताव  के  सम्बन्ध  में  इस

 बीच  क्या  प्रगति  हुई  है  ?

 सूचना  और  प्रसारण  मंत्री  क ेसभा-सचिव

 श्री  शाण  चचें०  जोशी)  :  सेन्‍्ट्रल  पब्लिक

 चंक्से  डिपार्टमेन्ट  द्वारा  विस्तृत  नकशे  तंय्यार

 किये  जा  रहे  हैं  |  इन  नक्शों  के  मन्‍्जूर  हो  जाते

 ही  निर्माण  कार्य  शरू  कर  दिया  ज/येगा  |

 श्री  भक्त  दर्शन  :  क्या  यहं  बतलाने  की

 कृपा  की  जायेगी  कि  अ/खिर  इस  आ।डिटोरियम

 को  बनाने  की  जरूरत  क्‍या  पड़  रही  है  जब  कि

 यहां  पर  बड़े  बड़े  हाल  पहले  से  मौजूद  हैं

 Mr.  Speaker:  What  is  the  need  for
 an  auditorium  when  some  others  are
 available?

 ‘The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  There  is
 need  for  an  auditorium  because  the
 AIR  hold  a  large  number  of  concerts
 and  its  own  functions.  It  is  extremely
 difficult  to  get  a  suitable  hall  in  Delhi
 for  that  purpose.  There  are  only  one
 or  two  such  halls,  and  they  are  book-
 ed.  We  cannot  get  them  at  the  pro-
 per  time.  The  number  of  such  halls
 available  in  New  Delhi  is  too  inade-
 quate  for  the  engagements  that  are
 always  taking  place  in  the  city.  This
 has  already  been  accepted.  The
 delay  has  occurred  mainly  due  to  the
 fact  that  location  has  to  be  decided
 according  to  the  Master  Plan  that  is
 being  prepared  for  Delhi.  One  or  two
 sites  were  selected  and  later  on  they
 had  to  be  slightly  changed.  Other-
 wise,  the  work  would  have  been  taken
 up  already.

 श्री  नवल  प्रभाकर  :  क्‍या  माननीय  मंशी

 जी  बतलाने  की  कृपा  करेंगे,  जेसा  कि  अभी

 उन्होंने  कहा  कि  दो  तीन  साइट  देंखी  गई  हैं
 आऔर  उत्त  में  से  किसी  का  निर्णय  भी  कर  लिया
 गया  है  कि  कहां  पर  यह  ऑडिटोरिय्म  बनाया

 जाये,  क्या  यह  सत्य  है  ?
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 डा०  कंसकर  :  जी  हां,  मझे  बड़ी  खुशी है
 आनरेबल  मेंम्बर  को  बताते  हुए  कि  इस  बारें

 में  अन्तिम  मिश्चय  इसी  सप्ताह  में  हुआ  है  |

 Shri  D.  a  Sharma:  Is  there  any.
 proposal  to  build  such  auditoriums  in
 other  big  cities  in  India  also  by  the,
 AIR?

 Dr.  Keskar:  No.  A  plan  has  beer
 accepted  in  the  Five  Year  Plan  to
 have  auditoriums  in  Bombay,  Madras’
 and  Calcutta  also.

 Shri  Nagi  Reddy:  May  I  know  the,
 estimated  expenditure  for  this  audi-,
 torium?

 Dr.  Keskar:  In  the  Five  Year  Plan
 the  proposed  expenditure  is  up  to
 Rs.  5  lakhs.  The  present  sanctioned
 expenditure  is  Rs,  4  odd  lakhs.

 श्री  भक्त  दर्शन  :  क्‍या  में  जान  सकता.

 हूं  कि  बतंमान  तेयारियां  जो  हो  रही  हैं उन

 अनुसार  कब  इसका  निर्माण  शरू  होगा  और  _

 कब  खत्म  होगा  ?

 डा०  केसकर :  जैसा में  ने  कहा  इस

 कांय  में  जो  विश्ञेष  विश्व  हुआ  वह  केबल!

 इस  लिये  कि  किस  खास  स्थाद  पर  वह  होगा

 इसके  बारे  में  विचार  हो  शर्हा  था  |  श््र्ब  चह

 निश्चय  हो  गया  है  और  मुझे  पूरा  विश्वास  है
 कि  अब  विलम्ब  नहीं  होगा  ।

 Displaced  Persons  at  Sealdah  Station,  -_

 are
 Lf  Shri  S.  M.  Banerjee: *360.
 4  Shri  Panigrahi:  ३०

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to  re-
 fer  to  the  reply  given  to  Starred
 Question  No.  36  on  the  llth  August,
 959  and  state:

 (a)  whether  displaced  persons  are
 still  living  in  Sealdah  Station  at  Cal-

 cutta;  and

 (b)  if  so,  the  number  of  such  fam-"
 ilies?

 .
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 The  Deputy  Minister  of  Rebabilits-
 tiem  (Bhri  P.  8.  Naskar):  (a)  Yes.

 (४)  479.

 Shri  M.  Banerjee:  In  reply  to  a
 previous  question  the  hon.  Minister
 gave  a  staternent  in  which  certain
 things  were  stated.  One  of  the  sug-
 gestions  wag  that  the  displaced  agri-
 eulturist  families  should  be  taken
 back  from  the  rehabilitation,  centres
 and  rehabilitated  in  vacant  land.  Is
 it  a  fact  that  they  were  rehabilitated
 in  uncultivable  land  and,  if  so,  whe-
 ther  they  are  going  to  be  rehabilitated
 again?  Has  any  action  been  taken  on
 this  matter?

 The  Minister  of  Rehabilitatien  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  This  matter  was  very
 recently  discussed  with  the  State
 Government.  It  is  for  the  State  Gov-
 ernment  to  formulate  proposals
 regarding  rehabilitation.  Ag  far  as
 we  are  concerned,  we  are  looking  into
 the  questions,  and  as  and  when  propo-
 galg  are  received,  they  will  certainly
 be  sanctioned.

 Shri  8.  M.  Banerjee:  There  was  a
 conference  between  the  representa-
 tives  of  the  State  Government  and
 the  Central  Government  and  their
 Ministers  and  they  have  taken  a  deci-
 sion.  May  I  know  whether  the  State
 Government  have  demanded  any  help
 from  the  Centra]  Government,  or  they
 are  doing  it  of  their  own  accord?

 Shri  Mehr  Chand  Khanna:  These
 decisions  are  of  a  unanimous  nature.

 Shri  Bimal  Ghose:  Do  I  understand
 that  there  is  no  agreement  as  _  yet
 between  the  West  Bengal  Government
 and  the  Central  Government  regard~
 ing  the  scheme  for  the  rehabilitation
 of  these  displaced  persons  and  clear-
 ing  the  stations?

 Shri  Mehr  Chand  Khanna:  You
 have  to  look  at  it  from  a  wide  pers-
 pective.  I  have  to  deal  with  camps;
 I  have  to  deal  with  vagrant  homes;  I
 have  to  deai  with  the  Sealdah
 station.  Until  about  two  years  ago
 more  than  three  lakh  persons  were  on
 my  hands.  Now  the  number  has  been
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 reduced  by  more  than  50  per  cent.
 We  are  gradually  removing  them  and
 rehabilitating  them.  There  is  op
 question  of  my  giving  one  priority
 to  A  and  another  priority  to  B.  We  are
 dealing  with  it  as  one  problem,  More
 than  50  per  cent  of  the  people  who
 were  in  camps  and  vagrant  homes
 and  at  the  Sealdah  station  have  been
 rehabilitated,  and  the  number  may  be
 1-50  lakhs  or  °60  lakhs.  We  ate
 ramoving  and  rehabilitating  them  for
 the  last  two  years.

 ची  विभूति  मिथ  :  हमारे  पुनर्वास  मंत्री
 कलकते  में  रहते  हैं,  विधान  बाबू  कलकत्ते  में
 रहते  हे  ।  स्याल्दा  स्टेशन  पर  रिफ्यजियों  की
 जो  हालत  है  उसे  देखने  के  बाद  भादमी  को
 तरस  ात  है।  में  जानन।  चाहता  हूं  कि  प्रालिर
 उन  को  बसाने  में  बनी  द्रौर  कितना  समय
 लगेगा  सरकार  को  ।

 भरी  मेंहरचस्थ  खस्ता  :  स्याल्दा  स्टेशन  पर
 आज  तीन  किस्म  के  आदमी  हैं।  एक  तो  वह
 हैं  जो  शरणार्थी  नहीं  हे,  एक  वह  हैं  जो  शरणार्बी

 हैं  शीर  वहां  से  जाने  के  लिये  तंयार  हैं,  तीसरे

 बह  शरणार्थी  हैं  जो  स्याल्दा  स्टेशन  पर
 ५४०  शु०,  ६०  ०,  १००  या  १५०  Fo  कमा

 रहे  हैं
 Shri  8.  M.  Banerjee:  No,  that  is  not

 so,
 Shri  Mehr  Chand  Khanna:  No,  you

 need  not  object.
 डाल  s.  M.  Banerjee:

 disputing........
 Mr.  Speaker:  The  hon.  Member  has

 no  right  to  object.
 Shri  S.  M.  Banerjee:  They  come

 from  very  good  families,  Sir
 Mr.  Speaker:  I  cannot  allow  this

 kind  of  interruption.  The  hon.  Minia-
 ter  ig  entitled  to  tell  this  House  what
 exactly,  according  to  him,  the  posi-
 tion  is.  He  says  that  all  of  them  were
 not  Sharanarthis,  some  of  them  may
 be,  and  some  people  are  making  &
 lot  of  money  by  begging,  and  the
 railway  station  is  the  nearest  and
 proper  place.  These  are  things  that
 are  happening.  We  know  that  every-
 where  these  things  happen.

 I  was  only
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 Shrimati  Reun  Chakravartty:  No,
 Sir,  the  hon.  Minister  was  saying....

 Mr.  Speaker:  Why  should  hon.
 Members  be  so  touchy?  When  they
 put  a  question,  the  hon.  Minister
 gives  his  reply.  He  is  in  charge  of
 the  subject  and  he  knows  the  position.

 Shrimati  Renu  Chakravartty:  May
 I  submit......

 Mr.  Speaker:  Order,  order.  When
 I  am  on  my  legs,  hon.  Members  ought
 not  to  stand.  The  hon.  Minister  is
 entitled  to  give  his  reply.  He  is
 bound  to  look  into  the  matter.  And
 he  is  placing  before  the  House  what
 he  has  found.  What  is  this  kind  of
 interruption?  Are  hon.  Members  here
 trying  to  drown  the  voice  of  the  hon.
 Minister  so  that  he  may  not  make  or
 give  his  explanation  to  the  world  at
 large?  I  cannot  accept  this.

 Sbrimati  Rena  Chakravartty:  This
 ig  an  insinuation.  Nobody  objected  to
 his  replying  to  questions.

 Mr.  Speaker:  Order,  order.  This
 kind  of  interruption  leads  me  to  the
 conclusion  that  hon.  Members  on  this
 side  of  the  House  would  not  allow
 the  Minister  to  explain  the  position  to
 the  world  at  large.  After  all,  they  are
 responsible  Members.

 Shri  Nagi  Reddy:  A  charge  was
 levelled  against  us......

 Mr.  Speaker:  Order,  order.  There
 is  no  insinuation.  I  am  entitled  to
 come  to  that  conclusion  from  the
 repeated  questions  and  interruptions.
 Am  I  not  entitled  to  come  to  a  con-
 clusion?  I  will  not  allow  this  kind
 of  interruption.

 Shrimati  Renu  Chakravartty:  You
 are  making  a  sweeping  charge.

 Mr.  Speaker:  Order,  order.  It  is
 improper.  I  would  say  that  it  is  im-
 proper.  The  hon.  Lady  Member  again
 and  again  goes  on  making  thie  kind
 ef  insinuations.

 Shri  Nagi  Reddy:  People  outside
 will  get  the  impression......

 Mr.  Speaker:  Order,  order.  I  am
 entitled  to  maintain  order  in  this
 House.  I  would  not  allow  Ministers
 to  be  interrupted  like  this.  They  are
 bound  and  expected  to  explain  the
 position  to  the  rest  of  the  world.  They
 are  here  by  majority  vote.  There-
 fore,  they  are  in  charge  of  the  ad-
 ministration.

 Shri  Nagi  Reddy:  If  we  are  to  take
 into  account  the  number  of  votes.

 Mr.  Speaker:  Order,  order.  I  would
 not  allow  a  small  minority  group  to
 interrupt  the  proceedings  of  this  House
 and  make  it  impossible  for  the  Gov-
 ernment  to  carry  on.  I  have  been
 noticing  this  from  time  to  time.  I
 would  not  allow  this.  Now  the  hon.
 Minister.

 Shrimati  Renu  Chakravartty:  On  8
 point  of  order.

 Mr.  Speaker:  There  is  no  point  of
 order.  There  is  only  a  point  of  dis-
 order.

 Shrimati  Renu  Chakravartty:  I  have
 raised  a  point  of  order.

 Mr.  Speaker:  Order,  order.  Let  the
 hon.  Minister  finish.  Then  I  will  allow
 the  point  of  order.

 Shri  Mehr  Chand  Khanna:  My  state-
 ment,  giving  the  number  of  families
 staying  at  the  Sealdah  station  and
 making  an  earning  of  Rs.  50  to  Rs.  200
 a  month,  was  made  on  the  basis  of
 the  information  given  to  me  in  writ-
 ing  by  the  Government  of  West  Bengal.
 They  say  that  each  and  every  family
 has  been  cleared  from  Sealdah  station.

 Mr.  Speaker:  Now  what  is  the  point
 of  order?

 Shrimati  Renu  Chakravartty:  My
 point  of  order  is  this.  If  you  look
 through  the  proceedings  of  today’s
 Question  Hour  you  will  find  that  two
 questions  were  put  and  both  were
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 answered  evasively;  we  did  not  say
 anything.  When  the  third  question
 was  put,  he  answered,  giving  the  facts,
 without  saying  exactly  from  where
 he  got  them.  If  it  is  the  West  Bengal
 Government  that  supplied  it,  surely
 this  House  is  entitled  to  have  the
 actual  data,  and  know  whether  a
 survey  was  made,  what  is  the  effect
 of  the  survey  and  so  on.  Surely,  this
 is  a  thing  which  we  expect  him  to
 elucidate.  But,  then,  Sir,  you  made
 so  many  obiter  dictu.  I  did  not  know
 what  to  say.

 Mr.  Speaker:  Order,  order.  What-
 ever  information  the  hon.  Minister
 has  got  in  his  possession,  he  places
 before  the  House.  He  need  not  go  on
 repeating  the  sources  from  which  he
 got  the  information.  The  Minister  is
 entitléd  to  gather  information  from
 all  the  sources  available  with  a  view
 te  enable  this  hon.  House  to  know
 what  exactly  the  position  is.  If  any
 hon.  Member  wants  to  know  further,
 or  dispute  that,  it  is  open  to  him,  or
 her,  to  put  further  questions.  We  are
 informed  otherwise  as  to  whether  he
 has  reliable  information  or  data.  One
 or  two  such  questions  I  will  allow
 instead  of  having  rambling  questions
 and  cross-examination  of  the  hon.  Min-
 ister.  I  never  disallowed  any  such
 questions.  Hon.  Members  must  wait
 in  patience.  If  they  have  any  doubt
 regarding  the  suurce  of  information,
 they  can  ask  a  question.  ]  never  dis-
 allowed  that.  But  while  he  is  speak-
 ing,  interrupting  him  and  all  that  I
 object  to.  When  an  hon.  Minister  or
 any  other  hen.  Member  is  speaking,  I
 would  request  all  other  hon.  Members
 to  keep  patience  and  not  interrupt.
 They  should  wait  till  he  finishes,  note
 down  any  points  on  which  they  want
 to  elicit  information  and  aek  a  question
 after  he  finishes.

 Shei  Mehr  Chand  Khanna:  I  can
 even  volunteer  a  little  more  informat-
 ion.  According  to  the  recent  survey
 undertaken  by  the  State  Government,
 over  40  per  cent.  of  these  families,  ag
 per  their  own  statement,  are  earning
 about  Re.  50  per  month  and  reazly

 NOVEMBER  27,  989  Oral  Anewers  2I00

 40  families  Were  reported  to  have  a
 monthly  income  of  over  Rs.  00  per
 month.  Many  of  these  families  do
 not  react  favourably  to  any  proposal
 for  their  dispersal  and  in  many  cases
 they  are  resisting  to  disperse.  J  am
 making  that  statement  on  the  strength
 of  the  survey  of  West  Bengal  Gov-
 ernment.

 Shri  8.  M.  Banerjee:  What  Shri
 Bibhuti  Mishra  said  was  that  the  con-
 dition  of  those  displaced  persons  in
 Sealdah  station  excites  horror  than
 pity.

 Mr,  Speaker:  That  is  not  the  ques-
 tion  here.

 Shri  S.  M.  Banerjee:  What  positive
 steps  have  been  taken  to  Clear  out
 those  squatters  and  give  them  some
 rehabilitation,  may  be  On  compassion-
 ate  grounds?

 Mr.  Speaker:  I  thought  he  had  ans-
 wered  that.

 Shri  Mehr  Chand  Khanna:  May  I
 tell  the  hon.  Member  that  I  have  as
 much  sympathy,  if  not  greater,  for
 those  unfortunate  people  who  are
 squatting  at  the  Seatdah  station.....
 (interruption).  Three  years  ago  there
 were  £,000  of  them.  We  dispersed
 them.  Then  came  about  7,000  of  them
 and  we  dispersed  them.  Now  there
 remain  about  500  or  400  families,  who
 come  to  my  share,  and  I  am  trying  to
 move  them  away  and  rehabilitate
 them.  But,  as  I  said  just  now,  we
 have  rehabilitated  about  1,80,000  or
 1,80,000  persons  within  the  last  two
 years,  who  are  in  camps,  vagrant
 homes  and  at  Sealdah  station.

 Jute  Milis

 Shri  Bhejanath  Biswas
 Shri  J  6.  Sui

 Will  the  Minister  of  Commerce  and
 Bidebtry  De  plameé  to  eee.

 (a)  whether  seme  jute  milis  have
 remained  closed  for  a  eqpeiderdbls
 period

 {

 Shri  Rameshwir  Tuntis
 १३83

 >
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 (p)  whether  these  mills  have  sold
 their  working  hours  to  other  mills;
 and

 (९)  the  steps  being  taken  to  restore
 the  working  of  these  mills?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.  In  one  case  the  looms
 have  been  sold  to  another  mill.

 (¢)  No  particular  steps  have  been
 taken  by  Government  in  view  of  ans-
 wer  to  part  (b).  Two  of  the  closed
 miTls  are  expected  to  resume  working
 shortly.

 Shri  Rameshwar  Tantia:  During
 thé  last  session  in  answer  to  a  ques-
 tion  the  hon.  Minister  had  said  that
 he  would  enquire  in  the  matter  as  to
 whether  mill  looms  were  being  sold
 and  purchased.  I  want  to  know  whe-
 taver  he  has  enquired  in  the  matter  as
 Wore  than  one  mill  have  sold  their
 working  looms.  Is  it  a  fact  that  a
 5§00-loom  mill  can  sell  its  working
 hours  at  Rs.  |  lakh  per  month?  If
 it  is  so.  what  action  is  the  Govern-
 ment  taking  to  abolish  this  new  type
 of  zamindari?

 Shri  Kanungo:  Apart  from  infer-
 ences,  the  fact  is  that  there  is  an
 agreement  amongst  members  of  the
 IJMA  for  transfer  of  looms.  Gov-
 ernment  have  taken  particular  care
 to  see  that  the  employment  potential
 8  not  affected  at  all  and  that  produc-
 tion  is  kept  up  and  not  decreased.

 Shri  Rameshwar  Tantia:  A  mill  in
 Bihar  is  closed  for  the  last  two  years.
 I  want  to  know  as  to  how  the  labour
 there  is  not  affected.  They  have  gold
 thetr  working  loums  to  the  Calcutta
 wgit  and  this  mill  is  closed  for  the  last
 46  years.

 Shri  Kanunge:  The  Katibar  Mili  is
 fm  negotiation  with  the  Bihar  Gov-
 eymmert.  They  are  likely  to  open  in
 three  weeks.
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 Shri  Bimal  Ghose:  Although  the
 hon.  Minister  has  stated  that  there  is
 an  understanding  that  labour  should
 not  be  curtailed  even  though  looms
 are  sold  to  some  other  mill,  is  he
 aware  that  these  things  are  actually
 happening?  If  these  things  happen,
 to  whom  should  the  labour  go—to
 the  Central  Government  or  to  the
 State  Government?  Workers  are
 being  unemployed  by  such  transfer  of
 looms  and  the  agreement  is  not  beltig
 adhefed  to  that  there  should  be  ho
 reduction  in  the  employment  pwten-=
 tial.

 Shri  Kanungo:  We  make  our  own
 enquiries.  The  State  Governments
 also  make  enquiries.  We  are  satisied
 Yhat  there  is  no  unempivyment  on  “had
 account.

 Dr.  Melkote:  The  hon.  Minister
 saia  that  employment  potential  is  net
 affected.  May  I  know  whether  dur-
 ing  the  period  that  the  mill  is  not
 working,  the  workers  get  the  same
 wages  as  before?

 Shri  Kanungo:  Workers  are  employ-
 ea  in  the  particular  trades,  in  whick
 they  had  been  employed,  in  the  new
 mills  where  the  working  hours  are
 worked  now.

 Pandit  D.  N.  Tiwari:  In  regard  to
 answer  given  to  part  (a)  of  the  ques-
 tion,  may  I  know  the  number  of
 milis  that  are  not  working  and  whith
 are  jikely  to  work  during  the  next
 few  months?

 The  Minister  of  Industry  (Shei
 Manubhal  Shah):  If  I  may  amplify
 the  statement  of  my  hon.  colleague
 in  answer  to  the  hon.  Members’  ques-
 tions,  this  is  a  working  time  agreé-
 ment.  The  Industry  Committee  on
 Jute  met  last  year  under  the  presidett-
 ship  of  the  hon.  Labour  Minister  st
 the  Centre.  We  examined  the  matter
 and  found  that  the  working  tithe
 agreement  does  not  gefieraly  renfee
 amy  Onemipicyment.  Tie  mah  who
 werkt  ih  one  factory,  wen  that
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 another  factory,  gets  transferreq  in
 the  same  job  in  other  mills.  I  can  as-
 इति  the  House  that  that  working  time
 agreement  as  well  as  the  Industry
 Committee  of  Labour  are  carefully
 watching  the  progress  and  that  moder-
 nipation  is  generally  taking  place
 without  any  retrenchment.

 Pandk  D.  N.  Tiwari:  An  answer  to
 my  question  has  not  been  given.  I
 wanted  to  know  the  number  of  mills
 that  have  actually  been  closed  down
 and  out  of  them  how  many  are  likely
 to  work  again.

 Shri  Manubhai  Shah:  That  has  al-
 zeady  been  answered.  Two  are  like-
 ty  to  reopen  and  one  is  closed  at  the
 moment.

 sh  विभूति  मिल :  हमारे  प्रधान  मंत्री
 जी  बेठे  हुए  हैं  1  बिहार  में  बहुत  कम  जूट  मिलें

 हैं  7  कटिहार  का  जूट  मिल  है  उसके  बक्िंग
 शबर  बेच  दिये  गये  हैं  7  नतीजा  यह  है  कि

 वहाँ  के  मजदूर  बंकार  बंठ  हैं  i  उस  मिल  में
 किसान  पना  जूट  बेच  देते  थे,  ब  किसानों
 को  भी  नुकसान  हो  रहा  है  |  में  जानना  चाहता
 हूं  कि  सरकार  इस  सम्बन्ध  में  क्या  कर

 रही  है  ?

 शची  कासनमों  :  जेसा  में  ने  कहा,  कटिहार
 मिल  बिहार  गंव्नेमेंट  से  सलाह  सशविरा  कर

 रहे  हैं  शौर  खुलने  वाला  है  |  बिहार  में  जो

 जूट  पैदा  होता  है  उसका  ज्यादातर  हिस्सा
 कलकता  में  ब्रिकता  है,  कटिहार  में  रहीं  ।

 थष्यी  विभूति  मिश्र  :  भ्रध्यक्ष  जी,  बिहार  में
 १६  रुपये  सन  जुट  बिकता  है  और  कलकता  में
 २३  रुपये  मन  |  इस  सात  रुपये  का  क्या  होता  है
 और  यह  कहां  जाता  है  ।  कटिहार  में  जो  जूट
 बिकती  है  उसका  पेसा  किसानों  को  दत्काल
 मिल  जाता  है  |  इससे  उनको  ज्यादा  लाभ
 होता  है  ।

 ‘Mr,  Speaker:  The  hon,  Member  ia
 giving  information.

 डिंपल:  Surendranath  Dwivedy:  Am  I
 to  Understand  from  the  reply  of  the
 fon.  Minister  that  the  workers  wun-
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 employed  at  a  Bihar  mill  are  taken
 to  Calcutta  for  working  there?

 Shri  Manabhai  Shah:  No,  Sir.  There
 is  a  slight  lacuna  there  in  that  that
 the  working  time  agreement  will  now.
 apply  only  to  Calcutta  and  those  mills
 which  are  in  the  outer  region  will  be
 re-started,  as  we  are  doing  in  the
 case  of  cotton  textiles;  and  engineer-
 ing  industries.  But  no  working  time
 agreement  will  apply  to  mills  outside
 Calcutta.

 Shrimati  Renu  Chakravartty:  May
 we  know  the  distance  between  the
 mills  that  have  sold  their  working
 hours  and  the  mill  to  which  they  have
 been  transferred  and  whether  any
 survey  has  been  made  as  to  the  exact
 number  of  workers  who  used  to  work
 before  and  who  are  now  being  trans-
 ferred  to  the  other  mills?

 Shri  Kanungo:  Enquiries  have  been
 made  by  the  State  Government  and
 by  our  own  agency  also.  We  have
 found  that  when  the  working  hours
 are  transferred  the  labour  is  also
 transferred.

 Shri  Nagi  Reddy:  What  is  the
 answer?  (interruption).

 Mr.  Speaker:  The  hon.  Member
 wants  to  know  as  to  how  far  away
 they  are  transferred,  what  is  the
 length  of  distance  that  has  to  be
 passed  by  them,  to  elicit  if  there  is
 any  special  convenience  for  them  to
 attend.

 Shri  Kanungo:  Jute  mills  in  the
 Calcutta  region  are  just  adjacent  to
 each  other.  If  the  hon.  Member
 wants  to  know  about  any  particular
 pair  of  mills  or  about  any  particular
 mill,  I  am  prepared  to  make  an
 enquiry  and  give  her  the  information.

 Shri  P.  C.  Borocoah:  May  I  know.
 whether  there  is  a  system  of  granting.
 license  of  working  hours  to  mills  and
 whether  that  is  made  transferable
 among  the  mills?

 Shri  Kanungo:  There  is  an  agree-
 ment  between  the  members  of  the
 Jute  Mills’  Association  and  ह... ......
 ment  is  informed  msbout  it.
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 Skri  Damani:  May  I  know  whether
 Government  is  considering  to  restart
 the  clozed  millg  in  consultation  with
 State  Governments  as  they  have  done
 im  the  case  of  textile  industry?

 Shri  Kanungo:  As  I  have  said,  we
 are  making  efforts  to  start  two  mills
 which  are  likely  to  be  started  very
 soon.  We  are  making  efforts  for
 starting  the  other  mills  also.

 Shri  Rameshwar  Tantia:  I  do  not
 know  what  is  the  reply  to  my  ques-
 tion.  The  hon.  Minister  said  that
 workers  are  adjusted  in  other  mills.
 I  want  to  know  as  to  how  the  workers
 of  the  Katihar  mill  were  adjusted  in
 the  Calcuttg  mill  who  have  purchased
 their  working  hours.

 Shri  Manubhai  Shah:  In  the  case
 of  Katihar  mills  we  are  not  transfer-
 ring.  What  the  hon.  Member  says  is
 quite  right.  How  can  Bihar  labour
 be  transferred  to  Calcutta?  There-
 fore  we  are  trying  to  re-start  the
 Katihar  mill  there  itself  by  investi-
 gating  the  affairs  of  the  company  and,
 if  possible,  by  taking  action  under
 section  I8A  of  the  Industries  Act.

 Shri  Bima!  Ghose:  The  Govern-
 ment  has  set  up  a  committee  to  en-
 quire  into  the  conditions  of  jute  mills
 including  this  problem  as  to  whether
 there  was  unemployment  as  a  resull
 of  this  selling  off  of  working  hours
 Do  I  understand  that  the  committee
 has  reported  and  has  said  that  there
 fs  no  unemployment  as  a  result  of
 such  transfer?

 Shri  Manubhai  Shah:  We  went  into
 this  carefully  and  also  with  the
 labour  representatives.  By  and  large,
 there  has  been  no  unemployment
 eaused  due  to  working  time  agree-
 ment  which  is  in  operation  in  Cal-
 cutta  for  the  last  60  to  65  vears.

 Shri  Aurobindo  Ghosal:  May  =  I
 know  whether  the  workers  of  the
 two  closed  milis,  the  Lawrence  Jute
 mills  and  Fort  Gloster  Jute  Mills
 (Old)  have  not  been  transferred  to
 any  mill  and  may  I  know  the  con-
 ditions  of  their  service?

 Shri  Kanunge:  My  information  ts
 that  all  the  looms  have  been  trans-
 ferred.  About  particular  mills  and
 the  particular  information  which  the
 hon.  Member  wants,  if  he  gives  se-
 Parate  notice,  I  will  make  enquiries.

 Automobile  Industry  Reviewing
 Oomznittes

 =
 Shri  Padam  Dev:
 Shri  Ram  Krishan  Gupta:
 Shri  M.  L.  Dwivedi:
 Pandit  D.  N.  Tiwary:
 Shri  Prakash  Vir  Shastri:
 Shri  Subodh  Hansda:
 Shri  S.  C.  Samanta:
 Shri  g.  C.  Mafhi:
 Shri  S.  M.  Banerjee:
 Shri  Panigraht:
 Shri  P.  C.  Borooah:
 Shri  Sadhan  Gupta:

 ।  Shri  0.  C.  Sharma: ;  Shri  Ajit  Singh  Sarhadi:
 |  Shri  Shree  Narayan  Das:
 ft  Shri  A.  M.  Tariq:
 ;  Shri  Ansar  Harvani:
 ;  Dr.  Ram  Subhag  Singh:
 )  Shri  Warior:

 Shri  T.  B.  Vittal  Rao:
 |  Shri  Kodiyan:
 |  Shri  N.  RB.  Muniswamy:

 |  Shrimati  Mafida  Ahmed:

 d
 Shri  Morarka:

 |
 Shri  Aniradh  Sinha:
 Shri  Hem  Barua:
 Shri  Narayanankutty

 {|  Menon:
 |  Shri  Punnoose:

 Shri  Parulekar:
 Shri  A.  K.  Gopalan:
 Shri  Vasudevan  Nair:
 Shri  Bibhuti  Mishra:
 Shri  Khimji:
 Shri  Subbiah  Ambalam:
 Shri  Venkateshwar  Rao:
 Sardar  Iqbal  Singh:
 Shri  Ramakrishna  Reddy:
 Shrimati  Ma  Palchoudhuri:

 |
 Shrimati  Renu  Chakra-

 vartty:

 |
 Shri  K.  S.  Ramaswamy:

 |
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 Shri  द  P.  Nayar:
 Shri  Achar:
 Shri  Goray:
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 Shri  Kunhan:
 Shri  Aurebindo  Ghosal:
 Shri  Wodeyar:
 Shri  Vidya  Charan

 Shekia:
 Shri  Rameshwar  Tantia:
 Shri  Harish  Chandra

 |  Mathur:
 Will  the  Minister  of  Commerce  ana

 Industry  be  Pleased  -Yo  refer  to  the
 reply  given  to  Unstarred  Question
 No.  928  on  the  lst  September,  959
 and  state:

 (a)  whether  the  Automoile  Indus-
 try  Reviewing  Committee  has  since
 submitted  its  report;

 (b)  if  so,  the  main  recommendat-
 ions  thereof;  and

 (c)  the  decisions  taken  thereon?

 The  Minister  of  Industry  (Shri
 Manobhai  Shah):  (a)  to  (c).  The
 Committee  is  expected  to  submit  its
 final  report  by  the  end  of  December,
 1950.

 Mr.  Speaker:  What  more  is  to  be
 asked?

 Some  Hon.  Members  rose—
 Mr.  Speaker:  J  will  call  one  after

 another  four  or  five  Members.

 शो  पद्म  देख  यह  रियोर्ट  श्क्‍्तूबर  में
 सबमिट  होनी  थी  q  क्‍या  कारण  है  कि  इस  में

 यह  देरी  हुई  है  ?

 करी  सनुभाई  काहू :  इस  में  कम  इतना
 ज्य॑दा  है  कि  दो  महीने  के  अन्दर  कमेटी
 अपना  काम  खत्म  नही  कर  सकी  ।  इस  लिए
 और  दो  महीने  दिये  गये  है  q

 ही  wr  देख  :  क्‍या  माननीय  मंत्री

 महोदय  यह  बसलला  सके  कि  किसने  प्रकार  की
 मोटर-कारे  सरकार  के  बिच] राधीन  हें  ?

 शी  समुभाई  आहू  जब  तक  कि  कमेटी
 को  रिपोर्ट  नही  आते  है,  संब  नेक  उस  के  बारे
 में  कहना  मश्किल  है  ।

 Shri  Bimal  Ghose:  May  I  know
 whether  the  hon.  Minister  will  en-
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 lighten  us  as  to  how  many  proposals
 have  been  received  and  from  which
 parties  that  the  committee  are  consi-
 dering?

 Shri  Manubhai  Shah:  It  may  be
 better  to  await  the  report  which  will
 give  all  the  details  of  the  proposals
 received  and  the  comments  of  the
 committee  thereon.  A  large  number
 of  proposals  have  been  received.

 Shri  द  P.  Nayar:  May  I  know
 whether  the  committee  has  been
 asked  to  estimate  the  expenditure
 which  has  become  necessary  on  re-
 tooling  by  the  automobile  manufac-
 turers  in  view  of  the  yearly  changes
 of  patterns  of  cars?

 Shri  Manubhai  Shah:  ‘As  far  as  the
 inference  in  the  latter  part  of  the
 question  is  concerned,  it  is  not  correct
 that  we  allow  model  changes  every
 year.  As  a  matter  of  fact,  mest  of  the
 models  have  been  frozen  to  956  or
 1985,  As  far  as  the  first  part  of  the
 question  is  concerned,  the  terms  of
 reference  are  so  comprehensive  that
 what  the  hon.  Member  has  in  mind
 will  also  be  looked  into  by  the  com-
 mittee.

 Shri  Kamalnayan  Bajaj:  There  was
 a  report  in  the  papers  that  an  interim
 report  of  the  committee  has  been  sub-
 mitted  to  the  Ministry.  May  I  know
 whether  it  is  a  fact  and  if  it  ts  a  fact,
 could  we  know  the  salient  points  of
 it?

 Shri  Manubhai  Shah:  An  interim
 report  has  been  submitted.  It  only
 deals  with  certain  parts  of  the  prob-
 lem  Therefore,  it  is  felt  that  it  is
 better  to  wait  till  the  whole  report  is
 submitted.  The  Government  will
 consider  the  whole  report  and  then
 place  it  on  the  Table  of  the  House.

 Shri  Kamalnayan  Bajaj:  What  is
 the  idea  of  the  interim  report  if  it  is
 not  placed  before  the  House?  If  the
 final  report  is  coming,  any  reasons  in
 the  interim  report  are  lost.

 Shri  Manubhai  Shah:  That  gives
 time  to  the  Government  to  consider,
 because  there  are  distinct  questions
 before  the  committee  under  the  terms
 of  reference.  It  only  saves  the  time
 of  the  country  and  of  the  House.
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 Sbri  द  P.  Nayar:  We  found  in  the
 press  the  photograph  of  a  car,  small
 size  low  price  car,  the  type  of  which
 was  given  by  Hindustan  Aircraft.
 May  I  know  whether  this  committee
 was  asked  to  study  the  potential  of
 H.A.L.  to  develop  and  make  this  car
 in  a  big  way?

 Shri  Manubhai  Shah:  All  proposals
 submitted  to  the  committee  or  which
 come  to  the  notice  of  the  committee
 are  going  to  be  taken  notice  of  by  it.
 We  may  await  their  recommendations
 before  we  can  say  anything  on  the
 matter.

 Shrimati  Renu  Chakravartty:  May
 TI  know  if  it  is  a  fact  that  models
 which  may  compete  with  the  existing
 medium-sized  models  are  completely
 barred  by  the  terms  of  reference  of
 this  committee?

 Shri  Manubhai  Shah:  As  far  85
 this  particular  aspect  of  the  matter  is
 concerned,  we  share  the  feeling  of  the
 country  generally  expressed  and  in
 this  House  that  there  is  perhaps  need
 for  a  light  and  sturdy  car  within  the
 price  range  of  Rs.  5000  and  Rs.  7000
 which  would  —  suit  the  pockets
 and  economy  of  the  middle  class  and
 lower  middie  class  Therefore,  this
 specific  matter  has  been  referred  to
 the  committee.  We  do  hope  that  as
 soon  as  the  report  is  received,  some
 decision  on  all  the  matters  will  be
 taken.

 Shri  Morarka:  May  I  know,  Sir....

 Mr.  Speaker:  No,  no.  I  am  not  go-
 ing  to  allow.  Hon.  Members  will  wai.
 until  the  report  is  placed  on  the
 Table  of  the  House.

 Shri  Morarka:  The  point  is  this.
 An  interim  report  has  been  submitted
 on  this.  The  question  is,  what  are
 the  main  features  of  this  interim  re-
 port  and  what  is  the  necessity  far
 submitting  the  main  report.  That  is
 something......

 Mr.  Speaker:  Hon.  Member  was
 evidently  not  attentive.  Shri  Kamal-

 nayan  Bajaj  put  the  very  same  ques-
 tion  and  answer  has  been  given  al-
 ready.  Next  question.

 रादी  &  जाढ़  के कारण  भारत-पाक  सीसा
 में  परिवलेम

 ake,

 *३६३.  चौ
 प्रकाश  बीर  शास्त्री:

 ,  श्री  मरदेंब  स्मातक  :

 क्या  बेदेशिक-कार्य  मंत्री  यह  बताने  की
 कृषा  करेगे  कि

 (क)  क्या  यह  सच  है  कि  रावी  की
 बढ से  प्रात  वर्ष  भारत-पाक  सीमा  में  कुछ

 27-57  हो  जाता  है.

 स्व  इस  बाढ़  से  अब  तक  भारत  वा
 कितना  भू-भाग  पाकिस्तानी  क्षेत्र  में  चला
 गया  है,  और

 (ग)  सावी  के  जल  प्रवाह्ष  को  अपने
 स्थान  पर  बनाव  रखने  के  लिये  दोनों  देशों  की
 झोर  से  क्‍या  कुछ  से  उक्त  प्रयत्न  किये  गये  है  *

 जैदशिक-कार्य  मंत्री  के  सभा-सचिय

 (शी  सादत  झलो  को) :  (क)  ग्रोर  (स्व).
 रावी  नदी  की  धारा  में  परिवर्तन  होते  रहने
 के  कारण,  १५  अगस्त,  १६४७  से  लेकर

 ३१  दिसम्बर,  ५८  तक  की  अवधि  में

 अमृतसर  जिले  की  १०,४०६  एकड़  भूमि
 नदी  की  पाकिस्तानी  दिशा  में  चली  गई  i

 चालू  साल  के  बारे  में  सूचना  इकटठी
 की  जा  रहो  है  ।

 (ग)  जी  नहीं  i

 sh  प्रकाश  बोर  शारजी,  क्‍या  में  जान
 सकता  हू  कि  भारत  का  जो  भाग  रावी  नदी
 के  प्रवाह-परवर्तत  से  पाकिस्तान  की  झोर
 चला  गया  है,  क्‍या  उस  को  प्राप्त  करने  को
 दिशा  में  सरकार  को  ओर  से  कोई  प्रयत्न
 किया  जा  रहा  है  ?

 प्रधान  संतो  सथा  वेबेशिक-कार्य  |, : ल

 (श्यो  ज्शथाहरत्रासर  मेहक)  :  वह  तो  बिलफंल
 पारी  के  नीचे  है  ।
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 Sardar  Iqbal  Singh:  May  I  know
 whether  the  Government  has  consider-
 ed  some  permanent  sclution  for  these
 persons  whose  land  has  gone  under
 river  bed  or  to  the  other  side  of  Pak-
 istan,  and  they  cannot  =  cultivate.
 Every  time  they  are  going  on  petition-
 ing  to  the  Government.  May  I  know
 whether  the  Government  proposes  any
 permanent  solution  for  these  things?

 Shri  Sadath  Ati  Khan:  The  Govern-
 ment  of  Punjab  have  been  rendering
 assistance  to  these  families  who  had
 lost  their  lands  as  a  result  of  river
 action  in  the  form  of  taccavi  loans,
 free,  rations,  free  clothes  and
 medicines.  A  total  of  over  Rs.  2
 lakhs  has  been  spent  in  4957  on  this
 matter.

 Shri  Tyagi:  May  I!  know’  whether
 in  the  demarcation  of  the  boundary
 on  the  spot,  is  it  midstream  agreement
 or  there  is  geographica)  specification
 of  the  boundary?

 Shri  Jawaharlal  Nehru:  Sometimes
 the  river  is  considered  the  boundary.
 The  river  changes.  Then  all  kinds  of
 Jegal  and  other  interpretations  come
 in.  Sometimes  there  is  a  definite
 boundary  whether  the  river  changes
 or  not.  It  depends  on  the  circums-
 tances.

 Shri  Tyagi:  What  I  am  7  anxious
 to  know  is  whether  as  regards  the
 boundary  in  this  river  Ravi,  is  it
 the  agreement  with  Pakistan  that
 ‘midstream  will  be  the  boundary,  and
 if  it  is  so,  it  all  depends  on  nature.

 Shri  Jawaharial  Nehru:  As  a  matter
 of  fact,  as  the  hon.  Member  knows,
 there  are  a  number  of  issues  between
 India  and  Pakistan  about  these  matters,
 whether  it  is  midstream,  etc.  In
 some  cases  there  is  some  land  on  the
 other  side  of  the  river  which  apper-
 tains  to  India  or  on  this  side  of  the
 Tiver  which  appertains  to  Pakistan,
 because  the  boundary  commission  that
 dealt  with  it  dealt  in  terms  of  districts
 or  Tehsils,  regardless  of  anything  else,
 that  this  Tehsil  should  go  to  India,
 etc.  That  has  produced  complications.
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 All  these  matters,  I  hope,  will  be  gone
 into  at  the  conference  which  is  likely
 to  be  held  next  month.

 Shri  Tyagi:  On  a  point  of  clarifi-
 cation,  Sir,  recently  some  survey  team
 was  appointed  by  both  the  Govern-
 ments  to  demarcate  the  boundary  on
 the  western  side.  May  I  know  how
 for  that  team  has  reached,  and  how
 much  work  they  have  finished?

 Shri  Jawaharlal  Nehru:  Thet  |
 have  answered  several  times.  I  have
 not  got  the  facts  before  me,  if  the  hon.
 Member  likes.  But,  those  teams  were
 marking  the  boundaries  more  or  less
 Jeaving  controversial  issues.  Now  the
 controversial  issues  are  going  to  be
 dealt  with  by  the  conference  next
 month.

 Sardar  Iqbal  Singh:  May  7  know
 whether  these  persons  can  be  given
 any  aid  under  the  Rehabilitation  Act
 and  as  mostly  these  families  were
 agricultural  families,  whether  the
 Government  has  considered  a  pro-
 posal  to  give  some  land  to  these
 families  whose  land  has  gone  to
 Pakistan?

 Shri  Sadath  AH  Khan:  I  am_  not
 aware  of  any  proposal  to  give  land
 to  these  families.

 Land  Reforms

 +

 |

 Shri  D.  C.  Sharma:
 Shri  Surendranath
 Dwivedy:

 Shri  Basumatart:
 Shri  S.  M.  Banerjee:

 *364.  <  Shri  Harish  Chandra
 Mathur:

 Shri  N.  R.  Muniswamy:
 Dr.  Ram  Subhag  Singh:

 |  Shri  Kalika  Singh:
 Will  the  Minister  of  Planning  be

 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  787  on  the  24th
 August,  959  and  state  the  latest  posi-
 tion  with  regard  to  implementation  of
 the  land  reforms  policy  in  the  various
 States?

 The  Parliamestary  Secretary  to  the
 Minister  of  Labour  and  Employment
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 and  Planning  (Shri  L.  N.  Mishra):  A
 statement  is  placed  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  I,
 annexure  No.  YW

 Shri  D.  C.  Sharma:  May  Il  know
 if  the  Planning-Commission  has  given
 any  @irection  so  far  as  distribution  of
 the  surplus  land  is  concerned?

 Shri  L.  NL  Mishra:  The  question  of
 distribution  could  be  taken  up  only
 after  the  surplus  land  is  available  as
 8  result  of  the  imposing  of  ceiling  on
 existing  holdings.

 Shri  D.  C.  Sharma:  May  I  know
 if  the  Planning  Commission  has  given
 any  direction  so  far  as  the  abolition
 of  intermediaries  is  concerned  and  in
 what  way?

 Shri  L.  N.  Misra:  A  long  time  ago,
 legislation  for  the  abolition  of  inter-
 mediarics  has  been  enacted  in  all  the
 States  and  implemented  also  in  most
 of  them.

 श्री  जांगड़े  :  कया  इसका  अनुमान  लगाया
 गया  है  कि  जिन  राज्यों  ने  भूमि-सुबारों  को
 झ्मल  में  लाया  है  उनमें  कितनी  कितनो  ऐसी
 झतिरिक्त  जमीन  निकलेगी  जिसको  कि
 सरकार  कोने  क्टिव  तरीके  से  जोतने  के  लिए  या

 मूमिहीन  किसानों  को  देने  में  समर्थ  होगो  ?

 थ्बी  ख०  साण  मिथ  :  यह  कहना  कठिन  है
 क्योंकि  हर  प्रान्त  ने  अपनी  झऋपनों  सोलिग
 लगाई  है,  किसी  ने  ३०  एकड़,  किमी  ने  ५०
 एकड़  ।  जब  सभो  सीलिंग  लगा  लें  तब  इसके
 बारे  में  कुछ  कहा  जा  सकता  है  1  अभी  तो
 केवल  दो  प्रान्तों  में,  चस्ट  बंगाल  और  जम्मू
 और  कादमीर  में,  जमोन  उपलब्ध  हुई  है  q

 Shri  Basumatari:  May  I  know  if
 there  is  any  uniform  policy  for  fixing
 *eiling  on  holdings  in  the  different
 States?
 272  (Ai)  LSD—2.
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 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  As  the  hon.
 Membcr  would  understand,  there  can
 be  no  uniformity  about  these  legisle-
 tions  as  the  conditions  do  not  seem  to
 be  uniform  in  all  the  States.

 Shri  Snrendranath  Dwivedy:  In  the
 statement  there  is  no  mintion  of  some
 other  States  like  Madras,  Orissa  etc.
 Am  I  to  understand  that  in  all  States
 so  far  there  has  been  no  legislation
 for  ceiling,  and  if  ceiling  Bills  are
 introduced,  may  I  know  whether  they
 are  fully  in  accord  with  the  Planning
 Cormmission’s  recommendations?

 Shri  L.  N.  Mishra:  In  almost  all  the
 States  legislation  for  ceiling  has  either
 been  enacted  or  is  in  the  process  of
 enactment.

 Shri  Surendranath  Dwivedy:  By  ask-
 ced  specifically  about  Madras,  It  is
 not  mentioned  here.

 Shri  L.  N.  Mishra:  The  names  of
 some  of  the  States  are  not  in  the
 statement,  but  I  may  state  that  legis-
 lation  has  becn  alriady  enacted  in
 most  of  the  States  or  is  in  the  process
 of  enactment.  So  far  as  Madras  is
 concerned,  steps  are  being  taken  for
 enactment  of  the  legislation  for  im-
 posing  ceiling.

 Shri  Surendranath  Dwivedy:  The
 other  part  of  the  question  has  not  been
 answered,  whether  the  Bills  introduced
 are  fully  in  accord  with  the  recom-
 mendations  of  the  Planning  Commis-
 sion.  They  have  discussed  it  with  the
 Planning  Commission’s  representa-
 tives.  We  want  to  know  whether
 they  are  following  the  recommenda-
 tions  of  the  Planning  Commission.

 Shri  S.  N.  Mishra:  Thcy  are  based
 on  the  general  recommendations  in
 the  Plan,  but  it  would  be  ‘appreciated
 that  there  is  bound  to  be  difference
 in  details.  Generally  speaking,  they
 are  based  on  the  recommendations.

 Mr.  Speaker:  |  would  suggest  to  the
 non.  Minister  to  get  some  capies  of
 all  the  pieces  of  legislation  that  have
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 been  enacted  and  place  them  in  the
 Library,  so  that  i,  may  be  looked  into
 whether  they  are  in  accordance  with
 the  recommendations  of  the  Planning
 Commission,  and  specific  questions
 may  be  put.  This  refers  to  all  the
 States  and  all  the  legislations  that
 have  already  been  passed  and  that  are
 on  the  anvil,  and  if  we  want  to  go
 into  the  details,  not  one  hour  but
 many  more  hours  will  be  necessary.
 "on.  Members  who  are  interested  will
 leok  into  that,  and  after  that  I  will
 allow  any  number  of  questions.

 Shri  Surendranath  Dwivedy:  Re-
 cently  there  was  a  meeting  between
 the  Planning  Commission  and  _  the
 Chief  Minister  of  Orissa  regarding  the
 Orissa  ceiling  Bill,  May  I  know
 whether  the  Pianning  Commission  has
 been  satisfied  that  the  proposed  Bill
 is  in  accordance  with  its  recommende-
 tions?

 Shri  S.  N.  Mishra:  The  question  of
 satisfaction  implies  some  opinion.  In
 our  meetings  with  the  State  represen-
 tatives,  there  is  a  mutual  exchange  of
 views,  and  these  views  are  treated  as
 confidential.

 Shri  Panigrahi:  There  was  a  discus-
 sion  between  the  Planning  Commis-
 sion  and  the  Chief  Minister  of  Orissa.
 It  has  been  published  in  the  press  in
 Orissa,  and  he  does  not  want  to  give
 us  the  information.

 Shri  Surendranath  Dwivedy:  Gov-
 ernment  ought  to  know  whether  the
 Planning  Commission  is  satisfied.  He
 says  it  is  confidential.

 Mr.  Speaker:  Has  the  Minister  made
 a  statement?

 Shri  Surendranath  Dwivedy:  The
 Chief  Minister  of  Orissa  has  made  a
 statement.  He  has  said  that  he  has
 been  able  to  convince  the  Planning
 Commission  that  the  Orissa  Bill  is  all
 right.  I  want  to  know  whether  the
 Planning  Commission  is  in  agreement
 with  that  view.
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 Shri  8.  N.  Mishra:  What  can  we  say
 about  the  opinion  of  the  Chief  Minis-
 ter  of  Orissa?  But,  so  far  as  we  are
 concerned,  we  want  to  keep  to  the
 rule  that  these  discussions  are  to  be
 treated  as  confidential.

 Mr.  Speaker:  I  do  not  know  how
 this  got  in  here.  On  second  thought
 I  would  have  allowed  it  only  as  an
 Unstarred  Question.  There  are
 various  questions  involved:  whether
 legislation  has  been  passed  in  the
 various  States,  what  are  the  pieces  of
 legislation,  how  far  they  are  consist-
 ent  with  the  recommendations  made
 etc.  It  is  too  big  a  question  to  be
 answered  here.

 Shri  Surendranath  Dwivedy;  I  sub-
 mit  there  were  specific  questions.  All
 our  names  have  been  clubbed  to-
 gether,  but  there  were  specific  ques-
 tions  on  this  point.

 Mr.  Speaker:  Very  well.  {will
 allow  specific  questions  to  be  put
 Jater  on  when  hon.  Members  go  into
 all  these  pieces  of  legislation.  Before
 the  end  of  the  month  let  us  have  all
 these  papers,  and  I  will  allow  them
 an  opportunity.

 Shrimati  Renu  Chakravartty:  There
 were  certain  specific  recommendations
 made  by  the  Planning  Commission  re-
 garding  the  guarantee  against  eject-
 ment  of  the  peasantry.  May  I  know
 whether  any  survey  has  been  made
 of  the  land  reforms  Bills  that  have
 been  already  passed,  to  see  how  these
 clauses  have  worked?

 Shri  S,  N.  Mishra:  Again,  it  !s  oe
 matter  of  opinion,  and  we  may  not
 be  in  a  position  to  say  about  the
 detailed  conditions  of  implementation.
 But  to  a  certain  extent  it  is  a  fact
 that  these  measures  have  not  plugged
 the  holes  so  far  as  evictions  are  con-
 cerned,  and  in  every  such  case  the
 Planning  Commission  has  taken  the
 opportunity  of  pointing  out  the  neces-
 sity  of  plugging  these  holes.



 ‘2817  Oral  Answers  AGRAHAYANA  6,  786  (SAKA)

 Applications  for  Claims.
 Compensation  and  Grants

 +

 ons.
 #hri  Ajit  Singh  Sarhadi:

 au  Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Rehabilitatio:.
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  the  total  number  of  the  follow-
 ing  categories  of  applications  which
 have  been  rejected  so  far  on  the
 grounds  of  limitation:

 (i)  applications  for  verification  of
 claims;

 (ii)  applications  for  grant  of
 compensation,

 (iti)  applications  for  grant  of  re-
 habilitation  grants;

 (b)  whether  any  relief  is  being
 given  to  such  applicants  who  for  one
 reasons  or  the  other  have  failed  to
 fille  any  of  the  abovementioned  appli-
 eations  so  far;  and

 (c)  if  not,  what  steps  are  proposed
 to  be  taken  in  such  cases  before  the
 Ministry  is  actually  wound  up?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  8.  Naskar):  (a)  The  in-
 formation  48  not  readily  available  and
 will  have  to  be  collected.  The  labour
 and  expense  involved  in  collecting
 this  information  will  not  be  commen-
 surate  with  the  result  likely  to  be
 achieved  thereby.

 (b)  and  Me).  Displaced  persons
 who  have  failed  to  file  their  applica-
 tions  in  respect  of  items  mentioned
 above  by  the  due  dates  are  not  entitl-
 ed  to  any  relief  under  the  Displaced
 Persons  (Compensation  and  Rehabili-
 tation)  Act,  954  and  the  Rules  made
 thereunder.  Applications  for  con-
 donation  of  delay  are  considered  on
 merits  and  delay  is  condoned  if  the
 reasons  for  the  same  are  considered  to
 be  sufficient.
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 Shri  Ajit  Singh  Sarhadi:  May  I
 know  if  the  Ministry  of  Rehabilita-
 tion  has  used  its  discretion  under  sec-
 tion  33  of  the  Displaced  Persons
 (Compensation  and  Rehabilitation)
 Act  for  excusing  the  delay  in  cases
 where  the  applications  were  not  given
 in  time?

 Mr.  Speaker:  That  is  what  he  said.
 In  proper  cases  the  delay  is  condoned.

 Shri  P.  ss.  Naskar:  If  there  is  suffi-
 cient  reason.

 Shri  Ajit  Singh  Sarhadi:  May  I
 know  if  it  is  the  Ministry  of  Rehabili-
 tation  that  has  done  it,  or  the  Settle-
 ment  Commissioner.

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  The  applications,  I  believe.
 go  right  up  to  the  Chief  Settlement
 Commissioner.

 Shri  Ajit  Singh  Sarhadi:  Is  it  not  a
 fact  that  in  no  case  the  Chief  Settle-
 ment  Commissioner  has  exempted  the
 period  of  limitation,  nor  is  he  autho-~
 rised  under  the  Act?

 Shri  Mehr  Chand  Khanna:  This  is
 condoning  delay.

 Shri  Ram  Krishna  Gupta:  May  I!
 know  whether  there  is  any  limitation
 in  the  original  Act  itself  regarding
 the  receipt  of  applications?

 Shri  Mehr  Chand  Khanna:  Yes,  Sir,
 there  was,  and  that  expired  a  long
 time  ago  in  spite  of  repeated  exten-
 sions.

 Training  Facilities  to  Foreigners  in
 the  Atomic  Energy

 °366.  Shri  Pangarkar:  Will  the
 Prime  Minister  be  pleased  to  state:

 {a)  whether  it  is  a  fact  that  some
 of  the  Middle  East  Countries  have
 requested  the  Government  of  India
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 for  providing  training  facilities  to
 thelr  candidates  in  the  Atomic  Energy
 Establishment  at  Trombay;  and

 (b)  if  so,  whether  training  facilities
 have  been  previded  to  any  of  the
 Middle  East  countries?

 The  Parliamentary  Secretary  to  the
 Prime  Minister  (Shri  Sadath  Ali
 Khan):  (a)  and  (b).  In  4957  and
 ‘1958,  requests  for  providing  training
 facilities  were  received  from  the  then
 Government  of  Egypt  and  from  the
 Government  of  Iraq  and  Afghanistan.
 Facilities  were  offered  to  all  these
 Governments,  but  only  the  former
 two  utilised  them.  There  has  been  no
 recent  request  from  any  Middle  East
 country  for  providing  training  facili-
 ties  for  their  candidates  in  the  Atomic
 Energy  Establishment  at  Trombay.

 Shri  Pangarkar:  May  I  know  the
 number  of  foreign  candidates  who
 were  provided  training  facilities  at
 the  Atomic  Energy  Establishment  at
 Trombay,  and  the  countries  they  rep-
 resent?

 Shri  Sadath  Ali  Khan:  In  Novem-
 ber,  955  the  then  Egyptian  Atomic
 Energy  Commission  conveyed  a  pro-
 posa}  that  a  team  of  five  Egyptian
 scientists  should  visit  the  Atomic
 Energy  Establishment  at  Trombay  for
 a  few  months,  and  one  person  came
 from  Iraq—altogether  six.

 Sea-food  Industry

 #367,  S  Shri  Kodiyan:
 v  Shri  A.  Mehdi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (ay  whether  Government  have  any
 proposal  under  consideration  to  set
 up  an  Export  Promotion  Council  for
 the  sea-food  industry  in  the  country:
 and

 (b)  if  so,  when  it  is  Hiely  to  be  set
 up?
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 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Shri  Kodiyan:  May  I  know  whether
 steps  are  being  taken  by  the  Gov-
 ernment  to  standardise  the  sea-food
 products?

 Shri  Satish  Chandra:  An  associa-
 tion  of  the  exporters  is  being  formed
 at  the  instance  of  the  Government  in
 order  to  take  appropriate  steps  to
 standardise  the  products  so  that  what-
 ever  is  exported  conforms  to  certain
 quality,

 Shri  V.  P.  Nayar:  May  I  know
 whether  Government  are  aware  that
 the  exports  of  sea  food  have  a  very
 good  potential,  and  may  J  also  know
 whether  in  view  ‘of  the  possible
 potential,  why  Government  have  not
 found  it  convenient  to  appoint  an  ex-
 port  promotion  council?

 Shr}  Satish  Chandra:  The  matter
 was  discussed  with  the  exporters
 themselves  only  in  the  month  of  Sep-
 tember,  and  they  thought  that  it
 would  be  better  if  they  had  an  ex-
 porters’  association  in  which  they
 could  discuss  their  common  problems.
 Of  course,  Government  will  give  such
 assistance  as  is  possible.

 Shri  ४.  P.  Nayar:  Has  it  been
 brought  to  the  notice  of  Government
 that  owing  to  the  supply  of  sub-
 standard  goods,  Jarge  consignments
 have  been  returned  especialy  by  the
 United  States  buyers?

 Shri  Satish  Chandra:  Bg  am  _  not
 aware  of  the  particular  incident,  but
 the  arrangements  for  pre-shipment
 inspection  will  be  made  gradually  by
 this  exporters’  Association.

 Shri  Kodtyan:  May  I  know  the  total
 quantity  of  sea-food  products  now
 being  exported  from  this  country
 annually  and  also  the  value  thereof?
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 Shri  Satish  Chandra:  About  40,000
 tons  of  fish  in  various  forms  and
 about  6,000  to  7,000  tons  of  prawns
 and  Crustacea  and  other  things  worth
 about  Rs.  5.80  crores.

 Shri  Kodiyan:  May  I  know  whe-
 ther  any  target  has  been  fixed  for  the
 remaining  period  of  the  Second  Five
 Year  Plan  for  export?

 Shri  Satish  Chandra:  The  produc-
 tion  in  1955-56  was  about  .l  million
 tons,  and  it  was  thought  that  33  per
 cent.  increase  should  take  place’  in
 the  Second  Five  Year  Plan  period.
 Probably,  some  information  can  be
 given  by  the  Ministry  of  Food  and
 Agriculture  on  this  subject.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Indo-Tibetan  Trade

 *354.  Shri  Sbree  Narayan  Das:  Wil!
 the  Prime  Minister  be  pleased  tn
 state:

 (a)  whether  it  is  a  fact  that  Indo-
 Tibetan  trade  on  the  Kalimpong-
 Gangtok-Nathula  Pass-Yantung  cara-
 van  route  has  dwindled  very  much  in
 recent  months;  and

 (b)  if  so,  the  latest  position  in  this
 regard?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Badath  Ali  Khan):  (a)  Yes,  Sir.

 (b)  A  statement  showing  compara-
 tive  statistics  for  958  and  1959  is
 laid  on  the  Table  of  the  House,  [See
 Appendix  II,  annexure  No.  2}.  The
 fact  is  that  nothing  definite  can  be
 Said  at  this  stage.  The  prospects  of
 trade  in  future  will  depend  more  on
 the  attitude  of  the  Chinese  Govern-
 ment  in  resolving  the  difficulties
 which  are  faced  by  our  traders.  The
 Government  of  India  have  already
 represented  to  them  about  these  diffi-
 culties  and  will  continue  to  press  for

 solution  to  the  problem.

 Survey  of  Indian  Ocean
 "368.  Shri  N.  BR.  Muniswamy:  Will

 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  several
 countries  will  co-operate  in  an  inter-
 national  project  to  survey  the  Indian
 Ocean;

 (9)  in  what  way  India  will  parti-
 cipate  in  the  survey;  and

 (c)  what  are  the  special  features  of
 Indian  Ocean  in  which  the  said  survey
 is  to  be  conducted?

 The  Parliamentary  Secretary  ६०  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  The  Soviet
 Academy  of  Sciences  has  organised  an
 exp  dition  to  survey  the  Indian  Ocean,
 and  requested  some  of  the  countries  of
 South  East  Asia  to  send  scientists  to
 participate  in  this  expedition.  The
 survey  will  be  undertaken  by  a  Soviet
 ship,  the  “Vitiaz”.

 (b)  Government  of  India  propose
 to  send  three  Indian  Scientists  to
 participate  in  this  expedition.

 (c)  The  following  problems  will  be
 studied:

 lL  Structure,  character,  origin  and
 gyration  of  water  mass;

 2.  Chemical  and  biological  effi-
 ciency  of  ocean  water;

 3.  Collection  of  meteorological  and
 aerological  information;

 4.  Relief  and  geological  structure
 of  ocean  ground;

 8.  Deposit  and  water  suspension.

 Newsprint  Factory,  Nizamabad
 Shrimati  Parvathi

 Krishnan:
 Shri  Warior:
 Shri  Nagi  Reddy:
 Shri  Ram  Krishan  Gupta:

 “369.  Shri  D.  C.  Sharma:
 Shri  T.  B,  Vittal  Rao:
 Shri  Tangamani:

 |  Shri  N.  M.  Deb:
 (  Shri  Kodiyan:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
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 reply  given  to  Starred  Question  No.
 866  on  the  28th  August,  3959  and
 state:

 (a)  whether  the  German  expert  has
 since  submitted  any  report  on  the
 economic  feasibility  of  the  new  pro-
 cess  for  the  manufacture  of  newsprint.
 from  bagasse;  .

 (b)  if  so,  the  salient  features  of  the
 report;

 (c)  whether  negotiations  with  the
 West  German  firm  for  the  setting  up
 of  the  newsprint  factory  at  Nizam-
 abad  in  Andhra  Pradesh  have  since
 been  finalised;  and

 (a)  if  so,  the  result  thereof?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (d).  Not,  yet.
 But  it  is  expected  very  soon.

 Pharmaceutical  Plant

 Shri  Nagi  Reddy:
 370  Shrimati  Parvathi

 Krishnan:
 {  Shri  Warior:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 523  on  the  lith  August,  959  and
 state:

 {a)  the  terms  of  collaboration
 accepted  by  Government  for  the  set-
 ting  up  of  a  pharmaceutical  plant  in
 India  by  Mls.  Bengers:

 (b)  the  types  of  pharmaceuftcal  pro-
 ducts  to  be  produced;  and

 (c)  the  percentage  of  Indian  and
 foreign  capita]  in  the  investment?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c).  A  state-
 ment  is  given  below:

 STATEMENT

 (a)  The  terms  of  collaboration  have
 not  yet  been  finally  approved.

 ¢b)  Dextran  and  Iron-Dextran.
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 (c)  Subject  to  the  termg  of  colla-
 boration  being  settled,  Government
 have  agreed  to  70  per  cent.  participa-
 tion  by  the  foreign  firm  in  the  Indian
 company  and  30  per  cent.  Indian
 participation.

 Hospital  at  Madras  under  Employees’
 State  Insurance  Corporation

 *371,  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Labour  and  Employmeat
 be  pleased  to  state:

 (a)  whether  the  construction  of  a
 00  bed  Hospital  at  Madras  by  the
 Employees’  State  Insurance  Corpora-
 tion  has  commenced;

 (०)  what  is  the  estimated  cost  of
 the  building;

 (c)  when  it  is  likely  to  be  com-
 pleted;  and

 (d)  whether  equipment  for  the
 hospital  has  been  ordered?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  No.

 (b)  Rs.  27  lakhs.
 (c)  By  the  end  of  January,  1961,
 (d)  Not  yet.

 Export  of  Shoes

 a  S  Shrimati  Mafida  Ahmed:
 372.

 )  Shri  D.  C.  Sharma:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 275  on  the  ३30  February,  3989  and
 state  the  result  of  the  efforts  made  by
 the  National  Smal!  Industries  Cor-
 poration  and  the  State  Trading  Cor-
 poration  to  sell  the  surplus  shoes?

 The  Minister  of  Commerce  (Shri
 Kanungo):  Efforts  were  again  made  to
 persuade  the  Russians  to  accept  these
 surplus  shoes;  but  these  have  been
 unsuccessful.  The  National  Small
 Industries  Corporation  are  continuing
 their  efforts  to  find  out  other  Buyers.
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 राज्यों  के  प्रशार  दिमाग

 +३७३.  भी  सरज्‌  पाण्डेय  :  क्‍या  सूचना
 और  प्रसाश्रव  मंत्री  यह  बताने  की  कृप।  करेंगे  कि:

 (क)  बया  यह  सच  ह््कि  सामुदायिक
 विकास  तथा  सहकार  मंत्रालय  में  राज्य
 सरकारों  के  अन्तर्गत  प्रचार  विभागों  के  बाय
 की  देख-माल  करने  तथा  विभागों  की  कार्य

 कुशल  बनाने  के  उपाय  सुझाने  भौर  सरकार  के
 इन  विभागों  तथा  श्न्य  विभागों  के  बीच  भौर
 अधिक  ताल-मेल  रखने  के  लिये  एक  समिति

 नियुक्त  की  है;

 (ख)  यदि  हां,  तो इस  समिति  के  सदस्यों
 के  नाम  या  हैं;  श्ौर

 (ग)  इस  समिति  ने  अपनी  स्थापना  के
 दिन  से  ह... द  तक  क्या  प्रगति  की  है  ?

 सूचसा  शौर  प्रसारण  मंत्री  (डा०
 केसकर)  :  (क)  और  (ख).  केवल  सामु-
 दायिक  विकास  क्षेत्रों  तथा  केन्द्रों  के  सम्बन्ध  में
 राज्यों  के  अन्तगंत  कार्य  करने  वाले  प्रचार
 विभागों  और  इस  सम्बन्ध  में  उनके  काम  का
 अध्ययन  करने  के  लिये  एक  समित्ति  नियुक्त
 की  गई  थी  ।  इस  समिति  द्वारा  प्रचार  विमागों
 के  सारे  काम  को  भ्रध्ययंन  करने  का  कोई
 ल  नहीं  था  ।  इस  समिति  के  सदस्य

 1: 3  तीन  झण्किारी  थे  —

 (१)  श्री  ए०  आर०  ब्यास,  निदेशक,
 क्षेत्र  प्रचार  (फील्ड  पब्लिसोटी  ),
 सूचना  तथा  प्रसारण  मंत्रालय

 (२)  श्री  झाबिद  हुसेन,  झाई०  एु०  एस०,
 उप-सचिव,  सामुदायिक  विकास
 तथा  सहकार  मंत्रालय

 (३)  श्री  जे०  जे०  करम,  अवर  सचिव,

 सूचना  तथा  प्रसारण  मंत्रालय

 (ग)  इस  समिति  न  झपना  श्रतिवेदन

 (रिपोर्ट)  दे  दिया  हैं  a समिलि  की  सिफारिशों
 पर  राज्य  सरकारों,  विस  मंत्रालय,  साम्‌्दायिक
 विकास  तथा  सहकार  मंत्रालय  भौर  योजना
 आयोग  के  साथ  विस्तुत  रूप  से  विचार  विमर्श

 हो  रहा  है  ।

 Price  of  Cement

 “374.  Shri  Damani:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 increase  the  price  of  cement  in  view  of
 the  enhanced  cost  of  production;  and

 (b)  if  so,  the  nature  thereof?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b),  Some
 of  the  cement  producers  have  recently
 represented  for  increase  in  the  ex-
 works  prices  of  cement  on  the  ground
 that  the  cost  of  production  of  cement
 has  gone  up  on  account  of  various
 factors,  since  the  existing  prices  were
 fixed  by  the  Government  in  July,
 958  on  the  recommendations  of  the
 Tariff  Commission.  These  are  under
 consideration  of  the  Government.
 However  there  is  no  proposal  to
 increase  the  selling  price  of  cement.

 Labour  Appellate  Tribunal

 #375.  Shri  Oza:  Will  the  Minister  of
 Labour  and  Employment  be  pleased
 to  state  whether  it  is  a  fact  that
 Labour  Appellate  Tribunal  is  to  be

 revived?
 The  Deputy  Minister  of  Labour

 (Shri  Abid  Ali):  Tne  Matter  is  being
 examined  in  the  light  of  the  recom-
 mendations  of  the  I7th  session  of  the
 Indian  Labour  Conference,  which  met
 at  Madras  in  July,  1959.

 Report  of  Tea  Board

 sang  /  Shri  Khimjt:
 sie.  {  Shri  Hem  Kaj:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  Tea  Board  is
 required  to  submit  a  Report  to  the
 Government  of  India  every  year:
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 {b)  the  latest  year  for  which  the
 Report  of  the  Tea  Board  is  available;

 (c)  whether  there  is  undue  delay
 in  the  publication  of  the  annual  report;
 and

 (d)  if  so,  the  reasons  therefor?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  While  there  is  no
 Statutory  responsibility  on  the  Tea
 Board  to  submit  its  Annual  Adminis-
 tration  Reports  to  Government,  in
 practice,  the  Board  has  been  sending
 them  to  Government.

 (b)  to  (d).  The  latest  year  for
 which  the  report  of  the  Board  is
 available  is  for  ‘1957-58.  The  Adminis-
 tration  Report  of  the  Board  for  1958-59
 is  understood  to  be  under  compilation
 and  will  be  printed  by  the  Board  in
 the  current  year.

 रेडियो  कृषि  संगोष्ठी

 +३७७.,  To  रास  सुभग  सिंह:  क्‍या

 सूचना  और  प्रसारण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  आकाशावणोी  के  तत्वावधास
 में  एक  रेडियो  कृषि  संगोप्ठी  श्रायोजित  करने
 का  विचार  है;  और  नि

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है  ?

 सूचना  झौर  प्रसारण  मंत्री  (डा०
 केसकर )  :  (क)  भोर  (ख).  जी,  नहीं  ।

 परन्तु  रेडियो  फारम  फोरम  के  एक  कार्यक्रम
 का  उदघाटन  अखिल  भारतीय  भ्राघार  पर
 १७  नवम्बर,  १९५६  को  किया  गया  है
 ALR.  Song  and  Drama  Division

 performances  at  Chandigarh
 Shri  A.  है.  Gopalan:
 Shri  Vasudevan  Nair:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 °378.

 (a)  whether  a  group  of  the  Song
 and  Drama  Division  of  A.LR.  visited
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 Chandigarh  in  the  last  week  of
 September,  +1959;

 (b>)  whether  this  group  gave  any
 performances  in  Chandigarh  inside
 the  A.L.C.C,  Pandal;

 (c)  if  so,  who  organised  this  pro-
 gramme;  and

 (d)  whether  tickets  were  sold  for
 this  show?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  Yes,
 Sir,

 <b)  and  (c).  The  departmental
 drama  troupe  of  the  Song  and  Drama
 Division  of  the  Ministry  had  staged
 a  few  approved  plays  on  Plan  Publi-
 city,  at  Chandigarh,  on  the  26th
 S.ptember,  1959.  This  programme
 was  arranged  by  the  Plan  Publicity
 section  at  the  request  of  and  in  colla-
 boration  with  the  Information  and
 Publicity  Department  of  the  Punjab
 Government.  It  is  understood  that  the
 Punjab  Information  Department  had
 borrowed  the  pandal  of  the  A.LC.C.
 for  the  purpose.

 (d)  No;  the  performance  was  given
 frec  as  is  gencralry  the  case  with  the
 Plan  Publicity  performances  arranged
 by  or  on  behalf  of  the  Ministry.  The
 admission  for  the  occasion  was  open  to
 all.

 Community  Development  Experts  for
 Iran  and  Afghanistan

 *379,  Shri  Amjad  All;  Will  the  Prime
 Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernments  of  Iran  and  Afghanistan
 have  requested  for  services  of  some
 Community  Development  experts  from
 India;  and

 (b)  if  50,  the  action  taken  in  the
 matter?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  Yes.
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 ({b)  In  1955,  an  officer  of  the  Com-
 munity  Projects  Administration  visit-
 ed  Iran  at  the  invitation  of  the  Pahlevi
 Estates  Department.  Recently  the
 Government  of  Iran  have  requested
 for  the  services  of  another  offic.r  to
 agsist  them  in  arranging  a  Community
 Development  Seminar  of  Asian  Coun-
 tries.

 The  Government  of  Afghanistan  had
 in  958  requested  for  the  visit  of  the
 Adviser  Hcalth  in  the  Ministry  of
 Community  Development  and  Co-
 operation.  Subsequently  however
 they  asked  for  the  visit  to  be  post-
 poned.

 Two  Indians  are  working  as  experts
 on  Community  Developm:nt  with  the
 Government  of  Afghanistan  under  the
 auspices  of  United  Nations.

 Methanol  Plant,  Sindri

 *380,  Shri  Aurobinde  Ghosal:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  r.ply
 given  to  Starred  Question  No.  ॥77  on
 the  6th  August,  2959  and  state:

 (a)  whether  any  enquiry  was  made
 into  the  causes  of  fire  in  the  Mcthanol
 Plant  at  Sindri;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b).  An  enquiry  was  made  to
 determine  the  cause  of  the  fire.  It
 was  discovered  that  there  had  been
 another  fire  earlier  on  the  same  day
 in  an  adjoining  area  which  was  dealt
 with  promptly  by  the  Fire  Service
 people  who  thought  that  they  had
 completely  extinguished  it.  Some
 sparks  it  is  presumed  remained  and
 fanned  by  the  breeze,  might  have
 caused  the  fire  to  the  Methanol  Plant.
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 Indian  Hepresentatives  on  U.N.
 Committees

 Shri  Mohammed  Imam:
 9381  Shrimati  Na  Palchoudburi.

 Shri  Vajpayee:
 Shri  U.  L,  Patil:

 Will  the  Prime  Minister  be  plcased
 to  state:

 (a)  whether  India  has  recently  lost
 some  seats  in  the  Committees  of
 U.N.O.;  and

 (by  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  Our  nomince  failed  to  get  re-
 elected  to  the  Advisory  Committee  on
 Admunistrative  and  Budgetary  Ques-
 tions.  For  another  seat,  on  the  Eco-
 nomic  and  Social  Council,  we  withdrew
 our  candidature  in  favour  of  Japan,
 after  six  inconclusive  ballots.  Elec-
 tions  have  not  yet  been  held  for
 vacancies  in  the  Trusteeship  Council,
 to  which  we  are  seeking  re-election.

 (b)  Such  seats  in  the  General
 Assembly  are  filled  by  secret  ballot.
 it  is,  therefore,  inadvisable  to  assign
 reasons  for  success  or  failure  in  these
 elections.

 Stum  Ciearance

 382.  Shrimati  Ma  Paichondhari:
 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 State  Governments  have  made  repre-
 sentations  against  the  Union  Govern-
 ment's  recent  decision  to  limit  its
 assistance  for  slum  clearance  work  to
 only  six  cities—Delhi,  Calcutta,
 Bombay,  Madras,  Kanpur  and
 Ahmedabad;

 (b)  if  so,  the  names  of  these  States;
 and

 (c)  the  action  taken  by  the  Gov-
 ernment  of  India  thereon?
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 The  Minister  of  Works,  Housing
 and  Supply  (Shri  K.  C.  Reddy):  (a)
 and  (b).  Central  assistance  for  slum
 clearance,  according  to  a  decision
 taken  in  December,  1958,  is  to  be  con-
 fined  mainly  to  the  six  cities.  Com-
 mitments  already  entered  into  in
 respect  of  cities  other  than  the  six,
 will,  however,  be  honoured  and,
 ‘where  there  is  special  justification,
 certain  additional  schemes  can  be
 sanctioned.

 The  Governments  of  Andhra  Pra-
 desh,  Assam,  Bombay,  Mysore,  Punjab
 and  Uttar  Pradesh  have  made  forma!
 representations  against  this  decision.

 (c)  The  Fourth  Housing  Ministers’
 Conference,  held  from  5th  to  7th
 November,  1959,  has  recommended
 that  the  Slum  Clearance/Improvement
 Scheme  and  the  enhanced  euhsicdy  be
 extended  to  cover  anv  town  or  city
 at  the  discretion  of  the  State  Govern-
 ments.  These  recommendations  of  the
 Conference  are  under  the  considera-
 tion  of  the  Union  Government.

 Manganese  Industry

 *383.  Shri  Vidya  Charan  Shukla:
 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  fact  that
 as  a  result  of  the  crisis  facing  the
 manganese  industry,  some  22  big
 mine-owners  in  Madhya  Pradesh  and
 Bombay  States  have  decided  to  revoke
 with  effect  from  the  30th  November,
 ‘1959,  their  agreement  relating  to  pay-
 ment  of  wages,  bonus  and  other  bene-
 fits  to  their  employees,  reached  in
 November,  1957;

 (b)  if  so,  whether  Government  have
 gone  into  the  circumstances  leading  to
 such  decisions  on  the  part  of  the  mine
 owners:  and

 (c)  if  so,  with  what  results?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b).  Yes.
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 (०)  Efforts  are  being  made  through
 Industrial  Relations  Machinery  to
 bring  about  an  amicable  settlement
 of  the  points  in  dispute.

 Land  Acquisition  and  Development
 Scheme

 +364  Shri  Halder:
 |  Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  announced  a  new  Land
 Acquisition  and  Development  Scheme
 to  tackle  the  Housing  problem;  and

 (b)  if  so,  whether  any  amendments
 to  the  existing  legislation  relating  to
 acquisition  of  land  will  be  necessary?

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  हू,  C.  Reddy):  (a)
 Yes;  copies  of  the  Scheme  are  avail-
 able  in  the  Parliament  Library.

 (0)  The  Scheme  is  to  be  imple-
 mented  by  the  State  Governments  in
 accordance  with  the  Law  in  force  from
 time  to  time  in  regard  to  the  acquisi-
 tlon  of  land.

 Work  Study  of  Indian  High
 Commission,  U.K.

 ०३385  Shri  Ram  Krishan  Gupta:
 Shri  D.  C.  Sharma:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  273  on  the  6th
 August,  959  and  state:

 (a)  whether  the  report  of  the  “Work
 Study”  of  the  entire  office  of  the  Indian
 High  Commissioner  in  the  U.K.,  with
 a  view  to  effecting  economy  and
 efficiency,  has  been  received  from  the
 High  Commission  after  final  verifica-
 tion;  and

 (b)  if  so,  whether  wm  copy  of  the
 same  will  be  laid  on  the  Table?
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 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  Yes.

 (b)  As  the  report  is  a  somewhat
 bulky  document,  a  copy  has  been
 placed  in  the  library  of  the  House.  A
 summary  of  the  recommendations  as
 well  as  the  effective  implementation
 up-to-date  is,  however,  placed  on  the
 Table  of  the  House  for  the  informa-
 tion  of  the  Honourable  Members.
 {See  Appendix  I],  annexure  No.  3.)

 Export  of  Engineering  Goods  to
 Burma

 f  Shri  Subodh  Mansda:
 *386.  4  Shri  Ss.  C.  Samanta:

 [  Shri  R.  C.  Mafjhi:

 111]  the  Minister  of  Commerce  and
 industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 was  a  steep  decline  in  the  export  of
 engineering  goods  to  Burma  during
 the  year  1958-59:

 (b)  if  so,  the  reasons  for  the  same;

 (e)  whether  it  has  shown  any  pros-
 pect  of  increase  at  present;  and

 (d)  the  steps  taken  by  Government
 to  improve  the  situation?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir.

 (b)  The  reasons  are,  apparently,
 Burma’s  foreign  exchange  difficulties,
 her  barter  agreements  with  certain
 countries  and  her  Reparation  Agree-
 ment  with  Japan  under  which  she  is
 importing  engineering  goods.

 (९)  and  (a).  A  statement  showing
 the  corrective  measures  taken  is
 given  below.  As  a  result  the  situa-
 tion  is  expected  to  improve.

 STATEMENT
 The  following  specific  steps  have

 been  taken  to  promote  exports  of
 engineering  goods  to  Burma.

 2734

 (a)  The  Engineering  Export  Pro-
 motion  Council  have  set  up  an  Office
 at  Rangoon  which  keeps  contacts  with
 Burmese  importers  and  Chambers  of
 Commerce  etc.  and  is  also  maintain-
 ing  a  show  room  to  display  engineer-
 ing  goods.

 (b)  A  protocol  to  the  956  Trade
 Agreement  between  India  and  Burma
 was  concluded  on  the  25th  September,
 958  to  promote  trade  between  the
 two  countries  and  to  effect  a  better
 balance  in  the  trade.  Some  of  the
 engineering  goods  mentioned  in  the
 Protocol  are  sewing  machines  and
 parts,  electric  goods,  bicycles  and
 parts,  hardware,  telephone  and  tele-
 graph  equipment,  railway  wagons,
 motor  vehicles  and  agricultural  machi-
 nery  and  implements.

 Small  Scate  Indastries

 *387.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  the  total  purchases  made  by
 DG.S.  &  D.  in  the  country  during
 each  of  the  Jast  three  years  and  what
 part  of  these  have  been  purchased
 from  small  scale  industries;

 (b)  what  is  the  advantage  of  price
 preference  actually  given  to  the  small
 industries;  and

 (c)  the  steps  being  taken  to  encoug-
 age  purchases  from  small  scale
 industries?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  (a)  to
 (c).  A  statement  is  laid  on  the  Table
 ef  the  Sabha,  {See  Appendix  IT,  an-
 nexure  No.  4)

 Hindu  and  Stkh  Shrines

 Shri  Ajit  Singh  Sarhedi:
 9388,  <  Shri  D.  C.  Sharma:

 [  Shri  Daljit  Singh:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  485  on  the  i4th  Auguat,
 959  and  state  the  further  progress
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 made  in  calling  the  second  meeting  of
 the  Joint  Committee  to  draw  up  a  list
 of  Hindu  and  Sikh  religious  places  and
 to  find  aut  ways  for  the  maintenance
 of  their  sanctity  and  upkeep  of  their
 properties?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 The  question  has  been  raised  on
 several  occasions  with  the  Pakistani
 authorities  but  unfortunately  no  pro-
 gress  has  been  made  so  far.

 Hospital  at  Calcutta  under  Employees’
 State  Insurance  Corporation

 #389,  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  whether  land  for  the  construc-
 tion  of  a  hospital  at  Calcutta  by
 Employees’  State  Insurance  Corpora-
 tion  has  since  been  acquired;

 (b)  whether  plan  for  the  building
 has  been  drawn  up;  and

 (c)  if  so.  when  the  construction  of
 the  building  will  commence?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  Land  in  the  pre-
 mises  of  the  Sagar  Dutt  Hospital  (24-
 Parganas)  has  been  earmarked.

 (b)  It  is  under  preparation.

 (c)  Date  not  yet  fixed.

 weet  मिल

 +३६०.  थमी  सरण्‌  पाष्डेय  :  क्या  वाणिस्य
 तथा  बच्योग  मंत्री  ३  ग्रगस्त,  १६५६  के
 तारांकित  प्रश्न  संख्या  १५  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  बन्द  सिलों  को  चालू  करने
 के  प्रश्न  पर  विचार  करने  के  लिये  कपड़ा
 कमिदनरों  तथा  ध्न्य  पदाधिकारियों  का  सभ्मे-
 लन  इस  बीच  हुआ  है;
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 (ख)  यदि  हां,  तो  उसमें  क्या-क्या
 निर्णय  किये  गये  हैं;  शौर

 (ग)  उसके  परिणामस्वरूप  किसनी  बन्द
 मिले  चालू  की  जावेंगी  ?

 जआारिपण्य  मंजो  (भी  खातूसगो)  :  (क)  से

 (ग).  इस  मामले  के  बारे  में  बातथीत  चल

 रही  है  ।  १६  नवम्बर,  १६५६  को  तारांकित
 प्रश्न  संख्या  १३०  के  सम्बन्ध  में  दिये  गये
 उत्तरों  की  प्रोर  ध्यान  झ्राकृष्ट  किया  जाता  है  1

 Common  Tea

 *39l.  Shri  Damantl:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  Government  have
 formulated  any  scheme  to  help  the
 exporters  of  common  tea;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  House.  [See  Appen-
 dix  II,  annexure  No.  5.)

 Export  of  Chrome  and  Kynite  Ores

 “392.  Shri  Oxa:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  exports
 of  Indian  chrome  ore  and  kynite  are
 falling;

 (b)  if  so,  the  reasons  thereof;  and

 (c)  what  steps  Government  propose
 to  take  to  step  up  their  exports?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  No,  Sir.

 (७)  and  (c).  Do  not  arise.
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 Extradition  Treaty  between  India
 and  Pakistan

 *383.  Dr.  Ram  Subhag  Singh:  Wi}!
 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  conclude  any  extradition  treaty
 between  India  and  Pakistan:  and

 (b)  if  so,  wheis-r  any  discussions
 have  been  held  between  the  repre-
 sentatives  of  the  two  countries  in  the
 matter?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  Yes,  Sir.

 (b)  No  detailed  discussions  have
 been  held  so  far.  Government  of
 India’s  general  views  on  the  provi-
 sions  of  such  a  Treaty  are  likely  to
 be  communicated  shortly  to  the  Gov-
 ernment  of  Pakistan.

 Airfields  in  N.E.F.A.

 *394,  Shri  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  623  on  the  20th  August,  959  and
 state  the  progress  made  regarding  the
 construction  of  the  remaining  6  air-
 strips  in  the  undeveloped  area  of  the
 North-East  Frontier  Agency”

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 J.  N.  WHazarika):  Construction  in
 regard  to  3  airstrips  will  start  after
 the  Air  Siting  Board  have  approved
 the  sites.  In  the  remaining  3  cases,
 work  on  one  has  already  commenced
 and  on  the  other  two  it  is  likely  to
 be  taken  up  shortly.

 Independence  Day  Ceiebrations  by
 Indian  Embassies

 °395.  Shri  Aurobindo  Ghosal:  Will
 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  any  standing  instruc-
 tion  has  been  given  to  the  Indian
 Embassies  in  foreign  countries  to  cele-
 brate  the  l5th  August;  and

 (b)  if  so,  whether  all  the  Embas-
 xies  celebrate  the  Day?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b).  No
 particular  instructions  have  been  sent
 to  our  embassies  abroad  for  the  cele-
 bration  of  the  l5th  August.  Every
 country  celebrates  only  one  national
 day  and  for  us  that  is  January  26th.

 As  for  the  celebration  of  Independ-
 ence  Day  5th  August,  this  is  left  to
 the  discretion  of  the  Heads  of  Mission.
 In  some  countries,  a  smajl  ceremony
 of  flag  hoisting  takes  place  and  local
 Indian  nationals  are  invited.

 Shri  Sardool  Singh’s  Case

 *396.  Shri  Ram  Krishan  Gupta:  Will
 the  Prime  Minister  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  176  on  the  4th  September,
 1959  and  state:

 (a)  whether  Government  have  since
 received  from  Pakistan  a  copy  of  the
 judgement  and  full  facts  of  the  case
 of  Shri  Sardoo!  Singh  of  Amritsar:
 and

 (b)  if  so,  Government’s  reactions
 thereto?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  All  Khan):  (a)  and  {b).  A
 copy  of  the  judgement  of  the  West
 Pakistan  High  Court  has  been  receiv-
 ed.  The  death  sentence  of  Shri
 Sardoo!  Singh  has  been  reduced  to
 i0  years’  rigorous  imprisonment.

 Contract  System  in  C.P.W.D.

 (  Shri  Ajit  Singh  Sarhadi:
 #397.  <  Shri  S.  M.  Banerjee:

 (Shri  Panigrahi:
 Will  the  Minister  of  Works,  Hous-

 ing  and  Suppiy  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  483  on  the  l4th  August,  959  and
 state:

 (a)  whether  any  decision  has  since
 been  arrived  at  in  the  matter  of  elimi-
 nating  centract  system  in  C.P.W.D.;
 and
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 (b)  if  so,  the  nature  of  the  decision
 taken?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K,  C.  Reddy):  (a)  There
 is  no  proposal  at  present  before  the
 Government  to  eliminate  the  contract
 system  in  its  entirety.  There  is,  how-
 ever,  a  proposal  to  establish  a  Build-
 ing  Construction  Corporation  in  res-
 pect  of  which  no  final  decision  has
 yet  been  taken.

 (b)  Does  not  arise.

 Export  of  Mica

 *398.  Shri  Damani:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  steps  that  are  being  taken
 to  increasc  mica  exports  to  the
 European  countries,  the  U.S.A.  and  the
 Middle  East  countries;

 (b)  whether  there  has  been  any
 improvement  in  the  export  perform-
 ance  of  mica  to  these  countries  during
 the  last  six  months;  and

 (९)  the  difficulties  that  confront  the
 trade  agencies  and  Government  to  step
 up  its  exports?

 The  Depaty  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  to  (c).  A  statement  is  placed  on
 the  Table  of  the  House.  {See  Appen-
 dix  II,  annexure  No.  6.]

 Youth  Employment  and  Vocational
 Guidance  Section  in  Bombay

 571.  Shri  Pangarkar:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  the  Youth  Employment
 and  Vocational  Guidance  Sections
 have  been  opened  in  any  Employment
 Exchange  in  Bombay  State;

 (b)  If  so,  the  number  thereof;

 (c)  their  locations;  and

 (a)  the  results  achieved  so  far?
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 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Yes.

 (b)  Three.

 (०)  (i)  Bombay  city
 (ii)  Nagpur,  and

 (4ii)  Rajkot
 (d)  (i)  Number  of  applicants  guided

 in  groups  29,066
 (ii)  Number  of  applicants  guided

 individually  ‘1,898

 (iii)  Number  of  guidance  talks
 held  at  Employment  Ex-
 changes  and  in  schools  132.

 Production  of  Khadi  in  Bihar

 572.  Shri  Anirudh  Sinha:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  quantity  of  Khadi  produced
 in  the  State  of  Bihar  in  958  and  how
 does  it  compare  with  the  production
 of  Khadi  with  the  other  States  in  the
 country;  and

 (b)  the  number  of  spinners  and
 weavers  of  Khadi  in  the  State  of
 Bihar  and  the  amount  paid  to  them
 separately  during  ‘19587,

 The  Minister  of  Industry  (Shri
 Manubhaj  Shah):  (a)  The  production
 of  Khadi  in  Bihar  during  1958-59  was
 9i-59  lakh  sq.  yds.  and  it  compares
 favourably  with  other  States  except
 those  of  Andhra  Pradesh,  Punjab  and
 Uttar  Pradevh.

 (b)  The  number  of  spinners  and
 weavers  of  Khadi  registered  with  the
 recognised  institutions  in  Bihar  and
 the  amounts  estimated  to  have  been
 paid  to  them  ag  wages  for  the  work
 done  for  the  institutions  during  1958-
 59  are  as  under:—

 Wo.  of  spinners  Wages  paid
 and  weavers  (in  Rs.)
 1,974,791  spinners  27,42,278

 6,019  weavers  -17,89,090
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 Class  ९ 4  Quarters  on  Punchkuin  Read

 ‘S18,  Shri  Ramji  Verma:  Will  the
 Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  demolish  class  IV
 employees’  quarters  on  Punchkuin
 Road;  and

 (9)  if  so,  whether  Government  have
 been  able  to  provide  alternative  acy
 commodation  to  the  residents?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  (a)  and
 (b).  Yes.  A  phased  programme  of
 demolition  of  the  existing  quarters
 and  construction  of  new  ones  in  their
 place  is  being  worked  out.  On  its
 finalisation,  the  residents  will  be  pro-
 vided  with  alternative  accommodation
 and  required  to  vacate  their  present
 quarters.

 ग्रासीण  उद्योग  बस्तियां

 ow.  थमी  सरख्‌  पाष्डे :  कया  वालिज्प
 सया  उद्योग  मंदी  यह  बताते  की  कृपा  करेंगे
 कि.

 (क)  सितम्बर,  १६५८  से  अब  तक

 कित वी  प्राबीग  उद्योग  बस्तियां  स्थापित  की

 गई  हैं;

 (&)  इस  प्रकार  की  कितनी  बस्तिया
 सस्‍्वापित  करने  का  विचार  है;  शर

 (ग)  इन  बस्तियों  की  राज्य-वार  संख्या

 बया है ?

 उद्योग  संजो  (६. |  मगुभाई  चाह)  :

 (क)  से  (यग).  भावोजना  अयोग  ने  दूसरी
 पंचवर्बोय  योजना  की  अवधि  में  सामुदायिक
 विकास  खंडों  मे  २०  औद्योगिक  बस्तियां
 स्थापित  करने  की  स्वी  कृति  दी  है  7  एक  विवरण
 जिसमें  बताया  गया  है  कि  किस  किस  राज्य  से
 क्ति  की  प्रौद्योतिक  बस्तियां  स्थापित  की  जा  रही
 हैं  और  उनके  निर्माण  की  प्रगति  क्‍या  है
 समा  पटल  पर  द ५. 1  जाता  है  |  [देखिये
 परिक्षिष्ट  २,  भनुबन्द्र  संख्या  ७]

 Local  Development  Works

 575.  Shri  Hem  Raj;  Will  the  Minis-
 ter  of  Planning  be  pleased  to  state:

 (a}  whether  Local  Development
 Works  Programme  is  being  disconti-
 nued  from  the  year  1960-61  onwards;
 and

 (9)  af  so,  the  reasons,  therefor?
 The  Deputy  Minister  of  Planning

 (Shri  S,  N.  Mishra):  (a)  No.

 (७)  Does  not  arise.

 Partition  Committee

 576.  Shri  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  539  on  the  llth  August,  959  and
 state:

 (a)  whether  any  meetings  of  the
 Partition  Committee  of  the  Govern-
 ments  of  West  Pakistan  and  Punjab
 have  since  held  to  discuss  rnatters
 regarding  which  agreement  was  not
 reached  earlier;  and

 (b)  if  so.  the  matters  regarding
 which  decision  has  been  reached?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal.
 Nehru):  (a)  No  Sir.

 (b)  Does  not  arise.

 factor  पेरने  के  कारणाने

 ius  भी  वाजपेयी  :

 ी  प्रकाश  बीर  शास्त्री  :

 क्या  'बालिक्य  तथा  उचोग  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  बिनौला  पेरने  के  कितने  कारखाने
 देदा  में  (राज्य-वार)  हैं;  और

 (ख)  इन  कारखानों  में  १६५६,  १६५७,

 १६५८  सौर  -१६५६  में  कितना  बिनौला  पेरा

 गया  भौर  उससे  कितना  तेल  लिकल्रा  ?
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 were  श्री  (भी  मनुभाई  हाइ)
 (क)  देदा  में  बितौला  पेरने  के  बढ़-बढ़े
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 कारलानों  की  राज्यवार  संख्या  निम्नानुसार

 बम्बई  राज्य  १३  मध्य  प्रदेश

 झांझ  प्रदेश  रे  मेसूर  राज्य  ७

 मजास  राज्य
 स्

 (खि)
 ६५६  १६५७  १६५५  १६५९

 (जन०-सित०  )

 न
 (टनों  में)

 देश  में  उत्पादित  बिनौले  का  तेल

 (केवल  बड़े  बड़े  कारथानों  से  )  ६,०००  &,000  १०,०००  b,c00
 #ऐरा  गया  बिनौला  (केवल

 बड़े  बड़े  कारखानों  में)  5,000  VReoe  Be,000  ७२,०  ००

 ककितना  बितीता  पेरा  गया,  इसक  ठीक  ठीक  प्रांकड़े  उपलब्ध  नहीं  हैं  ।  पेरे  गये  बिचले
 का  परिमाग  यह  मानकर  निकाला  गया  है  कि  पेरे  गये  बिनौले  से  १२.  ५  प्रतिद्यत  तेल
 निकलता  है  ।

 Civil  Works  in  Punjab  State  The  Minister  of  Industry  (Shri
 578,  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  the  total  amount  sanctioned  by
 the  Central  Gevernment  during  i958-
 59  for  the  civil  works  in  Punjab;  and

 (b)  total  amount  to  be  spent  during
 1959-607

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  As  far  as
 information  is  available,  the  figures
 are:

 4a)  Rs.  43,30,637.

 (०)  Rs.  60,15,750.

 Nhadi  and  Village  Industries  Boards
 (Punjab)

 579,  Shri  9.  C.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  state  the  amount  allotted
 during  +1959-60  by  the  Khadi  and
 Village  Industries  Commission  to  the
 Khadi  and  Village  Industries  Board
 of  Punjab?

 Manubhal  Shah):  The  tentative  allo-
 cation  made  by  the  Khadi  and  Village
 Industries  Commission  to  Punjab  State
 Khadi  and  Villaged  Industries  Board
 for  the  year  1959-60  is  Rs.  i6,92  lakhs
 as  grant  and  Rs.  9'i3  lakhs  as  loan.

 Import  of  Car  Spare  Parts

 580.  Shri  D.  C.  Sharma;  Will  the
 Minster  of  Commerce  and  Industry
 be  pleased  to  state  the  value  of  the
 import  licences  issued  to  car  manu-
 facturing  firms  during  1959-60  so  far
 for  the  import  of  car  spare  parts,
 firms-wise?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  Import  licences  for
 spare  parts  are  not  isued  to  car  manu-
 facturers  separately  for  Cars  and
 Trucks,  put  in  bulk  to  cover  the
 requirements  of  both  types.  The  value
 of  the  licences  issued  to  the  three  firms
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 ber,  959  licens-
 ing  period  is  as  shown  below.  No

 Ser  mpare  parts  have  yet  been
 lasued  to  them  for  the  iicensing
 gtriod  October,  959  to  March,

 Name  of  the  firm  Value  in
 lakhs  of
 rupees

 L  Hindustan  Motors  Ltd.,
 Calcutta,  1g'a5,  ®

 2.  Premier  Automobiles  Ltd
 Bombay  26-00%

 3.  Standard  Motor  Products  of
 India  Ltd.,  Madras.  6°00

 *These  include  spares  for  commercial
 vehicles  also,  which  these  firms  manufacture.

 Indian  Children  in  South  Africa

 581.  Shri  D.  com  Sharma:  Will  the
 Prime  Minister  be  pieascd  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  846  on  the  l4th  August,  3959  and
 state:

 (a)  whether  any  success  has  been
 achieved  in  finding  out  the  truth  in
 the  newspaper  reports  regarding  500
 Indian  children  being  kept  by  South
 Africa  as  hostages;

 (b)  if  so,  the  facts  in  this  regard;
 and

 (ce)  the  reaction  of  Government
 thereto?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  No.

 (४)  and  (c).  Do  not  arise.

 Refugee  Markets  in  New  Delhi

 582
 Shri  Ram  Krishan  Gupta:
 Shri  Padam  Dev:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state  the  nature  of  steps  taken  or  pro-
 posed  to  he  taken  to  improve  sanita-
 tion  in  the  refugee  markets  in  New
 Delhi?

 The  Minister  of  Eeohabilitation  and
 Affairs  (Shri  Mehr  Chand

 ale ):;  The  Ministry  of  Rehabili-
 272(ei)  L.5.D.—8.

 tation  have  constructed  six  markets
 for  displaced  perténg  in  New  Delhi.
 The  responsibility  for  looking  after
 sghitation  in  5  markets  is  that  of  the
 New  Delhi  Municipal  Committee,  Im
 the  case  of  the  sixth  market  repairs.
 to  latrines  and  baths  have  been
 tioned  and  on  completion  of  the  work,
 the  services  in  this  market  also  will
 be  transferred  to  the  New  Delhi
 Municipal  Committee.

 Prototype  Centre  at  Howrah

 Shri  Rameshwar  Tantia:
 Shri  Ram  Krishan  Gupta:

 583.
 Shri  Aurobindo  Ghosal:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  scheme  for  setting
 up  the  prototype  centre  at  Howrah
 with  technical  and  financial  assistance
 from  Japan  has  been  finalised;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Industry  (Shri

 Manubhai  Shah):  (a)  and  (b).  Not
 yet.  Our  Indian  team  has  gone  to
 Tokyo  to  finalise  the  discussions.

 ag  का  उत्पादन

 ५८४.  ओ  प्रकाश  वीर  शास्त्री  :
 वाणिज्य  तथा  उद्योग  मत्रा  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  इस  चय  कई  का  कितना  उत्पादन

 हुमा  है;

 (@)  इस  फसल  की  रुई  के!  बाजार  में
 आने  से  रुई  के  मूल्यों  पर  क्‍या  असर  पड़ा
 है;  और

 (ग)  भारत  में  लम्बे  रेगे  वाली  रुई
 कहां-कहा  बेदा  डोती  है,  और  इस  फसल  में
 प्रत्येक  स्थान  में  वह  कितनी  मात्रा  में  पैदा

 हुई  ?

 जाजिए्य  मंत्री  (बी  कासूसमी  )  :  (क)  से

 (ग).  एक  विवरण  नीये  दिया  जात  है  1
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 विवरण

 (क)  इस  सम्बन्ध  में ठीक  ठीक  जानकारी

 उपलब्ध  नहीं  है  ।  व  मान  अनुमानों  के  अनुसार
 इस  वर्ष  रुई  की  फसल  ४६  तथा  ४७  लाख

 गांठ  के  बीच  हो  सकती  है।

 (ख)  चालू  फसल  की  रुई  ब  भी

 बाजार  में  आ  रही  है,  इसलिए  भावों  पर

 उसका  क्‍या  प्रभाव  पड़।  है,  इसका  अभी  ठीक

 ठीक  ्रन्दाज  लगाना  सम्भव  नहीं  है  ।

 (ग)  लम्बे  रेशे  वाली  रुई  ग्रीष्मकालीन
 फसल  के  रूप  में  मद्रास  राज्य  के  रानमाथ  पुरम,

 मदुराई,  तिरुनेलवेलली  जिलों  में,  बम्बई
 राज्य  के  बारामती;  पंढरपुर,  गुजरात  क्षेत्र
 तथा  कच्छ  जिलों  में;  मैसुर  राज्य  के  बीजापुर,
 बेलगांव  और  अन्य  जिलों  में;  राजस्थान  के

 डुंगरपुर  और  गंगानगर  जिलों  में;  मध्य  प्रदेश
 के  रतलाम  जिले  में;  पंजाब  के  फिरोजपुर  और
 भर्टिडा  जिलों  में  तथा  केरल  के  पालघाट

 जिले  में  पैदा  होती  है  ।  भ्रनुमान  है  कि  इस
 फसल  में  इस  रुई  का  कुल  उत्पादन  लगभग

 ३.५  लाख  गांठ  होगा  ।  प्रत्येक  स्थान  के

 उत्पादन  के  आंकड़े  उपलब्ध  नहीं  हैं

 Industrial  Estate  at  Cuttack

 585.  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  398l  on  the
 5th  May,  959  and  state:

 (a)  whether  industries  located  in
 the  Industrial  Estate  at  Cuttack  have
 started  production  by  now;

 (b)  if  so,  the  nature  of  goods  pro-
 duced  by  them  so  far;  and

 (c)  whether  facilities  for  marketing
 those  products  have  been  provided  to
 the  manufacturing  units?

 The  Ministery  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c).  A  state-
 ment  igs  given  below.
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 Statement

 (a)  Yés,  Sir.  Some  units  have  start-
 ed  production.

 (b)  The  goods  produced  by  the
 unit  which  have  started  production
 are  pharmaceuticals,  storage  battery,
 Ambar  Charkha  and  parts,  phenyle
 and  ink,  blocks  for  printing,  fruit
 products,  collapsible  iron  gate  grills
 and  garden  chairs,  bicycles,  wooden
 furniture  and  cabinets.

 (c)  The  State  Government  have  ad-
 vised  the  different  departments  of
 their  Government  to  give  preference
 in  purchase  of  their  requirements
 from  the  manufacturing  units  in  the
 Industrial  Estate.  Some  of  the  indus-
 tries  are  also  registered  with  the
 Director  General,  Supplies  and  Dis-
 posal  under  the  stores  purchase  pro-
 gramme.

 Punjab  Cloth  Mill,  Bhiwani

 586.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Punjeb  Cloth  Mill,  Bhiwani  has  not
 been  working  to  its  full  capacity;  and

 (b)  if  so,  the  steps  taken  in  the
 matter?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  There  were  fluctua-
 tions  in  the  working  capacity  of  the
 Mills  and  even  total  closure  for  some-
 time.  However  since  Septemer,  959
 the  mill  is  working  to  full  capacity.
 It  may  be  stated  in  this  connection
 that  all  mills,  in  general,  keep  aside
 a  certain  number  of  the  spindles  and
 looms  for  preventive  maintenanee,
 repairs  etc.

 (b)  Government  are  keeping  a
 close  watch  over  the  working  of  the
 mill  and  will  not  doubt  take  such
 steps  ag  are  considered  necessary  to
 ensure  the  smooth  working  of  the
 mill,

 Market  at  Janpath

 587.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  refer  to  the
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 reply  given  to  Unstarred  Questiori
 ie  me  on  the  4th  September,  959
 whd  atate:

 (a)  whether  the  Scheme  for  thé
 canstruction  of  market  at  Janpath  has
 been  finalised

 (b)  if  so,  the  details  thereof;  and

 (९)  the  nature  of  progress  made  so
 far  in  tis  direction?

 The  Minister  of  Works,  Housing
 amd  Supply  (Shri  K.  C.  Reddy):  (a)
 Not  yet.

 (b)  Does  not  arise.

 (c)  Preliminary  plans  of  the  pro-
 posed  market  have  been  prepared.
 The  details  are  yet  to  be  finalised,

 Scheme  of  Compulsory  Savings

 588.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Planning  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  566  on  the  Ilth  August,
 959  and  state:

 (a)  whether  Government  have
 studied  the  issues  relating  to  compul-
 sory  savings;  and

 (b)  if  so,  the  decisions  arrived  at?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  and  (b).  The
 study  is  in  progress  and  no  decisions
 have  yet  been  reached.

 Recovery  of  Rent  on  Evacuee  Property

 Shri  D.  C.  Sharma:
 WiH  the  Minister  of  Rehabilitation

 and  Minority  Affairs  be  pleased  ६०
 state:

 589.
 {

 Shri  Ram  Krishan  Gupta:

 (a)  whether  it  is  a  fact  that  huge
 amourit  of  arrears  of  rent  is  due  for
 yecovery  from  various  categories  of
 occupants  of  evacuee  properties  (in-
 cluding  Government  Departments  and
 Government  servants);

 (b)  if  so,  details  of  the  amount  dud
 (category-wise);  as

 (2)  the  nature  of  stepe  taken  of
 proposed  to  be  taken  to  recover  this
 amount;  and

 (d)  the  result  thereof?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Yes.

 (b)  Total“amount  due  is  Rs,  58425
 lakhs  approximately  and  its  category-
 wise  deails  are  as  under:—

 Rs.
 lakhs

 i)  Government  Departments  6-6I
 Gi)  Government  Servants  II-96
 (iif)  Displaced  Persons  297°82
 (iv)  Non-Displaced  Persons  350  88
 (v)  Destitutesand  Widows.  14*  79
 (ot)  Persons  whose  where-

 abouts  are  not  known  .  80-78
 (तो)  Uncategorised  occupants  22°02

 TOTAL  :  5B4°25

 (c)  A  statement  is  laid  on  the  Table
 of  the  Sabha.  [See  Appendix  II  an~
 nexure  No,  8.]

 cd)  As  a  result  of  the  steps  taken
 the  total  amount  recovered  as  rent  so
 far  is  Rs.  554°3i  lakhs  approx.

 New  Industries  in  Punjab

 Ran,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indas-
 try  be  pleased  to  state:

 (a)  whether  any  survey  has  been
 made  to  assess  the  progress  made  for
 the  establishment  and  development  of
 new  industries  in  the  State  of  Punjab;
 and

 {b)  if  so,  the  result  thereof?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  In
 addition  to  some  area  surveys  which
 aim  at  evaluating  the  potential  for
 industrial  development  in  the  State,
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 the  National  Council  of  Applied
 Economic  Research,  New  Delhi  has
 undertaken  a  Techno-Economic
 Survey  of  the  State  at  the  instance
 of  the  State  Government.  The
 Council  will  in  addition  to  making
 a  general  survey  ~°  indicating  the
 possibilities  of  setting  up  of  new
 industries  based  on  available  resources
 also  prepare  specific  project  reports
 for  certain  selected  industries.  The
 findings  of  surveys  already  undertaken
 have  generally  continued  to  make
 available  more  detailed  data  about  the
 possibilities  of  new  industries  in  the
 State.

 Assumption  of  Power  for  Management
 of  Industries

 59l.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No,  908  on
 the  28th  August,  959  and  state  the
 nature  of  decision  reached  on  the
 question  of  assuming  more  powers
 under  the  Industries  (Development
 and  Regulation)  Act,  95I  to  take  over
 ‘industries  which  close  down  or  go
 ‘into  liquidation  on  account  of  inter-
 nal  quarrel  among  the  management?

 -  The  Minister  of  Industry  (Shri
 ‘Manubhai  Shah):  The  matter  is  still
 under  consideration.

 Board  for  Light  Music  Audition

 592.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  577  on  the  llth  August,  959  and
 state:

 (a)  whether  the  details  for  setting
 up  a  board  for  light  misic  audition
 have  since  been  worked  out;  and

 (b)  if  so,  the  nature  thereof?

 The  Minister  of  Information  and
 Broadcasting  (Dr.

 ae  pha

 :  (a)  and
 (b).  The  Rules  for-the  setting  up  of
 a  Central  Audition  Board  for  Sugam
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 Sangeet  have  been  finalised.  These
 rules  provide  for  a  Central  Board  with
 four  Regional  Committees  at  Delhi,
 Calcutta,  Bombay  and  Madras  who
 will  be  responsible  for  finally  asses-
 sing  and  grading  Sugam  Sangeet
 artists  who  are  approved  by  the
 Local  Audition  Committees  after  pre-
 liminary  screening.  The  Regional
 Committees  will  consist  of  non-official
 members  who  have  a  good  knowledge
 of  music  and  of  the  local  language.
 The  Sugam  Sangeet  Audition  Board
 will  function  on  lines  similar  to  those
 of  existing  Music  Audition  Board.

 Shahabad  Pyrite  Deposits

 593.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-

 try  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  289
 on  the  llth  August,  959  and  state:

 (a)  whether  Government  have  since
 received  the  report  from  the  Norwe-

 gian  expert  regarding  the  Shahabad

 pyrite  deposits;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  Not

 yet,  Sir.

 Indian  Standards  Institution

 Shri  R.  com  Majhi:
 594.

 {  Shri  Subodh  Hansda;

 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state  whether
 the  Indian  Standards  Institution’  has
 received  any  complaints  regarding  the

 quality  bearing  IS.I’s  Certification
 Mark?

 The  Minister  of  Commerce  (Shri
 Kanungo):  Yes,  Sir.  Six  complaints—
 four  regarding  the  quality  of  plywood
 tea-chest  panels,  one  regarding  the

 quality  of  storage  batteries  for  motor
 vehicles  (light  duty)  and  one  regard-
 ing  the  quality  of  leclanche  type  dry
 batteries  for  flash  lights.  All  the
 complaints  were  thoroughly  investi-
 gated  and  suitable  action  taken  by  the
 Institution.
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 Shifting  of  Offices  te  Chandigarh

 Shri  Hem  Barua:

 595  J  Shrimati  Parvathi  Krishnan:

 zy)  Shri  Nagi  Reddy:

 ie  Shri  Warior:

 Will  the  Minister  of  Works  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  shift
 some  of  the  Central  Government
 offices  to  Chandigarh;

 (b)  if  so,  the  names  of  offices  which
 are  to  be  shifted;  and

 (c)  whether  sufficient  office  and
 yesidential  accommodation  is  available
 at  Chandigarh  for  these  offices  and
 their  staff?

 The  Minister  of  Works,  Housing  and

 Supply  (Shri  K.  0.  Reddy):  (a)  There
 is  no  specific  proposal  under  con-
 sideration  at  present  to  shift  any
 Central  Government  Office  to  Chandi-

 garh.
 (b)  and  (c).  Do  not  arise.

 परिवहन  नीति  और  समन्वय  समिति

 (श्री  भक्त  दशेन  :

 श्री  राम  कृष्ण  गुप्त  :

 ५६६.  श्री  अजित  सिंह  सरहदी  ६

 सरदार  इकबाल  सिंह

 [  श्री  हेम  राज

 कया  योजना  मंत्री  ४  सितम्बर,  १६५९  के

 अतारांकित  प्रद्न  संख्या  २२०३  के  उत्तर  के

 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि

 परिवहन  नीति  और  समन्वय  समिति  ने  अब

 तक  अपने  काम  में  कितनी  प्रगति  की  है  और

 वह  अपनी  रिपोर्ट  कब  तक  पेश  करेगी  ?

 योजना  उपमंत्री  (श्री  इया०  नं०  सिश्र)  :

 जैसा  पहिले  बताया  जा  चुका  है,  यह  समिति

 २२  जलाई,  १६५६  को  बनाई  गई  थी  ।

 समिति  ने  अपना  काम  हाल  ही  में  शुरू  किया

 है  ।  इसलिए,  इस  ने  अपने  काम  में  कितनी

 प्रगति  की  है  या कब  तक  इसका  काम  पूरा  हो

 जायगा  इस  सम्बन्ध  में  अभी  कुछ  उपयोगी

 जानकारी  देना  सम्भव  नहीं  है  ।
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 हिडुओं
 ओर  ससलमानों  का.  देश

 छोड़कर  जाना

 [श्री  पद्य  दव  :

 १९७.  4  श्री  राम  कृष्ण  गुप्त  :

 श्री  दी०  चं०  शर्मा  :

 क्या  प्रधान  मंत्री  यह  बताने  की  कपा

 करेंगे  कि  १६५७,  १६५८  और  १६५६९  में

 अब  तक  पूर्वी  पाकिस्तान  से  कितने  हिन्दू
 पश्चिमी  बंगाल  आने  को  बाध्य  हुए  तथा
 पश्चिमी  बंगाल  से  कितने  मुसलमान  पूर्वी
 पाकिस्तान  गये  ?

 प्रधान  मंत्री  तथा  वेदशिक-कार्य  मंत्री

 (श्री  जवाहरलाल  नेहरू)  :  पूर्वी  पाकिस्तान  से

 पश्चिम  बंगाल  आने  वाले  (  माईग्रेट स  )  हिन्दुओं
 की  और  पश्चिम  बंगाल  से  पूर्वी  पाकिस्तान

 जाने  वाले  (माईग्रेंट)  मुसलमानों  की

 संख्या  इस  प्रकार  है  —

 पूर्वी  पकिस्तान  पश्चिम

 से  पदिचिम  बंगाल  से

 बंगाल  आने  पूर्वी  पाकि-

 वाले  हिन्दुओं  स्तान  जाने

 वर्ष  की  संख्या  वाले  मुसल-
 सानी  की

 संख्या

 शू  २  ३

 १६५७  8६,१३३  दे्द

 १६४८  ४,२७८  ७१६

 ये  आंकड़े  आने  जाने  वालों  की  वास्तविक

 संख्या  के  हैं  ।  हमारे  पास  यह  बताने  के  लिए
 अलग  से  कोई  आंकड़े  नहीं  हैं  कि  कितने  हिन्दुओं
 को  बगैर  अपनी  इच्छा  के  आना  पड़ा  |

 .
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 Pakistanis  in  Jammu  and  Kashmir

 m8.  Shri  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased+to  state:

 (a)  the  number  of  Pakistani  Na-
 tlonals  who  crossed  into  Jammu  and
 Kashmir  State  since  the  36४0  July,
 i959  and  were  arrested;  and

 (b)  how  these  figures  compare  with
 the  corresponding  period  of  9587

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Between  July  36  and
 October  ‘31,  ‘1959,  85  Pakistan  nationals
 and  persons  from  Pakistan-occupied
 Kashmir  who  infiltrated  across  the
 cease-fire  line  and  the  Jammu-Sialkot
 border  have  been  apprehended.

 (b)  The  figure  for  the  correspond-
 ing  period  of  958  was  °97.

 Automatic  Looms  for  Punjab

 Shri  Ajit  Singh  Sarhadi;
 ad

 {  Shri  0.  0.  Sharma:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  names  of  mills  which  have
 applied  for  automatic  Jooms  in  Punjab
 State  and  the  number  of  automatic
 looms  applied  for;

 (b)  how  many  applications  have  so
 far  been  received  from  Punjab  State
 for  installation  of  automatic  looms  for
 export  purposes  only;

 (c)  the  number  of  automatic  looms
 which  have  been  allotted  to  the  mills
 80  far;  and

 (d)  the  further  allotment  contemp-
 lated  during  the  rest  of  the  Second
 Plan  period?

 The  Minister  of  Commerce  (Shri
 Kanango);  (a)  to  (०),  A  statement
 giving  the  requisite  information  is
 given  below.
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 (day  No  further  allotments  erd  con-
 templated  for  the  time  being.

 STATEMENT

 Scheme  Name  ofthe  Auto-  No.  of  the
 applicant  matic  auto-~
 mills  looms  mathe

 applicd  looms
 for  allotted

 l.  Export  Nil  Nil  Nil
 Promotion
 Scheme
 of  r9859

 2.Replace-  Punjab  Cloth  275 ment  Mills,
 Scheme  Bhiwani
 ०१959

 Trade  with  West  Asian  Countries
 Shri  Ajit  Singh  Sarhadi:

 600.  Shri  Ram  Krishan  Gupta:
 Shri  9.  0.  Sharma:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  there  has  been  an  over-
 all  increase  in  exports  to  West  Asian
 countrics  on  account  of  the  steps
 taken  to  increase  the  export  during
 the  last  two  years;  and

 (b)  if  so,  the  nature  of  the  increase?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b).  Exports  to  West  Asian
 Countries  during  January-August
 3959  were  24:55  crores  as  compared
 to  Rs.  40:28  crores  in  958  and
 Rs.  42°7]  crores  in  1957,

 Rise  in  the  Price  of  Cotton

 601.  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 {a)  the  reasons  for  the  steep  rise
 in  cotton  price  when  there  has  been
 increase  in  the  raw  cotton  produc-
 tion  in  the  country;  and
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 <b)  how  is  it  going  to  effect  the
 export  of  textiles?

 The  Minister  ef  Commerce  (Shri
 Kanungo):  (a)  With  two  successive
 short  crops  of  cotton  during  the  last
 and  the  current  cotton  seasons,  the
 @rices  of  certain  varieties  have  shown
 an  upward  trend.

 (b)  Government  are  keeping  a  con-
 .stant  watch  and  suitable  remedial
 Measures  are  being  taken  from  time
 to  time  to  ensure  that  export  of  tex-
 tiles  do  not  suffer  either  from  high
 prices  of  cotton  or  difficulty  of
 supplies.

 अखबारों  कागज  का  श्रायात

 ६०२.  शमी  भ्रीनारायण  दास :  क्‍या
 शाणिज्य  तथा  उद्योग  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  गत  पांच  वर्षो  में  स्वदेशी  शौर

 बाहर  से  मंगाये  गये  भ्रखबारी  कागज  के  क्या
 क्‍या  मूल्य  रहे;  श्रौर

 (ख)  अखबारी  कागज  के  मंगाने  पर
 यदि  इस  समय  कोई  बन्धन  लगाये  गये  हूँ,
 तो  वे  किस  प्रकार  के  हैं  ?

 उद्योग  मंत्री  (श्री  सनुभाई  शाह):
 (क)  नेपा  मिल  में  बने  अखबारी  कागद्  का

 मूल्य  १,०६४  रु०  प्रति  टन  है  जो  उत्पादन

 शुल्क  में  २२४  रु०  प्रति  टन  के  हिसाब  से  छूट
 देने  के  बाद  है  |  आायातित  प्रखबारी  कागज
 का  मूल्य  भारत  को  माल  भेजने  वाले  देश
 झौर  प्रखवारी  कागज़  की  किस्म  के  अनुसार
 अलग  भलग  होता  है  ।  यह  मूल्य  लागत,  बीमा,
 भाड़ा  सहित  ८२५  रु०  और  १०००  रु०
 ब्र्ति  टन  के  बीच  होता  है  ।

 (ल)  भलबारी  कागज़  फा  ग्रायात  करने
 के  लिए  वास्तविक  उपयोग-कर्त्ता  के  लाइसेंस
 अखबारों  शौर  पत्र-पत्रिकाधों  के  प्रकाशकों
 आर  4  भणवा  मुद्रकों  को  दिये  जाते  हैं,  जिससे  ये

 भ्रपनी  हकदारी  के  भ्खबारी  कागज़  का  एक.
 भाग  मंगा  सकें  ।  होष  कागज  साधारण
 माध्यमों  से  आयात  किये  गये  स्टाक  में  से
 दिया  जाता  है  1  भ्रखबारी  कागज़  की  हकदारी'
 का  निदचय  पत्र  के  पन्ने  के  भाकार,  पृष्ठों  की
 झौसत  संख्या  भौर  १६५८  में  निकली  प्रतियों-
 की  संख्या  के  प्राधार  पर  किया  जाता  है
 इस  प्रकार  निश्चित  की  गयी  हकदारी  में
 १०  प्रतिशत  की  कटौती  की  जाती  है  |  इस
 कटौती  से  हुई  कमी  नेपा  मिल  में  बना  देशी
 प्रखबारी  कागज  देकर  पूरी  कर  दी  जाती  है  ।

 कीतिनगर  मं  प्लाट

 S  tt  मवल  प्रभाकर  :
 ६०३.

 की  भक्त  व्शन  :

 क्या  पुनर्वास  तथा  अ्ल्पसंख्यक-कार्य  मंत्री

 यह  बताने  की  रूपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  फीतिनगर,
 दिल्ली  के  प्लाट  खरीदने  वालों  को  अभी  तक॑
 बेनामे  नहीं  दिये  गये  हैं;

 (ख)  यदि  हां,  तो  क्‍या  बंनामे  देने  में-
 कोई  प्राविधिक  कठिनाई  है;  और

 (ग)  यह  कठिनाई  कब  दूर  होगी  ?

 पुनर्वात॒  तथा  प्रल्पसंख्यक-कार्य  मंत्री,
 (थी  महर  खन्द  खन्ना)  :  (क)  से  (ग).
 ७  नवम्बर  १६५६  को  दिल्ली  कारपोरेशन  ने
 बैनामे  का  मसौदा  मंजूर  कर  लिया  है  भौर  भव
 बेनामे  जल्दी  दे  दिये  जावेंगे  ।

 Central  Export  Organisation  for  ON
 Seeds,  Vegetable  Oils  and  Oil  Cakes

 604,  Shri  Damani:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  the  progress  made  with  the
 proposal  for  the  formation  of  a  Cen-
 tral  Organisation  to  handle  Indle’s
 export  trade  in  oilseeds,  vegetable
 oils  and  oilcakes;  and

 (b)  the  details  of  its  constitution
 end  the  extent  to  which  the  exporters
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 ry  organisation?

 Kawemgn):  fa)  amd  (b).  The  qués-
 tien  of  forming  a  Central  Organisa-
 tion  Bor  the  export  of  vegetable  oils,
 Oiineeds  and  oijlcakes  is  still  under
 condtideretion.

 Licenses  for  Smalt  Paper  Mills
 605.  Shri  Subbiah  Ambalam:  Will

 the  Minister  of  Commeree  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  728  on
 the  24th  August,  3989  and  state:

 (a)  whether  licences  for  ]  units  of
 small  paper  mills  applied  for  have
 since  been  granted;

 (b)  the  location  of  these  units,
 State-wise;

 (c)  the  production  capacity  of  each
 of  these  units  and  the  foreign  ex-
 change  required  for  each;

 (d)  whether  a  consortium  of  paper
 machinery  manufacturers  has  been
 formed;  and

 (e)  if  so,  the  details  thereof?

 The  Minister  of  Industry  (Shri
 Manubhal  Shab):  (a)  Yes,  Sir.

 (b)  and  (c).  A  statement  is  laid  on
 the  Table  of  the  House.  [See  Ap-
 pendix  II,  annexure  No.  9}.

 (d)  No,  Sir.

 (6)  Does  not  arise,

 Small  Scale  Industries  in  Orissa

 606.  Shri  Panigrahi:  Wil!  the  Minis-
 ter  of  Commerce  and  Industry  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  23
 small  industries  schemes  are  being worked  out  now  in  Orissa;

 (b)  if  so,  what  are  those  schemes;

 “(ey  ‘the  plests  Wwherp
 oo

 fiend
 industries  have  beeh  ५  r§

 ry  the  mumber  of  petpie  Who  ‘ha
 found  eMmpldymeny  in  Piese  ह. ...  win
 industries?

 The  Minister  ef  Intéstry  «(Mari
 Manubhai  Shah):  (a)  to  (c).  Yes,
 Sir.  23  Small  Scale  Industries
 schemes  are  in  operation  in  Orissa.
 A  list  of  the  schemes  showing  their
 location  is  laid  on  the  Table.  [See
 Appendix  TI,  annexure  No.  ‘10).

 (a)  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  in  duc  course.

 Manufacture  of  Cranes

 607.  Shri  Khimji:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  the  number  of  units  engaged  in
 the  manufacture  of  cranes  and  their
 total  capacity  and  actual  production
 in  4958  and  first  half  of  +1959;  and

 (b)  whether  there  is  further  scope
 for  setting  up  additional  units  in  this
 line?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  5  units  are  en-
 gaged  in  the  reguiar  manufacture  ef
 cranes,  their  total  capacity  being  4380
 tons  per  annum.  Their  actual  pro-
 duction  during  958  was  475  tons;  and
 the  production  during  the  first  half  of
 i959  is  estimated  at  350  tons.

 (b)  Yes,  Sir.

 Plan  Expenditure  in  Himachal  Pradeth

 608.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Planning  be  pleased  to  state:

 (a)  the  amount  allocated  to
 Himachal  Pradesh  during  the  Second
 Five  Year  Plan  and  the  amount  ac-
 tually  spent  during  the  first  three
 years  of  the  Plan;

 (b)  the  amount  proposed  to  be
 spent  during  the  remaining  two  years;
 and
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 (c)  the  ¢auses  of  the  shortfall,  if
 su,  in  ‘expenditure?

 The  Deputy  Minister  of  Planning
 (Shri  s.  N.  Mishra):  (a)  Against  the

 e-year  outlay  of  Rs.  4°73  crores,
 7-80  crores  were  spent  in  the  first

 three  years  of  the  Plan.

 (b)  Taking  into  account  the  antici-
 pated  actual  expenditure  in  1959-60
 and  approved  outlay  for  960-6i,  this
 comes  to  Rs.  18  crores.

 (c)  Does  not  arise.

 Small  Scale  Industries

 Shri  का,  B,  Thakore:
 808.  Shri  Oza:

 Shri  K.  U.  Parmar:
 a

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  there  is  any  policy  of
 the  Government  for  allocating  raw
 materials  to  Small  Industries  which
 are  newly  started;  and

 (b)  if  so,  what  is  it?

 The  Minister  of  Industry  (Shri
 Wfanubhai  Shah):  (a)  and  (b).  Yes,
 Sir.  The  policy  is  that  on  the  basis
 of  recommendation  of  the  Director  of
 Industries,  small-scale  industries  whe-
 ther  carrying  on  their  existing  indus-
 try  or  newly  started  industry,  will  be
 given  the  facility  of  importing  raw
 material  to  reasonable  extent  as  per
 the  Essentiality  Certificates  issued  by
 the  State  Directors  of  Industries.

 Export  Earnings  of  Mica

 610.  Shri  N.  BR.  Muniswamy:  Will
 the  Minister  of  Commerce  and  Indus-
 tey  be  pleased  to  state:

 (a)  what  are  the  export  earnings  of
 mica  in  the  frst  half  of  959  as  com-
 pared  to  the  corresponding  period  of
 the  last  year;

 (b)  whether  export  of  mica  has
 shown  improvements  this  year;  and

 (८)  if  so,  by  how  much  as  compared
 to  previous  year?

 The  Deputy  Minister  of  Commeres:
 and  Industry  (Shri  Satish  Chandra):
 (a)  the  export  earnings  of  mica  in  the
 first  half  of  958  and  of  959  were  as.
 follows:

 January-  January-
 June  June
 7958  7959

 Rs.  Rs.
 Unmanufactured

 Mica  47299479979  5301,74,338
 Mica  manufactures  42,970,197  39517,034

 TOTAL  (4572512176  5,40,9%,372,

 (b)  and  (c),  The  quantity  and  value
 of  exports  of  mica  during  the  first
 eight  months  (January  to  August)  of
 ‘1959,  compared  to  the  exports  during
 the  corresponding  period  in  1958,  im~
 proved  by  ‘12,866  Cwts.  and  Rs.  66,45,
 690,  respectively.

 tron  Ore

 6]l.  Shri  N.  R.  Muniswamy:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  the  countries  which  imported
 iron  ore  from  India  in  958  and  1959;

 (b)  the  value  of  iron  ore  exported
 during  the  above  period  (country-
 wise);  and

 (०)  whether  any  country  has  reduc-
 ed  its  import  from  India  this  year  and
 if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Commerce
 and  Indusiry  (Shri  Satish  Chandra):
 (a)  and  (b).  A  statement  showing
 countrywise  exports  of  iron  ore  to-
 gether  with  values  thereof  during  958
 and  3959  (January—July)  is  laid  on
 the  Table.  [See  Appendix  II,  annex-
 ure  No.  i3).  Export  statistics  for  the
 subsequent  months  of  959  are  not
 yet  available.

 (c)  There  has  been  no  decline  ia:
 exports  to  our  principal  markets.
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 Purchase  of  Evacuee  Property
 ‘612,  Shri  Chuni  Lal:  Will  the  Minis-

 ‘ter  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  state:

 (a)  whether  it  is  the  policy  of  the
 Government  to  charge  interest  on  in-
 .Stalments  where  the  transferee  of  an
 acquired  evacuee  property  pays  the
 initial  deposit  and  enters  into  an
 agreement  to  pay  the  balance  of  the
 value  of  the  property  in  three  or  more
 annual  instalments  but  in  fact  pays
 the  balance  of  the  value  within  two
 years;  and

 (b)  if  not,  whether  necessary  ins-
 tructions  have  been  issued  in  this
 respect?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  No.

 (b)  Since  this  has  already  been
 provided  in  the  Displaced  Persons
 (Compensation  and  Rehabilitation)
 Rules,  1955,  the  question  of  issuing
 further  instructions  does  not  arise.

 Bhoodan  Movement

 613.  Shri  Daljit  Singh:  Wil}  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  the  total  collection  of  land  so
 far  through  Bhoodan  Movemént  in
 the  country;

 (b)  the  total  acreage  which  has
 been  redistributed;  and

 (c)  the  increase  in  total  production
 of  foodgrains  as  a  result  of  this
 movement?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  and  (b).
 According  to  the  information  furnish-
 ed  by  the  All  India  Sarva  Seva  Sangh
 the  area  gifted  under  Bhoodan  is
 42,30,409  acres  and  the  area  distribut-
 ed  is  6,63,352,  acres  upto  December,
 1958,

 (c}  No  assessment  has  been  made
 of  the  increase  in  production  of  food-

 grains  as  a  result  of  this  movement.

 NOVEMBER  27.  2958  Written  Ansipere,  si

 Production  of  Khadi  in  Punjab.
 6l4.  Shri  Daljit  Siagh:~  “Will  Be

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  quantity  of  Khadi  produced
 in  Punjab  during  ‘1958-59;  and

 (b)  whether  any  target  has  been
 fixed  for  the  p¥oduction  of  Khad&
 during  1959-80?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  128°33,  lakh  sq.
 yards  worth  Rs.  2°36  crores.

 (b)  Khadi  worth  Rs.  2:17  crores  te
 expected  to  be  produced  during  1958-
 60.

 Imported  Non-ferrous  Metals

 615  Shri  Warior:
 ‘|  Shri  Kodiyan:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  lay  a  statement
 on  the  Table  showing  the  quantities
 of  each  imported  non-ferrous  metal
 given  to  (i)  Devidayal  and  Co,  and
 associates  (ii)  Kamani  Group  of  Com-
 panies  and  Firms;  (iii)  Binant  Metal
 Works  Ltd.  and  associate  companies
 in  Binani  group  for  the  years  1954-55
 to  1958-59  as  also  the  total  turnover
 of  business  of  each  group  for  the
 relevant  years?

 The  Minister  of  Industry  (Shri.
 Manubhai  Shah):  In  regard  to  import
 licences  issued,  the  information  is
 available  in  the  weekly  bulletin  §  of
 Import  and  Export  Trade  Control
 issued  under  the  authority  of  the
 Chief  Controller  of  Tmports  and  Ex-
 ports,  In  regard  to  turn-over  of
 business  the  figures  are  not  available:
 a  statement  showing  production  of
 some  of  the  units  which  are  on  the  +
 books  of  the  Development  Wing  of  the
 Ministry  of  Commerce  and  Industry
 ig  laid  on  the  Table  of  the  House.
 [See  Appendix  lI,  annexure  No  “133.
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 Production  of  Non-ferrous  Motals

 Shri  Wartor:
 ei6.  Shri  Kodiyan:

 Shri  द  ह  Nayar:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state:

 (a)  the  steps  taken  to  increase  the
 production  of  raw  materials  (Ores)
 and  finished  goods  in  non-ferrous
 metals  since  the  commencement  of
 the  First  Five  Year  Plan;  and

 {b)  the  results  achieved  so  far?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 House.  {See  Appendix  II,  annexure
 No,  13).

 Cotton  Textiles
 Shri  Karni  Singhji:

 67  Shri  Bhanja  Deo:
 Qazi  Matin:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  production  of
 cotton  textiles  has  declined  in  ‘1958;

 (b)  if  so,  the  extent  of  the  fall;  and

 (c)  the  steps  that  have  been  taken
 to  arrest  the  fall  in  production?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b).  Production
 of  cotton  piecegoods  in  1958,  was
 7,078  as  against  7,298  million  yards  in
 1957.

 (c)  The  slight  fall  is  due  to  the
 shift  in  production  from  coarse  to
 medium  varieties.  As  the  production
 of  various  varieties  of  cloth  is  now
 more  or  less  balanced,  no  special  steps
 are  contemplated  in  this  regard.

 Hindustan  Machine  Tools  Ltd,
 Bangalore

 e138.  Shri  Rameshwar  Tantia:  Wil!
 the  Minister  of  Commerce  and  Indus-
 tey  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that
 Machinery  belonging  to  Hindustan

 Machine  Tools  Ltd,  has  been  lying
 uncared  for  in  a  pavilion  of  ‘India—
 958’  Exhibition  for  about  a  year;  and

 {b)  if  30,  what  steps  have  been  taken
 to  make  the  best  use  of  the  machines?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Purchase  of  Cement  by  State  Trad-
 ing  Corporation

 6I9.  Shri  Arjun  Singh  Bhadaurla:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  State
 Trading  Corporation  has  been  pur-
 chasing  cement  at  the  site  of  Macherla
 factory  at  Rs.  48:00  per  ton;  and

 (b)  if  so,  at  what  price  the  cement
 was  sold  to  the  consumers?

 The  Minister  of  Industry  (Sbri
 Manubhai  Shah):  (a)  to  (b).  A  state-
 ment  is  laid  on  the  Table  of  the
 House.  {See  Appendix  II,  annexure
 No.  14.)

 Labour  Relations

 620.  Shri  Arjun  Singh  Bhadauria:
 Will  the  Minister  of  Labour  and  Em-
 ployment  be  pleased  to  state:

 (a)  what  is  the  position  of  the
 labour  relations  in  July  August,
 September,  October  and  November,
 1959,  industry-wise;  and

 (b)  whether  any  man-days  were
 lost?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b).  The
 information  for  July  959  has  been
 published  in  the  September,  3959
 issue  of  the  Indian  Labour  Gazette.
 Details  concerning  the  succeeding
 months  will  be  published  in  the  said
 Gazette  in  due  course
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 Whetan  Beluyees  in  Mismxatian  Camp
 Bi.  Shei  Arian  fingh  Bhadaurie:

 Will  the  Prime  Minister  be  pleased
 to  state:

 fa)  what  is  the  total  number  of  re-
 fugees  in  Mismaria  Camp  at  present;
 and

 (०)  what  is  the  total  amount  spent
 so  far  on  its  running?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  3,188  (as  on  9th  Novem-
 ber,  1950).

 (b)  Rs,  24,73,562°08  जाह,

 2  hrs.

 MOTIONS  FOR  ADJOURNMENT

 Inmo0-Pak  BORDER  DEMARCATION

 Mr.  Speaker:  Regarding  the  adjourn-
 ment  motion  relating  to  the  five
 villages,  which  was  held  over  yester-
 day,  the  hon.  Prime  Minister  said  that
 he  would  make  a  statement  about  it
 today.  The  hon.  Prime  Minister.

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  I  enquired  into  this  matter.
 This  area  is  near  the  Patharia  forest.
 It  is  °8  square  miles,  and  not  five
 square  miles  as  was  suggested  yester-
 day.

 This  area,  according  to  the  Radcliffe
 Award,  falls  definitely  in  Pakistan.
 This  is  a  fact  admitted  by  both  parties,
 and  no  one  has  challenged  that.  It,
 however,  remained  in  Indian  posses-
 sion,  because  we  said  Pakistan  was
 holding  on  to  other  areas,  which  it
 should  not,  and  if  other  matters  were
 settled,  and  Pakistan  gave  them  up,
 then  we  shall  do  so.  So,  there  was  no
 dispute  about  the  maps  or  anything
 about  this  area,  clearly.  When  all
 these  other  matters  have  been  settled,
 there  was  no  point  left  for  India
 holding  on  to  it.  In  fact,  this  point
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 wan  wd  far  cleat  that  it  was  not  even
 discussed  at  the  last  conference.  It
 was  an  admitted  fact.

 Now,  in  accotdance  with  that,  it  is
 proposed  to  demarcate  this,  and  then
 to  hand  it  over.  There  has  been  no
 demarcation  yet.  There  is  no  ques-
 tion  of  handing  anything  over  today.
 Our  military  people  who  are  in  charge
 had  a  meeting,  and  it  is  proposed  to
 start  demarcation  on  the  l5th  Decem-
 ber.  I  do  not  know  how  long  it  will
 take;  whether  it  will  be  two  weeks  or
 three  weeks,  I  do  not  know.  Till,
 then,  the  territorial  jurisdiction  of
 India  will  remain.  All  that  has  been
 done  in  this  area  thus  far  is  for  the
 removal  of  one  check-post  that  we  had
 there.  That  has  been  withdrawn.

 Even  after  demarcation,  according
 to  the  ground  rules  agreed  upon  at
 the  last  conference,  necessary  time
 should  be  allowed  to  farmers  to
 harvest  their  crops,  before  transfer  of
 territorial  jurisdiction.  Also,  there
 are  clauses  in  those  ground  rules  about
 the  special  responsibility  of  the  party
 concerned  for  the  protection  of  per-
 son  and  property  of  the  population,  so
 that  their  interests  might  not  be  pre-
 judiced.

 Now,  if  any  kind  of  territory  has
 to  be  exchanged  and  handed  over  as  a
 result  of  an  award,  decision  or  what-
 ever  it  is,  obviously,  the  people
 living  there  are  affected  by  it.  Now,
 three  things  happen.  In  this  case,
 you  will  be  pleased  to  notice  that  in
 effect,  the  decision  was  taken  not
 today  but  by  Mr.  Justice  Radcliffe
 many  years  ago,  eight  or  nine  years
 ago;  but  because  of  various  com-
 Plications  and  conflicts,  it  was  not
 given  effect  to  as  in  other  cases.  Now,
 the  people  are  affected.  The  people
 can  have  a  choice  of  three  things.
 One,  of  course,  is  that  they  choose  to
 become  the  nationals  of  the  country
 to  which  that  little  area  goes.  The
 second  is  that  they  remain  Indian
 nationals  but  continue  living  there  as
 foreign  nationals.  The  third  is  that
 they  change  their  hubitant.
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 These  are  the  facts  that  I  have  been
 able  to  obtain.

 Braj  (Firozabed):
 May  I  know  whether  the  possession
 i@  not  being  handed  over  today  at  4
 2.2

 Shri  8.  M.  Banerjee  (Kanpur):  Since
 the  hon.  Prime  Minister  has  clarified
 the  position,  I  would  like  to  know
 gnly  one  thing,  namely  whether  it  is
 torrect  that  there  are  370  families  in
 this  area.  Secondly,  if  they  want
 ft©  remain  in  India  and  have  Indian
 nationality,  then  they  are  actually
 displaced  persons,  because  they  were
 living  in  this  area  thinking  that  the
 land  belonged  to  India.  May  I  know,
 whether  they  will  be  given  rehabili-
 tation  loan  or  they  will  be  rehabilitat-
 ed  in  other  places?  That  is  one
 thing.  Another  thing  that  I  would
 like  to  know  is  for  how  long  this  will
 be  done.

 Mr,  Speaker:  What  the  hon.  Mem-
 ber  wants  to  know  is  this.  If  there
 are  370  families  or  families  round-
 about  that  number  and  if  they  want
 to  come  back  to  India,  would  they  be
 rehabilitated  here  with  particular
 grants  and  so  on?

 Shri  Jawaharlal  Nehru:  Til)  the  ex-
 act  demaraction  is  complete,  we  can-
 not  say  how  many  villages  or  people
 are  involved.  Normally,  of  course,
 one  does  not  expect  large  numbers  of
 people  to  come  across.  They  have
 their  lands  etc.  They  should  remain
 there,  even,  if  they  like,  as  Indian
 nationals;  they  can  remain  there.  If
 any  come  across,  what  the  hon.  Mem-
 ber  has  suggested  will  naturally  be
 considered.

 Shrimati  Renu  Chakravartty
 (Basirhat):  In  the  past,  the  hon.

 Prime  Minister  has  been  good  enough
 to  give  this  sort  of  assurance  that
 the  matter  would  be  considered,  if
 fhe  people  who  are  there  want  to
 come  over;  if  they  want  to  remain
 there  in  Pakistan,  they  are  welcome
 to  remain  there.  Whenever  this  mat-

 ter  has  come  up  before  the
 tation  Ministry,  they  have  ae  real said,-that  this  is  a  matter  of  piili¢y
 and  unless  the  Government  of  tidia
 decide  on  it  one  way  or  the  ather,
 they  cenot  do  anything.

 Therefore,  I  would  like  the  hon.
 Prime  Minister  to  state  whether  if
 anybody  chooses  to  come  over  to
 India,  he  will  be  entitled  to  the  full
 benefits  of  rehabilitation  which  the
 other  refugees  have  received.  That
 is  the  point  which  everybody  wants
 to  know.

 Shri  Jawaharlat  Nehru:  No.  I  am
 quite  clear  about  it.  This  matter  wil
 have  to  be  considered  de  novo.  There
 is  no  question  of  old  benefits  being
 attracted  by  it.  They  dealt  with
 other  questions,  other  circumstances.
 Here  are  people,  who,  I  presume,  are
 in  possession  of  land.  It  is  open  to
 them  to  continue  in  that  land,  to  re-
 main  there.  If  they  want  to  come
 away,  they  may  try  to  sell  the  land
 if  they  like.  There  is  no  pushing
 about,  I  mean;  in  given  circumstances,
 they  can  either  remain  there,  as  T
 said,  as  Indian  nationals  or  as  Pakis-
 tani  nationals  or  come  away.  If  they
 come  away,  they  can  sell  the  land;
 they  can  make  some  provision,  or
 whatever  it  is;  conditions  are  quite
 different.

 As  I  said  in  reply  to  the  previous
 hon.  Member's  question,  this  matter
 in  the  shape  in  which  it  comes  up
 will,  no  doubt,  be  considered  by  the
 Bengal  Government.  But  I  want  to
 make  it  perfectly  clear  that  the  old
 rules  ete.  affecting  the  refugees  will
 not  apply  to  them.

 Shri  Khadilkar  (Ahmednagar):  On
 a  point  of  constitutional  clarification.
 When  these  agreements  are  reached,
 they  are  covered  by  entry  4  in  Ligt  I
 of  the  Seventh  Schedule  of  our  Con-
 stitution.  It  is  not  a  question  of
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 Bengal  Government  or  Assam  Goy-
 ernment.  Entry  74  reads  thus:

 “Entering  into  treaties  and
 agreements  with  foreign  countr-
 ies  and  implementing  of  treaties,
 agreements  and  conventions  with
 foreign  countries.”

 That  is  a  right  of  the  Union  Gov-
 ernment.  I  want  to  know  from  you
 whether  when  this  is  finalised,  it
 would  be  placed  before  the  House  for
 ratification,  because  treaties  and
 different  from  this  sort  of  agree-
 ments.  On  this  point,  the  Constitut-
 ion  is  not  quite  clear.  So,  this  be-
 comes  a  precedent.

 Shri  Jawaharial  Nehru:  I  venture  to
 say  that  this  is  not  even  a  part  of  the
 recent  arrangement.  On  the  6  of
 this  month,  I  placed  a  bundle  of
 papers,  decisions  of  this  joint  con-
 ference  between  India  and  Pakistan,
 agreements  etc.  This  is  no  part  of
 that,  because  it  has  been  admitted
 all  along  that  this  belongs  to  Pakistan
 because  of  the  Radcliffe  Award.  So
 this  type  of  question  does  not  arise.

 The  other  papers—about  the  other
 part  of  it—have  been  placed  before
 the  House.

 Shri  A.  C.  Gaha  (Barasat):  The
 Prime  Minister  has  suggested  three
 courses  of  action  for  those  people  who
 are  residing  there.  The  first  is  to  re-
 main  as  Pakistan  nationals.  I  do  not
 think  they  would  like  that.  The
 second  course  is  to  remain  as  Indian
 nationals.  That  is  not  practicable.
 That  is  not  possible  for  them  to  do.
 So  the  only  thing  open  to  them  is
 to  migrate.

 Shri  Jawaharlal  Nehru:  Why  is  it
 not  possible?

 Shri  A.  0.  Guha:  It  would  require
 the  intervention  of  the  Government
 of  India  for  the  sale  of  their  property.
 Without  that,  it  will  not  be  possible
 for  them  to  sell  their  property  and
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 come  over  here.  So  it  would  be  better
 for  Government  to  give  s6me  sort  of
 assurance  that  if  they  try  to  come
 over  here  after  selling  their  pro-
 perties,  the  Government  of  India
 would  intervene  for  the  sale  of  ‘pro-
 perties,  and  would  give  them  all
 facilities  for  rehabilitation.

 Shri  Jawaharlal  Nehru:  If  I  may
 add  another  word,  I  cannot  rule  out
 the  possibility  of  their  or  anybody
 else’s  not  having  fair  chances  of  living
 there.  But  after  the  agreement  tha
 has  been  entered  into,  the  kind  of  pres-
 sures  that  were  brought  to  bear  upon
 the  minority  communities  will  not
 presumably  be  there.  Apart  from
 this  fact,  I  am  told  that  about  60  per
 cent.  of  the  population  of  these  villages
 is  Muslim.  All  these.factors  come
 in  and  there  is  no  particular  reason
 why  those  people,  at  any  rate,  should
 want  to  come  over.  I  cannot  say
 more  on  this.  If  in  spite  of  this,  some
 people  come  over,  their  cases  will  be
 considered  favourably.

 Mr.  Speaker:  In  view  of  the  state-
 ment  made  by  the  hon.  Prime  Minis-
 ter,  I  do  not  think  it  is  necessary  for
 me  to  give  my  consent  to  this  ad-
 journment  motion.

 Regarding  the  other  matters,  the
 hon.  Prime  Minister  has  said  that
 after  the  demarcation  is  effected,  if
 any  difficulties  arise  im  the  matter  of
 adjustment,  they  will  be  considered.

 As  regards  a  discussion  on  this  mat-
 ter  today,  it  is  an  old  affair.  So  far  as
 the  general  proposition  is  concerned,
 Bgreements  are  not  discussed  except
 when  it  is  the  desire  of  the  whole
 House  to  discuss  the  matter.  I  do  not
 know  how  far  this  is  such  a_  serious
 matter.  This  only  follows  from  what
 has  already  been  done.  It  is  a  matter
 for  consideration.  lam  not  called
 upon  to  give  any  opinion  now.
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 mis  hrs.
 Curmcuai-Tiper  Hichway

 Mr.  Speaker:  There  is  another  ad-
 journment  motion  tabled  by  Shri
 Goray.  What  is  this  matter  about?

 Shri  Goray  (Poona):  I  have  given
 aotice  of  an  adjournment  motion  be-
 cause  a  very  significant  item  of  news
 has  been  despatched  by  the  New
 China  News  Agency  on  the  24th  of
 this  month.  The  main  features  of
 this  news  item  are:—

 ql)  The  road  across  Ladakh  terri-
 tory  opened  in  955  is  carry-
 ing  thrice  the  freight  traffic
 per  month  that  it  carried  in
 ‘1955;

 (2)  That  road  has  been  made  into
 an  all-weather  road;  and

 (3)  Sixty  plants,  mines,  farms
 and  timber  growing  areas  have
 been  developed  along  the
 road  during  the  last  five
 years.

 In  short,  it  means  that  they  have
 cojonised  the  area.  I  may  draw  your
 attention  to  the  fact  that  while  dis-
 cussing  Sino-Indian  affairs,  the
 letter  our  Prime  Minister  wrote  to
 the  Prime  Minister  of  China  on  the
 i6th  November  1959,  says  in  para-
 graph  13:

 ‘tT  regret  I  cannot  accept  the
 contention  that  you  have  boen  in
 occupation  of  the  area  up  to  the
 frontier  line  shown  in  your  maps.
 On  the  contrary,  the  Government
 of  India  have  exercised  jurisdict-
 tion  up  to  the  frontier  line  specifi-
 ed  by  them.  The  nature  of  this
 possession  has  inevitably  been
 different  from  that  of  an  inhabited
 area.  This  area  is  un.nhabited,
 mountainous  territory  of  an  al-
 titude  varying  from  14,000  to
 20,000  feet  above  sea-level,  with
 the  mountain  peaks  going  up  much
 higher".
 In.  this  particular  territory  which

 has  been  described  by  our  Prime  Min-
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 ister  in  these  words  they  say  they.  have
 already  built  not  only  the  road  but
 have  started  traffic;  plants  have  been
 erected  and  colonisation  has  taken:
 place.  In  the  Press  interview,  the
 Prime  Minister  had  said  that  if  the
 Chinese  were  to  propose  that  this  road
 should  be  allowed  to  be  used  for  civil
 traffic,  that  request  could  be  consider-
 ed.  Now,  Sir,  the  Chinese  have  not
 waited  for  our  permission  at  all.  On
 the  contrary,  they  have  said  that  their
 traffic  has  increased  three-fold  and
 colonisation  is  going  on  apace.  Ww
 these  are  the  facts,  then  all  the  debate
 that  is  taking  place  in  this  House  be-
 come  meaningless.  So  I  would  like  to
 know  what  is  the  position.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  The  Defence  Minister  must
 have  known  it.

 Shri  Tyagi  (Dehra  Dun):  Is  this  &
 matter  for  discussion  in  an  adjourn-
 ment  motion?  We  are  already  dis-
 cussing  the  question  of  Sino-Indian
 relations.

 Shri  Jawaharlal  Nehru:  Apart  from
 that,  the  hon.  Member  is  really  draw-
 ing  attention  to  a  news  item  from
 Hong  Kong  which  has  appeared  in  a
 newspaper  today.

 Mr.  Speaker:  What  is  the  authority
 of  the  newspaper?

 Shri  Goray:  The  New  China  News
 Agency.  It  is  authoritative.

 Shri  Jawaharial  Nehru:  It  refers  to
 the  Chinghai-Tibet  highway.  It  is  by
 no  means  clear  to  me  from  reading
 this  whether  it  even  refers  to  the  other
 road.  It  may  or  it  may  not;  it  is  by
 no  means  clear  to  me.  Anyhow,  it  is
 very  difficult  for  me  to  give  any  in-
 formation  about  something  that  has
 suddenly  appeared  in  a  news  item
 there.  Naturally,  we  shall  try  to  get
 as  much  information  as  possible.  But
 it  is  not  easy  to  get  it  quickly  from
 anywhere.  Anyhow,  it  is  hardly  a
 matter  for  an  adjournment  motion.
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 हीवली  Jawahafiai  Nehra:  First  of  al,
 I  do  not  know  #  this  read  is  the  same
 as  the  Aksai-Chin  Roed.  We  do  not
 know  that.

 Shri  Geray:  May  I  clarify?  Here
 ‘they  have  stated  specifically:

 “China  today  bragged  that  the
 average  monthly  volume  of  freight
 traffic  on  the  disputed  Chinghai-
 Tibet  highway,  which  has  been
 built  across  Indian  territery  in
 Ladakh,  is  at  present  three  times
 more  than  in  1955".

 So  far  as  the  news  item  is  concern-
 ed,  it  gives  no  room  for  doubt.

 Mr.  Speaker:  I  am  afraid  I  was
 misunderstood  before  I  completed  my
 sentence.  If,  as  a  matter  of  fact,  this
 news  item  is  correct  and  plants  and
 machinery  and  other  things  have  been
 Moved  there  and  the  area  has  even
 been  colonised,  colonised  by  whom?

 Shri  Goray:  The  Chinese.

 Mr.  Speaker:  Of  course,  if  they  have
 colonised,  they  will  be  removed
 from  that  area  as  part  of  the  removal
 from  other  areas  which  they  have
 occupied.  Therefore  this  is  part  of  a
 bigger  issue.  It  only  adds  more  point,
 to  what  is  already  there  in  that  it  is
 not  that  they  have  been  merely  occu-
 pying  uninhabited  territory  but  they
 have  been  proceeding  further.  There-
 fore,  it  has  to  be  treated  a  little  more
 seriously.  That  is  all  that  ff  amounts
 to.

 Shri  Braj  Raj  Singh:  Will  the
 Prime  Minister  investigate  the  matter
 and  make  8  statement?

 Mr.  Speaker:  He  says  so.  He  is  not
 aware  of  it;  he  will  try  to  make  in-
 -quiries.  There  is  no  doubt  about  it.

 Shri  Jawaharlal  Nehrn:  May  I
 again  submit  that  this  is  a  message
 from  Hong  Kong?  It  talks  about  the
 Chinghal-Tibet  highway  The
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 own  report.  I  have  ne  other  informa-
 tion.  In  that  report,  reference  is
 made  to  the  Chinghai-Tibet  highway.
 It  is  not  the  Aksai-Chin  Road  at  all.

 Shri  Braj  Raj  Singh:  He  may  make
 a  statement  on  Monday.

 Shri  Jawaharlal  Nehra:  I  cannot
 promise  that  it  will  be  on  Monday,
 Tuesday  or  Wednesday.

 Shri  Goray:  I  shall  be  satisfied  if
 the  Prime  Minister  would  give  an
 assurance  that  he  would  look  into  it.

 Shri  Jawaharlal  Nehru:  I  cannot’
 do  anything  beyond  my  power.  I  can
 give  the  assurance  that  I  will  look  into
 it.  But  I  cannot  say  that  I  can  make
 a  statement  on  Monday.

 Shri  Goray:  I  am  not  insisting  that
 it  should  be  on  Monday.  Any  time
 will  do.

 Shri  Jawaharlal  Nehru:  If  any  im-
 portant  information  comes  to  me,  I
 shal}  place  it  before  the  House.  But
 I  cannot  obviously  find  09६  easily
 about  such  matters.  I  am  merely
 coming  to  certain  conclusions  from
 this  report  itself.  This  report  talks
 about  the  Chinghai-Tibet  highway.
 The  Chinghai-Tibet  highway  is  not
 the  Aksai-Chin  Road.

 Mr.  Speaker:  So  far  as  is  known  at
 present,  there  is  no  urgency  for  this
 adjournment  motion.  Certainly  the
 hon.  Prime  Minister  will  make
 inquiries  to  find  out  whether  any
 particular  portion  has  been  occupied
 as  stated  here;  if  so,  he  will  bring  it
 up  before  the  House  himself.

 Under  the  circumstances,  it  is  not
 necessary  to  have  an  adjournment  of
 the  legitimate  business  of  this  House
 today  considering  this  as  a  sepprate
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 jssue.  I  do  not  give  my  consent  to
 the  adjournment  motion.

 Shri  Goray:  Thank  you.

 Mr.  Speaker:  Anyhow,  ali  these
 matters  will  come  up  in  the  reply.

 22.20  hrs.

 PAPERS  LAID  ON  THE  TABLE

 EMPLOYMENT  OF  ENGINEERS

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour,  Employment  and
 Planning  (Shri  L.  N.  Mishra):  (on
 erat}  of  Sri  Gatcartead  Nanda}:  Treg
 to  lay  on  the  Table  a  copy  of  state-
 ment  on  employment  of  engineers.
 (See  Appendix  Il,  annexure  No.  15}.

 REPORTS  oF  TARIFF  COMMISSION

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  I  beg  to  lay  on  the
 Table,  under  sub-section  (2)  of  Section
 36  of  the  Tariff  Commission  Act,  ‘1951,
 ®  copy  of  each  of  the  following
 Papers: —

 (i)  Report  (1959)  of  the  Tanff  Com-
 mission  on  the  continuance  of
 protection  to  the  Hydroquinone
 Industry.

 (ii)  Government  Resolution  No.
 8(|)-T.R./59,  dated  the  26th
 November,  1959.

 (in)  Notification  No.  8(i)-T.R./59,
 dated  the  26th  November,  1959.

 div)  Statement  explaining  the  rea-
 sons  why  a  copy  each  of  the
 documents  at  (i)  to  (iii)  above
 could  not  be  laid  on  the  Table
 within  the  period  prescribed  in
 the  said  sub-section,  (Placed
 in  Library,  See  No.  LT-725/
 59.}

 ३०)  Report  (1958)  of  the  Tariff  Com-
 mission  on  the  continuance  of
 protection  to  the  Grinding
 Wheels  Industry.

 (vi)  Government  Resolution  No.  36
 ())-T.R./59,  dated  the  26th
 November,  1959.
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 (vii)  Statement  explaining  the  rea-
 sons  why  a  copy  each  of  the
 documents  referred  to  at  (v)
 and  (vi)  above  could  not  be
 Jaid  within  the  period  prescrib-
 ed  under  said  sub-section,
 [Placed  in  Library,  See  No.  LT-
 i726/59.}

 (vili)  Report  (1958)  of  the  Tariff  Com-
 mission  on  the  continuance  of
 protection  to  the  Sago  Industry.

 (ix)  Government  Resolution  Na
 32()-T.R./59,  dated  the  26th
 November,  ‘1959.

 (x)  Notification  No.  2(I)-T.R./59,
 dated  the  26th  November,  ‘1958.

 (xi)  Statement  explaining  the  rea-
 sons  why  a  copy  each  of  the
 documents  referred  to  at  (viii)
 to  (x)  above  could  not  be  laid
 within  the  period  prescribed
 under  the  said  sub-section,

 {  Placed  in  Library,  See  No.  LT-
 1727/59.)

 42.2)  brs.

 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  Rajya  Sabha:—

 “In  accordance  with  the  provi-
 siOns  of  rule  225  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am
 directed  to  inform  the  Lok  Sabha
 that  the  Rajva  Sabha,  at  its  sitting
 held  on  the  25th  November,  ‘1959,
 agreed  without  any  amendment  to
 the  Securities  Contracts  (Regula-
 tion)  Amendment  Bill,  1959,  which
 W&g  passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  |7th  Novem-
 ber,  29597,
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 BUSINESS  OF  THE  HOUSE
 The  Minister  of  Parliamentary

 Affairs  (Shri  Satya  Narayan  Sinha):
 With  your  permission,  Sir,  I  rise  to
 announce  that  Government  business
 for  the  week  commencing  30th
 November,  1959,  will  consist  of—

 qa  Consideration  and  passing  of  the
 Constitution  (Eighth  Amend-
 ment)  Bill,  1959.

 (2)  Further  consideration  and  pas-
 sing  of  the  Kerala  State  Legis-
 lature  (Delegation  of  Powers)
 Bill,  1959.

 (3)  Discussion  and  voting  of
 Supplementary  Demands  _  for
 Grants  (Kerala)  for  1959-60.

 (4)  Consideration  of  motion  for
 reference  of  the  Legal  Practi-
 tioners  Bill,  1959.  to  Joint  Com-
 mittee.

 (5)  Consideration  and  passing  of—

 (i)  Dowry  Prohibition  Bill.  ‘1959,
 as  reported  by  Joint  Com-
 mittee;

 (ii)  Delhi  Land  Holdings  (Ceiling)
 Bill,  959—and

 (6)  Discussion  on  the  statement
 made  by  the  Minister  of  Trans-
 port  and  Communications  in  the
 House  on  the  Vth  September.
 2959  regarding  setting  up  of
 Posts  and  Telegraphs  Board,  on
 a  motion  to  be  moved  by  Shri
 Harish  Chandra  Mathur,  at  3
 P.M.  on  Thursday,  the  3ra
 December,  1959.

 12  डेढ़  hrs.

 STATEMENT  RE:  DANDAKARANYA
 DEVELOPMENT  AUTHORITY

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  Sir,  it  is  about  six  pages.
 May  I  lay  it  on  the  Table  of  the
 House?

 karanya  Development
 Authority

 Mr.  Speaker:  He  may  iay  ft  on  the
 Table  of  the  House.

 Shri  Mehr  Chand  Khanna:  Sir,  I
 beg  to  lay  on  the  Table  a  copy  of
 the  Statement  on  the  Dandakaranya
 Development  Authority,  {See  Appen-
 dix  HI,  Annexure  No.  16.)

 Shri  S.  M.  Banerjee  (Kanpur):
 Yesterday,  the  whole  of  West  Bengal
 newspapers  gave  out  the  alarming
 news  about  the  Dandakaranys.  We
 would  like  you  to  allow  some  time  for
 discussion.

 Mr.  Speaker:  The  hon.  Members
 will  look  into  the  statement.

 Shri  Panigrahi  (Puri):  May  I  sub-
 mit  that  during  the  last  two  years,
 the  House  has  not  learnt  about  the
 progress  of  the  Dandakaranya?  I
 think  the  reports  submitted  to  the
 Government  by  Shri  Dharam  Vir  and
 also  by  Shri  Fletcher  to  the  Govern-
 ment  and  to  the  Prime  Minister  must
 be  made  available  to  the  hon.  Mem-
 bers  so  that  they  may  be  able  to  dis-
 cuss  them

 Mr.  Speaker:  This  statement  will
 be  circulated  to  the  Members  of  the
 House.  They  will  not  be  sent  to  each
 and  cvery  hon.  Member.  I  mean  that
 whichever  hon.  Member  is  interested
 in  it  may  take  it  from  the  Notice
 Office.  If  all  the  503  hon.  Members
 want  a  copy,  they  will  have  it.  AII
 that  they  have  to  do  is  to  go  to  the
 Notice  Office  and  take  it.

 Shrimati  Renu  Chakravartty
 (Basirhat):  The  Head  of  the  Ad-
 ministration  has  resigned  and  it  has
 come  in  all  our  papers.  It  is  also
 reported  that  Mr.  Fletcher  has  sub-
 mitted  a  20  page  letter  to  the  Ministry
 saying  why  he  has  resigned.

 Mr.  Speaker:  I  have  not  got  any~
 thing  in  the  Order  Paper.

 Shrimati  Rena  Chakravartty:  Sir,
 we  would  like  to  judge  both  from
 Shri  Fletcher’s  report  as  wel!  as  the
 report  of  the  one-man  committee  set
 up  by  the  Ministry  to  go  Into  the
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 affairs  of  Dandakaranya.  Both  these
 two  reports  should  be  made  available
 to  the  House  to  judge  about  the
 success  of  the  scheme.  We  have  been
 kept  in  the  dark  but  it  has  come  in
 the  papers.

 Shri  Mehr  Chand  Khanna:  Sir,  as
 far  89  the  scheme  is  concerned,  it  is
 being  implemented.  As  far  as  the
 note  by  Shri  Fletcher  covering  20
 pages  is  concerned,  the  hon.  Jady  Mem-
 ber  has  more  information  than  I  have
 because  I  have  not  received  any  note
 till  now  from  him  whether  covering
 one  page  or  20  pages.

 As  far  as  my  statement  is  concern-
 ed,  I  have  said  in  my  statement  that
 we  are  concerned  with  the  imple-
 mentation  of  the  scheme.  I  shall  see
 that  the  scheme  is  implemented.  I
 have  said  one  thing  more  in  my  state-
 ment.  With  a  view  to  see  that  the
 interest  of  the  scheme  is  properly
 safeguarded,  I  am  going  to  associate
 an  officer  of  the  Ministry  with  that
 Dandakaranya  Authority.  Thirdly,
 whether  it  is  A  officer  or  B  officer,  I
 want  to  make  a  categorical  statement
 that  officers  are  meant  for  the  imple-
 mentation  of  the  scheme  and_  the
 scheme  and  the  scheme  is  not  meant
 for  the  officers.  It  is  a  subordinate
 authority.  I  shall  see  that  the  policy
 laid  down  by  the  Government  of
 India  in  the  Ministry  of  Rehabilitation
 is  executed  and  carried  out.  If  any
 officers  come  in  the  way  of  that
 policy,  they  shall  have  to  go  whe-
 ther  they  belong  to  this  party......
 (interruptions).

 Mr.  Speaker:  Order,  order.

 Shri  H.  N.  Mukerjee  (Calcutta—
 Central):  Would  you  permit  me  to
 make  a  statement  in  this  matter?...
 (Interruptions.)  The  remarks  which
 the  Rehabilitation  Minister  has  been
 pleased  to  make  are  very  disquicting.
 They  give  some  idea  in  regard  to  the
 statement  which  he  has  placed  before
 the  House.  It  will  be  circulated  but
 I  find  a  difficulty  in  saying  anything
 because  we  have  not  got  the  full
 statement.  But  the  position  is  that
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 in  the  papers  not  only  allegedly  fac~
 tual  reports  but  also  editorial  com-
 ments  have  been  appearing  from  time
 to  time  for  quite  a  long  time  now.  I
 want  your  guidance  in  regard  to  this
 matter.  I  do  not  want  to  precipitate
 the  wholc  thing  but  we  in  this  House
 have  always  been  given  the  impres-
 sion  by  the  Minister  that  everything
 is  lovely  in  the  garden  as  far  as
 Dandakaranya  is  concerned  except
 in  so  far  as  the  opposition  factions
 are  putting  up  some  kind  of  opposi-
 tion.  This  is  the  kind  of  illusion
 which  he  has  given  to  us  in  this
 House.  For  weeks  the  papers  are  re-
 porting  a  very  disquieting  situation
 for  the  Dandakaranya  scheme  and  re-
 ports  regarding  the  resignation  of
 the  chief  officer  concerned  have  ajso
 appeared  in  such  a  fashion  that  we
 cannot  ignore  it  altogether.  That
 being  so,  I  wish  your  direction.
 Please  give  a  direction  that  in  as
 quick  a  time  as  possible,  we  —  shall
 have  a  discussion  in  this  House  00  the
 basis  of  whatever  statement  the
 Minister  has  placed  on  the  Table  of
 the  House.  Without  that  assurance  it
 is  very  difficult  for  us  to  accept  what
 the  Minister  has  said  in  a  rather  ob-
 lique  fashion  regarding  the  activities
 of  certain  opposition  elements.  The
 opposition  elements  might  very  well
 be  at  fault  but  that  is  not  the  point.
 The  point  is  that  the  Parliament  and
 the  country  have  been  given  a  very
 clear  impression  by  the  Minister  of
 Rehabilitation  that  except  for  a  few
 refractory  elements,  the  Danda-
 karanya  scheme  has  been  going  on
 very  wonderfully.  We  shall  be  very
 happy  if  Dandakaranya  scheme  is
 successful  but  we  are  not  going  to
 let  the  Minister  make  this  kind  of  an
 oblique  observation  and  get  away
 with  that...  (Interruptions.)

 Mr.  Speaker:  Order,  order.

 Shri  H.  ्य,  Mukerjee:  That  is  why
 I  wish  you  to  give  us  some.  direc-
 tion.

 Mr.  Speaker:
 Prime  Minister.

 Order,  order.  The



 TOA  Rpts te ame नर  नल  ~

 32783  Statement  re:

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharial
 Nehru):  हा,  my  colleague,  the
 Minister  of  Rehabilitation  made  a
 statement  in  regard  to  Dandakaranya,
 I  think,  yesterday  or  the  day  before.
 In  that  it  was  stated,  the  House  will
 remember,  trst  there  had  been  some
 internal  confl.c.;  among  the  members
 of  the  Dandakaranya  authority,  bet-
 ween  this  gentleman  Shri  Fletcher
 and  the  other  members.  He  did  not
 go  into  great  details  about  it,  but  said
 that  they  could  not  all  pull  together
 and  in  fact  each  had  resigned  if  the
 other  continued.  That  is  a  very  un-
 fortunate  situation  and  this  matter
 has  been  before  us  for  the  last  one
 month  or  two.  Naturally,  my  colle-
 ague,  the  Minister  of  Rehabilitation
 consulted  the  people  concerned  and
 other  people  like  the  West  Benga}
 Government;  and  the  Chief  Minister
 of  West  Bengal  and  a  committee  of
 the  Cabinet  considered  it  too.  We
 came  to  the  conclusion  that  it  was  time
 Shri  Fletcher  was  asked  to  go  and
 Tevert  to  his  State—Punjab.  I  can-
 not  obviously  go  into  the  details  at
 this  stage.  The  work  in  the  Danda-
 karanya  might  have  suffered  a  little—
 I  cannot  say.  But  the  real  difficulty
 was  not  the  work  but  this  unfor-
 tunate  conflict  im  the  Authority  itself
 and  we  think  that  the  conflict  has
 been  removed  by  the  removal  of
 Shri  Fletcher.  It  is  an  unfortunate
 thing  and  it  does  not  do  much  credit
 to  any  person  concerned  that  Shri
 Fletcher  should  be  engaging  himself
 in  newspaper  controversy  on  this  sub-
 ject  in  which  he  is  himself  concerned.
 As  far  as  a  discussion  is  concerned,
 that  is  a  matter  entirely  for  you  to
 decide  taking  into  consideration  the
 time  available.

 Mr.  Speaker:  So  far  as  the  report
 of  Shri  Fletcher  is  concerned,  the
 hon.  Minister  has  said  that  whatever
 he  might  have  given  to  the  news-
 papers  or  whatever  the  hewspapers
 may  have  got  otherwise,  it  has  not
 yet  been  presented  to  the  Minister.
 it  is  rather  a  strange  story  that  a
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 person  who  is  under  the  Minister,
 a  subordinate,  does  not  give  the  re-
 port  to  the  Minister  himself  but  goes
 about  circulating  it  to  the  newspapers
 and  carries  correspondence  over
 them.  I  do  not  know  how  there  can
 be  any  justification,  whatever  it  may
 be.  After  all,  the  Minister  is  res-
 ponsible  to  this  House  and  if  any-
 body  under  him  mishbehaves  it  is  the
 Minister  that  goes.  We  have  had
 experience.  Therefore,  let  us  not  go
 into  it  further  and  take  up  the  time
 of  the  House.

 I  am  really  sorry  that  Shri  H.  N.
 Mukerjee  should  have  said  that  an
 oblique  reference  was  made  by  the
 Minister.  It  is  open  to  the  Minister
 to  say  that  the  men  whom  he  has
 engaged  have  unfortunately  not  deli-
 vered  the  goods  and  not  acted  proper-
 ly.  But  who  else  is  responsible?
 It  is  the  Minister  who  is  responsible
 to  this  House;  not  Shri  Fictcher.
 Under  these  circumstances,  let  no  im-
 pression  be  created  that  this  House
 will  take  sides  with  any  authority
 who  is  subordinate  to  the  Minister
 who  is  responsible  to  this  House.  It
 is  unfortunate  that  a  reference  had
 been  made  by  the  hon.  Minister  to
 the  subordinate  and  it  is  unfortunate
 that  Shri  H.  N.  Mukerjee  referred  to
 the  ‘oblique’  reference  made  by  the
 Minister,  and  therefore  I  said  rightly
 “order.  order”.  It  is  left  to  the  hon.
 Minister  to  present  the  report.

 So  far  as  Dandakaranya  is  con-
 cerned,  I  may  say  that  if  only  hon.
 Members  will  go  into  the  pages  of
 reports,  questions  and  the  resolu-
 tions‘and  s0  on,  they  wil]  find  that
 all  along  it  is  only  Dandakaranya
 that  we  have  been  dealing  with  al-
 most  every  day,  during  all  these
 years.  Therefore,  it  is  not  that  hon.
 Members  have  been  kept  in  the  dark
 about  Dandakaranya;  so  far  as  I  am
 concerned,  I  have  been  kept  in  the
 light.
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 Shrimati  Ronn  Chakravartty  rose—

 Mr.  Speaker:  Order,  order.  If,
 fhowever,  after  perusing  the  state-
 ment,  hon,  Members  fee!  that  there
 je  any  real  matter  to  be  discussed,  a
 motion  may  be  made,  and  whenever
 a  motion  is  made,  I  will  always  con-
 sider  that  motion  on  merits.  Copies
 of  the  statement  will  be  kept  in  the
 Notice  Office  and  members  interested
 may  go  there  and  collect  a  copy.
 So  far  as  the  report  by  Shri  Dharma
 Vira  is  concerned,  is  it  available?

 Shri  Mehr  Chand  Khanna:  No,  Sir.
 I  am  not  placing  it  here.  It  is  only
 a  departmental  enquiry.  I  may  here
 make  one  more  submission  with
 your  permission.  Within  the  next  ten
 or  I5  days,  in  fact  earlier  than  that
 if  I  can,  I  am  going  to  prepare  a  de-
 tailed  note  on  the  working  of  the
 Dandakaranya  project  and  I  shall  cir-
 culate  it  to  each  Member  of  this
 House  and  the  other  House.

 32.33  hrs.

 RELEASE  OF  A  MEMBER

 Mr.  Speaker:  I  have  to  inform  the
 House  that  I  have  received  the  follow-
 ing  telegram  dated  the  26th  Novem-
 ber,  1959,  from  the  Superintendent  of
 Police,  Bhopal:

 “Shri  Ramsingh  Bhai  Varma,
 Member,  Lok  Sabha,  released  yes-
 terday  evening”,

 1294  brs.

 MOTION  RE:  INDIA-CHINA  RE-
 LATIONS—Contd.

 Mr.  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 motion  re:  India-China  Relations
 The  original  motion  along  with  the
 amendments  is  before  the  Hours.  The
 han.  Prime  Minister.
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 The  Prime  Minister  and  Minister
 ot  External  Affairs  (Shri  Jawaharial
 Nehru):  Mr.  Speaker,  Sir,  I  must
 express  My  gTatitude  to  you  and  to
 hon.  Members  of  the  House  for  this
 debate  which  has  been  taking  place
 for  the  last  two  days.  May  I,  right
 in  the  beginning,  say  that  I  am  sorry
 that  some  words  I  used  on  the  tast
 occasion  when  I  moved  this  motion
 had  slightly  upset  some  hon.  Members
 opposite.  I  talked  about  a  motley
 crowd  with  motley  ic~  or  some
 such  thing.  I  did  not  mean  any  dis-
 respect  to  anybody.  What  I  meant
 was  that  people  who  are  of  entirely
 different  opinions  and  groups  had
 gathered  together  in  a  resolution,
 which  was  not  a  disrespectfu]  thing
 to  say.

 Yesterday,  Shri  Asoka  Mehta  re-
 ferred  to  a  friend  of  his.  Shri  M.  R.
 Masani,  and  said  that  Shri  ४.  R.
 Masani’s  economic  ideas  would  be
 pushed  into  the  dustbin  of  history.  I
 would  not  have  ventured  to  say  that
 although  I  entirely  agree  with  that
 statement.  Therefore,  it  surprised
 Me  that  some  remark  that  I  made
 without  any  intention  of  hurting  any
 hon.  Member  was  resented.  Anyhow
 it  was  noi  my  intention.  J  am  sorry.

 In  the  course  of  this  debate  many
 things  have  been  said,  and  many  cri-
 ticisms  have  been  made,  and  yet,  the
 major  fact  stands  out,  namcly,  on  the
 big  issues  before  us  there  is  practi-
 cally  unanimity  in  this  House.  I
 was  a  little  surprised  when  Acharya
 Kripalani  accused  us  of  treating  this
 matter  lightly  and  casually  as  a  small
 issue.  I  can  assure  hin  that  whatever
 other  mistakes  we  might  have  made,
 we  have  never  considered  this  ques-
 tion  as  a  small  question.  In  fact,  per-
 haps  we  might  have  attached  a  little
 more  imoortance  to  it  then  =  even
 Acharya  Kripalani,  because  we  had  to
 give  earnest  thought  to  all  the  ronse-
 quences,  to  where  it  was  leading  us
 and  to  what  might  happen  not  today
 but  in  the  months  and  years  to  come.
 In  fact,  if  I  may  say  so,  there  came
 for  me  one  of  these  peak  events  of
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 history  when  a  plunge  hag  to  be  taken
 in  some  direction  which  may  have
 powerful  and  far-reaching  effects  not
 only  on  our  country  but  on  Asia  and
 even  the  world.

 It  wag  no  small  matter  that  we
 considered.  I  can  assure  him  that  it
 was  not  casually  that  we  considered
 it.  We  considered  it,  keeping  all  these
 far-reaching  aspects  in  view,  keeping
 in  view  all  these  processes  of  deve-
 lopment  in  India,  our  five  year  plans
 and  everything.  All  this  picture  came
 before  me  and  before  mv  colleagues
 when  we  discussed  it.  Soa,  let  us  be
 clear  about  it,  namely,  that  we  are
 dealing  today  not  with  a  small  or  a
 casual  matter  but  a  matter  of  the  ut-
 most  significance  to  the  present  and
 the  future  of  India  and  Asia.  That  is
 the  approach.

 Another  thing  that  struck  me  very
 agreeably  and  pleasantly  was  the  al-
 most  unanimous  affirmation  of  what
 is  called  the  policy  of  non-alignment.
 I  think  perhaps  some  Members  sho
 have  affirmed  it  might  have  done  it
 maybe  with  some  inhibitions  or  limi-
 tations  in  their  mind.  That  is  possi-
 ble.  even  with  some  different  view-
 point.  But  the  fact  is  that  barring
 perhaps  once  or  two  hon,  Members—I
 forget  the  names—-everyone  in  this
 House  belonging  to  every  party  said
 that  there  was  no  other  policy  open
 to  us  but  that  of  non-alignment.

 Even  those  who  perhaps  cast  some
 doubt  on  it  seemed  to  me  to  be
 labouring  under  some  misapprehen-
 sion.  When  they  talked  about  Panch-
 sheel  or  the  five  principles,  they
 seemed  to  imagine  that  that  involved
 our  forgetting  the  recent  develop-
 ments  or  ignoring  them  and  finding
 it  impossible  to  co-operate  with  the
 Chinese  Government  in  many  ways
 and  generally  to  carry  on  in  the  old
 way.  But  the  two  points  are  quite
 different;  the  policy  of  non-alignment
 and  of  having  friendly  relations  is.
 I  believe,  basically  a  right  policy
 under  al]  circumstances,  whatever
 happens.  That  is  true.
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 But  the  policy  remaining  like  that,
 if  two  countries  fall  out,  let  us  say
 two  countries,  in  the  extreme  extent,
 go  to  war,  obviously  that  policy  does
 not  apply  to  them.  It  is  absurd  te
 say  it  does.  If  peace  is  broken,  we
 deal  with  the  situation  in  so  far  as
 we  can.  The  policy  remains  good  all
 the  same,  and  it  applies  to  the  rest
 of  the  world,  and  later  to  that  part
 of  the  world  too,  because  war  is  a
 bad  thing—anyhow  it  is  not  a  perma-
 nent  phenomenon.  If  people  think
 that  what  has  been  happening  on  our
 borders  and  elsewhere  has  made  no
 great  difference,  that,  of  course,  is  not
 correct.  It  has  made  a  tremendous
 difference.  not  only  to  Government
 and  to  our  present  relations  with
 China,  but  to  what  might  happen  in
 the  future  too—that  is  quite  obvious—
 the  wide-spread  and  deep-seated  re-
 action  in  our  country.  There  is  no
 doubt  about  that.  From  almost,  you
 might  say,  a  httle  child  in  a  primary
 school  to  a  grown  up  man  there  has
 been  this  powerful  reaction.

 I  have  ventured  sometimes  to  ask
 people  to  be  calm  about  it.  That  is
 true.  But,  I  might  tel]  you  that  I  was
 proud  of  that  reaction.  I  did  not
 wish  that  reaction  to  go  in  the  wrong
 direction,  because,  I  way  afraid  that
 we  might  fritter  the  vitality  and  en-
 ergy  that  we  may  have  into  unneces-
 sary  and  even  undesirable  activi-
 ties,  thinking  that  we  are  doing
 something.  The  issue  was  so  grave
 in  my  mind,  so  big.  Here  we  are
 sitting  on  the  edge  of  history  and  all
 kinds  of  things  are  going  to  happen
 in  the  future.  Are  We  going  to  think
 that  we  are  solving  these  problems
 by  organising  students’  demenstra-
 tions,  or  coming  in  front  of  Parlia-
 ment  House  and  waving  flags?  That
 way,  it  does  not  help.  That  is  mini-
 mising  the  issue.  If  we  are  straight
 about  it  and  if  we  really  feel  like
 that,  we  shall  have  to  change  the
 milliong  of  people  in  this  country,  It
 is  not  a  question  of  some  additional
 armies.  These  are  minor  things.  If
 this  unfortunate  thing  occurs,  we  have
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 to  face  this  and  we  shall  become  a
 mation  of  armies,  every  man;  let
 there  be  no  mistake  abeut  it.  But  it
 is  not  by  petty  things.  that  we  shall
 @o  it.  Every  single  activity,  every
 single  thing  that  we  do--planning,  etc.
 —would  have  to  be  conditioned  by
 one  major  fact,  because  that  will  be  a
 struggle  for  life  and  death;  not  as
 hon,  Members  say—forgive  my  wen-
 tioning  it—‘“go  and  occupy  that  land;
 force  them  out’.  I  am  surprised  at
 the  casual  way  such  things  are
 thought  over  and  mentioned.

 Therefore,  may  I  point  out  to
 Acharyaji  that  we  have  not  casually
 considered  this  question,  and  it  is
 because  of  its  importance  and  _  vital
 effect  on  the  future  for  all  of  us  in
 this  country,  that  we  have  given  this
 matter  so  much  attention?  If  two  of
 the  big  countries  of  Asia,  biggest
 countries,  giant  countries  of  Asia,  are
 involved  in  conflict,  it  will  shake
 Asia  and  shake  the  world.  It  is  not
 a@  little  border  issue  that  we  arc
 troubled  about.  We  are  troubled
 about  the  border  issue,  of  course;
 that  is  a  different  matier.  But  the
 issues  surrounding  it,  round  about  it,
 are  sO  huge,  vague,  decp-seated  and
 far-reaching,  inter-twined  even,  that
 one  has  to  think  about  trem  with  all

 _the  clarity  and  strength  at  one’s  com-
 mand,  and  not  be  swept  away  by
 passion  into  action  which  may  harm
 us  instead  of  doing  us  good.  All  these
 are  considerations,  and  we  have,  in
 our  little  wisdom,  however  limited  it
 may  be,  tried  to  consider  these  as-
 pects.  And  we  shall  continue  them.

 They  are  too  big  for  any  Prime
 Minister  or  Government  to  deal  with.
 ‘We  are  small  men  facing  great  events
 and  great  decisions;  and  we  can  do
 very  little  without  the  support,  the
 fullest  support,  of  this  Parliament  and
 of  the  people.  That  support,  I  be-
 Hieve,  is  there  and  will  come.

 When  I  appealed  to  this  House  two
 days  ago  about  united  effort  etc.  I
 zgneant  it  in  a  very  much  deeper  sense.
 I  did  not  mind  al)  the  speeches  made
 here  or  there,  although  sometimes
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 those  speeches  influence  public  opin~
 ion.  They  indicate  to  the  outside
 world  that  we  are  not  united,  that
 we  are  quarrelling  and  that  we  are
 weak,  which  is  a  bad  effect  to  create
 On  our  people  or  on  the  Outside  world,
 They  are  mislead  by  it,  because  the
 reality  is  that  on  a  subject  like  this
 India  is  bound  to  be  united  and  n>
 body  can  break  that  unity  when  the
 danger  comes.  But  there  is  this  to  be
 said.  If  this  House  thinks—-you  will
 forgive  me  for  being  quite  {frank—
 that  the  manner  our  Government
 carries  on  this  particular  work  5
 not  satisfactory,  then,  of  crurse,  it
 is  open  to  this  House  to  choose  more
 competent  men  in  whom  jt  has  faith,
 in  whom  the  country  hac  faith.  That
 I  can  understand,  for  in  a  crisis  there
 can  be  no,  shall  I  say,  personal  con-
 siderations  by  way  of  courtesy  when
 we  face  these  matters.  But  if,  in  your
 wisdom  or  in  the  balance,  you  feel
 this  House  feels,  that  this  Govern-
 ment  has  got  to  face  this  challenge,
 or  this  Prime  Minister  has  to  face  it,
 then  hold  to  him  and  5७७०७  him,  and
 do  not  come  in  his  way.  I  did  not
 mean  at  all  that  there  shculd  be  no
 criticism.  Criticism,  of  course,  there
 should  be.  But  there  are  criticisms
 and  criticisms.  In  a  moment  of  crisis
 one  should  not  do  anything  to  en-
 courage  the  opponent  or  the  enemy.
 One  should  remain  on  05९३४  toes,  I
 admit;  our  people  and  this  House,  cer~
 tainly,  should  remain  on  their  toes
 and  be  wide  awake  to  correct  mis-
 takes,  to  point  out  mistakes.  I  do
 not  want  any  Government,  least  of
 all  the  Government  of  which  I  have
 the  honour  to  be  the  head,  to  be
 treated  as  if  we  are  all-wise.  We  are
 not  all-wise;  of  course  not.  We  are
 rather  common  mortals  facing  great
 events.  Sometimes,  of  course,  the
 mere  association  of  ereat  events
 makes  a  person  greater  than  he  is,
 as  many  of  us  grew  greater  in  the
 old  days  when  we  associated  ourselves
 with  the  struggle  for  India’s  indepen-
 dence.  Small  men  and  women  that
 we  were,  we  became  bigger  in  sta-
 ture  because  We  were  associated  with
 those  great  events.
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 Now  also  there  is  a  challenge  of

 these  great  events  and  if  it  is  your
 will  and  pleasure  that  I  should  serve
 in  this  capacity  in  which  I  have  been
 Placed,  I  am  not  going  to  shirk  it,
 and  I  am  going  to  serve  wiih  all  my
 strength  and  such  competence  as_  I
 have.  But,  if  you  make  me  _  the
 instrument  of  your  will  for  this  pur-
 pose,  80  not  blunt  that  -  instrument;
 keep  it  sharp  for  the  work  that  it  is
 intended  to  do.

 So,  we  really  have  to  consider  this
 issue  in  all  its  ramifications,  to  which
 reference  has  been  made  in  this  de-
 bate,  and  many  other  ramifications.
 But,  in  the  final  analyiss.  you  have
 to  consider  it  in  this  much  deeper
 sense  of  the  biggest  challenge  that
 they  could  have—a  challenge  which
 may  make  history  for  good  or  bad.  Let
 us  not  boast.  The  issues  are  too  grave
 for  boasting.  Let  us  not  talk  about
 how  we  will  go  and  kick  them  out.
 China  is  no  small  country,  nor  is
 India.  They  are  both  big  countries,
 ancient  countries,  and  in  Perhaps
 somewhat  different  ways,  strong  coun-
 tries.  It  is  absurd,  I  think,  for  the
 Government  of  China  to  imagine  that
 they  can  sit  on  India  or  crush  India.
 It  is  equally  absurd  for  anyone  in
 India  to  think  that  we  can  sit  on
 China  or  crush  China.

 Shri  Nath  Pai  (Rajapur}:  We  have
 never  asked  for  it,

 Shri  Jawaharlal  Nehru:  I  am  not
 accusing  anybody.  I  am  making  8
 statement  as  to  what  we  have  to
 face.  If  the  worst  comes  lo  the  worst
 and  a  conflict  arises  between  two
 mighty  countries,  it  decs  not  much
 matter  if  one  country  has  got  a  few
 more  guns,  or  a  greater  army:  it  may
 matter  in  a  military  sense,  but  Dasi-
 cally  when  these  two  giant  countries
 come  into  conflict  in  a  life  and  death
 struggle,  no  one  gives  in.  No  one
 gives  in  when  he  is  being  crushed.
 Certainly  India  does  not  give  in.
 Something  may  happen  here’  an@
 there  on  the  borders.  We  take  it.  We
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 deal  with  it  as  we  think  pest  always
 keeping  in  view  this  distant  prospect.
 of  what  might  happen  and  how  we
 should  deal  with  it.  It  ls  therefore  an
 issue  of  the  biggest  magnitude  We
 should  not,  4  submit,  however  big
 the  issue,  lead  ourselves  to  cultivate
 or  to  encourage  what  is  being  some-
 times  referred  to  here  as  a  war  psy-
 chosis,  because  let  us  vealise  in  all
 consciousness  that  such  a_  conflict,
 such  a  war  between  India  and  China
 will  be  bad,  terribly  bad,  a  tragedy
 of  the  deepest  kind—a  tragedy  for  ua,
 a  tragedy  for  China  too  and  &  tragedy
 for  Asia  and  the  world.  Therefore
 let  us  not  think  lightly  of  it.  Let
 us  not  take  steps  which  automatically
 push  us  in  that  direction.

 That  is  one  side  of  the  picture.  The
 other  side  is  that  when  this  challenge
 comes,  when  this  danger  comes  we
 cannot  be  complacent.  We  have  to
 be  wide  awake  and  prepared  and  do
 all  we  can  to  face  it  if  it  comes.
 These  are  the  two  sides  of  the  picture
 and  We  have  to  steer  a  course  avoid-
 ing  extremes.

 I  am  not  going  to  discuss  many  of
 the  suggestions  and  proposals  made
 about  developing  the  border  and  all
 that.  Of  course,  it  is  true.  But  may
 I  say  that  some  of  the)  suggestions
 mad:  rather  surprised  me.  Dr.  Ram
 Subhag  Singh  said  that  we  should
 industrialise  NEFA,  the  Ladakh  area
 and—where  else?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 Himachal]  Pradesh.

 Shri  Jawaharlal  Nehru:  There  were
 three  places.

 Sardar  Hukam  Singh  (Bhatinda):
 Spiti  and  Lahaul.

 Shri  Jawaharlal  Nehrn:  Spiti  and
 Lahaul.

 It  is  a  noble  amhition  of  Dr.  Ram
 Subhag  Singh.  But  before  we  do  that
 we  have  to  think  of  the  Httle  country
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 of  India  also.  We  have  to  deal  with
 and  industrialise  it.  We  might  con-
 centrate  on  industrialising  India  first
 before  we  go  across  the  Himalayas  for
 that  purpose.  It  shows  the  enthusiasm
 of  our  hon.  colleagues  here  in  this
 Parliament,  but  it  also  shows  that  in
 their  enthusiasm  they  sometimes
 overshoot  the  mark  und  that  is  not
 helpful.

 Then  again,  we  have  been  charged.
 “Why  did  you  walk  out  of  Bara  Hoti?
 Why  did  you  do  this?  You  made  a
 statement  in  September  last  and  in
 November  you  tell  us  that  you  walked
 out  of  there.”  Well,  I  venture  to
 explain  the  matter.  First  of  all,  we
 have  always  walked  out  of  Bara  Hoti
 during  winter  because,  broadly
 speaking—I  do  not  yay  it  is  impossible
 to  live  there—it  is  unlivable  and
 uninhabitable  in  winter.  Of  course.
 it  is  a  conceivable  possibility  that  if
 necessity  arose  and  when  there  is  vast
 urgency  one  cain  do  anything.  One
 can  go  to  the  North  Pole  or  to  the
 South  Pole.  That  is  a  different  matter.
 But  we  have  retired  ang  China  has
 retired  from  there  tecuuse  the  place
 is  unlivable.  So  far  as  we  are  con-
 cerned,  it  is,  roughiy,  approachabic
 for  five  months  in  the  year.  that  is,
 the  approach  routes  to  Bara  Hoti,  on
 China  side  too,  are  in  other  months
 difficult—the  high  passes  which  }cad  to
 Bara  Hoti  are  blocked.  A  person  may
 live  there,  certainly,  with  dificully.
 but  he  just  cannot  travel  to  and  fro
 in  the  rest  of  India  for  seven  months
 in  the  year.  As  I  said,  one  can  always
 do  everything  if  danger  threatens  aad
 Necessity  arises  But  the  idea  of
 living  there  or  putting  our  people
 there,  cut  off  from  the  rest  of  India
 for  seven  months  more  er  Jess,  unless
 there  is  urgent  necessity,  did  not  scem
 to  me  obvious  at  a]l  or  something  that
 was  demanded  by  thc  honour  or
 interests  ar  the  defence  of  India.

 Then  again,  we  bad  arrived  at  an
 afrangement  with  the  Chinese  Gov-
 ernment  some  two  cr  three  years
 ago—three  ycars  ago,  maybe—parti-
 cularly  about  this  matter  that  they
 ‘would  not  put  any  armed  personne!
 there  and  we  would  not  do  so.  Of
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 course,  you  will  say,  "Why  did  you.
 come  to  such  an  arrangement?”  Well,
 I  am  sorry  that  I  disagree.  When  there
 are  any  disputes—-l  am  not  talking
 about  these  big  scale  border  troubles
 and  almost  a  mountainous  invasion.
 and  all  that;  that  is  a  different
 matter—but  when  there  are  disputes
 as  there  are  plenty  of  disputes  bet-
 ween  two  countrie’,  they  have  always
 to  be  discussed  and  arrangements  are
 arrived  at.  All  that  is  a  commor
 factor  everywhere  where  such  dis-
 putes  arise.  So,  we  agreed  with  them
 that  neither  they  sor  we  will  3end
 armed  personnel  there.  We  have  both
 kept  by  that  in  the  last  two  or  three
 years.  In  summer  we  go.  We  did  not
 agree  about  our  w:thdrawal  or  not—
 there  is  no  agreement--  but  it  was  by
 force  of  circumstances.  They  with-
 drew.  We  withdrew.  So,  we  have
 been  sending  our  civil  personnel
 there  —not  that  the  civil  personnel  do
 any  civil  adminis‘raticn  there.  but
 they  sit  there  and  they  will  sit  there,
 of  course.

 So,  I  submit  that  attaching  too  muca
 importance  to  these  matters  and
 becoming  touchy  about  them  rather
 distorts  the  picture  in  cur  minds.  We
 seem  to  think  that  we  are  going  ६0
 decide  these  major  matters  by,  let  us
 say,  what  they  did  in  the  old  days.
 Two  persons  would  fight  if  9
 moustache  was  a  ltt  fonger  or
 shorter  cra  little  hicher  or  lower.
 That  kind  of  thing  does  not  apply  to
 these  grave  national  prob‘'ems.

 Some  hon.  Members  ta'ked  about
 common  defence  with  Pakistan,  Now
 I  do  not  wish  to  discuss  that  matter,
 but  I  would  remind  the  House  of  the
 statement  that  appeared  only  two
 days  ago—I  think  day  bcfore  yester-
 day—that  President  Ayub  Khan  made
 when  he  was  asked  ahout  this  letter
 that  IT  have  sent  to  Premier  Chou
 En-lai.  He  said  that  Pakistan  will
 not  recognise  this  because  she  had  a
 claim  to  Ladakh,  that  is,  because
 Pakistan  had  a  claim  to  Ladakh,  ae
 said  that  I  had  no  business  to  make
 Proposals  to  Premier  Chou  En-laji  and
 that  he  does  not  recognise  my  letter.
 IT  am  not  discussing  this.  But  I  an
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 just  pointing  out  the  inherent  difficul-
 ties  of  this  question  of  common  def-

 ence.  But  people  do  not  realise  fully
 what  dificulties  it  involves.

 Then,  about  war—limited  war,  leave
 out  big  war—we  have  had  in  recent
 years  at  least  two  important  but
 limited  wars.  One  was  in  Korea  and
 the  other  was  in  Indo-China  and  great
 and  powerful  nations  were  involved  in
 it.  After  lasting  years,  those  wars
 ended  in  some  kind  of  a  partial  settle-
 ment  or  some  kind  of  a  truce:  some
 kind  of  a  setttement,  nct  a  complete
 one  perhaps.  The  troubles  have  con-
 tinued,  tension  has  continued,  But
 even  there,  there  was  a  war  in  which
 great  nations  were  involved  and
 ultimately  by  force  of  circumstances
 they  came  to  some  settlements  which
 were  not  very  satisfactory  to  either  of
 them,  big  nations  as  they  were.  I  um
 Pointing  out,  that  we  have  to  look  at
 this  question  not  ligntiy,  not  vaing-
 loriously,  not  boastfully,  but  still  firm-
 ly  and  determinedly.  It  does  not  mean
 that  we  have  to  shout  at  the  top  of
 our  voices  in  order  to  be  heard.  It  is
 action  and  determination  §  that  counts
 and  not  a  very  loud  snd  repeated
 assertion  as  to  how  we  feel,  although
 that  has  to  be  done  when  necessity
 arises.

 13  hes.

 There  is  another  thing.  There  has
 been  a  misapprehension  evidently  and
 people  say  that  we  are  creating  a  no-
 ‘man’s  land  in  Ladakh—it  is  true—and
 that  we  are  thereby  acknowledging
 China’s  claim  to  the  frontier  there.
 First  of  all,  we  are  not  acknowledging
 it  in  the  slightest  degree.  It  is  patent.
 Secondly,  in  effect,  we  are  asking
 them  to  do  what,  I  believe,  was  the
 desire  of  every  Member  of  this  House,
 that  is,  to  walk  out  of  the  territory  of
 India,  that  we  consider  India’s  terri-
 tory,  It  is  true  that  we  are  doing  it
 in  a  polite  way,  in  a  courteous  way.
 in  an  honourable  way  for  both  the

 ‘countries,  because  that  is  the  only
 way  to  do  it.  Of  course,  otherwise,
 ‘yeu  aim  not  at  getting  them  to  do
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 something,  but  at  a  deadlock  and  war.
 Either  we  come  to  the  decision  that
 all  this  is  nonsense  ag  some  people  do
 say,  you  must  not  negotiate,  you  must
 not  talk  with  them  until  they  do  this
 or  that.  I  believe  that  in  this  matter,
 as  in  some  other  matters,  the  Chinese
 Government  has  been  in  error,  has
 behaved  badly;  it  has  mot  behaved
 fairly  to  us,  has  committed,  what  I
 might  say,  a  breach  of  faith  on  us—
 not  a  breach  of  faith  of  any  particular
 word  or  document,  but  broadly  speak-
 ing  breach  of  faith.  I  believe  al)  that.

 But,  do  you  treat  a  Governmet  or
 do  you  expect  to  be  treated  in  a  way
 to  be  ordered  about?  Then,  you  are
 in  the  wrong.  No  country  likes  being
 ordered  about,  A  f#reat  country  to  be
 ordered  about  is  not  either  the  way
 of  diplomacy  or  dealing  between  two
 countries.  Therefore,  to  say  as  some
 hon.  Members  have  said,  I  am  sorry
 to  criticise  them,  that  they  must  do
 this  or  that,—in  fact,  if  you  analyse
 what  they  say,  they  must  surrender
 and  then  we  go  graciously  to  talk  to
 them—that  is  not  obviously  a  feasible
 proposition.  It  may  please  us.  We
 will  be  very  happy  if  that  happens.
 But,  that  kind  of  thirg  does  aot
 happen  even  with  ¢small  countries,
 much  less  with  a  great  country—
 deliberately  asking  the  cther  country
 to  do  something  which  it  considers
 humiliating.  There  are  very  very  few
 countries  which  tolerate  that,  even
 small  countries,  rights  or  wrongs
 apart.  Therefore,  either  you  aim  at  a
 complete  deadlock  with  no  way  out
 except  war  or  you  aim  at  finding  some
 doors  and  windows  which  might  help
 in  removing  that  deadlock,  lessening
 it  and  creating  an  ctmosphere  where
 one  can  possibly  get  over  it  and  settle
 the  question  to  our  advantage.  It  is  a
 difficult  matter,  I  cannot  say  now
 whether  this  can  be  done  or  not.  But,
 one  thing  I  know  absotutely  and
 definitely:  to  accept  the  deadlock  for
 ever  or  to  suggest  something  which
 confirms  that  deadlock  and  leaves  no
 doors  open  except  war,  is  a  bad  step,
 dangerouy  step,  an  utterly  wrong  step,
 from  any  point  of  view.



 2197  Mation  re:

 That  does  not  mean,  of  course,  that
 ‘we  should  weaken  or  we  should—the
 word  is  aften  used—go  in  for  appease-
 ment.  I  do  not  quite  understand  what
 meaning  people  attach  tc  it.  It  is  (a
 bad  word  with  bad  associations.  That
 is  true.  But,  those  Members  who  used
 it,  seemed  to  think  that  the  alternative
 to  any  policy  of  negohation  or  any
 policy  of  trying  to  find  some  way  out
 ‘was  appeasement.  Thai  means  that
 they  believe  in  no  other  course  but
 war.  Let  us  realise  it.  Because,  they
 may  not  have  used  the  word  war,  but
 the  steps  they  suggested,  if  taken,
 inevitably  lead  to  that.  We  must
 Tealise  the  second,  third  step.  There-
 fore,  I  do  submit  thet  not  only  in  this
 case,  but  always,  we  should  be  pre-
 pared  to  negotiate.  We  should  be  pre-
 pared  to  meet  as  we  have  met  even
 when  feelings  were  rather  tense,
 representatives  and  leaders  of  Paki-
 stan.  I  am  prepared  to  meet  them
 again.  I  may  meet  them  if  chance
 comes.  I  am  not  going  to  allow  my
 sense  of  any  personal  prestige  to  come
 in  the  way  of  meting  any  person  any-
 where  if  I  think  that  the  cause  of  my
 country  is  served  thereby  or  the  cause
 of  peace  is  served  thereby.

 It  is  true  that,  much  as  one  might
 desire  a  meeting,  that  meeting  itself.
 unless  it  is  held  under  proper  circum-
 stances  or  a  proper  atmosphere,  with
 some  kind  of  background  and  pre-
 paration,  may  lead  to  nothing.  It  mav
 fail;  it  may  do  harm.  It  is  a  different
 matter.  It  is  a  matter  of  judgment.  It
 is  true  that  any  such  meeting  whicn
 has  the  faintest  resemblance  to  carry-
 ing  out  the  behests  of  another  party
 is  absolutely  wrong.

 I  have  said,  in  this  particular
 matter,  and  the  House  will  remember,
 Mr.  Chou  En-lai  sugeested  an  early
 meeting.  I  have  said,  “I  should  be  glad
 to  meet  you.”  It  seems  to  me  that  the
 meeting  could  only  take  place  firstly
 when  these  proposals  that  we  have
 sent  have  been  accepted,  there  is  some
 basig  for  meeting,  tension  becomes
 less  or  some  other  preparation  made
 for  it.  I  do  not  wish  to  delay  any-
 thing.  I  am  not  trying  to  escape  the
 very  idea  of  meeting.  I  want  it,  |
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 welcome  it  as  early  as  possible.  But,
 as  I  have  stated,  there  must  be  some
 preparation,  some  ground  for  it.  It  is
 a  complicated  issue.  Leaving  out  the
 broad  question  of  how  the  Chinese
 have  behaved  in  this  matter,  which,  I
 think,  is  very  bad,  even  if  you  come
 to  the  narrow  issue  of  the  borders
 here  and  there,  it  is  a  fairly  compli-
 cated  issue,  full  of  history,  tradition,
 this  and  that  and  maps.

 The  Chinese  Government  has
 recently  published  a  kind  of  an
 Atlas—atlas  is  not  pethaps  the  right
 word—a  collection  of  maps,  plenty  of
 them.  I  think  about  two  or  three  are
 their  own  maps.  The  others  are  maps
 taken  from  other  countries,  all  maps,
 British  maps,  American  maps,  French
 maps,  wherever  they  could  get  hold
 of,  which  they  thought  to  some
 extent  helped  their  case.  Sometimes
 they  help  them  a  little,  sometimes
 more.—Encyclopaedia  Brittanica,  some
 traveller's  maps,  all  that  kind  of
 thing.  They  have  done  it.  We  have
 plenty  of  maps,  very  good  maps.  I
 have  no  doubt  that  our  case  is  a  very
 strong  one,  broadly  speaking.  What
 I  mean  is,  two  countries,  where  there
 is  a  dispute,  cannot  refuse  to  talk.
 That  is  not  a  legitimate  way  in  the
 modern  world  or  at  any  time  to  deal
 with.  If  you  are  strong,  you  can,  of
 course,  push  aside  vour  adversary.
 talk  or  no  talk,  get  away.  It  is  a  bad
 habit  even  then.

 In  the  present  case,  things  have
 happened  which  have  come  as  a  shock
 to  us.  I  have  no  objection  to  talks
 about  Bara  Hoti  or  one  or  two  other
 places,  These  are  limited  cases  cf
 border.  Where  there  is  a  dispute,  let
 us  discuss  it.  How  many  hon.  Mem-~
 bers  here,  who  have  warmly  protest-
 ed  against  our  coming  out  of  Bara
 Hoti,  know  even  the  facts  about  Bara
 Hoti?  But.  it  is  resentment,  a
 justified  resentment  because  they  feel
 that  with  the  Chinese  pushing  them-
 selves  here  and  there,  we  must  not
 put  up.  I  can  understand  that
 emotional  reaction  to  it.  But  very  few
 of  us  here  can  discuss  the  question  of
 Bara  Hoti,  what  the  facts  are  this  way
 or  that  way,  or  any  other  question.
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 Bo,  I  had  no  abjection  to  discussing
 Bara  Hoti  or  one  or  two  other  matters
 which  I  might  mention.  We  have
 inherited  the  dispute  not  since  the
 Chinese  came  but  fromm  before  that.

 But  the  question  becomes  an  entire-
 ly  different  one  as  it  is  today;  whether
 it  is  the  so-calleqd  Macmahon  line  9  or
 whether  it  is  in  Ladakh,  it  becomes
 different,  Something  has  happened
 there  which  is  not  ४  minor  border
 dispute,  a  minor  transgression  where
 there  may  be  doubt  about  it  or  not.

 Whatever  the  Chinese  Government
 might  feel  in  their  minds,  as  I  said
 the  other  day  they  have  an  one-track
 mind  more  so  than  other  countries.
 We  al]  have  one-track  minds  to  some
 extent  when  our  national  interests  are
 concerned,  but  I  think  more  than
 other  nations  the  Chincse  Government
 has  that  one-track  mind.  and  that  has
 been  encouraged  or  Jeveloped  or  con-
 ditioned  even  more  by  the  semi-isola-
 on  in  which  this  revo:utionary  Chine
 has  grown  up  in  the  last  ten  years
 with  no  contacts  with  others  cxcept  a
 limited  circle  of  nations,

 I  say  this  is  on  3  different  footing.
 Here  we  are  for  the  last  ten  years
 talking  to  them,  dealing  with  them,
 discussing  the  Tibetan  Treatv  with
 them,  and  so  far  as  we  ate  concerned,
 openty  and  repeatedly  declaring  what
 our  frontier  was—the  mnps  =  are
 there—declaring  in  Parliament  and
 elsewhere,  so  that  there  was  no  doubt
 as  to  where  we  were.

 Iam  for  the  momceat  assuming  that
 the  Chinese  believed  in  their  own
 case,  and  believed  in  their  own  fron-
 tier.  Anyhow,  they  perfectly  knew
 our  stand,  while  the  way  they  put  it
 to  us  was:  yes,  this  matter,  these
 maps  require  revision  or  reconsidera-
 tion—-something  like  that—which  cer-
 tainly  did  not  close  this  argument.  but
 broadly  the  impression  created  was
 that  they  had  some  minor  rectifica-
 tions  to  suggest,  no  more.

 In  spite  of  all  this,  they  suddenly,
 or  gradually  if  you  like,  creep  up  and
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 take  possession  of  these  various  areas
 and  territories,  I  am  not  goimg  into
 the  whole  history  which  the  House
 knows,  It  does  seem  tu  me  a  definite
 breach  of  faith  with  a  country  which
 tried  to  be  friendly  to  them.  I  think
 we  have  rightly  tried  to  be  friendly
 to  them  not  only  because  of  the  past,
 but  more  so  because  of  the  present
 and  the  future,  because  I  do  not  like,
 my  mind  rather  doe.  not  like,  the
 prospect  of  the  future  where  these
 two  giant  nations  of  Asia  are  con-
 stantly  at  each  other’.  throats.  It  is
 a  bad  future  for  us,  and  for  them,  if
 I  may  say  so,  and  for  Asia  certainly.

 Therefore,  keeping  all  this  in  view,
 we  followed  a  certain  policy.  There
 was  no  question  of  appeasement.
 Certainly  it  was  a  policy  which  objec-
 ted  to  and  disliked  the  other  policy,
 what  might  be  called  anti-policies.  We
 do  not  believe  in  anti-policies,  broad-
 ly  speaking,  and  we  think  anti-policics
 are  necessarily  based  on  hatred,  which
 is  the  typical  cold  war  approach  to
 any  problem.  If  you  have  an  enemy
 you  have  to  fight,  go  and  fight  that
 enemy,  down  him  if  you  can,  Pat  this
 Kind  of  cold  war  attitude  is,  I  think,
 more  pernicious  than  any  straight  out
 war.  It  perverts  a  nation  and  an
 individual  who  indulges  in  it.  His
 far  better,  as  Candhiji  said,  if  you
 have  a  sword  in  vour  heart,  to  tuke  it
 out  and  use  it,  not  nurse  it  an  your
 heart.

 So,  there  was  no  Misunderstanding
 on  our  part  about  what  China  was  as
 some  people  imagine.  Perhaps  we
 had  given  more  thought  to  it  than
 most  hon.  Members  here.

 Even  before  the  revolution,  we
 developed,  we  tried  to  develop,
 friendly  retations  with  the  previous
 China,  the  Chiang  Kai-shek  China,
 not  that  we  approved  of  Marshal
 Chiang  Kai-shek,  it  war  for  China  to
 decide  who  should  rule.  But  because
 we  attached  importance  to  China  as  a
 great  country,  our  neighbour  country,
 the  biggest  country  in  Asia,  we  tried
 to  be  friendly  with  them,  snd  we  were
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 friendly  with  them;  it  was  not  a  long
 period,  of  course,  since  we  became
 Independent,  because  two  or  three
 years  later  came  the  success  of  this
 wevolution  there.

 Well,  when  the  revolution  came,  we
 discussed  this  matter,  thought  of  it,
 ‘with  our  Ambassador  there  and  others
 concerned,  It  was  perfectly  clear  that
 this  revolution  was  not  some  kine  of
 a  palace  revolution.  It  was  thi
 might  be  called  a  basic  revolution
 involving  millions  and  millions  of
 Human  beings.  It  was  a  stable  revo-
 lution  with  strength  behind  it  and
 popularity  behind  it  at  that  time,  what-
 ever  might  have  happened  later—there
 is  no  doubt  about  it.  It  produced  a
 perfectly  stable  Government,  strongly
 entrenched  and  popular.  That  has
 nothing  to  do  with  our  liking  it  or
 disliking  it,  that  is  a  different  matter.
 And  naturally,  we  came  to  the  deci-
 sion  that  this  Goverument  should  be
 recognised,  and  within  two  or  three
 months  we  recogniscd  it.

 I  might  repeat  here  a  phrase  which
 thas  stuck  in  my  mind  Soon  after  the
 Chinese  revolution—I  forget,  maybe  a
 year  after,  maybe  a  little  more,  but
 nbout  that—a  very  eminent  statesman
 be’onging  to  the  Western  Countries
 who  did  not  like  the  Chinese  revolu-
 dion  said  in  the  course  of  a  talk  with
 some  people:  “We  made  a  great  mis-
 take  when  the  Russian  revolution
 took  place,  the  Soviet  revolution;  that
 is,  for  years  we  behaved  to  them,
 tried  to  crush  them,  tried  to.  you
 might  almost  say,  pui  an  end  to  the
 revo'ution,  We  did  not  succeed  =  in
 doing  so,  but  we  did  succeed  in
 embittering  everybody  and  creating
 these  terrible  conflicts  between  us
 (“us”  means  those  people,
 countries)  and  Russia.”  He  said:  “Let
 us  not  repeat  that  mistake  in  regard
 to  the  Chinese  revolution.”  Thig  was
 a  person  who  did  3४०९५  like  the  Chinese
 revo’ution.  He  is  an  eminent  states-
 man  of  the  Western  countries,  but  he
 was  a  wise  man.

 Now,  it  is  pretty  obvious,  it  was
 then  and  it  is  now,  that  you  cannot
 deal  with  these  revolutions  because
 you  dislike  them,  cursing  them  up  and
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 down,  bell,  book  and  candle;  they  do
 not  cease  to  be.  These  are  elemental
 things  that  happen  in  a  country.  You
 have  to  deal  with  them.  If  you  like,
 you  can  fight  them,  but  you  cannot
 ignore  them.  That  75  why  we  have
 always  been  convinced  that  it  is
 utterly  wrong  and  harmful  and
 dangerous  for  the  world  for  China  not
 to  go  into  the  United  Nations.  It  is
 not  in  keeping  with  the  facts  of  _  the
 situation,  with  the  facts  of  life,  it
 comes  in  the  way.  And  80,  this  is
 what  we  have  been  saying  in  the  last
 ten  years  and  now  gradually,  even
 those  who  have  oppoSed  this,  have
 to  admit  that  it  would  have  been
 better  to  recognise  China  progressive-
 ly  they  admit  it.  And  indeed,  China
 ought  to  have  been  there  long  ago  but
 for  certain  complications  that  arise  5
 regarq  to  Marshal  Chiang  Kai-shek,  it
 is  true.

 Take  even  the  last  meeting  of  the
 General  Assembly  of  the  United
 Nations.  When  this  question  of
 China  being  seated  there  was  brought
 up  by  some  countries,  including  India,
 people  were  surprised.  They  said:
 “Oh,  India  goes  on  doing  this  in
 spite  af  what  has  happened  in  Tibet,
 in  spite  of  what  has  happened  on
 India’s  borders.  How  blind  they  are!”.
 Weil,  it  is  not  for  me  to  say  who  is
 blind  and  who  is  not,  but  normally,
 we  have  found  in  the  last  ten  years
 that  what  we  have  said,  and  what
 action  we  have  proposed  has  been
 accepted  by  the  other  countries  year
 after  year,  after  much  damage  had
 been  done,  of  course,  because  of  their
 not  accepting  that  advice:  they  have
 come  round.  And  you  will  find  that
 even  in  the  fast  voling  in  the  United
 Nations  over  this  Chinese  question
 more  people  voted  for  it;  more  people
 who  had  opposed  it  became  neutral  or
 abstained.  Those  who  had  abstained
 voted  for  it  this  time,  that  is,  in  spite
 of  all  these  factors  which  had  irri-
 tated  the  countries  and  irritated  us
 against  China,  yet.  the  facts  of  the
 situation  made  people  vote  more  for
 that  in  this  last  session,  because  there
 are  statemen  there,  there  are  people
 who  think  of  the  future  and  of  the
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 present;  they  cannot  ignore  these  facts.
 They  had  to  vote.  I  have  no  doubt
 that  if  China  had  been....

 Acharya  Kripalani  (Sitamarhi):  Is
 it  because  the  Chinese  are  dis-
 appointed  that  the  world  is  opposed  to
 them,  that  they  attack  their  friends?

 Shri  Jawaharlal  Nehru:  [J  am
 afraid,  with  ajl  respect  I  say  so,  that
 Acharya  Kripalani’s  mind  is  astray
 at  the  present  moment.  It  has  noth-
 ing  to  do  with  what  I  am  saying  or
 with  my  line  of  argument.  Perhaps,
 I  shall  be  able  to  clarify  the  deep
 recesses  in  his  mind  presently.

 Now,  I  am  pointing  out  that  you
 are  dealing  wi‘h  enormous  elements!
 phenomena  in  the  world,  with  these
 big  revolutions  and  others.  You  have
 to  understand  them  and  fight  them,
 if  you  like,  but  understand  them;
 you  cannot  fight  withou’  under.
 standing.

 Now,  I  shall  come  to  another  aspect
 of  this  question  which  might  perhaps
 lead  Acharya  Kripalani  to  nave  a
 slightly  better  understanding  of  the
 working  of  our  minds.  Ever  =  since
 the  Chinese  revolution,  we  naturally
 had  to  think  of  this  major  fact  of  this
 revolution  and  what  this  new  China
 was  likely  to  be.  We  realised  that
 this  revolution,  apart  from  the  change-
 over,  was  going  to  be  a  very  big
 factor  in  Asia  and  in  the  world  too,
 and  in  regard  to  us.  We  realised,  we
 knew  this  much  history.  that  a  strong
 China  is  normally  an  expansionist
 China.  Throughout  history,  that  has
 been  the  case.  And  we  saw,  or  we
 felt  that  the  two  factors  taken  ta-
 gether,  the  great  push  towards  indus-
 trialisation  of  that  country,  plus  the
 amazing  pace  of  its  population  in-
 crease,  would  crea‘e  a  most  dangerous
 situation;  it  was  obvious;  it  did  not
 require  much  cleverness  to  think  of
 that;  every  intelligent  person  in  the
 world  more  or  less  thought  on  those
 lines.

 The  population  problem  itself,  a
 vast  population  and  the  pace  of
 growth,  greater  than  almost  any  in
 the  wide  world,  creates  an  explosive
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 situation;  it  bursts  at  the  seams,  but
 a  big  population  may  be  weak,  of
 course,  unless  it  is  industria-
 lised.  And  it  is  this  Thdustrialisation
 process  that  came  in  powerfully,  that
 gave  a  push.  And  I  said,  the  com-
 bination  of  that  too,  was  likely  to
 create,  we  saw  eight,  nine  or  ten
 years  ago  that  it  was  likely  to  create,
 a  very  novel  and  a  very  dangerous
 situation,  not  so  much  for  India,  but
 for  India  also—that  taken  also  with
 the  fact  of  China's  somewhat  in-
 herent  tendency  to  be  expansive,  when
 she  is  strong.  So,  nobody  was  blind
 to  this  fact.  We  realised  it.  We
 have  discussed  it  here,  in  other  coun-
 tries  repeatedly,  because  everybody
 knew  it.  And  gradually,  as  the  years
 have  gone  by,  this  fact  has  become
 more  and  more  apparent  and  obvivus.
 80.  if  any  person  thinks  that  we
 followed  our  policy  in  regard  to
 China,  without  realising  these  obvioug
 consequences,  he  is  mistaken.  If  he
 thinks  that  we  followed  it  because  of
 fear  of  China,  he  is  doubly  mis‘'aken.
 It  is  not  for  me  to  say  how  weak  or
 strong  or  fearful  we  are,  but  I  think
 it  may  be  said  that  at  no  time  during
 these  last  ten  years  have  we  functioned
 under  the  urge  of  fear;  not  previous
 to  these  ten  or  twelve  years,  but
 since  we  formed  a  government,  we
 have  been  conditioned  not  to  function
 under  fear.  And  something  of  that
 lesson  and  experience  has  still!  condi-
 tioned  us  and  helpled  us.  There  was
 no  question  of  fear  of  China.  Coer-
 tainly,  there  was  an  appraisal  of  a
 situation,  of  the  consequences,—that
 is  a  different  matter—and  further
 action  taken,  which  helps  to  prevent
 a  dangerous  development  of  these
 steps,  of  course;  every  country  has  to
 take  that.

 So,  I  am  putting  this  to  the  House
 as  the  background  of  our  thinking,
 because  people  seem  to  imagine  that
 either  we  live  in  a  world  of  our  own
 without  thinking  of  what  is  happen~
 ing  elsewhere,  without  realising  it,
 or  that  we  are  shrinking  in  fear.
 They  are  mistaken  in  both  ways.

 Another  point  that  I  might  mention
 is  these  great  revolutions  like  the
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 Soviet  revolution  or  the  Chinese  re-
 volution,  and  et  the  same  time,  in  a
 sense  even  a  greater  revolution,  that
 is,  the  scientific  and  technologica!
 revolution  that  is  taking  place;  all
 these  have  been  round  us  in  our
 generation.  We  have  seen  them,
 technological  and  scientific.  It  is  only
 in  the  last  few  years  that  we  are
 really  making  good.  Previously,  we
 had  no  chance.  And  we  are  doing
 pretty  well  in  it,  and  I  have  no  doubt
 that  considering  the  material  we  have,
 we  shall  do  well,  given  an  opportuni-
 ty.

 Now,  al)  revolutions,  whether  it  is
 the  French  revolution  or  the  Russian
 or  any  other,  rather  tend  to  function
 abnormally,  obviously;  a  revolution
 itself  is  a  departure  from  normal  be-
 haviour,  normal  development.  They
 teecome  abnormal;  they  become  up-
 heavals;  they  do  not  pretend  to  having
 drawing-room  manners;  in  fact,  they
 go  Against  drawing-room  manners  and
 break  things;  they  are  des'ructive.
 although  also  these  big  revolutions
 have  obviously  something  construc-
 tive  in  them,  something  which  appeals
 to  people,  something  which  rouscs
 their  enthusiasm,  obviously.  And
 you  see,  therefore,  these  tremendous
 ferments  and  upsets  and  crude  things
 and  cruel  things  happening  Gra-
 dually,  the  revolution  subsides,  keep-
 ing  many  of  the  gains  of  the  revolu-
 tion,  but  becoming  more  and  more
 normal,  whether  it  is  the  French
 revolution  or  any  o‘her.  Of  course,
 it  depends  on  other  facts  how  soon
 it  becomes  normal.  If  conditions,
 external  conditions,  prevent  it,  like
 wars  and  tumults,  it  takes  a  long
 time;  it  is  bound  to,  because  people
 cannot  live  up  to  that  pitch  of  excite-
 ment  of  a  revolution.  Now,  we  see
 that  normalising  process  very  much
 at  work.  So  in  the  Soviet  Union,  ३
 do  not  mean  to  say  that  that  means
 they  are  going  back  on  their  econo-
 mic  theories,  although,  without  going
 back,  they  change  them;  as  wise  and
 pragmatic  people,  they  change  them
 somewhat  from  time  to  time,  the  basis
 remaining  more  or  less  the  same.

 Now,  China  ig  very  very  far  from
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 normality,  and  that  is  our  misfor-
 tune,  and  the  world’s  misfortune—
 that  is,  strength,  considerable  streng'h,
 coming  in  an  abnormal  state  of
 Mind.  This  is  a  dangerous’  thing.
 There  it  is.  One  has  to  face  it,  combat.
 it,  if  you  like.  I  am  merely  analysing
 the  situation.

 That  is  why  you  find  a  marked
 difference  be'ween  the  broad  approach
 of  the  Soviet  Union  to  world  pro-
 blems  and  the  Chinese  approach.  I
 do  not  think  there  is  any  country  im.
 the  world—of  course,  all  countries
 are  anxious  for  peace—I  do  not  think
 there  is  any  country  which  is  more
 anxious  for  peace  than  the  Soviet
 Union.  And  I  think  that  is  tne
 gencral  view  of  people.  even  of  therr
 opponents.  But  I  doubt  if  there  is
 any  country  in  the  world,  if  I  may
 put  the  other  thing,  which  cares
 less  for  peace  than  China  today.  See
 the  vast  difference  between  the  two.

 One  may  talk  of  other  things.  Shrz
 M.  R.  Masani  may  talk  still  of  Inter-
 national  Communism  and  others  may
 talk  of  internationa)  capitalism.  There
 may  perhaps  be  a  grain  of  truth  in
 what  they  say.  But  basically  and
 fundamentally,  these  cries  of  these
 ideas  are  completely  out  of  date  and
 have  no  relation  to  today’s  world.
 However,  it  is  not  for  me  to  argue  it.
 Iam  merely  stating  a  fact.  The  world
 is  changing  and  I  can  conceive  the
 two  great  colossuses  today,  the  Soviet
 Union  and  the  United  States,  coming
 very  near  to  each  other,  as  they  are
 slightly  coming.  Essentially,  these
 ideas  of  capitalism  and  Communui-ms
 are,  as  I  said,  out  of  date.  You  may
 quote  scripture.  I  think  Shri  M.  मे.
 Masani  quoted  what  Chairman  Mao
 said  and  somebody  else  quoted  Marx.
 Well,  it  is  interesting  to  know  what
 Chairman  Mac  said  in  the  middle  of  a
 civil  war,  many  things  are  said  at
 such  times.  It  may  be  that  Chair-
 man  Mao  will  say  the  same  today.  I
 cannot  say.  But  the  fact  remains
 that  all  these  cries  become  out  of
 date.  They  are  out  of  date  today  in
 this  world  when  you  have  reached
 the  moon  and  other  things  happen.
 The  fact  of  the  matter  is  that  the  two
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 countries  at  the  present  moment  in  a
 tense  the  most  advanced  technologi-
 eally,  scientifically  and  all  that.  are
 America  and  the  Soviet  Union.  They
 both  worship.  technology  and  the
 machine.  They  both  think  that  they
 will  get  more  and  more  out  of  it,  and
 perhaps  they  both  forget  that  there
 are  some  other  deeper  aspects  of
 human  life  which  cannot  be  ultima-
 tely  ignored.  So  this  talk  about  in-
 ternational  capitalism  and  Interna-
 tional  Communism,  repeating  an  old
 slogan,  merely  prevents  us  from
 thinking  straight  and  understanding
 the  changing  world.

 The  hon.  Member,  Shri  Vajpayec,
 expressed  surprise  and  resentment  at
 the  letter  I  had  written  to  Premier
 Chou  En-lai  which  was  sent  on  tne
 2608  November,  just  on  the  day  this
 House  reassembled.  Could  I  not  have
 delayed  that  letter  for  two  days  and
 got  the  sanction  of  the  House?  I  am
 surprised  at  this  suggestion;  as  if
 diplomatic  correspondence  of  any  type,
 even  of  a  trivial  type  and  much
 more  so  of  an  important  type,  is  going
 to  be  considered  by  Parliament  before
 every  letter  is  sent.  It  is  impossible
 for  us  to  carry  on  in  that  way.  It
 cannot  simply  be  done.  I  am  sorry
 to  say  so.  You  have  to  trust  !o  some
 extent  those  people  whom  you  appoint
 to  do  this  job.  If  they  do  badly,  take
 them  out,  of  course.  But  you  have
 to  trust  them.  There  is  no  other
 way.  You  cannot  have  these  letters,
 communications  and  despatches  all
 the  time  put  before  the  Hou3e.

 That  was  the  reason  also  why  दरद
 number  of  these  things  were  not
 placed  before  the  House  previously.  I
 am  accused  of  keeping  things  from

 ‘the  House.  I  did  not  deliberately  an
 so.  But  I  do  not  wish  that  before  a
 thing  was  completed—the  corre:pon-
 dence—I  should  put  my  letter  and

 ‘create  perhaps  a  furore  before  I  got
 a  reply.  One  thing  in’  which  this

 ‘argument  or  criticism  may  be  applied
 was  about  the  news  regarding  the
 Aksai  Chin  Road.  Now,  as  I  said.  we
 ‘wanted  to  confirm  it.  We  sent  our
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 men  there.  It  was  only  in  October
 last  year—about  a  year  ago—that  we
 had  knews  that  it  was  there  and
 they  had  seen  it.  ft  was  in  our
 territary.  Immediately,  we  wrote  to
 Premier  Chou  En-lai.  We  could  of
 course  have  immediately  announced
 the  fact.  But  the  possible  result  in
 such  cases  is  that  there  is  no  room
 for  talk  left.  Each  side  becomes
 rigid—I  do  not  say  they  are  flexible
 now.  That  is  not  my  point,  but  I  am
 talking  of  the  general  practice.  Each
 side  becomes  rigid;  publicity  is  given;
 national  feeling  is  roused  and  the
 other  country  reacts  to  it.  Then  any
 talk,  any  flexible  approach,  becomes
 impossible.  I  may  have  made  a  mis-
 take,  but  I  am  merely  explaining  how
 one  cannot  all  the  time  announce  or
 publish  these  facts  in.Parliament,  the
 Press  and  the  rest.  But  the  broad
 principle,  of  course,  is  there  that  it
 is  essential  for  Parliament  to  be  kept
 in  touch  with  events  and  there  should
 be  no  secrecy;  there  might  be  delays
 ete.  in  order  to  achieve  a  certein
 object.

 Reference  was  made  in  some
 speeches  to  our  Defence  Minister,  T
 am  rather  sorry  this  was  done,
 because  large  questions  of  policy
 become  entangled  in  this  way  round
 personalities.  I  do  not  challenge  the
 right  of  any  hon.  Member  to  say  what
 he  feels  Hke  about  a  Minister  or
 about  the  Government.  I'  is  not  a
 question  of  challenging  that  right.
 Nevertheless,  even  a  right  can  be
 exercised  rightly  or  wrongly  or  at
 the  wrong  time  or  producing  wrong
 results.  There  are  ways  of  doing  it.
 It  is  rather  embarrassing  to  talk  about
 personalities  anyhow,  but  it  so  hap-
 pens  that  probably  in  so  far  as  this
 House  is  concerned,  I  have  known  the
 Defence  Minister  longer  than  any
 other  person.  Shri  M.  RR.  Masani
 shakes  his  head;  may  be  perhaps  he
 knows  him  better  than  I  do.  Any-
 how,  I  have  known  him  for  a  long
 time  and  worked  closely  with  him  for
 many  long  years  before  independen-
 ce  came.  and  I  presume  that  I  know
 him  as  well  as  I  know  anybody  ele.
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 I  know  his  faults  as  well  as  his
 virtues  and  abilities.  I  have  disagreed
 with  him  on  many  occasions.  I  am
 likely  to  disagree  with  him  in  future.
 But  I  know  that  apart  from  his  out-
 standing  ability,  he  is  a  man  of  the
 deepest  patriotism  and  national  feel-
 ing,  and  because  of  that,  all  the
 ability  he  has  would  have  been  insu-
 ficient  if  I  had  not  believed  in  his
 patriotism  and  his  love  of  country.

 Then  |  saw  his  work  in  the  Defence
 Ministry.  The  Defence  Ministry  in
 the  last  two  or  three  years  has,  in
 some  respects,  made  very  great  pro-
 gress;  it  has  revolutionised  the  scien-
 tifle  part  of  it,  the  production  part
 of  it,  these  two  main  parts  which  are
 of  the  greatest  importance  in  this
 crisis—the  scientific  background  and
 the  productive  apparatus—giving,  if
 I  may  say  so,  far  greater  status  to
 our  Jeading  soldiers  and_  others,
 because  previously  they  were  rather
 relatively  weighed  down  by  other
 departments  and  so  many  =  othr
 things.  You  may  refer  to  minor
 matters.  But  4  may  say  that  I  speak
 from  certain  experience  and  I  was
 very  sorry  that  some  months  ago.  this
 controversy  came  before  the  House  in
 connection  with  an  offer  of  resigna-
 tion  from  our  Army  Chief  of  Staff  |
 was  sorry  because  of  what  I  felt  about
 the  Defence  Minister  and  about  the
 Army  Chief  of  Staff.  I  had  consi-
 derabie  admiration  for  his  ability.  for
 his  experience  and  when  this  kind  of
 a  thing  happens  when  people  of
 worth  have  some  kind  of  tempera-
 mental  conflict,  it  is  sad.  It  is  not  a
 question  of  keeping  one  man  in  a
 job  or  another  person,  not.  Fortu-
 nately  that  matter  was  got  over  and
 things  have  gone  on  smoothly.  We
 are  all  working  together  satisfactorily
 and  I  would  say  that  this  matter  in
 any  sense  should  not  be  revived
 because  whatever  step  one  might  take,
 it  is  harmful,  especially  in  these  cir-
 cumstances.

 I  should  like  to  say  one  thing.  It  is
 exceedingly  difficult  to  talk  about  ane-
 sqf  cr  to  judge  oneself.  Now,
 Acherye  Kripalani  especially  accused
 272  (ai)  L.S.D.—5.
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 me  and  said  that  I  was  intolerant
 and  that  perhaps  I  was  not  charitable
 enough  to  other’s  opinions.  As  I
 said,  it  is  difficult  for  me  to  judge  but
 I  have  not  been  able  to  understand
 why  this  excellent  virtue  of  toleran-
 ce  should  be  limited  to  me  only.

 Acharya  Kripalani:  May  I  object?
 Because  you  are  in  authority,  because
 of  your  position  as  the  Head  of  {ffé
 Government  and  also  in  the  affections
 of  the  people,  you  must  be  tolerant
 about  other's  opinions.  हैं  made  it  very
 clear—more  than  once.

 Shri  Jawaharlal  Nehru:  I  accept
 that  But  the  point  is  that  ajl  of  us
 represent  something.  We  are  not
 here  merely  finding  a  kushi  job.  It
 may  be  kushi  for  some.  We  are  here
 representing  some  views.  The  hon.
 Members  here  represent  the  views  of
 theiy  Party  or  their  individual  views.
 All  of  us  are  here  for  that.  We  stand
 for  those  views.  I  can  be  attacked
 for  two  reasons  by  anybody:  either
 for  the  wrongness  of  the  views  or
 for  incompetence  or  for  corruption
 or  something  like  that.  These  ure
 the  various  ways  in  which  a  person  is
 dealt  with.  If  it  is  a  question  of  cor-
 ruption,  etc.  it  is  a  question  of  fact
 So,  more  or  less,  is  the  question  of
 incompetence.  Now,  there  may  be
 conflict  of  views.  If  some  views  are
 Pronounced  which  I  think  to  be
 patently  wrong  and  injurious  to  fhe
 country,  am  I  to  remain  silent  and  re-
 main  tolerant  of  this  injurious
 doctrine?  Obviously.  it  is  up  to  me,
 if  I  have  any  views  of  my  own,  to
 put  them  before  the  country  and  to
 fight  the  heretical  views,  if  I  may  say
 so,  of  the  others  and  the  wrong  view’.
 Now  for  a  moment  I  have  to  plead
 for  myself  and  to  show  how  amaz-
 ingly  patient  and  tolerant  I  am......

 foreigners.

 Shri  Jawaharla]  Nebru:  Hardly  two
 or  three  days  pass  by.  certainly  not
 a  week,  when  various  articles  do  not
 appear  in  a  southern  paper  from  a
 very  eminent  persan,  mainly  con-
 cerned  wih  attacking  me  personally
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 {Shri  Jaweharlal  Nehru}
 fand  my  policies.  I  remain  quiet  and
 tolerant  and  patient.  I  do  not  go
 about  arguing.  But  it  reminds  me
 of  a  rather  well-known  couplet.  It
 is  in  French;  in  La  Fontaine's  Child.
 ren’s  Fables.

 Cet  animal  est  tres  mechant,  Quand
 on  UV  attaque  il  se  defend.  It  means:
 “This  animal  is  very  vicious  for,  when
 attacked,  it  defends  itself!’.  Am  I
 not  even  to  defend  by  views  when
 they  are  attacked?  Surely,  that
 would  be  unfair  not  only  to  me  but  to
 the  public  before  whom  I  stand  for
 some  principles.

 Let  us  of  course  be  ta’erant  and
 we  must  be  tolerant.  We  have  also  to
 express  our  respective  views  with
 such  ability  and  force  as  we  command
 always,  I  hope,  keeping,  within  the
 himits  of  the  broader  tolerance  of  each
 other.

 May  I  just  say  this  to  repcat  whut
 we  have  said  previously  that  any
 aggression  on  Bhutan  or  Nepa!  would
 be  considered  by  us  as  aggression  of
 India.  I  know  very  well  what  all
 this  involves—what  I  am  saying.  It
 is  a  very  grave  responsibility.  But
 realising  alt  this  and  thinking  it  out,
 we  said  so  long  ago  and  now  I  want
 to  repeat  it  because  not  only  of  wider
 considerations  but  also  hecause  of
 considerations  of  India’s  security.  If
 you  ask,  what  will  be  done  if  this
 happens  or  that  happens—obviously  I
 cannot  say.

 Now,  the  other  day,  referring  to
 the  ill-treatment  of  some  of  our
 prisoners  by  the  Chinese,  I  mentioned
 the  Geneva  Convention.  I  think  Shri
 Asoka  Mehta  said  something  about
 that  and  asked  whether  China  had
 signed  it.  I  have  looked  that  ma‘fe*
 up.  It  is  the  Geneva  Convention  re-
 lating  to  the  treatment  of  prisoners  of
 wer,  August,  ‘32,  1949.  The  Con-
 vention  applies  to  all  cases  of  dec.
 lared  war  or  of  any  other  armed  con.
 1... अ  which  may  arise  between  twe  ०:
 more  of  the  High  Contracting  Parties
 even  if  the  state  of  war  is  not  recog-
 nized  by  one  of  them.  The  Conven-
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 tion  was  also  applicable  to  cases  of
 partial  or  total  occupation  of  the
 territory  of  a  High  Contracting  Party
 even  if  the  said  occupation  meets
 with  no  armed  resistance.  No  phys.-
 cal  or  mental  torture  nor  any  other
 form  of  coercion  ia  to  be  inflicted
 on  prisoners  of  war  to  secure  from
 them  information  of  any  kind  what-
 ever.  It  applies  to  this.  Prisoners  of
 war  who  refuse  to  answer  may  not
 be  threatened,  insulted  or  exposed  tc
 any  other  unpleasant  or  disadvar-
 tageous  treatment  of  any  kind.  Apart
 from  the  present  Chinese  Government
 accepting  it,  Premier  Chou  En-Lai
 actually  made  a  statement  to  this
 effect--I  am  not  quite  sure  where  but
 I  think—in  Geneva  recognising  the
 Geneva  Convention,

 I  am  very  grateful  to  this  House
 for  the  courtesy  it  has  shown  me.

 I  would  again  repeat  that  it  is  up
 to  us  to  realise  the  gravity  of  the  situa-
 tion  fully,  because  it  is  not  only  an
 army  matter,  defence  matter,  and  all
 that,  but  it  goes  much  further  than
 that.  It  affects  all  of  us;  it  affects  our
 production:  it  affects  alJ  our  planning;
 it  affects  the  workers  in  the  factory
 and  the  employers;  it  affects  men  in
 every  fleld.  <All  these  demands  and
 other  things  that  are  made  will  have  to
 be  conditioned  by  this  new  position.
 Strikes,  hartals,  lock-outs  and  all
 that  will  have  ta  be  viewed  from  this
 point  of  view.  Students.  who  I  am
 glad  to  say  have  shown  =  80  much
 vitality  over  this  issue,  will  have  to
 realise  that  that  has  to  be  shown  In
 other  ways  also  Which  would  ४  0879
 help  us.  So,  it  applies  to  all  our  life.

 So  far  as  we  are  concerned,  I  can-
 not  function  and  my  Government  can-
 not  function  in  a  big  way—~it  can
 function  normally—when  these  diffi-
 culties  face  us  if  we  do  not  have
 the  fullest  co-operation  from  Par-
 liament  and  the  people.  I  appeal,
 therefore,  for  that  co-operation,  and
 I  promise  them  that  we  shall  keep
 them  in  touch  with  what  happens  to
 the  best  of  our  ability.  I  cannot
 promise  that  every  letter  I  send  shall
 suddenly  or  certainly  be  placed
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 before  them,  but  it  is  impossible  for
 us  really  to  function  with  any  kind  of
 secrecy  when  such  grave  issues  are  at
 stake.

 There  are  a  number  of  amendments.
 J  would,  if  I  may,  suggest  to  the
 House  that  the  amendment  of  Shri
 Kasliwal  which  of  course  is  in  my
 favour  might  be  adopted.

 Mr.  Speaker:  Before  I  put  =  Shri
 Kasliwal’'s  amendment  to  the  vote,  I
 would  like  to  know  from  hon.  Mem-
 bers  who  have  tabled  amendments
 for  disapproval  whether  they  want  to
 press  them.  As  far  as  Shri  U.  C.
 Patnaik  ig  concerned,  he  said  at  the
 end  of  his  speech  that  he  was  with-
 drawing  his  amendment.

 Shri  Siva  Raj  (Chingleput-Reserv-
 ed—Sch.  Castes):  I  do  not  press  my
 amendment.

 Shri  U.  L.  Patit  (Dhulia):  I  do  not
 press  my  amendment.

 Shri  Yajnik  (Ahmedabad):  I  do  not
 press  my  amendment.

 Shri  Prakash  Vir  Shastri  (Gurgaon):
 I  do  not  press  my  amendment.

 Acharya  Kripalani:  I  want  to  press
 my  amendment.

 Shri  Braj  Raj  Singh  (Ferozabad):  I
 press  my  amendment.

 Mr.  Speaker:  Ali  the  amendments
 which  have  not  been  pressed  are
 treated  as  withdrawn.

 The  amendments  were,  by  leave,
 withdrawn.

 Mr.  Speaker:  I  shal!  now  put
 Acharya  Kripalani’s  amendment  to
 vote.  The  question  is:

 “That  for  the  original  motion,
 the  following  be  =  substituted,
 namely:

 ‘This  House  having  considered
 the  White  Paper  II  on  India-China
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 relations  laid  on  the  Table  of  the
 House  on  November  16,  ‘1958,  and
 subsequent  correspondence  bet-
 ween  the  Governments  of  India
 and  China  laid  on  the  Table  of
 the  House  on  November  20,  1959,
 Tegrets  the  failure  of  the  Gov-
 ernment  to  secure  India’s  frontiers
 and  to  safeguard  her  territorial
 integrity.  In  particular,  the
 House  regrets—

 (a)  the  suppression  over  a  period
 of  years  from  Parliament  and
 the  people  of  the  fact  of
 Chinese  aggression,

 (b)  the  absence  of  measures  to
 ensure  the  defence  of  the
 Himalayan  frontiers  such  as
 suitable  deployment  of
 troops,  adequate  equipment
 of  our  forces,  and  the  cons-
 truction  of  necessary  roads
 and  air-fields,

 (c)  the  fact  that  the  latest  letter
 of  the  Prime  Minister  to  the
 Chinese  Premier  does  not
 maintain  the  stand  that  nego-
 tiations  between  the  two
 countries  can  take  place  only
 on  the  basis  of  prior  accept-
 ance  by  China  of  our  fron-
 tier  and  the  immediate
 vacation  of  territories  forcib-
 ly  and  wrongfully  occupied
 by  them,

 (d)  the  fact  in  their  eagerness
 for  8  negotiated  settlement
 Government  have  suggested
 that  India  would  withéraw
 from  what  has  always  been
 Indian  territory,  in  return  for
 the  Chinese  withdrawing
 from  areas  which  also  are
 ours,  and

 (९)  that  the  Government  have
 announced  no  clear  plans  to
 make  the  Chinese  vacate
 Indian  territories  within  a
 reasonable  period.’”

 The  motion  was  negatived.
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 Mr.  Speaker:  I  now  put  the  amend-
 ment  of  Shri  Braj  Raj  Singh  and  an-
 other  hon.  Member.

 That  for  the  original  motion,
 the  following  be  substituted,
 namely:

 “This  House  having  considered
 the  White  Paper  II  on  India-China
 relations  laid  on  the  Table  of  the
 House  on  November  16,  ‘1959,  and
 subsequent  correspondence  bet-
 ween  the  Governments  of  India
 and  China  laid  on  the  Table  of
 the  House  on  November  20,  ‘1959,
 regrets  the  failure  of  the  Gov-
 ernment  to  secure  India’s  frontiers
 and  to  safeguard  her  territorial
 integrity.  In  particular,  the
 House  regrets—

 The  question  is:
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 from  areas  which  also  are
 ours,  and

 (९)  that  the  Government  have
 announced  no  clear  plang  to
 make  the  Chinese  vacate
 Indian  territories  within
 reasonable  period.”

 The  motion  was  negatived.

 Mr,  Speaker:  Now,  I  shall  put  the
 substitute  motion  of  Shri“  Kasliwal.

 The  question  is:

 That  for  th>  original  motion,
 the  following  be  substituted,
 namely:

 “This  House  having  censidered
 the  White  Paper  II  on  Indii-China
 relations  laid  on  the  Table  «*  ;he

 (a)  the  suppression  over  a  period  House  on  November  16,  1959,  and
 of  years  from  Parliament  and  the  recent  developments  on  the
 the  people  of  the  fact  of  frontier,  and  subsequent  corres-
 Chinese  aggression,  pondence  between  the  Govern-

 ments  of  India  and  China  laid  on
 (bd)  the  absence  of  measures  to  the  Table  of  the  House  on  Nov-

 ensure  the  defence  of  the  ember  20.  959  approves  of  and
 Himalayan  frontiers  such  as  endorses  the  policy  of  the  Govern-
 suitable  deployment  of  Ment  in  this  regard.”
 troops,  adequate  equipment
 of  our  forces,  and  the  cons-  The  motion  was  adopted.
 truction  of  necessary  roads
 and  air-fields,  Mr,  Speaker:  All  other  substitute

 (०)  the  fact  that  the  latest  letter  motions  for  approval  are  barred.

 of  the  Prime  Minister  to  the
 Chinese  Premier  does  not
 maintain  the  stand  that  nego-  33.56  hra.
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 ance  by  China  of  our  fron-  BILL
 tier  and  the  immediate
 vacation  of  territories  forcib-  The  Minister  of  State  in  the  Minis-

 ly  and  wrongfully  occupied  try  of  Home  Affairs  (Shri  Datar):  I

 by  them,  beg  to  move:
 “That  the  Bill  to  confer  on  the

 President  the  power  of  the  Legis-
 lature  of  the  State  of  Kerala  to
 Make  laws  be  taken  inte  con-
 sideration.”

 (da)  the  fact  that-in  their  eagerness
 for  a  negotiated  settlement
 Government  have  =  suggested
 that  India  would  withdraw
 from  what  has  always  been
 Indian  territory,  in  return  for  This  is  a  simple  measure.  The
 the  Chinese  withdrawing  House  is  aware  that  on  the  Sist  July,
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 1989,  the  President  took  over  the  ad-
 ™muinistration  of  the  Kerala  State.  At
 that  time  the  power  to  lagislate  on
 behalf  of  Parliament  was  not  taken
 over  by  the  President.  When  this
 question  arose,  the  Government  of
 India  considered  as  to  whether  there
 were  any  urgent  Bills  that  required
 an  immediate  enactment  by  Parlia-
 ment.  You  are  aware  that  during  the
 last  session,  with  great  difficulty,  the
 Parliament  found  time  for  legislation
 in  respect  of  two  Bills  with  regard  to
 the  Kerala  State.  One  was  the  Local
 Authorities  Laws  (Amendment)  Bill,
 3859  and  the  other  was  the  Travan-
 core-Cochin  Vehicles  Taxation
 surprised  at  this  suggestion  ,as  if
 (Amendment  and  Validation)  Bill,
 1959.  Now,  these  two  Bills  became
 law  but  there  were  some  more.

 Secondly,  we  had  received  certain
 Bills  before  the  proclamation  was
 issued  and  had  received  one  Bill
 after  the  proclamation.  I  may  point
 out  in  this  connection  that  so  far  as
 the  Bills,  which  are  received  by  the
 Central  Government  for  the  Presi-
 dent,  are  concerned,  they  have  to  be
 looked  into  and  fully  examined  in
 consultation  with  8  number.  of
 Ministries.  In  respect  of  some  of
 these  Bills,  the  matter  assumed  great
 importance  because  the  Government
 of  India  received  a  number  of  rep-
 resentations.  It  was  brought  home  to
 the  Government  of  India  that  certain
 provisions  in  these  Bills  required
 a  closer  examination  and  perhaps
 some  amendments  before  they  could
 be  assented  to  by  the  President.  The
 whole  question  was  fully  considered.

 It  may  also  be  noted  that  when
 the  proclamation  was  issued  article
 202  had  ceased  to  be  operative.
 Article  20]  is  the  article  under  which
 it  is  open  to  the  President  to  give
 assent  to  the  Bills  that  are  referred
 to  him  by  the  Governor.  Therefore,
 a  question  arose  as  to  whether  a  sup-
 Plementary  proclamation  should  be
 fesued  so  that  the  President’s  power
 under  article  90l  might  be  revived.
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 There  was  also  the  other  question

 as  to  whether  all  these  Bills  could  be
 straightway  given  assent  to  or  whe-
 ther  certain  provisions  require  fur-
 ther  consideration,  so  that  any
 amendment,  if  necessary,  could  be
 considered  before  assent  of  the  Pre-
 sident  was  sought  to  be  obtained.
 That  was  the  reason  why  the  whole
 question  was  considered  fully.  In
 fact,  two  questions  were  considered:
 whether  a  supplementary  proclama-
 tion  should  be  issued  re-authorising
 the  President  to  act  under  article  201
 or  whether  a  general  power  should
 be  taken  by  the  President  from  Par-
 liament  for  legislating  such  Bills  as
 were  necessary  during  the  Presi-
 dent’s  rule  over  the  Kerala  State.
 Now,  it  was  found  that  occasions
 might  arise  when  certain  urgent
 matters  will  have  to  be  considered
 by  the  President  and  perhaps  emer-
 gent  legislation  resorted  to,  because
 the  President  is  in  charge  of  the
 Kerala  Administration.  Various  such
 Questions  often  arise,  and  that  was
 the  reason  why  it  was  considered
 advisable  that,  instead  of  taking
 Powers  under  article  201,  which
 would  not  meet  with  the  require-
 ments  of  the  case,  it  would  be  better
 to  seek  power  from  the  Parliament
 for  the  purpose  of  making  legislation,
 or  for  the  purpose  of  passing  Presi-
 dent's  Acts.  That  was  considered  in
 a  feneral  way  and  it  was  found  that
 it  would  be  better  to  have  such
 powers  to  the  President  so  that  he
 would  deal  effectively,  not  only  with
 the  Bills  that  were  before  the  Gov-
 ernment  of  India  but  with  other
 matters  as  well.
 i4  hrs.

 I  might  point  out  in  this  connec-
 tion  that  when  the  President  took
 over  the  administration  of  Kerala,
 there  were  as  many  as  26  Bills  re-
 quiring  attention;  they  were  pending
 before  the  then  Kerala  Legislative
 Assembly.  Some  of  them  required
 further  consideration,  and  it  is  not
 unlikely  that  during  the  continuance
 of  the  President’s  rule,  a  need  might
 arise  for  certain  very  important  and
 Pressing  legislation.  It  is  for  this
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 [Shri  Datar}
 “purpose  that  the  Constitution,  under
 “article  §57(i),  made  it  possible  for
 the  Parliament  to  enact  a  law,  con-
 ferring  on  the  President  the  powers
 of  the  Legislature  of  the  State  to
 make  laws  and  authorising  him  to
 delegate  this  particular  power  in
 proper  cases.  There  is  an  amend-
 ment,  so  far  as  the  latter  portion  is
 concerned.  That  question  will  have

 4o  be  considered  by  the  Parliament
 jn  due  course.  But  here  the  principal
 question  that  has  to  be  considered  is
 about  authorising  the  President  to
 make  laws.

 Another  circumstance  may  also  be
 considered.  Parliament  has  a  number
 of  very  urgent  matters  before  it,  and
 it  is  not  very  easy  for  the  Parliament
 to  deal  with  different  Bills,  so  far  as
 the  administration  of  the  Kerala
 State  is  concerned.  Last  time,  with
 the  greatest  difficulty,  we  could  find
 time,  so  far  as  two  Bills  were  con-
 cerned.  Now,  there  are  a  number  of
 other  matters  that  require  immediate
 attention.  There  are,  as  I  have
 pointed  out,  certain  important  Bilis
 here  before  the  President  for  consi-
 deration,  and  the  President  might
 have  also  to  consider  as  to  the  extent
 to  which  some  amendments  should  be
 effected  before  they  would  become
 law.

 Secondly,  the  President  should
 have  such  powers  to  meet  any  parti-
 cular  situation  that  might  arise  dur-
 ing  his  administration  of  the  Kerala
 State.  It  is  for  these  reasons  that
 this  particular  Bill  has  been  brought
 forward,  for  the  purpose  of  authoris-
 ing  the  President  to  make  laws  on
 behalf  of  the  Parliament.

 Now,  I  might  also  invite  the  atten-
 tion  of  the  House  to  the  procedure
 that  has  to  be  followed  in  this  case.
 Before  the  President  makes  laws,  as
 far  as  practicable,  he  should  have
 the  views  of  an  advisory  committee
 or  consultative  committee  in  this  res-
 pect.  For  that  purpose,  ea  specific

 “provision  has  been  made  in  clause
 (8),  where  it  has  been  stated:
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 “Provided  that  before  enacting

 any  such  Act,  the  President  shall,
 whenever  he  considers  it  practicable
 to  do  so,  consult  a  committee  cons-
 tituted  for  the  purpose,  consisting
 of,—

 (a)  thirty  members  of  the
 House  of  the  People  nominated
 by  the  Speaker  among  whom
 shall  be  included  all  members
 who  for  the  time  being  fill  the
 seats  allotted  to  the  State  of
 Kerala  in  that  House;  and

 (b)  fifteen  members  of  the
 Council  of  States  nominated
 by  the  Chairman  among  whom
 shall  be  included  all  members
 who  for  the  time  being  fill  the
 seats  allotted  to  the  State  of
 Kerala  in  that  House.”

 Thus,  it  will  be  found  that  we  are
 following  a  practice  that  had  been
 adopted  on  some  previous  occasion
 when  there  was  President's  rule.

 Now,  an  amendment  has  been
 brought  forward  by  my  hon.  friend
 opposite,  the  purport  of  which  is  that
 this  consultative  committee  should
 consist  only  of  Members  of  Parlia-
 ment  from  Kerala  State.  That  would
 not  be  a  proper  course  to  follow
 because  whenever  the  President  acts
 and  makes  laws,  they  would  be  the
 laws  or  Acts  on  behalf  of  Parliament.
 and  so  it  is  proper  that  members
 from  other  States  also  interest  them-
 selves  in  the  provisions  of  such  Bills
 which  would  be  placed  before  the
 consultative  committee  for  considera-
 tion,  and  their  advice,  their  inde-
 pendent,  disinterested  advice,  ia
 likely  to  be  of  great  use.  Because,
 all  the  questions  that  arise  are  not
 necessarily  confined  in  their  import
 only  to  Kerala.  There  are  broader
 questions,  questions  about  land  legis-
 lation,  questions  about  a  number  of
 other  matters,  where  the  other  Mem-
 bers  of  Parliament  would  like  to  in-
 terest  themselves  and  to  tender
 proper  advice  to  the  Presidemt.  It  is
 for  this  reason  that  in  this  Bill  a
 provision  has  been  made  for  having
 8  consultative  committees  of  45  mem-
 bers,  80  from  this  hon.  House  and
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 IS  members  from  the  Rajya  Sabha.
 As  hag  been  stated,  as  far  as  prac-
 ticable,  the  President  would  take  into
 account  the  views  of  the  consultative
 committee  and  make  such  Acts  as  he
 considers  necessary  im  the  proper
 interests  of  Kerala  State,  whose  admi-
 nistration  is  now  under  the  Presi-
 dent's  care.  That  is  the  reason  why
 this  particular  procedure  has  been
 followed.

 Then,  it  has  been  stated  in  clause
 (3):

 “Every  Act  enacted  by  the  Pre-
 sident  under  sub-section  (2)  shall,
 as  soon  as  may  be  after  enactment,
 be  laid  before  each  House  of  Par-
 liament.”

 Finally,  it  is  open  to  this  House,  sub-
 ject  to  the  conditions  that  have  been
 laid  down,  to  make  such  modifications
 as  they  might  consider  necessary.

 Under  these  circumstances,  the
 short  question  that  arises  in  this  case
 is  to  invest  the  President  with  the
 power  to  make  laws  for  the  simple
 Treason  that  Parliament  cannot  have
 sufficient  time  to  devote  its  attention
 to  the  numerous  problems  that  have
 arisen  in  Kerala  and  the  problems
 that  are  likely  to  arise  durimg  the
 President’s  rule.  It  is  for  this  reason
 that  this  Bill  has  been  brought  for-
 ward  and  I  am  confident  that  it  will
 recommend  itself  to  the  approval  of
 thig  House.

 Shri  B.  C.  Eamble  (Kopargaon):
 May  I  raise  a  point  of  order?

 Mr.  Speaker:  Let  me  first  place
 the  motion  before  the  House.  Then
 the  point  of  order  can  be  raised.
 Motion  moved:

 “That  the  Bill  to  confer  on  the
 President  the  power  of  the  Legis-
 lature  of  the  State  of  Kerala  to
 make  laws,  be  taken  into  conside-
 ration.”

 What  is  the  point  of  order?

 AGRAHAYANA  6,  I68!  (SAKA)  State  Legiatature  2222
 (Delegation  of  Powers)

 Bil

 Shri  B.  C.  Kamble:  There  are  two
 points  of  order.  The  first  relates  00
 sub-clause  (2)  of  clause  (3),  which  im
 effect  goes  beyond  the  scope  of  the
 authority  of  the  proclamation.  In
 sub-clause  (2)  it  is  stated  that  power
 be  given  to  the  President  to  enact...

 Mr.  Speaker:  Unless  the  hon.
 Member  is  objecting  to  the  Bill  itself,
 I  would  suggest  that  when  1  put
 clause  3  to  the  vote  of  the  House,  the
 hon.  Member  may  refer  to  this.

 Shri  B.  C.  Kamble:  My  point  is
 this.  When  Parliament  is  sitting,  it
 can  enact;  when  Parliament  is  not
 sitting,  it  cannot  enact.

 Mr.  Speaker:  I  shall  hear  the  point
 of  order  now  if  it  goes  to  the  root  of
 the  matter.  If  I  accept  amy  point  of
 order,  no  further  proceedings  can  go
 on  with  respect  to  that  particular
 portion  on  which  the  point  of
 order  is  raised.  I  have  placed  the
 Motion  before  the  House.  Now  I  can
 hear  a  point  of  order  which  supports
 the  view  that  the  present  discussion
 cannot  go  on.  I  find  that  mo  further
 steps  ought  to  be  taken  now  regard-
 ing  the  consideration  motion.  When
 I  put  the  clauses  to  the  vote  of  the
 House  during  the  clause  by  clause
 consideration,  the  hon.  Member  can
 raise  his  poimt,  and  J  will  certainly
 allow  him  to  do  that.

 Shri  Narayanankatty  Menon  (Muk-
 andapuram):  Mr.  Speaker,  Sir,  I
 have  given  notice  of  a  motion  far
 circulation  of  this  Bill.  If  this  Bill
 haq  been  brought  in  the  ordinary
 course  of  circumstances,  85  this
 House  has  accepted  the  Proclamation
 issued  by  the  President  of  the  3ist
 July  and  the  mecessary  corollary  of
 the  Constitutional  position  would  be
 to  delegate  the  power,  that  this
 House  has  got  to  legislate,  to  the
 President,  I  would  not  have  given
 notice  of  such  a  motion.  On  the  pre-
 vious  occasions  when  the  President
 exercised  this  extraordinary  power
 of  taking  over  the  administration  of
 the  State,  both  in  PEPSU  and  Andhra
 Pradesh,  the  Resolution  followed  in
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 ‘the  wake  of  the  approval  of  this
 House  of  the  Proclamation  made  by
 the  President.  In  this  particular  cave
 an  extraordinary  procedure  was
 adopted  by  the  Government  in  that
 that  during  the  last  session  of  Par-
 liament,  even  though  there  was
 enough  time  left  for  bringing  up  such
 a  Resolution  whereby  the  power  of
 this  House  could  be  delegated  to  the
 President  for  enacting  legislation  in
 respect  of  Kerala,  in  view  of  the
 fact

 Mr.  Speaker:  The  hon.  Member
 means  the  Bill  and  mot  the  Resolu-
 tion,  perhaps.

 Bhri  Narayanankutty  Menon:  I
 am  sorry,  the  Bill.  In  view  of  the
 fact  that  this  House  was  over-bur-
 dened  with  a  lot  of  work  both  during
 the  previous  session  and  in  _  this
 session,  we  would  not  have  much
 ebjection.  But  last  time  when  the
 original  resolution  approving  the
 President’s  Proclamation  was  moved
 and  the  hon.  Home  Minister  replied
 to  the  debate,  we  raised  the  pertinent
 Point  that  for  a  few  years,  since  the
 first  Kerala  Assembly  came  _  into
 being,  the  Central  Government  used
 to  take  up  a  particular  attitude  to  the
 Bills  that  had  been  reserved  by  the
 Governor  of  Kerala  for  the  conside-
 ration  and  assent  of  the  President.
 The  first  Bill  in  that  case,  85  this
 House  knows,  was  the  Education  Bill.

 Mr,  Speaker:  We  are  not  going  into
 those  cases.

 hri  Narayanankutty  Menon:  I
 am  referring  to  that  point.

 Mr.  Speaker:  If  it  is  a  dilatory
 motion,  I  will  disallow  it  forthwith.
 But,  if  on  the  other  hand,  the  hon.
 Member  thinks  that  any  useful  pur-
 pose  will  be  served  by  circulating  it,
 let  him  place  those  points  before  the
 House.  The  simple  point  here  is  only
 that.  All  other  things  are  not  quite
 relevant.  It  is  mot  as  if,  if  it  would
 laave  been  brought  it  would  not  have
 been  allowed.  These  sre  all  extra-
 neous  considerations.  No  reference

 nO  Lae  |  0७  —‘Binte  Leguittte  =  2034
 (Delegation  of  Powers)

 Bitt

 ought  to  be  made  an  a  general  Bill
 ef  this  king  in  respect  of  any  Bill
 which  has  been  passed  or  reserved  or
 which,  in  future,  is  going  to  be
 passed.  Hon.  Members  are  aware
 that  if  any  future  Bill  is  passed  by
 the  President  under  the  authority
 conferred  on  him  by  this  Bill  he  has
 to  place  that  before  thig  House  soon
 after  that  and  it  is  open  to  any  hon.
 Member  to  treat  it  as  it  were  an
 terest  themselves  and  to  tender
 Ordinance.  In  the  case  of  an  Ordin-
 ance,  a  regular  Resolution  is  passed
 to  throw  out  the  Ordinance.  In  this
 case  also  a  Resolution  can  be  framed
 and  passed  suggesting  some  modifica-
 tions  in  it  or  throwing  it  out.  If
 modifications  are  made,  those  modifi-
 cations  are  bound  to  be  incorporated
 in  another  Act  passed  by  the  Presi-
 dent  modifying  or  amending  the  ori-
 ginal  Act.  Therefore  whenever  any
 particular  Act  is  passed  it  will  imme-
 diately  come  to  the  Parliament,  o
 far  sas  future  Bills  are  concerned,  no
 reference  therefore  ought  to  be  made
 here.

 So  far  as  the  previous  Bills  are  con-
 cerned,  this  has  nothing  to  do  with
 them.  Under  these  circumstances,
 the  scope  of  this  Bill  is  limited.
 Article  357  of  the  Constitution  is
 clear  that  the  power  can  be  conferred
 on  the  President  It  has  been  exer-
 ciseq  earlier  also.  The  hon.  Member
 has  also  referred  to  that.  He  has
 said  that  if  it  had  been  brought
 earlier,  that  is,  during  the  previous
 session,  he  would  have  had  no  objec-
 tion.  He  has  also  said  that  in  this
 session  there  is  enough  work.  There-
 fore,  I  believe  we  may  pass  this  as
 quickly  as  possible.  If  he  has  any-
 thing  more  to  say  as  to  why  it  should
 be  circulated  and  what  special
 advantage  we  will  get  by  sending  it
 for  circulation,  he  can  say.  That  is
 all  the  point.

 Shri  Narayanankntty  Menca:  We
 feel  that  because  the  elections  are
 approaching  now  there  is  no  neces-
 sity  for  delegating  the  power  of  thie
 House  te  the  President.
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 I  was  riaking  a  pefticular  refér-
 emce  to  the  Bill  already  sent  for  Pre-
 swidential  assent  Because  the  hon.
 Home  Minister,  while  moving  this
 motion,  made  a  specific  reference  to
 the  four  Bills  that  are  pending  for
 Presidential  assent.  I  am  entitled  to
 submit  before  this  House  that  the
 functions  of  the  President  under
 article  20i  of  the  Constitution  are
 entirely  different  from  the  functions
 of  the  President  which  he  is  required
 to  discharge  under  article  356  when
 he  has  taken  over  the  power.  While
 moving  the  motion  the  hon.  Heme
 Minister  said  that  in  the  ordinary
 course  of  circumstances  when  the
 Government  has  scrutinised  the  pro-
 visions  of  the  Bills  that  had  already
 been  reserved  by  the  Governor  of
 Kerala  for  Presidential  assent,  cer-
 tain  amendments  were  called  for
 because  certain  parties  raised  certain
 objections  to  those  Bills.  I  was  only
 making  a  reference  to  that  observa-
 tion  made  by  the  hon.  Home  Minister
 and  saying  how  it  will  not  be  desir-
 able  to  delegate  the  functions  of  this
 House  in  so  far  as  the  Government
 wants  to  have  some  amendments  to
 the  Bills  already  reserved  for  Presi-
 dential  assent.  I  am  coming  to  this
 point  because  under  the  lay  out  of
 our  Constitution.  provincial  auto-
 nomy  regarding  certain  subjects  is
 guaranteed.  The  hon.  Home  Minister,
 while  moving  the  motion  in  August
 whereby  the  President  took  over  the
 powers,  said  that  because  of  the  deve-
 lopment  of  a  peculiar  situation  in  the
 Kerala  State,  the  President  had  ६०
 take  over  the  powers  and  that  once
 the  situation  had  been  got  over.  it
 was  the  earnest  desire  of  the  Govemm-
 ment  to  see  that  elections  were  con-
 ducted  and  normal  democratic  gov-
 ernment  was  restored  in  that  State.

 Now  when  in  the  light  of  the  pro-
 vincial  autonomy  guaranteed  by  the
 Constitution  certain  Bills  were  passed
 by  the  Kerala  legislature,  which  were
 within  its  exclusive  power  and  which
 did  not  come  under  the  Concurrent
 List,  those  Bills  were  earlier  reserved
 fer  Presidential  assent  and  were
 Petting  with  the  President  for  his
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 assent.  I  submit  that  but  for  the
 Presidential  interference  on  the  8st
 July  and  the  consequent  Proclama-
 tion  and  the  Resolution  approving  the
 President's  Proclamation,  the  Presi-
 dent  could  have  only  limited  power
 making  his  own  amendments  to  the
 provisions  of  the  Bills  which  had
 been  reserved  for  his  assent.  In
 exercising  the  powers  under  article:
 20  of  the  Constitution,  the  Presi-
 dent  could  either  refer  the  Bill  to
 the  Supreme  Court  or  send  back  the
 Bill  to  the  Kerala  Legislature  with
 his  recommendations,  if  he  felt  that
 a  Constitutional  principle  was  in-
 volved  or  that  any  of  the  Bills  viol-
 ated  the  provisions  of  the  Constitu-
 tion.  But  that  procedure  was  not
 followed  and  till  the  3ist  July  Pre-
 sidential  assent  under  article  20]  of
 the  Constitution  was  not  given.

 What  |  was  submitting  when  you
 made  vour  observation  was  that  in
 the  case  of  the  Education  Bill,  he
 followed  that  procedure.  But  when
 the  original  motion  was  moved  we
 raised  that  point,  namely,  what  would
 be  the  future  of  the  Bills  already
 passed  by  the  Kerala  legislature  and
 reserved  by  the  Governor  for  the
 President's  assent.  We  also  submit-
 ted  that  with  the  President’s  Procla-
 mation  which  had  been  approved  by
 this  House  article  20]  of  the  Consti-
 tution  stood  suspended  as  far  as  the
 State  of  Kerala  was  concerned.
 Then  the  hon.  Home  Minister  said
 that  if  occasion  arose  that  the  assent
 had  to  be  given  by  the  President,
 Government  would  come  forth,  if
 necessary,  with  an  amending  Resolu-
 tion.

 Mr.  Speaker:  Some  Bills  had  been
 reserved  for  consideration  or  assent
 of  the  President.  If  the  legislature
 were  there,  he  would  have  sent  those
 back  to  the  Governor  to  be  sent  to
 the  legislature.  Now  the  legislature
 is  not  there  and  he  has  to  send  them
 to  this  House  if  this  Bil)  is  not  passed.
 If  this  Bill  is  passed.  he  can  amend
 those  Bills  himself  and  then  send
 them  to  this  House  for  consideration.

 Skri  Datar:  That  is  so.
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 Mr.  Speaker:  Uniess  this  House
 amends  it  again  it  will  be  law.  He
 @an  pass  it.  The  jurisdiction  of  this
 Houre  ig  not  taken  away.

 The  Minister  of  Home  Affairs  (Shri
 <G.  8,  Pant):  No.

 Mr.  Speaker:  The  only  point  is
 whether  in  the  first  instance  he
 should  send  them  here  or  wot  or
 whether  the  President  should  be
 allowed  to  amend  them  and  then  this
 House  considers  that.  Therefore  I  do
 not  know  as  to  why  there  should  be
 any  difference  made  between  Bills
 that  have  already  been  passed  and
 the  Bills  that  are  going  to  be  passed
 in  future.

 Shri  Narayanankutty  Menon:  I
 ‘was  confining  my  remarks  only  to
 the  powers  of  President  under  article
 20l  of  the  Constitution  which  are
 limited.  The  power  that  we  are  con-
 ferring  is  so  wide  because  under  this
 he  can  legislate  himself.  I  wilt  con-
 fine  my  remarks  entirely  to  this  Bill.

 Mr,  Speaker:  Now  that  the  Kerala
 Jegislature  has  been  superseded  it  is
 this  House  that  can  pass  those  Bills.
 If  he  returns  them  to  this  House  the
 House  can  accept  or  reject  them.
 The  Parliament  should  consider  it
 and  not  pass  it  at  all.  If  the  Presi-
 dent  does  something  with  respect  to
 a  Bill  and  sends  it  here,  it  is  open
 to  the  House  to  accept  it,  reject  it  or
 modify  it.  Except  that  they  have  come
 in  the  first  instance,  what  difference
 does  it  make?

 Shri  Narayanankutty  Menon:  That
 is  the  only  point  I  am  submitting.
 When  the  President  exercises  _  his
 powers  of  legislation  in  this  House
 and  later  on,  when  these  Bills  which
 are  already  reserved  for  assent  come
 dack  to  this  House,  the  only  difficulty
 that  Iam  explaining  to  you  is  that  he

 Mr,  Speaker:  How  does  the  circula-
 tion  motion  help  you;  All  that  I  want
 to  know  is,  about  this  circulation
 motion.  I  can  understand,  the  hon.
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 Member  can  oppose  this  Bill,  He  may
 say,  until  those  Bills  are  disposed  one
 way  or  the  other,  I  do  not  want  this
 Bill  to  be  passed.  That  is,  I  do  not
 want  to  clothe  the  President  with  any
 power  in  the  first  instance  to  deal  with
 those  Bills,  let  them  be  disposed  of
 by  him,  let  them  come,  in  the  future,
 let  me  see.  Therefore,  he  can  oppose
 this  Bill,  and  say,  let  them  bring  it
 later  on.  This  is  a  dilatory  motion.
 Let  it  go  round  and  round,-—-the  more
 arguments  he  places,  the  more  I  feel
 that  this  is  a  dilatory  motion.  There-
 fore,  I  am  going  to  reject  it.

 Shri  Narayanankutty  Menon:  That
 fe  left  to  you.

 Mr.  Speaker:  We  are  not  doing  any-
 thing  arbitrarily.

 Shri  Narayanankutty  Menon:  After
 hearing  me.

 Mr.  Speaker:
 sufficientiy.

 I  have  heard  him

 Shri  Narayanankutty  Menon:  4
 you  are  convinced  that  the  circula-
 tion  motion  is  a  dilatory  motion  after
 hearing  me  and  the  other  side......

 Mr.  Speaker:  I  will  leave  it  to  the
 House  to  decide.

 Shri  Narayanankutty  Menon:  What
 I  submit  is  this.  I  have  put  a  specific
 date.  If  the  Government  contemplate
 today  that  elections  could  not  be
 conducted  in  the  State  within  a  re-
 asonable  time,  certainly  the  question
 of  such  a  kind  of  legislation  arises.
 That  is  why  I  have  put  the  date,  to
 elicit  public  opinion  whether  the
 power  of  legislating  regarding  certain
 subjects  which  are  under  the  exclusive
 jurisdiction  of  the  Kerala  Legislature
 when  it  existed  should  be  given  to
 the  President.  Later  on,  I  agree  that
 under  the  Constitution,  the  Bill  will
 come  before  the  House.

 Mr.  Speaker:  I  will  put  one  ques-
 tion  to  the  hon.  Member.  If  the  elec-
 tions  are  expedited,  the  Bills  can  be
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 sent  back  to  that  legislature.  If  the
 President  exercises  his  jurisdiction
 now  and  before  the  elections  are  held,
 he  sends  them  to  this  House.  What
 will  be  the  difference?

 Shri  Narayanankutty  Menon:  The
 difference  is  this.  The  Constitution
 allows  provincial  autonomy  in  certain
 subjects  just  like  agrarian  reforms,
 which  are  under  the  exclusive  juris-
 diction  of  the  State  legislature.

 Mr.  Speaker:  I  am  not  asking  that.
 He  sends  them  to  this  House.  This
 House  is  an  alias  or  substitute  for  the
 State  legislature.  It  is  open  to  him
 to  send  them  away  immediately  to
 ua,

 Shri  G.  B.  Pant:  I  do  not  follow  the
 hon.  Member's  objection.  Shri
 Narayanankutty  Menon  himself  will
 appreciate  that  his  motion  is  not  only
 dilatory,  but  it  will  altogether  make
 this  Jegislation  unnecessary  and  there
 will  be  no  occasion  for  placing  it  be-
 fore  this  House  again.  Because,  al-
 ready  by  the  28th  of  February,  by
 which  date  circulation  should  be  com-
 pleted  and  opinions  should  reach,  elec-
 tions  would  have  been  held  there  and
 so  We  are  not  going  to  confer  any
 power  on  the  President  thereby,  nor
 has  the  President  any  power  there-
 after.  Therefore,  so  far  as  this  parti-
 cular  proposition  goes,  it  is  almost
 senseless,  if  you  will  pardon  me  for
 saying  so.

 Mr.  Speaker:  Whether  it  is  sense-
 less  or  sensible,  I  hold  that  this  is  a
 dilatory  motion.  Indirectly  he  wants
 to  oppose  this  Bill.  Let  him  straight-
 away  oppose  thie  Bill.  To  send  it
 away  until  the  elections  are  held  and
 the  State  legislature  comes  into  being.
 thia  motion  is  ruled  out  as  a  dilatory
 motion.  Shri  Narayanankutty  Menon
 may  say  anything  against  this  Bil).

 Shri  Narayanankutty  Menen:  I  am
 against  this  Bill,  The  reasons  for  op-
 posing  this  Bill  ,are  these.  As  I  was
 just  beginning  to  say,  a  burden  lies  on
 the  Government  to  convince  this  House

 “that  because  of  the  peculiar  situation
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 confronting  the  Government  it  iz
 necessary  to  have  the  amending  leg-
 islations  enacted  by  this  House.  Cer-
 tainly,  the  House  will  not  be  inclined
 to  delegate  the  power  that  this  House
 possesses  to  the  President.  The  one
 reason  g:ven  by  the  hon.  Home  Minis-
 ter  is  want  of  time  to  discuss  the  Bills
 relating  to  Kerala.  Before  we  think
 of  want  of  time,  we  should  get  an
 indication  of  what  are  the  legislaYions
 which  are  to  be  enacted  by  the  Presi-
 dent  sc  immediately,  so  that  the  ad-
 ministration  of  the  State  cannot  be
 carried  on  today  without  this  legis-
 lation  being  passed  by  this  House.  If
 such  an  indication  had  been  given  by
 the  Government  that  such  and  such
 Bills  are  to  be  enacted  immediately,
 the  House  could  have  very  well  un-
 derstood  why  the  House  should  now
 delegate  powers  to  the  President.
 Othewise,  it  will  be  difficult.  That
 indication  has  not  been  given.  I  was
 going  through  the  debate.....

 Shri  G.  B  Pant:  Before  you  go,  Sir,
 may  {  just  seek  a  clarification  as  to
 what  time  you  have  allotted  for  this?

 Mr.  Speaker:  Two  hours,  for  the
 consideration  motion  and  the  amend-
 ments.  How  long  will  the  hon.  Mem-
 ber  take?

 Shri  Narayanankutty  Menon:  May
 I  submit,  Sir,  on  that  day,  I  sub-

 Mr.  Speaker:  I  said,  I  can  extend  by
 half  an  hour  if  necessary.

 Shri  Natayanankutty  Menon:  You
 said  that  you  have  one  hour  at  your
 discretion.

 Mr.  Speaker:  Let  me  know  who  are
 the  persons  who  have  tabled  amend-
 ments.

 Shri  B  C.  Kambte:  Five  minutes,
 Sir.

 Ch.  Ranbir  Singh  (Rohtak):  Five
 minutes.
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 Some  Hon.  Members:  We  would  like
 to  speak.

 Mr.  Speaker:  For  clause  by  clause,
 there  is  not  much,  I  think.

 Shri  Narayanankutty  Menon:  There
 are  sore  amendments  by  me.

 Mr.  Speaker:  I  will  allow  i4  hours
 for  general  discussion  and  _half-an-
 hour  for  cleuses.

 Shri  Narayanankutty  Menon:  May  I
 submit,  Sir,  because  time  has  been
 taken  on  this  point  and  only  five
 minutes  are  left,  I  may  be  given  at
 least  48  minutes  for  submitting  my
 points?

 Shri  Naldurgkar  (Osmanabad):  I
 want  ten  minutes,  Sir.

 Mr.  Speaker:  At  2.30,  this  will  be
 adjourned.  Let  it  be  understood,
 whole  time  is  two  hours;  28  hours  for
 gencra)  discussion  and  half  an  hour
 for  clause  by  clause  consideration.

 Shri  Narayanankutty  Menon:  Two
 hours  for  general  discussion  and  you
 may  extend  by  half  an  hour  for  second
 recoding.

 Mr.  Speaker:  If  one  and  a  half
 hours  are  not  sufficient,  and  if  hon.
 Members  are  going  to  contribute  to
 the  discussion,  I  do  not  think  any
 reference  to  any  Bill  is  relevant.

 Shri  Narayanankutty  Menon:  I
 was  just  now  looking  into  the.......

 Shri  6.  B.  Pant:  If  this  Bill  had
 been  of  such  a  character  that  more
 light  cou'd  have  been  thrown  on  its
 previsions  by  a  prolonged  discussion,  T
 would  huve  been  glad  to  have  the
 benefit  of  the  views  of  the  hon.  Mem-
 ber.  It  is  such  a  simple  Bill.

 Shri  Narayanankutty  Menon:  May  I
 assure  you,  Sir,  I  will  not  make  any
 remark  apart  from  replying  whatever
 the  hon.  Minister  has  said,  In  com-
 mending  this  motion  for  the  consider-
 ation  of  the  House.
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 Mie.  Speaker:  I  tave  always  held

 that  even  though  the  Mover  of  a
 motion  may  make  some  observations
 which  ar=  not  relevant,  ६  will  not  allow
 any  hon.  Member  to  take;  edvantage  of
 that  in  replying.

 4.28  hre.

 (Mr.  Derury-Spraxer  in  the  Chair.}

 Shri  Narayanankatty  Meron:  What
 I  was  submitting  was  that  under  the
 r-onstitutional  set-up,  provincial  auto-
 nomy  is  kvaranteed.  It  is  only  under
 extraordinary  circumstances  that  the
 emergency  powers  of  the  President  are
 to  be  uséd.  While  the  emergency
 powers  of  the  President  are  used,  they
 vil)  be  confined  to  such  a  situation
 whereby  the  normalcy  of  provincial
 autonomy  will  be  restored  to  the
 provincia:  legislature  as  soon  as  possi-
 bie.  It  is  only  in  extraordinary  cases
 where  a  compelling  situation  arises  for
 the  Government  to  enact  legislation  by
 Par'tiament  that  the  Central  Govern-
 ment  and  this  House  takes  up  the  res-
 ponsibility  of  legislating  regarding  a
 subject  which  is  under  the  exclusive
 jurisdiction  of  the  State  Assembly.
 Now  that  the  President  has  interfered
 an?  so  many  months  have  passed  and
 oanty  a  very  short  time  remains  bet-
 ween  the  elections  and  today,  this
 Bill  is  being  introduced.  My  only  sub-
 mission  before  this  House  is  that  this
 Fouse  should  not  take  up  the  res~-
 nonsibilily  of  delegating  the  powers
 to  the  President  in  order  to  bring  in
 legislations  which  are  not  so  compel-
 ling.  The  hon.  Home  Minister,  in
 coramending  this  motion  to  the  House,
 did  not  give  any  indication  of  the  fu-
 ture  legislation  that  is  to  be  brought
 before  this  House.  His  remarks  were
 confined  to  three  or  four  Bills  which
 are  reserved  for  the  Presidental  assent
 and  the  Governiment  feels  that  certain
 amendments  are  to  be  brought.  My
 objection  before  this  House  is  that
 the  President  should  not  be  given
 power  by  this  House,  by  delegating
 pewers  to  heave  amendments  to  the



 23233  aman  Néuways  AGHAHAYANA  6,  3887  (SAKA)  Hindu  Marria,
 (Amendment)  Bill

 Bills  resezved  for  his  assent  while
 under  the  general  lay  out  of  the  Con-
 stitution,  his  powers  were  so  limited.
 This  Bill  would  have  been  avoided  if,
 शेड  promized  by  the  Home  Minister
 jast  time,  another  Resolution,  amend-
 ing  the  Resolution  accepted  by  this
 House  on  the  20th  of  August  had  been
 brought  in,  thereby  restoring  the  pro-
 visions  of  urticle  2  in  respect  of  the
 State  of  Kei:ala.  Because,  when  giving
 certain  powers  to  the  President  under
 article  21h,  the  Constituent  Assembly
 made  it  abundantly  clear  that  while
 respecting  provincial  autonomy,  in
 certain  respects,  where  the  President
 feels  that  the  provisions  of  the  Con-
 stitution  ace  violated  by  the  State
 Assembly,  the  President  is  given
 power  to  interfere  and  either  send
 the  Bill  to  the  Supreme  Court  or
 back  to  the  Assembly.  The  hon.  Min-
 ister  did  not  indicate  to  the  House
 why  the  amendments  are  needed  for
 the  four  Bills.  Where  any  of  the
 provisions  «f  this  Bill  violated  the  pro-
 visions  of  the  Constitution.  it  was  out
 of  the  question  whether  these  Bills
 require  to  be  sent  back  to  the  Legis-
 lative  Assembly—that  is  a  different
 question.  Therefore,  the  question  does
 not  arise  why  the  Centra!  Govern-
 ment  shnuln  get  power  to  advise  the
 President  to  make  amendments  as  far
 as  these  four  Bills  are  concerned.

 Mr.  Deputy-Speaker:  Has  he  much
 more  to  sey?

 Shri  Narayanankutty  Menon:  of
 course.  I  have  not  said  anything.

 Mr.  Depuir-Speaker:  Then  he  can
 continue  next  time.

 4.3i  brs.
 INDIAN  RAILWAYS  (AMENDMENT)

 BILL*
 (Amendment  of  sections  AL  and  2)

 by  Shri  Hem  Raj
 Shri  Hem  Raj  (Kangra):  I  beg  to

 move  for  ‘eave  to  introduce  a  Bill
 turther  to  amend  the  Indian  Railways
 Act,  1890.

 ge  2234
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 Mr.  Deputy-Speasker:  The  question

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Indian  Railways  Act,  1880."

 The  motion  was  adopted.
 Shri  Hem  Raj:  I  introduce  the  Bill.

 44.32  hrs.

 DELIMITATION  COMMISSION
 (AMENDMENT)  BILL*

 (Amendment  of  section  2)  by  Shri
 S.  M.  Siddiah

 Shri  Siddiah  (Mysore—Reserved—
 Sche.  Castes):  I  95६  to  move  for  leave
 to  introduce  a  Bill  further  to  amend
 the  Delimitation  Commission  Act,  l952.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bij]  further  to  amend  the
 Delimitation  Commission  Act,
 1052."

 The  mot:on  was  adopted.
 Shri  Siddiah:  I  introduce  the  Bill.

 34.33  hrs.

 HINDU  MARRIAGE  (AMENDMENT)
 BILL*

 (Amendment  of  sections  5  and  24)
 by  Skri  Mulchand  Dube

 Shri  Mulchand  Dube  (Farrukhbad):
 I  beg  to  move  for  leave  to  introduce
 a  Bil!  further  to  amend  the  Hindu
 Marriage  Act,  ‘1955.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Hindu  Marriage  Act,  1955.”

 The  motion  was  adopted.

 Shri  Mulchand  Dabe:  |  introduce
 the  Bill.

 “Published  in  the  Gazette  of  India  Extraordinary  Part  Il-Section  2,

 dated  27-12-1989.



 3235  NOVEMBER  ्,  1989

 4.84  hrs.

 RESTORATION  OF  PLACES  OF
 RELIGIOUS  WORSHIP  BILL

 by  Shri  Prakash  Vir  Shastri

 of  प्रकाधाबीर  जास्त्री  (गुड़गांव)  :
 श्रीमान,  मैं  प्रस्ताव  करता  हूं  कि  कुछ  लोगों
 झथवा  समुदायों  हारा  भधिकृत  घामिक  पूजा
 स्थानों  को  उनके  मूल  स्वामियों  को  लौटाने
 का  उपबन्ध  करने  वाले  बिल  को  पेश  करने
 की  अनुमति  दी  जाये।

 The  Deputy  Minister  of  Law  (Shri
 Hajarnavis):  I  oppose  the  introduc-
 tion  of  this  Bill  and  I  might  be  allow-
 ed  to  make  a  brief  statement.

 Mr.  Deputy-Speaker:  Let  me  place
 the  motion  before  the  House.  Motion
 moved:

 “That  leave  be  granted  to  intro-
 duce  a_  Bill  to  provide  for  the
 restoration  of  places  of  religious
 worship  in  the  possession  of  cer-
 tain  persons  or  communities  to  the
 original  rightful  owners  thereof.”

 Shri  Hajarnavis:  Government  do
 not  think  that  it  is  correct  that  places
 of  worship  which  are  in_  possession
 of  other  communities  or  persons
 should  be  interfered  with  by  legisla-
 tion  of  the  type  which  the  hon.  Mem-
 ber  has  in  view.  It  is  violative  of  the
 constitutional  guarantees,  and  Govern-
 ment  have  very  grave  doubts  as  to
 whether  it  can  be  done  in  the  form
 in  which  the  hon.  Member  seeks  to
 do  it.  Therefore,  we  oppose  this
 motion.

 You  will  see  that  the  operative  part
 of  the  Bill  is  that  part  of
 the  Viswanath  Temule  converted
 into  a  mosque  in  the  town  of  Varanasi
 in  U.P.  should  now  vest  in  the  Hindu
 community  and  should  be  taken  away
 from  the  Muslims.  Government  do  not
 think  that  this  is  a  correct  approach
 to  the  rights  which  have  been  guaran-
 teed  under  the  Constitution.

 Mr.  Deputy-Speaker:  Does  the  hon.
 Minister  mean  to  say  that  it  would  be

 Code  ie
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 ultra  vires  or  that  it  would  violate
 the  provisions  of  the  Constitution?

 hri  Hajarnavis:  Firstly,  it  would  be
 ultra  vires,  and  then  again,  the  ap-
 proach  is,  ag  I  said,  not  quite  correct,

 Mr.  Deputy-Speaker:  Would  the
 hon.  Member  like  to  say  anything?

 श्री  अ्र्ताधशायोर  शास्नी:  श्रीमान,  में

 यह  कहना  चाहता  हूं  कि  इस  प्रक।र  के  घामिक
 स्थान  केवल  उत्तर  प्रदेश  में  हो  नहीं  हैं  अल्कि
 देश  के  विभिन्न  स्थानों  में  ऐसे  धर्म  स्थान
 हैं  जिन  पर  दूसरों  में  प्रधिकार  किया  ह््भ्ा
 है भौर  इस  कारण  एक  वर्ग  विशेष  में  बहुल
 बड़ा  झसंतोष  है।  प्रगर  सरकार  इस  दिशा
 में  कुछ  पग  नहीं  उठाएगी  तो  इसके  भयंकर
 परिणाम  हो  सकते  हैं  -  इसलिए  मेरा  प्रस्ताव

 हैं  कि  इस  बिल  पर  बिचार  किया  जाए  शौर
 इसको  पास  किया  जाए ।
 Mr.  Deputy-Speaker:  Any  other  hon.

 Member  wishing  to  say  something
 about  it?  None.

 The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  the  res-
 toration  of  places  of  religious
 worship  in  the  possession  of  certain
 persons  or  communities  to  the
 original  rightful  owners  thereof”.

 The  motion  was  negatived.

 4.36  brs.

 CODE  OF  CRIMINAL  PROCEDURE
 (AMENDMENT)  BILL

 {Amendment  of  section  98)  by
 Shrimati  Subhadra  Joshi—Contd.
 Mr.  Deputy-Speaker:  The  House  wil!

 now  resume  further  consideration  of
 the  motion  moved  by  Shrimati  Subha-
 dra  Joshi  on  the  th  September.
 1959,  namely:

 “That  the  Bill  further  to  amend
 the  Code  of  Criminal  Procedure,
 1888,  be  taken  into  consideration”.
 Out  of  4  hours  allowed  for  the  dis-

 cussion  of  the  Bill,  ३३  minutes  have
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 lir¢ady  been  taken  up  on  the  tlth
 September,  959  and  one  hour  and  i8
 ninutes  are  now  available.

 Shrimati  Subhadra  Joshi  may  con-
 tinue  her  speech.

 शौधती  सुमना  जोशी  (प्रम्बाला)  :
 उपाध्यक्ष  महोदय,  पिछली  बार  मैंने  सदन  में
 झर्ज  किया  था  कि  हमने  जो  पुराना  कानून
 बनाया  था  उसमें  हमने  यह  कहा  था  कि
 जो  पृरुष  एक  पत्नी  के  होते  हुए  दूसरी  शादी
 करेगा  या  जो  स्त्री  एक  पति  के  रहते  हुए
 पूसरी  शादी  करेगी  उन  दोनों  को  कानून  के

 अनुसार  सजा  मिलेगी  ?  मैंने  यह  भी  अर्ज
 किया  था  कि  हिन्दुस्तान  में  पहली  मतबा  ही
 इस  तरह  का  कानून  बनाया  गया  है  कि  जिसमें
 स्त्ियों  को  इस  तरह  रिलीफ  दिया  गया
 है  शौर  उनकी  इस  रह  हिफाजत  की  गयी
 है।  लेकिन  एक  चीज्  हम  उस  वक्‍त  करना

 मूल  गये  वह  यह  कि  हमने  एक  सुराख  छोड़
 दिया।  उस  कानून  में  यह  दिया  गया  है  कि
 अगर  किसी  पत्नी  का  पति  दूसरी  दादी  करता
 हैं  तो जब  तक  उसकी  पत्नी  ही  उस  पर  मुकदमा
 नहीं  करती  तब  तक  उस  पर  मुकदमा  नहीं
 चल  सकता।  हमारे  सामने  जब  डाइवोर्स
 बिल  आया  तो  यह  सवाल  उठा  था  कि  अगर
 पत्नी  श्रौर  पति  दोनों  राजी  हो  जाएं  तो
 क्या  उनको  तलाक  देने  को  इजाजत  मिल  सकती

 है।  उस  वक्‍त  हाउस  ने  इस  खोज  को  रिजेक्ट
 कर  दिया  था  इसलिए  कि  एमा  न  हो  कि  पलि
 पत्नी  पर  दवाब  डाल  कर  कियो  तरह  से

 मंजूरी  ले  ले और  भ्दालत  में  जाकर  तलाक
 पेज  कर  दे।  उस  वबन  हमने  यह  महसूस
 किया  था  कि  आज  हिन्दुस्तान  को  स्त्री  में

 इलमी  ताकत  नहीं  है,  इतनो  हिम्मत  नहीं
 है,  इतनी  जुर्त  नहीं  है  कि  बहू  पति  के  दवाब
 को  बरदाइत  कर  सके  -  झौर  ऐसा  न  हो
 कि  पति  उससे  जबरदस्ती  तलाक  ले  ले।

 प्र  जब  हमने  यह  ज्ञादी  का  कानून  बनाया
 जिसमें  हमने  कहा  कि  एक  पत्नी  के  रहते

 हुए  किसी  चुदब  की  दूसरी  शादी  नहीं  हो  सकती,
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 तो  हम  उसमें  इस  चीज  को  बिल्कुल
 मूल  गए  कि  हिन्दुस्तान  की  स्त्री  को  कितना
 ज्यादा  प्रोटेक्शन  देने  की  जरूरत  है।  वह
 कितनी  असहाय  बौर  निर्बल  है।यह  आपके
 सामने  रखते  हुए  में  प्रापको  बतलाना  चाहती
 हैं  कि  दूसरे  देझों  में  जहां  कि  स्त्रियों  बहुत
 हिम्मत  रखती  हैं,  जहां  कि  स्त्रियां  बहुत  पढ़
 लिख  गयी  हैं,  जहां  कि  स्त्रियां  बहुत  सेल्फ
 संपोटिंग  हो  गयी  हैं,  किसी  पर  उन्हें  निर्मर
 नहीं  होना  पड़ता,  यानि  इंगलिस्तान  में  भौर
 अमरीका  में,  जहां  कि  तकरीबन  हर  चीज
 में  स्त्रियां  पुरुषों  के  बराबर  हैं,  वहां  मी  इस
 चीज़  को  महसूस  किया  गया  कि  जहां  तर्क
 दूसरी  जादी  के  कानून  का  सवाल है  स्त्री  पति
 के  खिलाफ  मुकदमा  नहीं  चला  सकतो,  और
 इसलिए  इस  कानून  में  इस  जुर्म  को  कागनि-
 जेबिल  करार  दिया  गया  है।  हम  नहीं
 समझते  कि  कोई  पत्नी  जो  कि  अपने  पति
 के  घर  में  रह  रही  है  वह  प्रवने  पति  के  दूसरी
 शादी  करने  पर  उस  पर  मुकदमा  चला
 मकती  है।  कहां  से  वह  इसके  लिए  हिम्मत
 लाएगी,  कहां  से  वह  जुरत  लाएगी,  कहां  से
 पैसा  लाएगी  और  अपने  पति  पर  मुकदमा
 दायर  करके  फिर  वह  उस  घर  में  किस  तरह
 से  रह  सकेगी  ।  इसो  लिए  दूसरे  मुल्कों
 में  भी  चोरी  वगैरह  दूसरे  जुर्मों  की  तरह
 दूसरी  शादी  करने  को  ;  एक  पत्नी  के  रहते

 हुए.  कनिजेबिल  फेस  करार  दिया

 है।  हमारे  मुल्क  में  तो  सत्रों  को  झभी

 सबसे  ज्यादा  मदद  की  जरूरत  है.  यहां  आज
 भी  स्त्रियां  अधिकतर  अनपढ़  है  और  हर  तरह
 से  दूसरों  पर  निर्भर  रहती  हैं।  आज  झगर
 उनको  इस  तरह  का  प्रोटेक्शन  नही  दिया

 जाएगा  तो  मैं  समझतों  हूं  कि  हमारा  वह

 कानून  बन.ना  ही  बिल्कुल  बेकार  हो
 जाएगा  |

 जब  इस  किस्म  को  कुछ  शिकायतें
 प्राथी  और  लोगों  को  मालूम  हुआ  कि  किसी

 पुरुष  ने  एक  स्त्री  के  रहते  हुए  दूसरी  शादी
 कर  ली  है  और  उन्होंने  उस  के  खिलाफ-
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 [शिीमती  quar  बेद]
 अदालत  में  मुकदमा  करना  चाहा  तो  प्रदालत
 ने  उसकी  रिजेक्ट  कर  दिया  चौंर  कहा  कि
 इस  तरह  का  मुकदमा  केबल  पत्नी  हो  ला
 सकती  है।  इसलिए  मैंने  यह  बिल  इस  सदन
 में  पेश  किया  है  कि  इस  जुर्म  को  कागनिजेबिल
 बनाया  जाए  झौर  मैं  दरख्वास्त  करती  हूं
 कि  जहां  भी  ऐसा  जुमे  हो  उसमें  खूद  हुकूमत
 पुलिस  के  जरिए  दखल  दे  और  इसको  र
 में  रहने  बाली  निःसहाय  पत्नी  पर  न  छोड़
 दिया  आए,  ताकि  हमने  इस  कानून  को  बनाने
 में  जो  प्रयस्त  किया  है  शौर  हम  जो  प्रोटेक्शन
 देना  चाहते  हैं  वह  हमारा  प्रयत्न  बेकार  न
 जाए।  चूंकि  स्त्री  अपने  पासे  के  खिलाफ
 मुकदमा  नहीं  चला  सकती  इसलिए  मैंने
 यह  इर्लास्त  की  है  कि  इस  झमेंडमेंट  के  जरिए
 इस  जुर्मे  को  कागनिजेबिल  बना  दिया  जाए।
 इसमे  यह  फायदा  होगा  कि  जहां  कोई  इस
 कानून  को  तोड़ने  की  कोशिश  करेगा  तो  उसके
 खिलाफ  पुलिस  कार्यवाई  कर  सकेगी  1  श्रभी
 हालत  यह  है  कि  लोग  बिला  डर  के  इस  कानून
 को  तोड़ते  हैं।  इसलिए  मैं  चाहती  हूं  कि
 इस  जुर्म  को  कागनिजेबिल  कर  दिया  जाए  t
 अगर  एसा  नहीं  किया  गया  तो  यह  कानून
 बिल्कुल  द्  हो  ज।एगा  और  हम  जो  प्रोटेक्शन
 स्त्रियों  को  देता  चाहते  हैं  वह  उनको  नहीं  मिल
 सकेगी।  इसलिए  मेरी  दरख्वास्त  है  कि
 मिनिस्टर  साहब  इस  अमेंडमेंट  को  स्वीकार
 करे।

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Code  of  Criminal  Procedure,
 ‘1898,  be  taken  into  consideration.”.

 aft  स्किसन  सिह  (गोरलपुर)  :  उपा-
 पथ्यम  जी,  जो  संझोघन  श्रोमती  सुभद्रा  जी
 लायी  हैं  वह  देशकाल  के  प्रनुवार  बहुत
 आवश्यकीय  हैं।  हमने  हिन्दू  विवाह  पद्धति
 में  काफी  परिवर्तन  किया  है।  इससे  पहले
 हिन्द  समाज  में  इस  चीज  की  कोई  सीमा  नहीं
 थ्बी  कि  एक  पुरुष  कितना  स्त्रियों  रख  संकता  &  1
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 wer  ag  कामून  में  यह  रखा  गया  है  कि
 एक  पुरुष  एक  स्त्री  रख  संफेयो  न्ौर
 एक  स्त्री  भी  एक  ही  पुरुष  रख  सकेगी।
 इस  प्रकार  हमने  हिन्दू  विवाह  शास्त्र  में  परिवर्तन
 किया।  नए  कानून  की  धारा  १७  के

 अनुसार  स्त्री  को  या  पुरुष  का  एक  फुरुष  या
 एक  स्त्री  के  रहते  हुए  दूसश  विवाह  करना
 झपराध  ठहराया  गया  और  वह  शवराभ
 इंडियन  पीनल  कोड  की  धारा  vex  और
 ४६५  के  प्रनुसार  लागू  किया  गया  :  लेकिस
 इसके  लागू  कर  देने.  से  ही  उसकी  रोकयाम
 हो  गयी  हो  ऐसा  नहीं  हुआआ।  इस  कानून
 के  प्  हो  जने  हे  बार  क्री  जतेकों  जगह  ऐसो
 शादियां  हुई  हैं  झौर  लॉगों  ने  बिला  किसी
 डर  के  कहा  है  कि  जाब्ता  फौजदारी  की  दफा
 १६६८  में  ऐसी  रुकावट  है  कि  स्त्री  क ेसिवा  कोई

 और  पुरुष  के  खिलाफ  कार्रवाई  कर  नहीं
 सकता  ।  इसका  पर्णिम  यह  होता  है
 कि  इस  प्रकार  की  जादियां  होती  हैं  शौर  उनकी
 रुकाथट  नहीं  हो  पाती ।  इसलिए  जो
 अमेंडमेंट  सुभद्रा  जो  लो  हैं  उस  पर  हाउस
 में  विचार  हो।  इसी  झ्राघार  पर  मैने  मी
 एक  बिल  पेश  किया  है  पर  वह  भी  हाउस
 में  नहीं  आया  है  -  मेर।  बिल  भी  ह. अ  किस्म
 का  है,  हसलिए  अमी  हाउस  में  नहीं  मेरी
 इस  बिल  से  सहानुभूति  है  1

 लेकिन  मुझे  मालूम  पड़ता  है  कि  सरकार
 शायद  इसको  कागनिजेबिल  आफेम  नहीं
 बनाना  चाहती।  प्रमी  झमी  हाउस  के
 सामने  एक  दूसरा  बिल  पाने  बाला  है,  डाउरी

 प्राहिबिशन  बिल  1  उसके  झन्दर  भी  डाउरी
 देने  था  लेने  को  प्रार्फेस  करार  विया  गया
 है  और  उसमें  तीन  बरस  की  सजा  भी  रखी
 गयी  है  लेकिन  उसके  झन्दर  भी  वहा  कमी
 है।  उसमें  यह  साफ  नहीं  है  कि  कौन  इसके
 खिलाफ  gata  का  ध्याम  झाकर्णषित  कर
 सकेगा  ।

 जाब्ता  फौजदारी  को  दफ़ा  १६०  में
 झदालत  को  झणिकार  है  कि  बहू  तोत  चार
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 तरीकों  से  किसी  मामले  झपने  अधकार  में
 से  सकती  है,  और  उसकी  जांच  कर  सकती  है  |

 एक  तो  पूलिप  नरियोर्ट  पर,  दूसरे  अयनी  जान-
 कारी  पर  या  किसी  दूसरे  के  इनफारमेशन
 देने  पर  था  किसी  के  इस्तयासे  पर  ।  लेकिन
 यह  चौज  जो  दफ़ा  १६०  में  दी  गयी  है  जैसे
 दफ़ाएं  हाग  चअलतों  हैं  उस  पर  रोक  लगती
 जाती  है।  दका  १६८  में  यह  रोक  स्मो

 हुई  है  :

 “No  court  shall  take  cognizance
 of  an  offence  falling  under  Chap-
 ter  XIX  or  Chapter  XXI  of  the
 Indian  Penal  Code  or  under  sec-
 tions  493  to  496  (both  inclusive)
 of  the  same  Code,  except  upon  a
 <omplaint  made  by  some  person
 aggrieved  by  such  offence.”.

 आर  इस  में  एप्रोब्ड  पग्सन  स्त्रो  ही  होगी।
 लेकिन  श्राज  हिन्दु  समाज  की  जो  हालत  है
 उसमें  औरत  पर  ही  झगर  यह  छोड  दिया  गया
 क्ती  वह  दरख्यास्त  पेश  नहीं  कर  सकेगी।
 इसका  कारण  यह  है  कि  बहुप  सो  स्तजियां  स्वय
 चाहती  है  कि  चूकि  लड़का  नहीं  हो  रहा
 है,  इस  लिए  वुरुष  शादी  कर  ले।  वे  इस
 के  लिए  गज़ी  होतो  हैं।  लेकिन  समाज-

 सुवार,  को  दृष्टि  में  २श  कर  हम  चाहते  हैं
 fe  लड़का  हो  या  न  हो,  क्ह्मो  हालत  में  भी

 पफुरुप  दूसरी  शादी  न  कर  सके,  जब  तक  कि
 उस  की  पहली  मक्रो  जोवित  हो  t  वह  प्रपनी
 सस्त्रो  को  डाइवोस  करने  के  बाद  बा  उस  के
 अरने  के  बदद  दूसरों  शादो  कर  सकता  है।  जपा
 कि  मैने  झमी  कहा  है.  धारा  १६८  की  वजह
 मे  कोई  दावा  नहीं  ही  सकता  है,  क्योंकि  वह
 इस  में  बाधक  है।  वह  धारा  इस  प्रकार

 है-+-

 ‘Provided  that,  where  the  per-
 son  so  aggricved  is  a  woman  who
 according  to  the  customs  and  man-
 ners  of  the  country,  ought  not  to
 be  compeiied  to  appear  in  public.
 @f  where  such  person  is  under  the

 हैः
 ot  teen  years  or  is  an  idiot

 amis)  LED.
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 ment)  Bil
 or  lunatic,  or  is  from  sickness  or
 infirmity  unable  to  make  a  com-
 plaint,  some  other  person  may,
 with  the  leave  of  the  Court,  make
 a  complaint  on  his  or  her  behalf:.”.

 यह  ग्रापक्ति  है।  इसके  रहते  हुए  कोई  दावा

 नहीं  हो  सकता  है।  इस  सिए.  बह  एक
 कारीजेंबिल  आफंन्स  होना  चाहिए  था।
 लेकिन  श्रगर  वह  नहीं  हो  रहा  है,  तो  मैंने
 इस  सम्बन्ध  में  एक  कूसरा  सुझाव  रखा  है।
 श्रीमती  सुभद्रा  जोगी  का  बिल  सरकार  के
 सामने  है।  उसको  सान  कर  सरकार  झगर
 इस  को  काग्नीजेबिल  आफंन्स  कर  दे,  तो  ठोक

 है  और  अगर  न  करें,  तो  झगर  सरकाल  मेरे
 मशोधन  को  स्वीका*  कर  ले,  तो  उस  में
 जो  कुछ  खामियां  हैं,  उन  को  कुछ  हद  तक

 दूर  किया  जा  सकेगा।  सम्भव  है  कि  wr
 से  लोगों  के  दिलो  में  कुछ  इन  पदा  हो  जाये,
 क्योंकि  बिना  डर  के  कानून  को  पाबन्दी  नहीं
 हो  सकती  है।  कानून  सो  बने  हुए  है,
 लेकिन  बगर  उन  को  तोड़ने  पर  सज(  सिलने
 का  डर  न  हो,  तो  अपराधों  को  सीसा  कितनी
 बढ़ेगी,  यह  नहीं  केहा  जा  सकता  है।

 मैंने  बिल  के  कई  अंगों  पर  संझोवन'
 रखे  हैं।  भाप  की  आजा  से  में  उन  को  उपस्थित
 करना  चाहता  हु  ।

 मेरा  प्रथम  अमेंडमेंट  तो  यह  है  कि  पहल
 पेज  फ्र  लाइन  0  में  "एटथ  के  बजाय  थ
 कर  दिया  जाय।  लाइन  २  में  फिगर
 और  ब्रेकटस  ((१)  को  हटा  दिया  जाय  शौर
 उसी  लाइन  में  फिगजे  “१६”  के  स्थान  पर

 “ree”  रख  दिया  जाये।  लाइन  ५
 से  ७  में  कहा  मया  है  कि  यह  बिल  कब  से  लागू
 हो  इसकी  जररत  नहीं  है,  क्योंकि  यह  बिल  मूल
 एक्ट  को  झमेंड  करता  है,  शोर  वह  एक्‍्ट---
 जाब्ता  फ़ौजदारो--सहले  से लायू  है।  इस

 लिए  इन  लाइनों  को  निकाल  देना  चाहिए  |

 मुल  एक्ट  को  धारा  १६८  के  दूसरे  प्रोबाइनों



 2243  Code  of  NOVEMBER.  27,  089  Criminal  Procedure  2  44
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 को  अगह  पर  यह  प्रोवाइजों  रख  दिया  जाय,
 जिस  का  सुझाव  मैंने  दिया  है।  यह  प्रो-
 बाइजों  सम्बा  चौड़ा  है,  जिस  को  में  शाप
 की  झाज्ञा  से  पढ़  कर  सुनाना  चाहता  हुं।

 Shri  D.  0.  Sharma:  (Gurdaspur):
 The  hon.  Member  is  going  much
 beyond  the  scope  of  the  Bill.

 Shri  Sinhasan  Singh:  Unfortunate-
 ly,  my  hon.  friend  is  only  a  professor
 who  knows  less  of  relevancy  or  irre-
 levancy....

 Mr.  Deputy-Speaker:  Order,  order.

 aft  सिहासन  सिंह  :  माननीय  सदस्य

 पढ़ाने  के  भादी  है।  यहां  पर  रेलिवेसी
 झौर  इरेंलिवेंशी  की  बात  है!  श्रीमती
 जोक्ी  ने  जो  बिल  रखा  है,  में  उस  को  क्लाज
 २  को  झमेंड  करने  में  हमदाद  कर  रहा  हूँ  1

 में  चाहता  हूं  कि  उस  के  प्रोवाइजों  को  जगह
 बर  यह  प्रोवाइजों  रख  दिया  जाये--

 “Provided  further  that  where  the
 person  aggrieved  by  an  offence  under
 section  494  and  section  495  of  the  said
 Code—

 (a)  is  the  wife,  any  relative  of
 the  wife  may  make  a  com-
 plaint  on  her  behalf;

 (b)  is  the  husband,  and  he  is
 serving  in  any  of  the  Armed
 Forces  of  the  Union  under
 conditions  which  are  certified
 by  his  Commanding  Officer  as
 precluding  him  from  obtaining
 leave  of  absence  to  enable  him
 make  a  complaint  in  person,
 some  other  person  authorised
 by  the  husband  in  accordance
 with  the  provisions  of  sub-
 section  qd)  of  section  i99B
 may,  with  the  leave  of  the
 Court,  make  a  complaint  on
 his  behalf.”.

 (Amendment)  Bill

 wafer  को  डिंफाइम  करमे  के  लिए
 मैंने  यह  एक्सप्लेतेशत  भी  रख  दिया  है---

 “Explanation.—For  the  purpose
 of  clause  (a)  of  the  second  proviso,
 ‘relative’  meana  any  lineal  descen-
 dant  or  ascendant  of  the  wife,  her
 brother  or  sister,  her  father’s  or
 mother’s  brother  or  sister,  or  any
 child  of  her  father’s  or  mother’s
 brother  or  sister.”

 इससे  रिश्तेदारों  का  दायरा  काफी  बढ़  जाता
 है,  काफ़ी  बिस्तुत  हो  जाता  हैं।  इन  में
 से  कोई  भी  भादमी  अदालत  के  सामने  दावा
 कर  सकता  है।  झगर  सरकार  इस  संशोषन
 को  स्वीकार  कर  ले,  तो  बहुत  हृद  तक  यह  दिक्कल
 दूर  हो  जायगी।  लेक्त्ति  में  समझता  हूँ
 कि  इस  प्रमेंडमेंट  को  खहूरत  न  होगी  झगर
 सरकार  धारा  १६०  में  यह  पभरमेंडेंट  कर  दे
 कि  इन्फ़मेसत  मिलने  पर  मजिस्ट्रेट  को  प्लल्ति-
 मार  होगा  कि  वह  स्वतः  इस  तरह  के  भ्रपराधों
 की  जांच  कर  सके।  भारा  tio  में  यह
 कहा  गया  है---

 “190.  (l)  Except  as  heremafter  pro-
 vided,  any  Presidency  Magistrate,  Dis-
 trict  Magistrate  or  Sub-divisional
 Magistrate,  and  any  other  Magistrate
 specially  empowered  in  this  behalf,
 may  take  cognizance  of  any  offence—

 (a)  upon  receiving  a  complaint  of
 facts  which  constitute  such
 offence;

 (b)  upon  &  report  in  writing  of
 such  facts  made  by  any  police
 officer;

 (c)  upon  information  received
 from  any  person  other  than  a
 police  officer,  or  upon  his  own
 knowledge  or  suspicion,  that
 such  offenca  has  been  com-
 mitted.”

 झगर  मबनसेंट  यह  कर  दे,  तो  शायद  ज्यादा
 मुबिधघा  हो  जावे,  -लेकिस  गबर्मेमेट  जायद
 यह  स्वीकार  न  करे:  हम  ने  डावरी
 प्राहिबिशन  बिल  में  इस  तरह  को  प्रायिक्षम
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 रखना  जाहा  था,  लेकिन  गवनेमेंट  ने उस  को
 स्वीकार  नहीं  किया  जहां  तक  सबेमेंट
 का  ताल्‍्जुक  है,  वह  समाज  का  सुधार  तो  करना
 चाहती  है,  लेकिन[नीरे  घोरे  बढ़ना  चाहती
 है---अह  उस  में  तेजी  नहीं  लाना  चाहती
 है।  ऐसी  सूरत  में  में  उम्मीद  करता  हूं
 कि  सरकार  मेरे  प्रमेंडमेंट  को  स्वीकार
 करेगी  और  जाब्ता  फौजदारी  में  मुकदमा
 जलने  में  जो  रुकाइट  है,  वह  कुछ  हद  तक  दूर
 हो  जायेगी  अौर  लोगों  के  मम  में  कुछ  डर  भी
 पेदा  हो  जामेगा  भौर  इस  तरह  हिन्दू  समाज
 का  हिल  होगा  और  हिन्दू  समाज  और  जन-

 समुदाय  में  प्रचलित  हम  कुप्रथा  को  दूर  करने
 में  सहायता  सिलेगी  1

 ज्याध्यल  महोबय :  एक  बात  है  कि  जब
 औरत  कमजओरो  की  बजह  से  या  किसी  भौर
 रुकावट  को  बजह  से  मुकदमा  नहीं  करना
 चाहती  तो  किर  उस  के  रिश्तेदार  केसे
 करेंगे  ?

 थी  शिहासस  सिह:  सौरत  तो  लाज
 और  दार्म  से  नहीं  करती  है,  लेकिन  रिश्तेवार

 ga  तो  करेंगे  अौर  रिफ्तेदारों  का  दायरा
 काफो  विस्तृत  गल  दिया  गया  है।  भगर
 कोई  'रिवलेदार  दावा  कर  दे,  तो  भदालत
 के  सामने  पुर  के  घसोट  जाने  का  ढर  है!
 उस  के  कारण  पुरुष  बहुत  मोल-विचार  के

 ही  दूसरी  शादी  करेगा!  हमारे  यहां  एक
 झाफिसर  ने  हम  को  कहा  कि  मेरो  बोबी
 बोमार  है,  उस  के  कोई  बच्चा  नहीं  है,  में
 भादी  करना  जाहता  हूं।  गबनेमेंट  को
 तरफ  से  एक  सकूलर  निकला  हुमा  है  कि  अगर
 कोई  गवर्नमेंट  स्ेन्ट  दूसरी  शादी  करेगा,
 तो  बह  सबिस  से  अलग  कर  दिया  जायगा।
 उस  के  डर  के  मारे  उस  गद्याफिसर  ने  कहा  कि

 वह  तो  बढ़ा  मारो  डर  है,  लडका  तो  पता  नही
 हो  यो  न  हो,  लेकिन  खाते  को  जो  मिलता  है,
 बहू  भी  नहीं  सिलेगा।  इस  हर  की  वजह
 से  बहू  दूसरो  शादी  करने  की  हिम्मत  नहीं
 करते।  इस  से  प्रकट  है  कि  कानून  का  डर
 लोगों  को  भ्रपराण  करने  से  रोकता  है।

 AGRAHAYANA  6,  88l  (SAKA)  Criminal  2246
 Procedure  (Amend-

 ment)  Bill
 Shri  Ajit  Singh  Sarhad?  (Ludhiana):

 Mr.  Deputy-Speaker,  Sir,  I  quite
 appreciate  the  intention  and  the
 objective  with  which  the  hon.  Mover
 has  sponsored  this  amendment  to
 section  298  of  the  Code  of  Criminal
 Procedure.  But  there  is  certain
 Principle  that  underlines  amendments
 to  provisions  of  law  relating  to  offen-
 ces  of  the  nature  w>  are  discussing.  As
 you  know  and  as  the  House  knows  very
 well,  there  are  different  categories  of
 offences  mentioned  in  the  Indian
 Penal  Code.  Each  category  has  got
 its  own  way  of  how  the  legal  machi-
 nery  is  to  be  moved.  First,  there  is
 offence  against  the  State,  with  which
 the  State  is  concerned  and  in  which
 the  State  must  interfere  if  such  an
 offence  is  committed.  Then  there  are
 offences  against  the  person  of  an  indi-
 vidual,  offences  of  grievous  nature
 which  pertain  to  breach  of  the  peace.
 There  also  the  State  must  come  in.
 As  such,  these  offences  have  been  tae-
 clared  cognisable.  Thirdly,  there  are
 offences  against  property  which  are  of
 a@  serious  nature.  There  too  the  State
 comes  into  the  picture.  They  have
 been  described  as  cognisable  offences
 and  the  police  interfere  there.  The
 fourth  category  relates  ‘to  matri-
 monial  offences,  which  we  are  dis-
 cussing.

 This  is  one  of  the  matrimonial  off-
 ences  for  which  a  special  chapter  is
 allocated  in  the  Indian  Penal  Code.
 The  principle  involved  here  is  this,
 whether  in  the  matter  of  matrimonial
 offences  they  should  be  made  cognisa-
 ble  and  the  State  should  come  into  the
 picture  at  the  very  outset.  This  is
 what  I  want  to  draw  the  attention  of
 the  House  to.  The  hon.  Member  who
 preceded  me  and  who  supported  the
 amendment  rather  laid  emphasis  an
 the  amendment  of  which  he  has  given
 notice.

 This  is  ane  of  those  offences  linked
 with  the  offences  mentioned  in  sec-
 tions  494,  497  and  498  of  the  IPC.
 The  question  is:  should  the  State
 come  in  and  should  the  offences  be
 made  cognisable?  If  we  see  the
 nature  of  the  offence—I  would  =  give
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 [Shri  Ajit  Singh  Sarhadi]
 dGigpassionae  consideration  to  it  and
 not  be  sentimental  about  it—I  would
 gay  that  nobody  would  like  that  there
 should  be  any  State  interference,
 Jeast  of  all  police  interference.  We
 knew  very  weil  how  the  police
 machinery  moves.  In  the  case  of
 matrimonial  offences  relating  to  in-
 dividuals,  the  moment  we  allow  the
 police  to  interfere  by  making  it  cog-
 nisable,  as  my  hon.  friend  would  like
 it  te  be,  a  lot  of  evil  would  creep  in,
 upsetting  to  a  certein  extent  the
 society  as  such.  I  say  this  deliberate-
 ly.  I  quite  appreci  the  heinous-
 nese  of  the  offence  and  I  would  even
 say  that  it  is  anti-social,  I  would  also
 say  that  all  measures  should  be  taken
 in  the  matter  of  punishment  to  see
 that  such  an  offence  is  put  a  stop  to.
 Still,  have  we  reached  a  stage  in-our
 country  when  the  police  can  be  allow-
 ed  to  interfere  in  a  matter  which  rele-
 tes  to  matrimony  between  parties?

 Again,  we  have  got  to  see  another
 aspect.  I  quite  see  the  need  for
 giving  protection  to  the  fairer  sex.  I
 also  appreciate  that  it  is  difficult  for
 them  to  make  a  move.  But  =  section
 १398  of  the  Code  of  Criminal  Proce-
 dure,  as  it  at  present  stands,  does  give
 that  protectien.  If  the  court
 comes  to  the  conclusion  that
 where  the  person  so  aggrieved  is
 a  woman  who,  according  to  the  cus-
 toms  and  manners  of  the  country,
 ought  not  to  be  compelled  to  appear
 in  public,  then  the  court  can  authorise
 some  other  person  to  make  a  complaint
 on  her  behalf.  The  section  is  ali  right.
 When  the  person  is  below  38  year,
 their  complaint  cam  necessarily  be
 prosecuted  by  a  relation.  Otherwise,
 anybody  can  come  forward,  take  up
 her  case  with  the  permission  of  the
 Court  and  bring  to  the  notice  of  the
 court.  It  is  not  necessary  that  the
 Police  should  be  the  only  forum  in
 registering  such  complaints.  The  court
 itself  can  take  it  up  directly.  Of
 course,  the  ultimate  judge  of  the
 offence  is  the  court.  When  under  the
 Present  provisions  an  individual  is
 authorised  to  take  the  matter  to  a
 court  of  law  for  adjudication,  I  do  nat
 see  why  we  should  bring  in  the  police.

 NOVEMBER  #7,  060  Criminal  Procedure  224%
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 I  say  this  because  once  we  do  it,  the
 same  principle  will  apply  to  ail  the
 offences  pertaining  to  matrimony.
 They  will  also  have  to  be  made  eng-
 nisable.  If  they  are  all  made  cogni-
 sable,  you  can  appreciate  how  difficult
 it  will  be.

 With  these  words,  I  would  suggest
 that  it  would  be  better  if  this  Bill  is
 not  pressed.
 78  hrs.

 who  wore  fee  (रोहतक)  :  उपा-
 ध्यक्ष  महोदय,  हमारी  बहन  सुभद्रा  जोशी  जी
 ने  जो  संशोधन  करने  वाला  बिल  इस  सदन  में
 पेश  किया  है,  मैं  उसका  समर्थन  करने  के
 लिए  खड़ा  हुभा  हूं  t

 में  समझता  हूं  कि  हेसारे  सामने  सल
 सवाल  यह  है  कि  जिस  ढंग  की  समाज  हम
 बनाना  चाहते  हैं,  उस  ढंग  की  समाज  बनाते
 के  लिए  हम  सही  ढंग  प्रपनाने  के  लिए  तैयार
 है  या  नहीं  श्रौर  साथ  ही  साथ  जो  कानून
 हमने  बलाया  है  उसको  दिल  से  लागू  करना
 चाहते  है  या  नहीं  चाहते  हैं।  जैसा  कि
 मेरे  साथी  झजित  सिह  सरहदी  साहढ़ब  ने

 पुलिस  का  डर  दिखाया  है,  में  उनसे  इस  बात
 में  सहमत  नहीं  हु।  आज  हमारो  वह  पुलिस
 नही  है  जोकि  सन्‌  १६४७  से  पहले  ह्भा  करती
 थी।  झाज  यह  एक  वैलफेयर  स्टेट  की  पुलिस
 है,  कोई  पुलिस  स्टेट  की  पुलिस  नहीं  है।
 मैं  यह  भी  मानने  के  लिए  तैयार  हूं  कि  कभी
 कमी  वह  गलती  भी  कर  सकती  है  लेकिन
 उसका  भी  हमें  इलाज  करना  होगा,  उसके
 बारे  में  भी  सोचना  होगा।

 में  झापको  याद  दिलाना  चाहता  हूँ
 कि  आज  कोई  तीस  बरस  हो  गए  हैं  जबकि
 शारदा  एक्ट  बना  था  जिसके  द्वारा  हमते
 छोटो  उच्च  को  शादियों  पर  रोक  लगाई
 थी।  बावजूद  इस  बात  के  कि  उसको  बने

 हुए  तीस  साल  हो  गए  हैं  और  बावजूद  इस  बात
 के  fc  इसके  बारे  में  हमने  काफो  प्रापेगंडा  किया

 है,  बह  बिल  काराज  पर  ही  है,  इनईफकैडिटिव
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 है,  अगर  उसो  हद  तक  दनईफ्रेक्टिव  नहीं  है
 जिस  हद  तक  पहले  था  तो  काफ़ी  हद  तक
 यह  इनईफेक्टिव  है।  मैं  समझतः  हूं  कि  जो

 कासूम  हम  हिन्दू  विवाह  के  सम्ब्ध  में  पास
 कर  चुके  हैं  उसको  गवर्न॑प्रेंट  दूसरा  शारदा
 एक्ट  डनने  नहीं  देना  चाहती  हैं।  अगर  वह
 चाहती  है  कि  बह  बने  तो  वूसरी  बात  है।
 लेकिन  अगर  हम  चाहते  हैं  कि  हिन्दू  समाज
 में  कोई  भी  माइ  जब  तक  उसकी  पहली
 बर्ती  जीवित  है,  दूसरा  विवाह  न  करे,  तो
 हसको  रोकमसे  के  लिए  हमें  जरूरी  कदम  उठाने
 होंगे  ।

 यह  हो  सकता  है  कि  कुछ  आदमी  यह
 सोचते  हाँ  कि  पुलिस  को  घरेलू  मामलात  में
 इखलभंदाह़ी  करने  की  इजाजत  नहीं  दी  जानी

 चाहिए।  वह  भी  यह  जानता  है  कि  पुलिस
 की  दखलझंदाजी  घरेलु  मामलात  में  करवाना

 मूश्किलात  पैदा  करता  या  उनको  बुलाना
 होता  है।  बहरहाल  हमने  इस  देश  में  दो
 मन  तक  प्रनाज  रखने  को  गेर-कानूनी  करार
 दिया  था  और  पुलिस  को  भ्रखत्यार  दिया  था
 कि  वह  दो  सन  अनाज  रखने  वाले  को  पकड़
 कर  तीन  चार  या  पांच  माल  तक  को  सजा
 करवा  सकती  है।  यह  हमने  इसलिए
 किया  कि  ह्म  चाहते  थे  कि  देश  के  अ्म्दर,

 होडिंग  न  हो,  उसे  हम  बन्द  करना  चाहते
 थे।  जब  दो  मन  पझनाज  के  लिए  किसो

 भाई  की  झ्ाजादी  में  पुलिस  को  दखलपंदाजो
 करने  की  इजाजत  दी  जा  सकती  है,  तो  में
 समझता  हूं  कि  जब  कि  एक  बहन  की  झाजादी
 का  सबाल  हो,  उसके  राइटस  का  सवाल  हो,
 उसमें  पुलिस  दखलझ्ंदाज़ों  क्यों  न  करे?

 उपाण्यक्ष  महौदल  :  दो  मत  झनाज  और

 दो  औरतों  को  क्‍या  प्राप  एक  जैसा  समझते  हें  ?

 ao  care  fag  :  में  नहीं  मानता

 हूं।  में  लगझता  हूं  कि  दो  मौरतों  को  रखता
 संस  कहीं  बड़ा  जुर्म  है  भौर  जब दो  मन  भनाज

 जैसी  कनेडी  बोय  के  लिए  पुलिस  को  दखलशंदाजी

 मरने  के  पीका  दिया  आता  है,  उसको  पैर

 AGRAHAYANA  6,  88]  (SAKA)  Criminat  2240
 Procedure  (Amend-
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 कानूनी  करार  दिया  जाता  है,  दो  सेर  चीनी
 के  लिए  पुलिस  को  मौका  दिया  जाता  है
 कि  वह  लोगों  की  आजादी  में  दखलशझंदाजी
 करे,  तो  जो  भाई  दो  औरतों  से  शादी  करना
 चाहता  है  एक  बहन  के  जिन्दा  रहते,  तो  मेरी
 समझ  में  नहीं  आता  =  है  कि  हम  पुलिस  की
 दखलश्ंदाडी  से  क्‍यों  घबरायें।  भ्रगर  हम  यह
 कहले  हैं  कि  पुलिस  की  दखलझंदाजी  बहुत  बुरी
 है,  बहुत  ही  प्रवांछनीय  है,  तो  वह  तो  सभी
 चीजों  के  लिए  बुरी  और  ग्रवांछनीय  ही  हो
 सकती  है  यह  नहीं  कि  कुछ  के  लिए  बुरी  और
 कुछ  के  लिए  झच्छी  !  इसलिए  में  कहना
 चाहता  हूं  कि  हमें  पुलिस  को  यह  अछ्तगार
 देना  चाहिये।  हो  सकता  है  कि  कहीं  वह
 कोई  खराबी  करे।  लेकिन  पंडित  पफ्न्त  जी
 के  रहते,  जोकि  श्राज  हमारे  होम  मिनिस्टर  है,
 पुलिस  को  यह  हौसला  नही  हो  सकता  है  कि  बह
 कहीं  किसी  कसम  को  नाजायज  करवाई
 करे  7  पुलिस  का  यह  होसला  नहीं  हो  सकता
 है  कि  किसी  की  अपनी  बातों  में,  किसी  के

 घरेलू  मामलात  में  गलत  तौर  पर  जा  कर  वह
 दखलझंदाशी  करे घ्रौर  अगर  कोई  झादमी

 दूसरी  स्त्रो  के  साथ  विवाह  करता  है,  भौर  कसूर
 करता  है  या  कसूर  करने  को  कोशिद  करता  है,
 तो  उसे  भी  कानून  द्वारा  निर्घारित  दंड  दिया
 जाना  चाहिए  और  यह  जो  झाफेंस  है,  इसे
 कार्गानजेबिल  होना  हो  चाहिए।

 उपाध्यक  महोदय  :  चुंकि  इस  पर  बहुत
 से  माननीय  सदस्य  बोलना  चाहते  है,  इसलिए
 में  माननीय  सदस्यों  से  प्रार्थना  करता  हूं
 कि  4  बहुत  मुस्तसिर  तौर  पर  बोलें।

 Shri  Narayanankutty  Mease.
 (Mukandapuram):  I  want  only  ६0
 submit,  while  supporting  the  prin-
 eiples  of  the  Bill,  whether  the  object
 desired  by  the  hon.  Mover  of  the  Bill
 will  be  served  by  this  Bill  alone.
 Here,  the  amendment  will  give  the
 effect  that  a  right  is  given  for  the
 aggrieved  party,  where  the  aggrieved
 party  ts  a  woman,  to  lodge  8  com-
 plaint  with  tne  police,  and  the  police
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 may  make  the  complaint  on  her
 behalf  to  the  court.  In  such  a  case
 whether  the  desired  object  will  be
 served  by  this  Bill  is  a  doubtful
 factor.

 The  first  point  I  wish  to  submit  is
 that  the  Bill  involves  a  broader  prin-~
 ciple  as  to  what  are  the  offences
 which  should  be  made  cognizable  and
 what  offences  should  not  be  made
 cognizable.  When  originally  the
 Penal  Code  and  the  Criminal  Proce-~
 dure  Code  were  enacted,  the  approach:
 of  the  then  law-makers  was  not  80
 much  in  consonance  with  the  social
 trends  that  we  today  want  ¢o  have  in
 this  country,  but  it  was  a  matter  of
 expediency  and  administration,  from
 the  viewpoint  of  the  British  who  had
 then  been  the  rulers  of  India.  At  that
 time,  when  offences  were  divided  into
 categories,  the  first  test  or  considera-
 tion  to  be  had  as  to  whether  an
 offence  was  to  be  made  cognizable  or
 not,  was  the  sum  total  of  the  commit-
 ment  of  the  offence  and  the  injury
 which  was  inflicted  as  a  result  of  that
 offence.  The  injury  will  be  related  to
 the  private  property  or  the  body  of
 the  individual  egainst  whom  the  n-
 jury  is  committed.  The  society  as  a
 whole  and  the  State  are  interested  in
 protecting  the  right  that  has  been
 conferred  on  those  who  have  been  in-
 jured.  If  the  principle  of  the  Bill  is
 accepted,  it  would  go  one  step  fur-
 ther  to  recognise  the  institution  of
 matrimony  and  all  the  laws  that  have
 been  enacted  in  relation  to  matri-
 mony.

 The  question  of  bigamy  being  dec-
 Jared  as  an  offence  is  a  question
 whereby  both  the  society  and  the
 State  are  interested.  If  it  is  agreed
 that  an  offence  committed  against  the
 institution  of  matrimony  is  something
 in  which  the  State  are  the  society  are
 interested,  certainly,  it  would  be
 making  a  discrimination  if  that  parti-
 cular  offence  against  the  institution  of
 matrimony  is  not  recognised  as  a
 cognizable  offence.

 When  an  offence  is  understood  as  a
 hnon-cognizable  offence  under  the  ordi-
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 nary  criminal  lew  that  existe  in  India
 today,  the  primanry  meaning  is  that
 in  the  committing  of  that  offence  or
 in  the  injury  which  comes  as  a  reeult
 of  that  offence,  the  State  is  not  inter-
 ested  and  the  society  isnot  interested,
 But  offences  against  matrimony  are
 certainly  the  direct  interest  of  the
 society  and  of  that  State.  Therefore,
 my  hon.  friend  the  Minister  in  the
 Ministry  of  Home  Affairs  cannot  find
 any  objection  in  accepting  the  princi-
 ple  of  the  Bill  even  though  the  Bill  as
 it  is  actually  worded  will  not  serve
 the  purpose.

 I  will  go  a  bit  further  and  then  con-
 clude,  All  the  offences  against  matri-
 Mony  which  are  defined  in  the  Penal
 Code  must  be  made  cognizable  because
 we  cannot  leave  the  tommitting  of
 these  offences  and  compromising  on
 these  matters  to  the  private  indivi-
 duals  concerned.  I  will  give  an
 example,  to  show  whether  that  will
 be  in  consonance  with  the  fundament-
 al  principles  of  jurisprudence  as  far
 as  offences  in  matrimony  are  con-
 cerned.  The  State  is  very  much
 interested  in  seeing  that  bigamy  is
 prevented  and  it  is  unconscionable
 for  society  and  also  for  the  State
 today  to  allow  bigamy  because  that
 wil)  wreck  the  institution  and  the
 very  basis  of  society  today.  If  that  is
 accepted  now,  a  husband  who  is
 powerful  and  who  could  have  all  his
 financia)  and  material  influences  over
 his  wife,  could  by  getting  the  consent
 of  his  wife  go  and  marry  a  different
 woman  and  compel  his  first  wife  to
 live  along  with  the  other  woman  pro-
 vided  that  woman  does  not  go  to  the
 court,  Today  it  is  not  a  question  of
 the  difficulty  of  the  first  wife  alone.  It
 is  a  question  of  nullifying  the  entire
 provisions  of  the  Penal  Code  in  rele-
 tron  to  the  offences  against  matri-
 mony,  because,  once  the  police  is  not
 given  a  mandatory  power  to  act  in
 such  cases,  there  can  be  a  question  of
 collusion.  In  many  cases,  collusion  is
 happening:  the  husband  who  is  mar-
 ried,  with  the  consent  of  his  wife,—
 not  the  willing  and  reasonable  eca-
 sent  but  a  consent  which  is  influenced
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 by  ni@tecs  circumstances,—could
 ‘Marry  another  woman,  a  second  or
 third  wife,  and  make  all  of  them  live
 together  and  have  a  say.  When  such
 a  circumstance  nappens,  when  the
 husband  could  compe)  the  first  wife  to
 agree  for  the  second  marriage,  that
 will  be  an  insult  upon  the  Penal  Code
 itself.  That  will  be  an  insult  upon
 the  lew  and  order  of  this  country  and,
 therefore,  the  police  should  be  given
 mandatory  powers  to  take  action
 when  an  offence  is  committed.  There-
 fore,  7  request  my  hon.  friend,  the
 Home  Minister,  to  accept  the  princi-
 pies  of  this  Bill  and  also  to  review
 that  part  of  the  Penal  Code  where
 offences  against  matrimony  are  defi-
 ned,  and  consider  whether  it  is  not
 possible  for  the  Government  to  bring
 in  an  amending  Bill  to  amend  =  the
 Criminal  Procedure  Code  whereby
 all  the  offences  against  matrimony
 could  be  made  cognizable  and  all  the
 misuse  could  be  avoided.

 Lastly,  the  difficulty  of  the  women
 also  is  very  much  in  question.  When-
 ever  there  is  any  temperamental!  diffi-
 culty  with  the  first  wife,  or  when  the
 husband  finds  that  he  could  not  put
 up  with  his  first  wife,  he  goes  and
 marries  another  girl,  And  imme-
 diately  a  husband  takes  into  his  head
 that  he  is  going  to  marry  a  second
 wife,  the  first  wife  will  have  no  posi-
 tion  in  society,  as  far  as  material  cir-
 cumstances  are  concerned,—for  it  at
 ell  she  already  had  any  means  of  live-
 Vahood,  the  earnings  so  far  would  have
 gone  into  the  hands  of  her  husband—
 and  she  would  not  be  able  to  go  to  a
 court  of  law,  the  cost  of  litigation
 being  what  it  is,  and  her  husband  will
 hot  get  any  punishment  under  the
 law.  So,  on  that  ground  also,  the
 Home  Minister  should  consider  this
 ‘Bin  so  that  the  purpose  of  the  enact-
 ment  could  be  implemented.  And  if  he
 is  not  prepared  to  accept  this  Bill  with
 its  limitations,  he  should  review  the
 whole  chapter  of  offences  relating  to
 matrimony,  and  all  the  offences
 should  be  brought  under  the  purview
 ef  cognixabdle  offence  so  that  the  lew,
 a  १६  is  intended.  will  be  implemented
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 and  the  culprits  who  violate  the  law
 are  brought  to  book.

 Shri  D.  C.  Sharma:  The  Act  that  we
 are  going  to  amend  was  passed  in
 i898.  Now  the  distance  between  the
 time  of  1898  and  959  is  very  great.
 But  I  do  not  talk  of  distance  only  ia
 terms  of  years.  I  talk  also  of  distance
 in  terms  of  social  changes  that  have
 taken  place  during  these  sixty  years.
 India  has  seen  so  many  social  revolu-
 tions  during  these  years,  and  our
 social  conceptions  of  every  kind  have
 undergone,  if  not  revolutionary
 changes,  at  least  radical  transfarma-
 tion.

 What  was  our  conception  of  depress-
 ed  classes  at  that  time?  What  was  our
 conception  of  the  age  of  consent  at
 that  time?  What  was  our  conception
 of  the  marriageable  age  for  girls  and
 boys  at  that  time?  What  was  our  con-
 ception  of  marriage  at  that  time?
 Those  conceptions  were  there,  and
 they  were  good  for  these  times;  I  de
 not  deny  that.  But,  as  we  have  deve-
 loped  the  social  dynamics  in  this
 country,  we  have  revised  our  ideas
 about  these  things.

 This  Bill  refers  to  marriage.  There
 was  a  traditional  view  of  marriage.  I
 do  not  say  that  the  traditional  view
 of  marriage  was  bad  in  any  way.  That
 was  the  view  then  held.  Now,  after
 some  years,  we  have  found  that  that
 view  has  got  to  be  changed.  There-
 fore,  we  have  passed  legislation  to
 that  effect.  We  have  tried  to  give  a
 new  conception  to  marriage,  in  8९५
 cordance  with  our  traditions,  social
 traditions,  in  accordance  with  our  old
 Spiritual  inheritance  and  also  in  ac-
 cordance  with  the  new  changing  cir-
 cumstances.

 Now,  it  should  have  been  within
 the  competence  of  the  Government  to
 revise  ali  the  Acts  bearing  on  that,
 after  we  have  passed  our  Bill  regard-
 ing  marriage.  They  should  have  done
 these  things  automatically.  Govern-
 ment  should  have  set  up  some  com-
 mittee  fo  see  what  consequential
 changes  have  to  be  introduced  in  our
 Indian  Penal  Code  in  order  to  bring  it

 in  line  with  those  changes  which  we
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 Rave  introduced.  But  it  has  done
 nothing  of  the  kind.

 Shri  Braj  Raj  Singh
 They  move  very  slowly,

 &bri  D.  ९.  Sharma:  Our  Indian
 Penal  Code  is  a  monument  of  legal
 fossilism  and  I  am  sorry  that,  though
 it  ie  good  in  parts,  I  think  it  requires
 radical  changes.

 At  hon.  Member:  Overhauling.

 (Firozabad):

 Shr]  D.  C.  Sharma:  Now  7  would
 sap  that  the  hon.  Mover  of  this  Billi,
 Shrimati  Subhadra  Joshi,  who  is  a
 social  worker  of  repute,  who  knows
 the  condition  of  wives  and  also  of
 husbands  and  who  has  brought  this
 Bill,  last  time  gave  avery  pathetic
 account  of  the  sufferings  of  some
 wives  at  the  hands  of  their  husbands.
 I  think  some  of  our  hon.  friends  have
 forgotten  that.  She  pinpointed  the
 necessity  for  introducing  this  kind  of
 a  thing.  People  may  think  that  there
 is  some  kind  of  contradiction  between
 what  is  said  on  the  one  side  and  what
 is  said  on  the  other  side.  I  know  our
 Constitution  gives  social  and  political
 equality  te  women  in  all  fields,  yet  I
 would  say  that  though  constitutional-
 ly  they  may  be  equal  of  men  in  some
 ways,  socially  they  are  not  equals  of
 men  up  to  this  time.  They  are  edu-
 cationally  backward.  They  are  not  as
 highly  educated  as  large  numbers  of
 men  are.  There  are  also  other  cir-
 cumstances  which  cripple  their  sense
 of  equality.  This  is  a  concession  made
 to  women  in  order  ६0  offset  against
 those  things  which  are  recurrent  up  to
 this  time.  They  may  disappear  after
 some  years.

 As  things  are  constituted  in  our
 country  now,  a  Hindu  woman  _  will
 find  it  very  difficult  to  bring  a  com-
 plaint  against  her  erring  husband.
 She  will  feel  a  great  deal  of  hesita-
 tlen  in  doing  so.  Therefore  what  is
 individwal  responsibility  should  be
 changed  into  social  responsibility  now.
 And  when  it  is  a  question  of  social
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 legal  change,  but  it  means  a  conces-
 sion  to  the  prevailitig  social  climate  Mi
 our  coiintry.  It  ४  in  consonance
 dhe  socidl  change  that  te  coming  over
 this  country.  Ndw  I  think  that  sone.
 thing  like  that  should  be  done.

 I  have  a  feeling—I  may  be  wrong—
 that  some  kind  of  an  understanding
 has  taken  place  between  the  hoa.
 Home  Minister  and  the  hon.  Mover  of
 this  Bill  and  the  hon,  Mover  of  the
 amendment.

 Shri  Braj  Raj  Singh:  Outside  the
 House?

 Shri  D.  C.  Sharma:  Between  them.
 I  have  this  feeling  because  the  hon.
 Home  Minister  walked  up  to  the  hon.
 Mover  of  the  amendment  and  in  the
 beginning  the  hon.  Mover  of  the  Bitt
 walked  upto  the  hoh.  Home  Minister.
 So  I  think  that  there“has  been  some
 kind  of  an  agreement  arrived  at  bet-
 ween  these  three  persons.

 Mr.  Deputy-Speaker:  The  hon.
 Member  has  also  been  seen  moving
 to  the  hon.  Mover  of  the  Bill.

 Shri  D.  C.  Sharma:  !  did  not  fallow
 you,  Sir.

 Shri  Braj  Raj  Singh:  There  is  some
 understanding  between  you  and  the
 hon.  Mover  of  the  Bill.

 Shri  0.  C.  Sharma:  My  understand-
 ing  is  only  with  the  hon.  Mover  of  the
 Bill.  What  about  the  hon.  Home
 Minister?  What  about  the  hon.
 Mover  of  the  amendment?  So,  I  am
 only  having  a  bilateral  agreement.
 But  this  is  a  trilateral  agreement.
 I  was  very  respectfully  submitting
 that  this  will  be  a  very  wholesome
 thing  in  the  context  of  our  changing
 social  pattern  of  life,  in  the  context  of
 our  changing  conception  of  marriage,
 —I  know  some  persons  will  say  that  I
 am  saying  something  against  this  or
 that—which,  without  changing  the
 old  conception  of  sanctity  or  of
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 ter  will  be  good  enough  to  give  this
 siuch  needed  retif  to  our  sisters  who  तरह  से  दूसरे  जो

 मंत्रिगण
 हैं,  उनमें

 कितनी are  in  trouble  for  no  fauit  of  theirs.

 शी  शजराज  सिह  :  उपाध्यक्ष  महोदय,
 में  इस  विधेयक  का  स्वागत  करता  हूं।  मश्ले
 झफसोस  के  साथ  कहना  पड़ता  हैं  कि  'शाजादी
 मिलने  के  इतने  दिन  आद  मी  गृह-मंत्रालय
 श्र  हिन्दुस्तान  की  पूरी  सरकार  की  तरफ
 से  हमारे  जीवन  के  जो  कुसुम  हैं,  जिनकी  तादाद
 हमारे  देश  में  मी  भौर  दुनिया  में  मी  आधी  है
 उनको  ऊपर  उठाने  के  लिए  कोई  विशेष  कोशिश
 नहीं  की  गई  है।  जो  हमारे  पिछड़े  हुए
 अंग  हैं,  चाहे  वे  अौरतें  हैं  चाहे  समाज  के  दूसरे
 अंग,  उन्हें  ऊपर  उठाने  के  लिए  हमें  विशेष
 प्रयास  करना  चाहिए  था  और  इससे  कोई
 दो  राय  नहीं  हो  सकती  शौर  न  ही  होनी
 अहिए  जो  पिछवे  हुए  भंग  हं  उनको
 हमें  कुछ  विशेष  सुबधधिएं  देनी
 चाहिए  थीं  कानूनों  के  जरिये  से  तथा  दूसरे
 जरियों  से  ताकि  वे  दूसरे  अंगों  के  बराबर
 झा  सकते  |

 यह  सर्बे-मान्य  है  कि  हमारे  देश  में  महि-
 लायें  पुरुषों  के  बराबर  स्थान  नहीं  रखती

 हैं।  उन्हें  एक  ऐसे  समाज  में  रहना  पड़ा
 है  जिस  में  वे  पुरुषों  द्वारा  सताई  जाती  रही
 हैं,  दबाई  जाती  रही  हैं,  उदको  बराबर  अधिकार

 नही  दिए  गए  हैं  और  इस  बाम्ते  जब  भी  कोई
 िदाप  भ्रधिकार  प्रदान  करने  की  कोई  बात

 हो  तो  उसका  स्वागत  होना  चाहिए।  इस
 ६ :0  में  जो  पुलिस  को  भ्रधिकार  दिए  जाने
 की  बात  हे  कि  जब  कोई  बहू-वियाह  करके

 कानून  को  तोड़ना  चाहता  हो  तो  उसमें

 पुलिस  को  दखलंभंदाजी  करने  का  प्धिकार

 हो,  स्वागत  लायक  चीज़  है  t

 लेकिन  मूल  ज्दन  यह  है  कि  क्‍या  सरकार
 की  तरफ  से  कोई  ऐसी  कारेंबाई  की  ज।  रही

 है  जिस  से  जो  पिछड़  हुए  लोग  हैं,  उनको
 ऊंचा  उठाने  को  कोई  बात  हो  ?  हिन्दुस्तान
 की  शभ्वरकार  में  १३  कैबिनेट  मिनिस्टर्स  हैं,
 कबा  बनें  से  एक  मी  | ड  पर  महिला को
 'लिनिर्टर  नियुक्त  किया  मया  है?  इसी

 महिलायें  हैं?  हमारी  लोक  सभा  में

 ही  कितनी  महिलायें  हैं।  इसमें  में  श्रकेलो
 सरकार  को  ही  दोष  नहीं  देना  चाहता  पूरी
 समाज  का  ही  इसमें  दोव  है।  श्राधा  जिस
 का  हिस्सा  होना  चाहिए  उनको  एक  चौथाई
 मी  नहीं  दिया  गया  है,  १।१०  मी  मुश्किल  स

 हम  दे  पाये  हैं।  इस  तरह  से  हम  देखते
 हैं  हमारी  समाज  में  जो  पिछड़े  हुए  हैं,  उनका
 पिछुड़ापन  दूर  करने  को  सरकार  मी
 कोई  कोशिश  नहीं  कर  रही  है,  सरकार  भी
 कोई  कारंवाई  नही  कर  रही  है।  इस  वास्ते
 मेरा  निवेदन  है  कि  जो  विधेयक  यहां  पेश  किया
 गया  है  उसको  गृह-मंत्री  सहोदय  स्वीकपर  करने
 की  कोशिश  करें  ब््रौर  झगर  उसको  वह  स्वीकार
 नही  कर  सकते  हैं  तो  कम  से  कम  सिद्धान्त
 रूप  में  यह  बात  मानी  जानो  चाहिए  कि  इस
 तरह  के  विशेष  भ्रधिकार  आज  की  परिस्थितियों
 में  माहिल!ओमों  को  दिए  जाने  चाहियें।  यहीं
 पर  हमें  रुकना  नहीं  है,  इसके  चरागे  जा  कर  भी,
 लोक  सभा  में  चाहे  उनको  लाने  का  सवाल  हो
 चाहि.  मंत्री  परिवद  में  लाने  का  सवाल  हो,
 चाहे  सरकारी  सेवाओं  में  लाने  का  सवाल

 हो,  हमको  आगे  बढ़कर  उनके  लिए  विशेष

 सुविधाये  उपलब्ध  करनी  होंगी।  उनके
 लिए  इन  सभी  के  लिए  विशेष  अधिकार
 देने  की  बात  होनी  चाहिए।  जब  तक

 हम  उनको  इस  तरह  के  विशेष  भधिकार

 नहीं  देंगे  तब  सक  विधान  ने  जो  समता  का
 अधिकार  दिया  हैं  पुरुषों  और  स्त्रियों  को  बहू
 पवित्र  इच्छा  मात्र  ही  रह  जाएगा।  समता
 लाने  का  जो  प्रश्त  हैं,  जो  उद्देश्य  है  वह  पूरा
 नहीं  हो  पाएगा।  इस  वास्ते  मैं  चाहता
 हूं  कि  गृह-मंत्रो  महोदय  इस  पर  यम्भीरता
 में  विचार  करें  और  उचित  निर्णेय  पर  पहुंचे  +

 इसके  साथ  हो  aa  में  यह  भो  कहना
 चाहता  हूं  कि  जब  इस  तरह  के  भ्रफंसिस
 को  जिन  का  इस  बिल  में  जिक  किया  गया  है,
 कामनिजेबिल  बनाने  की  बात  होतो  है,  पुलिस
 को  झ्रधिकार  देने  की  बात  होतो  है,  ठो  बरबस

 ही  हमारा  ध्यान  भपने  देश  की  पुलिस  व्यवस्था
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 पर  चला  जाता  है।  जब  पुलिस  इस  प्रकार
 की  हो  कि  तव  तक  हिलने  का  नाम  न  लेतो
 हो  जब  तक  कि  कुछ  उसे  मिल  न  जाता  हो,
 उसको  भेंट  स्वरूप  प्राप्त  न  हो  जाता  हो,
 तो  क्‍या  उसमें  सुधार  नहीं  होना  चाहिए  ?
 जब  हम  दसको  कागनिजेवल
 बनायेंगे,  इसमें  पुलिस  की  दस्तंदाड़ी  हो,
 इसको  प्रोवाहड  करेंगे,  तब  फिर  यह  मो
 हमारे  गृह-मंत्रालय  को  सोचना  होगा  पुलिस
 के  विषय  में,  जो  इस  सदन  में  भौर  बाहर
 भी  चर्चा  का  विषय  बनती  है  शौर  उस  पर
 भष्टाचार  के  आरोप  लगाये  जाते  हैं,  कि  किस
 तरह  से  उसका  सुधार  सम्मव  हो  सकता  है
 इसे  सुधारने  को  कोशिश  करनी  होगी।
 पुलिस  का  श्राज  जिस  प्रकार  का  रकैया  है,
 अगर  वही  जारी  रहता  है  तो  मुझे  भय  है
 कि  इस  कानून  का  जो  उद्देश्य  है,  बह  पूरा
 नहीं  होगा।  इस  वास्ते  में  अाशा  करता

 हूं  कि  गृह  मंत्री  महोदय  पुलिस  की  तरफ  भी
 ध्यान  देने  की  कोशिश  करेंगे।

 कौ  पद्म  देव  (चम्बा)  :  उपाध्यक्ष

 महोदय,  भ।रतवर्ष  में  हमारी  सब  परम्पराभों
 में  से  विवाह  सर्वश्रेप्य  सम्बन्ध  है  ।  जब

 विवाह  संस्कार  होते  है  तो  वहां  भी  पति  पत्नी

 एक  दूसरे  का  हाथ  पकड़ने  है।  इस  में  यह  मंत्र

 थढ़।  जाता  है:
 मगस्ते  हस्त  मग्रभीत  सबिता  हस्तमप्रभीत्त  ।
 पत्नी  त्वमसि  घर्मणारहम्‌  गृह  पतिस्तथ  a

 ति  झर  पत्नी  एक  दूसरे  का  हाथ  पकडते  हूँ
 और  यह  वचन  देते  है  ।  पत्नी  कहती  है  कि  मे
 चमंपत्नी  ह्  शर  पति  कहता  है  कि  में  गृह
 स्प्ति  हूं  ।  बेसे  भी  पंजाब  में  स्बस  तौर  पर

 बहू  चीज  चलती  है  कि  जब  कमी  किसी  से

 कोई  चीज़  पूछी  जाय  तो  बहू  कहता  है  कि  में
 घर  से  पूछता  हू  ।

 न  प्रहं  घृहमि  त्वाहुगृहिणी  गृहमुच्यते
 आर  धर  नहीं  होता  बल्कि  जो  घरवाली  होती
 है  वह  गृह  कहलाती  है।  बहुत  बढ़ा  मान  झौर
 सम्मान  है  पत्नी  के  लिये  |  बीच  में  जब  समाज
 के  झत्दर  बहुत  कमियां  भाती  रहीं  तब  इस
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 पवित  सम्बस्ध  के  घधन्दर  सदा  सुधार  हाता  रहा
 उसके  लिये  हारीत  संहिता  और  दूस  री  मंहिताभों
 में  इस  किस्म  की  बातें  झ्राती  रहीं  हैं  जिनके  हारा
 स्थियों  के  जो  अधिकार  हैं  उन  की  पूर्ण  रक्षा
 की  जाती  रही  है।  धाज  के  जमाने  में  भी
 जब  मर्द  कुछ  उ्ुंजल  हो  गये  हैं,  होते  रहे  हैं,  तब
 भी  इस  किल्‍्म  के  विध/न  हमारे  यहां  पारित

 हुए  हैं  कि  कोई  दूसरा  विव/ह  सहीं  कर  सकता  q
 wa  विवाह  तो  नहीं  कर  सकता  अगर  कोई
 एक  विवाह  कर  चुका  है।  श्स  के  बाद  प्र्न

 यह  होता  है  कि  कानून  तो  हम  ने  बना  लिया
 लेकिन  फिर  भी  मई  दूसरी  शादी  कर  लेता  है
 अब  सोचा  जा  रहा  है  कि  हस  के  लिये  कोई
 पेसा  कानून  होना  चाहिये  जिस  से  पुलिस
 ढूंढी  रहे  कि  कहां  ऐसा  काम  हुभा है ।  झगर

 पुलिस  को  डूढने  के  लिये  यह  बात  दी  जाय  तो
 थोड़ी  मी  दुलरावी  बात  इस  में  नजर  आझाती
 है।  इस  लिये  कि  जब  झपने  देक्न  में
 सतियों  की  बड़ती  हुई  संख्या  में  सी  उत  के
 लिये  ज्यादा  से  ज्यादा  सुरक्षा  का  प्रयाग  शौर
 प्रसार  किया  जा  रहा  है,  हर  जगह  पर  उन  की

 सुरक्षा  के  लिये  घानिक  गारेस्टयां  है  |  ध्राज
 ब्रपनी  लोक  सभा  में  या  दूसरी  जगहों  में  स्त्रियों
 को  किसी  न  किसी  रूप  में  सहायता  की  जा  रही
 है  ।  स्त्रियोंने  अपनी  नाना  प्रकार  की  संस्था यें
 बनाई  हुई  हैं  भौर  अपने  अधिकारों
 के  लिये  लड़ती  हैं।  आज  वह  सब  जगह
 झपने  अ्रधिकारों  के  लिये  झ्षगढ/  कर  सकती
 &  झभौर  श्राज  का  समाज  भी  स्त्री  को  ऊंचा  ले
 जाना  अपना  में  इस  लिये  समझता  हैं  कि  अग
 जो  हमारी  मां  है  भ्रगर  यह  प्रण्छी  होगी  तो
 मारा  देश  प्रच्छा  हो  जायेंगा  1  मूल  में
 जो  हमारी  दिला  है,  समाज  को  ऊंचा  ले  जाने
 के  लिये  उस  का  अच्छा  होना  जरूरी  है  !
 शभ्राज  कहा  जाता  है  कि  स्त्रियों  के  लिये  विशेष
 विधानों  को  भ्रावश्यकता  है  ।  हम  कुछ
 कमजोरियों  को  ले  कर  यहां  झाते  F  शौर  कहते
 हैं  कि  हालाँकि  झाज  उतना  पर्दा  नहीं  है  जितमा

 पहले  था,  स्जियां  पढ़ी  लिखी  भी  हैं  लेकिन
 स्त्रियां  अपने  घरों  से  निकल  नहीं  सकतीं
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 और  झपनी  बातों  को  कह  नहीं  सकती  हैं
 इस  लिये  उन  के  लिये  हम  कुछ  करें  7  पुलिस
 डूंडती  रहे  कि  कहां  ऐसा  काम  हुआ  है  कि  किसी
 में  दूसरी  शादी  कर  ली  हैं  (  इस  का  परिय/म
 कया  होगा  ?  आज  सभी  लोग  जानते  हैं  कि  किसो
 अध्टायार  को  रोकने  के  लियं  जब  कोई  महकमा
 बताया  जाता  हैं,  तो  में  दुःख  के  साथ  कहता
 हैं,  हम  कुछ  लोगों  के  लिप  करप्टन  का  एक
 और  साधन  तेयार  करते  हैं।  इस  चीज  के
 बारे  में  भी  में  यह  समझता  हूं  कि  हम  भ्रष्टाचार
 को  बढ़ाने  का  एक  सामन  निकाल  रहे  हैं!  सब
 खोग  एक  तरह  के  नहीं  होते  ।  स्त्रियां  मी
 अच्छी  हैं  भर  मदद  भी  अच्छे  हैं,  लेकिन  फिर
 मी  खराब्रियां  तो  होती  रहेंगी  ।  जब  पुलिस
 याले  उस  को  ददन  निकनेंगे  तो  पता  नहीं  किस
 तरह  से  काम  चलेगा  7  मान  लीजिये  कि  किसी
 के  यहां  पति  भौर  पत्नी  दो  व्यक्ति  हैं।  अ्रगर
 उन  की  खेती  बाड़ी  का  काम  उन  लोगों  से  नहीं
 जल  पाता  है  तो  ह. [क  किमी  भौर  को  बुलाते  हैं  ।
 जैसे  कि  हमारे  हिमाचल  प्रदेश  में  होता  है  पत्नी
 अपनी  बहन  से  कहती  हैं  कि  पक  ले  हमारा
 खेती  बाडी  का  काम  भ्रासानी  से  नही  चल  पाता
 है  इस  लिये  तुम  झा  जाओ  ।  वह  अपनी
 बहन  को  ले  पाती  है  भौर  ”टोनों  काम  करते  है  ।
 चझंब  पुलिस  वहां  झायंगी  भौर  कहेगी  तुम
 ने  यह  खराबी  की  वह  खराबी  की  ।  भर  कुछ
 नहीं  तो  पहले  पुलिस  सारे  परिवार  को  कम
 से  कम  अपने  पास  तो  ले  ही  जायेगी  ।  उन
 से  कुध  न  कुछ  दक्षिगा  तो  ले  ही  लेगी  |  में
 उस  चीज  को  नहीं  मानता  जंसा  प्रभी  हमारे
 चौधरी  साहब  ने  कहा  बहुत  जोरों  से  कि  पंत
 जी  के  वक्‍त  में  ऐसा  हो  ही  नहीं  सकता  कि  कोई
 सलती  करे  t  ग्रवशाध  हर  वक्‍त  हो  सकता  है  A
 अगर  राम  के  वक्‍त  में  यह  हो  सकता  है,  झगर

 यूकिप्टर  के  वक्‍त  में  हो  सकता  है  तो  पंत  जी
 के  ब्ग्त  में  भी  हो  सकता  है  ।  यह  लीड
 ऐसी  नहीं  हैं  जो  हो  नहीं  सकती  ।  होती  रहती
 हैं  भौर सब  लोग  उस  को  जानते  हैं।  तो  इस

 कानूब  को  पास  करने  के  बाद  यहुली  चीज  जो

 होगी  बह  यह  कि  पुलिस  दो  दफा  मालिक
 के  भर  में  जा  कर  पहले  से  ही  मेंट  बसूल  कर
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 लेगी  ।  हस  के  बाद  दूसरा  मौका  प्रायेमा  |

 इस  तरह  से  उस  घर  को  नक  बनाने  की  कोशिश
 की  जायेगी  ।  छोटी  मोटी  बातों  में  कमी-कभी
 झगड़ा  ददा  हो  जाता  है।  एक  पति  पत्नी

 होते  हैं  तो  भी  झगड़ा  हो  जाता  है,  जब  दो
 पत्नियां  होंगी  तब  झगड़ा  होना  लाजिमी  ही
 हो  जायेगा  भोर  झट  से  पुलिस  को  दखल  देने
 का  मौका  मिल  जायेगा  ।  इस  लिये  इस
 विधेयक  से  एक  गृहस्थ  के  घर  को  नरक  बनाने
 के  सिवा  और  कोई  दूसरा  काम  नहीं  हीगा  !
 श्राज  हम  ने  कानून  बना  लिया  कि  कोई  दूसरी
 शादी  नहीं  कर  सकता  ।  लेकिन  दूसरी  शादी
 की  बात  यह  है  कि  अौलाद  की  खातिर  ही
 सकती  है,  था  किसी  बौर  काम  के  लिये  हो  सकती
 है  1  इस  के  लिये  तो  फिर  यह  जरूरी  है  कि
 आप  इस  तरह  का  विधान  बनायें  कि  कोई
 दमी  किसी  हालत  में  भी  दूसरी  हादी  नही
 कर  सकता  जब  तक  कि  उस  की  पहली  स्त्री
 जीवित  हो  ।  इस  लिये  यदि  आज  यह  विधान
 किया  जाता  है  कि  पुलिस  बालें  हो  जा  कर
 दखल  दें  और  इस  चीज़  का  पता  लगायें  तो
 उस  के  लिये  यह  ढंग  भ्रच्छा  होगा,  यह  में  नहीं
 मानता  ।  अगर  किसी  स्त्री  को  कष्ट  होगा
 तो  उस  के  भाई  होते  हैं,  रिस्तेदार  होते  हैं,
 उन  में  से  कोई  न  कोई  इस  क्षीज  को  पुलिस  तक
 ले  जाने  के  लिये  प्रयत्नशील  रहेंगे  ही  ।  जब
 तक  समाज  में  कोई  परिवर्तन  नहीं  होता  तब
 लेक  पुलिस  के  जरिये  से  इस  किस्म  की  बुराइयां
 दूर  हो  सकती  हैं,  में  यह  कदापि  नहीं  मान
 सकता  ।  आप  स्वयम्‌  देखिये  कि  हम  ने  छोटी
 उम्र  की  शादियों  को  कानून  से  निषिद्ध  करार
 दिया,  लेकिन  ग्राज  भी  बहुतेरी  इस  तरह  को
 शादियां  होती  रहतो  हैं  ओर  बड़े-बड़े  नेताधों
 के  सामने  होती  हैं,  लेकिन  में  ने  तो  कभी  नही
 देखा  कि  कोई  शिकायत  करता  हो  ।  इस  लिये
 जब  तक  समाज  में  सामूहिक  रूप  से  कान्सि  नहीं
 होती  तब  तक  इस  प्रकार  के  बिलों  से  कुछ  नहीं
 होगा  शौर  यह  दुराशयां  होता  रहेंगी  ।  इस
 लिये  मे  समझता  हूं  कि  जो  संसोधन  रर्क्या
 गया  है  उस  में  कोई  भ्रच्छाई  नहीं  है  बल्कि  उस
 से  बुराई  घटने  के  बजाभ  बढ़  की  ज्यादा
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 सम्भावना  है  -  इस  तरह  की  छोटी  मोटी
 बातें,  32  क््याल  में  हमें  सदन  के  सामने
 सही  लाना  चाहिये  |

 aft  जांगड़े  :  (बिलासपुर)  :  उपाध्यक्ष
 भद्दोद५,  इस  प्रस्ताव  के  मूभर  ने  जो  प्रस्ताव
 कन  के  सामने  ररक्सा  है  वह  भधूरा  है  इस  लिये
 मैं  उस  की  स्पिरिट  का  स्वागत  तो
 करता  हूं,  मगर  मेरा  स्वागत  करना  अधूरा
 स्थागत  होगा  ।  वहू  भ्रध्‌ रा  स्वागत  इस  खिये
 होगा  कि  प्रस्तावक  के  इस  विधेयक  में  केवल
 महिलाओं  का  ही  जिक्र  किया  है,  दूसरों  का
 जिक्र  नहीं  किया  है  ।

 उपाध्यक्ष  महोदय  :  छा  भाप
 करने  t

 श्बी  जॉगड़े  :  में  यह  कहना  चाहता था
 कि  हमारे  यहाँ  जब  हिन्दू  विवाह  भधिनियम
 विचार  के  लिये  झाया  तो  मैं  ने कई  बार  इस
 सदन  में  जिक्र  किया  था  कि  हिन्दू  समाज  में
 जो  यह  प्रत्याचार  होता  है  वह  दोनों  झोर  से

 होता  है  1  गरीबी  के  कारण  उद्योगों  का
 क्षेत्र  बड़ा  हो  जाने  के  कारण  ओर  शहरों  को
 बढ़ती  हुई  भाबादों  को  देखते  हुए  भझाज  में

 महसूस  करता  हूं  कि  यह  जो  भडल्दी  के  मामले
 ड्वोते  हैं  वह  भाज  भारत  में  बहुत  द्वी  प्रबंड  रूप
 जे  बढ़ते  जा  रहे  हूँ  7  हम  ने  हिन्दू  विवाह
 अधिनियम  बनाया  लेकिन  उस  के  बनाने  के

 बावजूद  भाप  किसो  भी  भ्रदालत  में  जाइदे,
 बहा  जो  भुगतने  वाला  होता  है  उस  की  सुनवाई
 नहीं  दवी  4  डसे  ष्हां  से  हताश  हो  कर  भाना
 पड़ता  है।  जब  केस  कम्पाएंडेबल  होता  है
 am  के  पहले  ही  उस  पर  प्रेशर  डाला  जाता  है
 ौर  उस  के  बाद  मामला  ठंडा  दो  जाता  है  ।
 च्  लिये  जिस  उद्देश्य  को  जे  कर  हिन्दू  विवाह
 विधेयक्  बना  था  वह  भू  रा  ही  रहा  ।  यह  जो
 झजिनिय  है  जो  कि  मारतोय  दंड  विशान  के

 NOVEMBER  ay,  19%  Crianinal  चाबा कावकासं  228g
 (Amendment)  BHT

 अनुसार  धारा  ४६४  ौर  ४६५  के  बारे  में
 रक्खा  गया  है  उसे  झय  भी  पुलिस  किसी  को
 बिता  वारंट  गिरफ्तार  नहीं  कर  सकती।
 मेरा  सो  यह  कहना  है  कि  चाहे  पुरुष  हो  भाक़े
 महिला  हो,  जो  भी  इस  कानून  को  उल्लंबत
 करता  है  उस  को  पुलिस  बिना  वारंट  गिरफ्तार
 कर  सेके,  यानी  बह  कारिनिजबल  भाफेन्स  हो
 जब  ऐसा  होगा  तमी  हस  इस  झल्यायार  को
 दूर  कर  सकते  Fi  मैं  उदाहरण  देता  हूं
 एक  गरीज  मनृष्य  है,  वह  नागपुर  में  रहता  है
 उस  की  शौरत  को  कोई  धनवात  अादमी  भगा
 कर  &  जाता  है,  कलकतें  या  कानपुर  की  किसी
 गन्दी  बस्ती  में  छिपा  घर  कई  रब्ष  तक  रखता
 है  ।  अभी  इस  ससय  जो  भुगता  हुआ  भादमों
 है  वह  किस  प्दालत  में  जाये  ?  बसे  मामला
 पेश  कर  ?  इप  मामले  का  फैसला  होने  में
 हीदौ  जीन  बर्‌ए  बोत  जाते  है  Yoo,  Yoo  ६०
 खर्च  करने  के  बाद  शायद  उसे  कुछ  फायदा
 मिल  जाये  ।  किन  एक  मामूली  झादमी
 =  पॉस  कया  जरिया  है

 उपाध्यक्ष  महोदय  :  तो  भाप  क्या
 चाहते  हैं,  दूसरी  झादी  को  इजाजत  दे  दो
 जाये  ?

 श्री  जांगड़े:  में  यह  नहीं  चाहता  कि

 दूसरों  शादी  करने  दी  जाये,  शासन  इस  में

 हस्तक्षेप  करे  ।  उस  को  कारितलजेबल  आफेन्स
 बनाया  जाये  :  पुलिस  इस  मामले  में  काम्पिटेंट
 करार  दी  जाये  और  प्रगर  कहीं  से  सहायता
 न  मिल  सके  तो  पभ्रादनी  कह  सके  कि  में  पुलिस
 को  त्रारण  में  जाता  हूं  ।  पुलिस  का  सम्बन्ध

 हर  व्यक्ति  से  रहुता  है  झौर  वह  चाहे तो  एक
 दूसरे  से  फिर  सम्बन्ध  स्थापित  कर  सकती

 है।  इसलिए  इस  मामले  को  जब  तक

 पुलिस  के  हाथ  में  नहीं  दिया  जाएगा  तब  तक

 हम  इसमें  सफल  नहीं  हो  सकते  ।  इसोलिए

 मैं  कहता  हुं  कि  यहू  बिल  धवूरा  है।  इसको
 कामसिजेबित  घाउन्स  बनाया  जाए  ौर  a
 कोई  जो  एश्ीच्क  हो  उसको  पहली  शोरे
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 पर  ही  मामले  को  पुलिस  भपने  हाथ  में  ले  थे
 शौर  उसको  का्गनिजेंबिल  आाफेंस  मानकर
 अदालत  में  पेश  करे  ।  यही  मुझे  कहना  है  1

 Shri  Malchand  Dube  =  (Farrukha-
 bad):  I  appreciate  the  reasons  that
 have  led  my  sister  to  sponsor  this  Bill.
 Byt  somehow  or  other,  the  feeling  is
 left  on  me  that  this  Bill  is  not  going
 to  serve  the  purpose  it  is  intended  to
 serve,  My  reason  is  this.  As  far  as  I
 recollect,  in  case  of  an  adultery,  there
 is  no  punishment  prescribed.  The
 Punishment  is  merely  that  the  woman
 or  the  man  wil)  have  the  right  to  get.
 a  divorce.  But  in  case  of  bigamy,
 there  is  a  punishment  prescribed.  The
 question  is  whether  this  will  prevent
 bigamy  or  this  will  encourage  adultery.
 Jf  it  encourages  adultery,  I  suppose  it
 will  be  a  worse  thing  for  society.  The
 one  thing  that  seems  to  be  necessary
 is  that  adultery  should  be  punishable
 It  should  be  made  an  offence;  in  that
 case,  this  Bill  will  alsa  be  a  useful
 Bill  and  will  be  sufficient  to  punish
 people  who  resort  to  the  offence  of
 bigamy.  But  if  we  do  not  make
 adukery  punishable,  this  Bill  is  not
 going  to  serve  any  useful  purpose.  A
 man  may  not  marry  a  second  time  at
 all.  He  may  keep  a  woman  in  his
 house  without  marrying  her.  Then
 what  is  the  remedy?  I  submit  there
 is  no  remedy  provided,  so  far  as  the
 present  law  is  concerned.

 Therefore,  what  is  needed  is  that
 adultery  should  be  made  an  offence.
 When  that  is  done,  bigamy  also  would
 be  punishable  in  that  way  and  would
 be  made  a  cognisable  offence.  But  so
 long  as  we  do  not  make  adultery  a
 cognisable  offence,  it  is  no  use  having
 this  Bill,  It  may  do  some  harm  even,
 but  it  is  not  going  to  do  any  good.
 That  is  what  I  fee).  I  hope  the  han.
 Mover  and  the  hon.  Minister  will  eon-
 sider  this  aspect  of  the  matter  also
 and  then  proceed.

 शीसती  जला  नेहरू  (सीतापुर)  :

 श्रीमान  जी,  मैं  बहिन  सुभद्रा  जोशी  के  बिल

 का  पूरी  सतरह  समर्थन  करती  हैं  ।  सेकिन

 इसमें  एक  सबानन  बहुत  जरूरी  है  वह  यह  कि

 AGRAHAYANA  6,  ‘i981  (SAKA)  Criminal  2266
 Procedure  (Amend-

 ment)  Bill
 अगर  इसको  हम  कासनि्जेंबल  झआफेंस  करते
 हैं  तो  इससे  समाज  में  क्‍या  नुकसान  होगा,
 यह  भी  हमको  देखना  चाहिए  |

 जेसा  कि  शमी  एक  भाई  ने  कहा  कि
 जब  विवाह  होता  है  तो  प्रग्नि  के  सामने  लब॒का
 और  लड़की  दोनों  प्रतिजा  करते  हैं  कि  यह  एक
 दूसरे  के  साथ  बफादार  होंगे,  एक  दूसरे  का
 पाल  रखेंगे,  दुःख  सुख  में  साथ  देंगे,  भौर  ऐसा
 हो  एक  गृहस्थ  के  लिए  करना  टीक  भी  है  1
 यह  सब  करने  के  बाद  भी  हम  देखते  हैं  कि

 पुरुष  को  समाज  ने  इतना  अधिकार  दे  रखा  है
 कि  वह  एक  शादी  के  बाद  दूसरी  स्त्री  को  भी
 ले  झ्राता  है  और  दूसरी  शादी  कर  लेता  है  +
 अभी  एक  भाई  ने  कहा  कि  अकसर  ऐसा  भी
 होता  है  कि  स्त्रो  खेत  बगैरद्र  के  काम  के  बास्ते
 अपने  पति  की  दूसरी  शादी  करवार्त;  है  ।  यह
 भी  हमने  देगा  है।  लेकिन  हम  समझते  हैं  कि
 समाज  के  सुघार  के  वास्ते,  समाज  को  भागे

 बढ़ाने  के  वास्ते  यह  बिल्कुल  जरूरी  है  कि  एके
 गृहस्थी  से  एक  पुरुष  शौर  एक  स्त्री  ही
 हों  a  मुझे  खुशो  है  कि  यह  बिल  आया  ।
 इसमे  यह  नतीजा  निकल  सकता  है  Ny

 लेकिन  मुझे  अपनी  बहिन  से  एक  बात
 कहनी  है  शौर  यह  यह  ग्रगर  इसको  कागलि-
 जेबल  ग्राफंस  बना  दिया  जाएगा  तो  यह  बड़ी
 तकलीफदेह  चोद  हो  जाएगी  a  श्रर्भी  हमारे
 समाज  में  कार्फी  शिक्षा  नही  है  शौर  समाज
 झभी  कार्फा  उन्नत  नहीं  कर  पाया  है  ।  ऐसी

 हालत  में  अगर  इसको  कागनिजे।बल  झाफंस
 बना  दिया  गया  तो  घरों  में  बड़ी  तबाड़ी
 दिल्ायी  देगी  -  इसलिए  मेरा  कहना  है
 फमनिस्टर  साहब  से  कि  इसको  कारनिजेबिल
 झाफंस  न  बनावे  बल्कि  इसमे  कुछ  ऐसा
 प्रावोजन  कर  कि  कुछ  दूसरे  खोग  भी  जिनको
 कि  इस  चीज  पर  ऐतराज  हो.  इस  मामले  की

 पुलिस  मे  रिपोर्ट  कर  सके  !  पझ्रगर  इसको
 कायनिजेबिल  कर  दिया  जाएगा  तो  हमारे  घरों
 में  पुलिस  जाएगौ  शौर  गिरक्तारिया  होंगी  ।

 और  जो  हमारे  धरों  की  शान्ति  है  बहु  भंग  हो
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 लीमती  उमा  मेहरू
 जाएगी।  में  इस  विचार  की  हूं  कि  हमारे  देश
 में  घरों  में  जितनी  दास्ति  है  उतनी  उन  मुल्कों
 के  चरो  में  नहीं  है  जिन्होंने  झाज  बही  तरक्की
 कर  ली  है।  जो  हारमनी  शौर  ध्वान्त  हमारे
 घरों  में  है  बह  उन  मुल्कों  में  नहीं  हैं  ।

 झाप  समाज  के  इतिहास  को  देखें  तो
 झापको  मालूम  होगा  कि  समाज  में  बहुत  सारे
 परिवर्तन  हुए  हैं  ।  लेकिन  झाखिर  समाज
 इसी  नतीजे  पर  पहुंचा  है  कि  एक  पुरुष  के
 एक  स्त्री  होनी  चाहिए  झौर  एक  स्त्री  के  एक
 ही  रथ  होना  चा।हए  तभी  गृहस्थी  को  भागे

 बढ़ाया  जा  सकता  है  -  अगर  हमको  अपने
 समाज  को  दुरुस्त  करना  है  तो  हम  इस  कानन
 में  ऐसा  कुछ  रख  सकते  हैं  कि  जो  दूसरे
 रिबतेदा९  हों  या  कोई  दूसरे  लोग  इस  पर

 ऐसराज़  कर  सके  ।  जब  हम  कामन  में  यह
 चीज  रन  देंगे  तो  जिल  लोगों  को  इस  पर

 ऐंतराक  होगा  बह  खुद  कारंबाई  करेंगे  ।  मुझे
 इतना  हो  कहना  है  कि  इसको  कागनिजेबिल
 आफेंस  न  बताया  जाए  झौर  इसीलिए  में  पनी

 बहिन  से  कहना  चाहती  हैं  कि  और  जितने

 चाहें  बह  रेस्ट्रिवबन  रखे  लेकिन  इसको
 कायनिजेबिल  झाफंस  न  बनाने  क्‍योंकि  ऐसा
 करने  से  घरों  की  हारमनों  भौर  झान्लि
 महबड  हो  जाएगी  |

 dia  डाकुर  रास  भार्यद  :  (हिसार)  :
 जनाब  डिप्टी  स्पीकर  साहब,  मह  जो  बिस
 हमारी  बहिन  सुमद्रा  जी  ने  पेहा  किया  है.
 जहां  तक  उसके  स्टेटमेंट  भाफ  भावजेक्टम
 एंड  'रीजस्स  का  सबाल  है  बिला  शक  मेरी
 उनसे  हमदर्दी  है  1  लेकिन  ण्सि  उसूल  को  लेकर

 यह  बिल  पेश  किया  गया  है  उसका  में  विरोध
 करता  हूं।  में  उसको  सपोर्ट  नहीं  कर  सकता  t

 जहां  तक  में  ने  चने  दोस्तों  की  यहस

 सुनी  है  उससे  मालूम  होता  है  कि  जो  फानून  है
 उसमें  मद  झौर  घौरत  के  हकूक  यकसां  होने
 चाहिए  ले|केन  दरभस्ल  यह  बिल  इस  की
 इलाखत  नहीं  करता  कि  उनके  हुकक  में  कोई

 NOVEMBER  3,  ०  Procedure
 (Amendment)  आग

 फर्क  है।  जब  पहले  चह  शादी  का  कानून  नहीं
 शा  तो  हिन्दू  ला  में  इस  बात  को  इजाजत  थी
 कि  मर्द  चाहे  जितती  शादियां  कर  सकता  था
 अर  उस  वक्त  मर्द  शौर  नौरत  के  हुकूक
 बराबर  गहीं  थे।  पुराने  हिन्दू  ला  के  मुताबिक
 हिन्दू  कई  क्षादियां  कर  सकता  था  और

 मुसलमान  तो  झब  भी  चार  गादियां  कर  सकता
 है।  भव  कानून  बनाकर  हिन्दू  ला  में  यह
 सरमीम  कर  दा  गयी  भौर  भौरत  शौर  मर्द
 को  दादी  के  मामले  में  बरायर  हुकूक  दे  दिए
 गए  हैं  ।  जहां  तक  कार्रवाई  करने  का
 सवाल  है  दफा  १६८  में  मर्द  भौर  अझौरत  दोनों
 कारंकाई  कर  सकते  हैं।  इस  मामले  में  मर्द
 शौर  झौरत  के  हुकक  यकरसा  हैं।  जिस  तरह
 से  दफा  श्श्८  मद  की  सूरत  में  हायल  होता
 है  उसी  तरह  से  औरत  की  सूरत  में  मी  हाथल
 होता  है।  तो  जहां  तक  यह  सवाल  है  कि  मर्दों
 शौर  झौरतों  के  लिए  कानूनी  हकूक  बराबर  हों
 लो  बहु  ते  बराबर  हू  इसमें  काई  सुबहा  नहीं  है
 कानून  मर्दी  और  भौरतों  के  लिए  बराबर  है  $
 इस  बिना  पर  इस  बिल  को  लाना  बाजिय

 नहीं  है  t

 सबाल  सिर्फ़  यह  है  कि...  .

 उपाध्यक्ष  महोबज  :  आंगईड़  साहब
 ने  कहा  है  कि  अगर  ris  के  लिए  करते  हैं,
 तो  ४६८  के  लिए  भी  कीजिए  ।

 पंडित  ह... 2  बास  शार्गच :  ४६७
 और  ४६८  में  फर्क  है  बल्कि  मुझे  यह  भर्ज
 करना  है  कि  ४६७  में  तो  शौरत  को  सजा

 ही  नहीं  होती  है,  सिर्फ़  मर्द  को  सजा  होती  है  q

 पिछले  दिनों  यहां  पर  एक  सांहब  एक  बिल

 लाए  थे  ।  में  ने  उस  को  झपोज़  किया  था
 दौर  कई  दूसरे  साहबान  ने  भी  छपोड़  किया
 था  जौर  कहा  था  कि  दरधसल  यही  कानून
 रहना  जाहिए  कि  औरत  को  ह... |  नहीं  होती
 चाहिए  ह झगर  इक्बेलिटी  को  देखा  जाये
 तो  उस  को  भी  सजा  हो  जानी  चाहिए
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 विसेसी  का  हम  ने  जो  कानून  बता  रखा  है,
 उस  में  थ्तौर  ४६७  शौर  ves  में  करिमिनल

 प्रोसीक्षयोर  कोड  के  ओ  प्राविद्ञन्ज  है,  वे  भो
 बड़ें  डिसक्रिमिनेटरी  हैं-वे  मर्दों  के  मुकाबले
 में  औरतों  के  हक  में  हैं।  लेकिन  में  यह
 यहस  नहीं  कर  रहा  हूं  भ्ौर  न  में  यह  चाहता  हूं
 कि  जो  कुछ  ये  कानून  हैं,  उन  को  तब्दोल
 कर  दिया  जप्य  और  झौरतों  पर  ज्यादा  पाबन्दी
 कर  दी  जाये  भौर  मर्दों  को  ज्यादा  छूट  दे  दी
 जाये  |  यह  मेरा  केस  नहीं  है  :  लेकिन  में
 उन  लोगों  की  लिदप्रत  में  यह  जरूर  प्यायंट
 प्राउट  करना  चाहता  हूं,  जो  कहते  हूँ  कि
 मदों  के  मुकाबले  में  झौरतों  के  साथ  ज्यादा
 सस्ती  है  झौर  इक्वेलिटो  नहीं  है,  कि  यह  बात
 नहीं  है।  दफा  १६६  इस  तरह  है  ee

 ‘No  Court  shall  take  cognizance
 of  an  offence  under  section  497  or
 section  406  of  the  Indian  Penal
 Code,  except  upon  a  complaint
 made  by  the  husband  of  the
 woman  on  his  behalf  at  the  time
 with  the  leave  of  the  Court  by
 some  person  who  had  care  of  such
 woman  on  his  behalf  at  the  time
 when  such  offence  was  commit-
 ted:”

 ant  we  कर,  झगर  शिकायत  करने  वाला
 दाक्स  १८  बद  से  नीचे  का  हो,  तो  गाजियन
 की  बाल  सुनी  जाती  हैं  झौर  फिर  उस  के  बाद
 सटिफिकेट  दिए  जाने  का  भी  प्राविज्न  है,
 जो  कि  १६६ए  में है।  wes  ae  vec  में
 दरझसरस  इनइक्जेलिटी  हे,  लेकिन  उस  इन-
 इक्दैल्टिटी  को  टूर  करने  का  सवाल  पैदा  नहीं
 होता  है  -  दरप्रसल  कानूनदानों  ने  जिस
 बिया  पर  यह  सारे  का  सारा  जैप्टर  बनाया  है,
 उस  को  ठीक  तरह  से  एप्रिेशिएट  नहीं  किय।
 जाता  है  7  इस  मैप्टर  में  जो  प्रतिबन्ध  लगे

 हैं,  उन  की  शुरुधात  धाम  तौर  पर  १६५  से

 होती  है।  जो  झौर  खास  तरह  के  प्रतिवर्ष

 है,  ी ॥  को  जाने  दीजिए,  लेकिन  १६४  में  जो

 बदे  1 अ  अरायम  हैं,  जो  पब्लिक  जस्टिस  के

 AGRAHAYANA  6,  66]  (SAKA)  Criminal  2270
 Procedure  (Amend-

 ment)  Bill
 पुताल्लिक  है,  फोर्जेरी  वगैरह  के  मुताल्लिक
 हैं,  झूठो  गवाही  दनें  के  मताल्लिक  हैं,  उतर  सथ
 के  बारे  में  यह  प्रतिबन्ध  लगाया  गया,  जो
 कि  भाम  जर/यम  में  नहीं  है  शौर,  बह  प्रतिबन्ध
 यह  है  कि  जब  तक  कोई  पब्लिक  प्राफ़िसर
 या  कोई  अभ्रदालत  शिकायत  नहीं  करेगा,  तब
 तक  कोर्ट  'कांगनौरजेंस,  नहीं  लें  सकतो,  हालांकि
 देश  का  आम  ला  यह  है  भौर  ग्रसली  कासून
 यह  है  कि  चूकि  ये  सब  जरायम  फ़िलवाके
 एक  इंडिविजुभल  के  खिलाफ  नहीं  होते,
 बल्कि  वे  स्टेट  के  खिलाफ  होते  हैं  भौर  स्टेट
 के  मायने  हैं  सारो  जेनरल  पब्लिक,  इस  लिए
 १३  बाम्बे,  में,  r  कि  बड़ा  पुराना  ला  है,
 यह  कहा  गया  है  कि  हर  एक  प्रादमी  हर  एक
 जुर्म  की  कम्पलेंट  कर  सकता  है।  यह  जेनरल
 ला  श्ाफ़  दि  लैड  है,  सिवाये  उन  के  जो  इस
 दफ़ा  में  दाये  बौर  जिस  पर  प्रतिबन्ध  खगावा
 गया  है  कि  इन  के  बारे  में  कम्पलेंट  नहीं  हो
 सकती  ।  इन  में  कितने  ऐसे  जरायम  है,
 जिन  में  इस  तरह  की  कायंवाहो  की  गई  है  ।
 मिसाल  के  सौर  पर  छोटो  उमा  को  झादी  को

 लोजिए।  सिर्फ़  वही  शख्स  तक्सीफ़  नहीं  उठाते
 जो  कि  छोटी  उप्पर  में  शादी  करते  है,  बल्कि
 सारे  देश  पर  उस  का  असर  पड़ता  है,  सब  चीजों
 पर  उस  का  असर  पढ़ता  है,  लेकिन  हर  शक
 झादमी  जा  कर  उसके  मृताल्लिक  'शिकाघत

 नहीं  करना  चाहता  7  इतो  तरह  से  भ्रौर
 कितने  जरायम  हैं,  जिन  के  मुताल्लिक  ऐसा
 ला  बना  हुआ  है  !  चुनाने  दफ़ा  १६७,  जो
 कि  शल्य  बगेरह  के  मुताल्लिक  है,  १६८,
 जिस  का  च्मी  में  ने  जिक्र  किथा  और  १६६,
 ये  सब  इस  में  झाते  हैं  ।  यहां  तक  कि  रिश्वत

 बगेरह  के  मामले  भी  इस  में  भाते  हैं  ।  पिछले
 दिनो  हाउस  में  क्रिमिनल  प्रोसोड्थोर  कोड
 की  तब्दीली  हुई  थी  7  उस  वक्त  भी  झगड़ा

 हुभा  भा  कि  ऐसी  सूरतों  मे  क्‍या  किया  जाये,
 क्यों  न  पब्लिक  को  इज्जत  हो  4

 यहा  पर  दो  चीजे  देखनी  पड़ती  है  ।  आम
 तौर  पर  में  यह  मानने  के  लिए  तैयार  हूं  कि  ऐसे
 जरायस  के  मामले  में,  जिस  का  असर  सिफ

 इंडिविजुअल्श  पर  न  पड़े,  बल्कि  झाम  तौर  प्र



 2271  Cade  of

 पिंजित  ठाकुर  दास  भारगेष]

 सोसाइटी  पर  पड़े,  ज्यादा  प्रतिबन्ध  नहीं  हगने

 जाहिए;  लेकित  उस  का  इच्कश्ण  यह  सहीं  है  कि

 पुलिस  काले  को  शिकायत  करने  की  इजाजत  दे
 दी  जाए  या  उस  झाफेन्स  को  कागनीजेबल  बना
 दिया  जाये  att  we  साहबवानस  ने  धिकासत
 की,  ौर  दुरुस्त  तौर  पर  शिकायत  को,  कि
 किसी  जुर्भ  को  काम्नीजेबिलस  बना  देने  मे  कह
 जुर्म  ऐसा  नहीं  जन  जाता  कि  जिस  में  जहर
 सजा  हो  ।  लेकिन  वायद  शुस्तगीस  को  तो
 सजा  पहले  ही  दी  जातो  है।  झाज  के  जमाने
 में  बहुत  थोड़े  मुकदमात  हैं  ।  जिम  में  पुलिस
 की  इस  तरह  की  इमदाद  होती  है,  जैसा  कि
 लोग  ख्याल  करते  हैं।  पुलिस  को  कम्पलेनेन्ट
 से  पहने  थ्रीद  किया  जाता  है,  फिर  जो  मकदमात
 बनाए  जाते  हे,  मे  बिल्कुल  हन्साफ  से  नहीं
 बनाए  जाते  ने,  कि  किती  को  तकलोफ  नही
 होगी  ।  राज  कि  मुकदमे  को  काम्तीजंबल  बता
 देना,  या  उस  की  सिफारिश  कर  देना  एसा
 स्म्थ  सा  कायदा  नहीं  है  कि  जिस  से  कम्पलेनेट
 या  एप्रोब्ड  पर्सन  को  ज्यादा  इमदाद  पहुचती
 हो  ।  अगर  ला  का  मंदा  यह  दुरुस्त  है  कि

 एसे  जरायम  पर  उस  लिए  प्रतिबन्ध  लगाम
 जाये,  साकि  फ्रिवोलस  कम्पलेट  ने  की  जाय,
 या  प्राइबेट  सामल  इस  में  न  आयें,  तो  फिर  यह
 ठीक  है  -  मिसाल  के  तौर  पर  किसी  की
 इीफेमेशन  हुई।  'ढीफेमेशन  बुरी  चीज़  है।
 शौर  यह  टीक  नहीं  है  कि  भच्छे  अच्छे  लोगों  को
 डीफेम  किया  जागे,  लेकिन  ढोफ़ेमेघन  के  लिए
 भी  यही  कानून  है  ।  जिस  की  डीफेमेशन  की
 जाती  है,  सिर्फ़  वही  झगड़ा  कर  सकता  है,

 दूसरा  आदमी  नहीं  कर  सकता  है  |  ये  इतने
 जरायम  हैं,  जो  कि  हह्शू  से  ले  कर  यहां  तक
 आते  हैं।  कन्द्रैकट  का  क्वेदबन  है  1  पसनल

 कन्दुक्ट  का  कवेस्थन  है।  १६५  में  कनटेम्प्ट
 झाफ  लाफुल  श्रथारिटी  श्राफ  पढ्लिक  सर्वन्ट्स

 .है  और  १६८  में  तीन  तरह  के  भाफंन्स  हैं--
 प्रासिक्यूशन  फार  श्रीच  श्नाफ  कन्ट्रैक्ट,  डीफेमे शन

 जार  आफसिज्ध  अर्गेस्ट  मैश्जि  ।  में  झदब  से
 यं  करता  भअआाहता  हूं  कि  हम  के  लिए  एक

 ‘NOVEMBER  27,  ime  ‘Crinsinal  Precedwes  =  2372
 (Amendment)  Bill

 तरकोंब  यह  हो  सकती  थी  कि  इस  झाफेन्सिजे
 के  बारे  में,  जैसा  कि  भौर  मुल्कों  में  कायदा  हैं,
 डायरेक्टर  काफ  पब्लिक  प्रासोक्यूहन्श  सुकर
 किया  जाता  ।  उन  के  पास  वे  शिकायतें  जाती
 हैं  भौर  वे  प्रापर  केसिश  की  एन्क्यायरी  कर  के
 आगे  चलाते  हैं।  मैं  यह  मानते  के  लिए  तैयार

 हूँ  कि  यहां  पर  प्र/ईकेट  पर्सनल  के  लिए  प्रासीक्यूट
 करने  में  बड़ी  तकलीफ  होती  है,  जिस  की  वजह
 यह  है  कि  यहां  के  लोग  बहुत  मालदार  नहीं  हैं
 इसलिए  उन  के  पास  इस  का  लबों  नहीं  होता
 है  ।  उस  का  इलाज  दौर  हो  सकता  है  |
 मेरी  बहन  ने  जो  शिकायत  को  है,  उस  के  बारे
 में  एक  ही  फिक्रा  उन्होंने  लिखा  है---

 “That  means  if  a  ‘husband  mar-
 ries  a  second  time  in  the  life  time
 of  his  first  wife  the  woman  or
 sama  dvody  on  her  behalf  has  to
 lodge  a  complaint  to  a  magistrate.
 This  would  meen  that  the  woman
 would  be  required  to  spend  money
 in  litigation.”

 उन  को  सिर्फ़  इतनो  ही  शिकायत  है  कि
 लिटीगणजन  में  रूपया  ख  करना  होगा  ।  इस
 का  इलाज  तो  यह  हो  सकता  है  कि  ऐसे  प्रापर
 केसिज  में  खुद  प्रपना  ब्यान  देने  में  शख्स  का
 सवाल  नहीं  है,  सिफ़  गवाहों  को
 तलब  करते  का  सवाल  है,  इस  किए  ध्रदागल
 को  इस  बारे  में  आर्म  किया  जा  सकता  है
 wa  भी  झदालत  पुलिस  केसिज़  में,  वारंट  केसिड
 में  प्रासीक्यूटर  के  गवाहन  व  मुलजिम  के

 गवाहान  का  खर्चा  देती  है  |  भदालत  को
 झक्तियार  दिया  जा  सकता  है  कि  ऐसे  केसिज
 में  अदालत  उन  को  स्वरा दे दे ।

 शोम ती  चुभव्रा  जोक:  बकोल  को
 कसा  देना  पड़ता  है

 पंडित  ठाक्र  ere  भार्गव  :  प्रभर  ठीक
 अदालत  हों,  तो  बकील  के  करते  को  अलूरत

 नहीं  और  ऐसे  केखिद  में  मामला  बड़ा  सौचा
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 बोषा:->प  में  सिफ,  यह  होगा  कि  एक  कह्स

 जो  फि  कम्पलेनेम्ट  है-बह  भौरत  हो  या  म्चे-
 पनी.  शादी  को  साबित  करे  जौर  फिर
 ध, ज  क्वाबित  करे  कि  पूसरी  क्षादी  हुई  है  यो  नहीं  1

 इ  दवा  सिंम्पल  केस  होगा  कि  बकील  करने

 की  करत  नहीं  होतो  ।  लेकिन  द्यानरेबल
 मेमार, का  बिल  क्या  करेगा  ?  इस  में  यह  दर्ज

 गह्दीं  है  कि  इस  ाफेम्स  को  काम्तीजेबल  बना
 िया  जाय  ।  इस  में  उस  का  कोर  जिक्र  नहीं
 है.।  इंस  में  सिर्फ़  यह  लिखा  हुप्रा  है

 “Provided  further  that  when  the
 person  so  aggrieved  is  a  woman,
 the  police  may  make  a  complaint
 wo  der  dohos  a  inftrmodtiar  rein
 fing  to  the  commission  of  the
 offence  of  bigamy  is  given  to  the
 police.”

 इसे  में  सिर्फ  यह  दर्ज  है  कि  औरतों  के  बजाय

 वुनिस  शिकायत  कर  सकती  है  i  इस  के  झागे

 कुछ  भी  दर्ज  नहीं  है।  उस  में  यह  दर्ज  नहीं  है
 किं  पुलिस  उस  के  लिए  वकोल  करेगो  या  उस
 के  लिए  गवाह  मुहैया  करेगो,  या  प्रासोक्‍्यूशन
 करेंगी  1  यह  सब  इस  में  दर्ज  नहीं  है।  सिर्फ
 कम्पलेंट  करने  का  सवाल  है  ।  अगर  पुलिस
 याले  को  कम्पलेंट  को  इजाजत  दे  दी  जाये,  तो
 खरा  उस  की  खराबिपीं  मुलाहिड़ा  फरमाये  ।

 बुलिस  वाल  उस  शभौरत  को  तरफ  से  कुछ  भी
 ब्यान  दे  सकता  है,  ऐसा  व्यान  दे  सकता  हैं,
 जिस  से  झादमी  पर  मुकदमा  न  बने  शौर  फिर

 शौरत  क्या  करेगो  -  भौर  भो  ज्यादा  खराबो

 हो  जायेगी ।  एक  ऐसे  दाक्स  को  भकितयार

 देना,  जिस  पर  भौरत  को  एतबार  न  हो  शौर
 जो  औरत  का  एंजेस्ट  नहीं  है,  झौर  भो  शराब
 मात  है।  कानून  ने  १६८  में  इस  के  लिए  जो

 इलंसेपकम्द  दी  हैं,  वे  निहायत  माक्र  हैं  y

 दिफपश पबा  है  यह  कहता  ठोक  नहीं  है  कि

 औरत  के  सिदा  कोई  मुकदमा  नहीं  कर  सकता  |
 अंत्र  भी  ला  यह  है,  जो  भारिजिनल  दफा
 tas  में  कया  गया  है  :

 .“Ho  Court  shall  take  cognizance
 46  an  offence  falling  under  Chap-
 ter  XIX  or  Chapter  XXI  of  the

 ara)  LSD,
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 Indian  Pena]  Code  or  under  sec-
 tiong  498  to  496  (both  inclusive). of  the  same  Code,  except  upon  a
 coMpiaint  made  by  some  person
 888Tieved  by  such  affence:”

 भव  'एप्रीगड  पसंन  के  जाने  की  वरूरत
 नहीं  है।  पश्रब्वल.तो  यह  कहना  मुप्किल  है
 कि  ए गेठ्ड  पन  कौन-कौन  है-सिफे  भौरत  ही
 एपरोग्ड  नहीं  है,  भौर  भो  रिक्‍्तेदार  एंप्रोब्ड
 हो  सकते  हैं।  लेकिन  इस  के  सिया
 प्रोवाइज्ञो  कितना  जामा  और  कितना  अच्छा
 बताया  गया  है।  उस  में  यह  कहा  गया  है-

 “Provided  that,  where  the  person
 sO  aggrieved  is  a  woman  who
 aCCOrding  to  the  customs  and  man-
 ners  of  the  country,  ought  not  to. be  tompelled  to  appear  in  public,
 OF  Where  such  person  is  under  the’
 ae  of  eighteen  years  or  is  an  idiot
 or  lunatic,  or  is  from  sickness  or
 infinity  unable  to  make  a  com-
 Plaint,  some  other  person  may,
 With  the  leave  of  the  Court,  make
 &  Complaint  on  his  or  her  behalf:”

 मैं  भज  करता  हूं  कि  को  सूरत  में,  बोमारी
 की  चरत  में,  इपक मड  का  सूरत  में  इफपको
 इजाजत  मिल  जाते  है  के  केस  को  प्राप्ोकपूद
 कर  सके  t  श्राम  तोर  पर  जा  औरत  में  इंटि-
 रेस्टिड  होंगे,  वे  यह  भा  देवता  चाड़ेंगे  कि
 इन्ताक  हो शौर  वे  जाकर  इसको  करेंगे  ॥.
 लेकिन  ऐज़  मो  हो  सकता  है  प्रापर  केसिस  में
 कि  सोशल  रिकार्षर  जैयों  को  हमारी  बहन  हैं,
 खुद  जाकर  अगर  इसको  करना  चाहें

 कवीमती  शुभदा  जोशी  :  नहीं  जा  सकती
 हैँ  क्योंक  कोर्ट  सता  कर  देते  है  i  wal
 सिंहासन  सिंह  जो  ने  कहा  कि  उन्होंने  कोशिश
 की  थी,  लेकिन  इजाजत  नहीं  मिला  t

 बंडित  ठाकुर  दास  मार्गन :  मुरभे  किसी
 कोई  का  पता  नहों  ।  इसमें  यहू  लिखा  हुआ

 “seme  other  person  may,  with
 the  leave  of  the  Court,  make  &
 CGgpplaint  on  his  or  her  behalf”.
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 किन  कोटे  को  यह  जरूर  देखना
 एना कि  are  भादमी  को  इजाजत  ही  ।

 थ्फ्  १६६  ए  और  (९६  दी  बे  भी  कोढ़ा  सा
 सिखा  हुभा  है  कि  कोर्ट  श्रावजैक्ट  कर  सकती
 है।  -आरीयन  जाकर  कह  सकता  है  कि  इजा-
 wa  दी  जाए  याग  दी  जाए  ।  इस  सैक्दाम  में
 कहीं  द्जे  महीं  है  कि  झगर  कोई  इंटिरेस्टिड  है,
 तो  कपों  इजाजत  ग  हो  i  शारदा  एक्ट  जब
 पास  क्रिया  गया  तो  कुछ  तजबीड  की  गई  थी
 कि  जो  रिफार्स  भार्नेनाइज्ेशन्स  हैं,  वे  उसके
 द्य  हिस्सा  लेकर  लोगों  के  मुकदमात  करें

 थौर  साबित  करें  ।  जम्द  एक  ऐसी  पह्ार्गे-
 माइजेसन्स  बनीं  सौर  उन्होंने  मुकदमात  किए
 धौर  लोगों  को  छोटी  उम्र  की  शादी  करने
 से  रोकने  की  कोशिक्ष  की  t  इसलिये  मैं  ध्र्ज
 करना  चाहता  हूं  कि  झगर  इस  तरह  की  भार्गे-
 नाइज्ेशन  बने  जो  कि  इस  तरह  के  काम  करना
 चाहे,  इस  तरह  के  पब्लिक  के  काम  करना  चाहे
 तो  बह  जिस  के  बिहाफ  पर  जा  रही  हो,
 उसकी  रजामन्दी  जरूरी  तौर  पर  हासिल  कर
 के  ।  रफामन्दी  का  होना  बहुत  लाडजिमी  है  ।
 अभर  किसी  औरत  की  किसी  के  साथ  शादी

 हो  गई  है  भौर  कोई  दाख्स  चाहता  नहीं  था  कि
 उसके  साथ  उसकी  शादी  हो  भौर  दुश्मनी  की

 यजह  से  वह  जा  कर  मुकदमा  कर  देता  है  और
 झौरत  चाहतो  नहीं  है  कि  वह  मुकदमा  करे,

 दो  इसको  कानून  ठीक  नहीं  समझता  है  ।
 इस  बास्ते  कुछ  प्रतिबन्ध  लगाए  गए  हैं  भौर
 इन  प्राइबेट  मामलात  में  हुर  किसी  को  दखल
 देने  का  भ्रषिकार  नहीं  दिया  गया  है  |  जिनके
 अन्दर  ये  प्रतिबन्ध  लगाए  गए  हैं,  वहां  पर
 पब्लिक  पालिसी  है  ।  पब्लिक  पालिसी

 अआहती  है  कि  ऐसे  मुकदमात  में  ठोक  भ्रादमी

 दही  मुफदमा  ्बलावें  |  में  यह  नहीं  कहता  कि
 कि  जिन  केसिस  में  किन्‍्हों  लोगों  को  सदा
 मिलनी  चाहिए  उन  केसिस  में  उनको  सजायें
 4  मिलें  भौर  में  नहीं  चाहता  कि  ऐसे  केसिस
 में  कोई  सकावट  पैदा  हो  ।

 छेकिन  झाज  के  दिन  यह  ऐसी  बीज  है
 कि  धवर  हसको  ज्यादा  फरोस  दिया  गया  तो

 फैसिस

 यह  बड़ा  भारी  जुर्मे  है  कि  झगर  कोई  भौरत
 बदचलनी  करती  है,  एडलटरी  करती  है,  तो
 veo  के  तहत  वह  जुर्म  नहीं  है,  इसके  [अ
 सियाय  लाभिन्द  के  किसी  को  इजाजत  नहीं
 है  कि  बहू  इुछ  कर  सके  )  कया  यह  पण्चकके
 पासिसी  नहीं  है  कि  हर  ऋदमी  को  ऐसे  भाम-
 लात  में  मुकदमा  करने  का  हक़  हासिल  हो,
 लेकिन  कानून  ते  इजादत  नहीं  दी  है  भौर  में
 समझता  हूं  कि  डुब्स्त  तौर  पर  नहीं  दी  है  +
 झगर  इस  तरह  की  इजाजत  दे  दी  गई  होती
 तो  बेशुमार  तौर  पर  जुर्मे  बढ़ने  शुरू  हो  बाते
 भौर  सोसाइटी  में  प्लाफत  झा  जाती,  बाढ़
 झौरत  चाहुतो  या  मन  चाहती  1

 झब  झगर  पुलिस  को  जो  झधिकार  देने
 को  मांग  की  गई  है,  बह  शिकार  दे  दिया
 जाएं  तो  पुलिस  भर-प्रर  जाकर  भाफत  मचा
 देगी  ।  जो  दावा  करने  वाले  होंगे  उनकी
 तादाद  को  बाबत  कुछ  कहा  नहीं  जा  सकता
 है  ।  कम्पलेंट  करने  का  भी  जहां  तक  सवाल  है
 उसमें  भी  पुलिस  परों  में  जाकर  भाफत  मचा
 देगी  ।  इसलियें  जो  पब्लिक  पासिसों  है  इस
 पब्लिक  पालिसी  को  हुडा  भी  दें  झौर  मुकदमा
 करने  की  हर  शस्स  को  इजाजत  भी दे  देंतते
 उसमें  कोई  सहूलियत  नहीं  रहेगी  ।  पुलिस  के
 कायनिड्ेबल  झापने  भी  इनको  करार  न्हीं
 दिया  ।  भापने  सिफ  यह  कहा  है  कि  बह
 कम्पलेंट  कर  सके,  कामलिड्रेषल  वहीं  मनावा
 जाए  |  कम्परलेंट  करने  से  उसका  कोई  raat
 नहीं  होगा  शौर  इससे  प्रासीकयूश्त  भी  किसी

 तरह  से  झामे  एडवांस  नहीं  होगा।  इससे  जौरत



 का  औ  कारदा  नहीं  होगा  भाप  धगर  रहती

 हैं  वी  भाप  कह  सकती  थीं  कि  ४६३  से  ४६६
 ow  जितने  ६...  हैं,  है. ह  उब  में  उठकी  इजाजत

 है  ही  जाए  |  रेकिन  झापका  यह  मंशः  नहीं  है।
 दाप  गही  चाहती  हैं  कि  ४६७  भौर  ४६८  में

 इस  wa  सकती  अरती  जाएं  |  इस  बास्खे  इत
 ह... द  चीज़ों  को  देखते  हुए  भौर  सोसाइटी  की

 gen  को  देखते  हुए  धौर  यह  भी  देखते  दृए
 कि  कामून  की  मंफा  कया  है,  में  झर्ज  करना

 चाहता  हूं  कि  इस  किस्म  का  बिल  पास  कराना

 जैसा  कि  मेरी  बहन  भाहती  हैं,  बाजिव  नहीं

 हवा ।

 26  hare.

 ‘The  Minister  of  State  in  the  Minis-
 try  ef  Heme  A€aire  (Shri  Datar):
 Mr.  Deéeputy-Speaker,  the  question
 raised  by  the  hon.  Mover  of  this  Bill
 is  very  important  and  has  to  be  con-
 sidered  from  different  points  of  view.
 On  the  one  hand,  I  might  point  out
 to  this  House  that  the  relevant  sec-
 tions  in  this  respect  in  the  Criminal
 Procedure  Code  were  considered  very
 carefully  and  from  one  point  of  view
 in  particular,  namely,  that  though,
 wnfortunately,  here  and  there,  off-
 ences  are  committed  in  respect  of  re-
 ligion,  all  the  same,  one  has  to  be

 very  careful  in  defining  the  limits  of
 such  offences  and  laying  down  cer-
 tain,  restrictions  for  the  purpose  of
 maintaining  the  sanctity  of  married
 life,  That  was  the  reason  why  in  this
 pacticular  section  196,  it  has  been
 made  very  clear  that  whenever  there
 afte  certain  offences  relating  to  reli-
 gion,  the  offences  can  be  taken  cog-
 nisance  of  only  on  the  complaint  of
 the  person  aggrieved.  I  would  =  re-
 quest  all  hon,  Members  to  understand
 that  in  this  respect,  we  ought  to  move
 ह.  slowly  as  possible,  though  can-
 eistently  with  modern  trends.  I  have
 painted  out  why  the  law  was  to  very
 eateful  in  secing  to  it  that  in  respect
 of  rmerriages,  third  persons  do  not
 seme  in  and  disturb  the  married  life
 af  the  perties  thereto.  That  was  the
 weanin  why  certain  principles  were

 AARAHAXANA  8,  SHB  (SAKA)  Corévesioatt  2278 Procedure  (Amend-
 ment)  Bill

 laid  down  and  in  that  section  itegif,  it
 has  been  made  clear  that,  under  cer-
 ig

 circumstances,  others  can  act  or le  a  complaint.  Therefore,  l  woud
 ery  care-

 y  what  has  been  stated  in  section
 ia  in  particular,  and  in  the  provise
 (fy,  That  has  been  maintained  as  tt

 is.  This  is  one  view  which  bas  to  be
 fully  appreciated  in  view  of  the  nead
 to  maintain  the  stability  as
 sanctity  of  married  life.

 the

 Marriage  is  meant  for  bringing  both
 the  persons  together.  They  have  te
 live  happily.  They  have  to  accom~

 Shrimati  Sabbadrg  Joshi:
 second  marriage.

 Shri  Datar:  I  am  pointing  out  the
 whole  thing.  That  is  why  we  ought
 to  be  very  careful  in  certain  gircum-
 stances.  There  are  exceptions  to  the
 rule  and  exceptions  have  to  be  pre
 vided  for  only  with  the  greatest  con-
 sideration.  That  is  one  side  of  the
 picture.

 On  the  other  hand,  the  hon.  Lady
 Member,  Mover  of  this  Bill  has  point-
 ed  out  certain  difficulties  with  which
 all  of  us  have  to  sympathise.  There
 are  occasions  where,  when  a  wife  is
 living,  the  husband  makes  a  second
 marriage.  In  these  circumstances,  for
 example,  she  is  not  in  a  position  te
 finance  a  criminal  complaint  or  a
 prosecution.  Then,  it  is  quite  likely
 that  she  will  have  to  suffer  from  a
 number  of  intolerable  miseries.
 Therefore,  that  view  also  has  to  be
 taken  into  consideration.  So,  there
 were  a  number  of  difficulties  in  the
 Bill  as  framed  by  the  hon.  Member,
 and  it  wag  very  difficult  to  accept  #
 as  it  was.

 Secondiy,  the  Code  of  Cruninai
 Procedure  as  also  the  Indian  Penal
 Code  have  been  before  the  Law  Com-
 mission.  They  are  considering  whe-
 ther  any  further  amendmenta  are
 necessary.  All  the  same,  this  wae  a

 Not  a
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 {Shri  Datar  )
 matter  af  some  importance,  but  there
 was  a@  genuine  difficulty  in  meeting
 fhe  object  that  the  hon.  Mover  hag  in
 bringing  forward  this  Bill.

 I  have  already  pointed  out  to  the
 han,  Mover,  and  I  would  mention
 here,  fhat  in  the  form  in  which  this
 Bill  has  been  brought  forward,  it
 would  not  be  in  the  interests  of
 society  to  accept  it,  and  therefore,
 Government  would  not  accept  the
 Bill  as  it  is.

 In  particular,  we  should  fully  ap-
 preciate  what  hon,  Members  Shrimati
 Uma  Nehru  and  Shri  Padam  Dev
 have  rightly  pointed  out.  They  have
 atated  that  the  proviso  introduced  by
 the  hon.  Mover  in  clause  2  may  have
 far-reaching  effects  or  consequences
 beyond  what  the  hon,  Mover  has
 contemplated.  If,  for  example,  a
 complaint  is  allowed  to  be  filed  by
 the  police,  there  is  a  likelihood  of
 harassment  being  caused  to  the
 aggrieved  party  herself  and  certain
 undesirable  results  might  follow.  That
 is  a  view  which  has  also  to  be  taken
 into  account,  because  here  it  is  clear-
 ty  stated:

 “Provided  further  that  when
 the  person  so  aggrieved  is  a
 womin,  the  police  may  make  a
 complaint  on  her  behalf,  if  “infor-
 mation  relating  to  the  commission
 of  the  offence  of  bigamy  35  given
 to  the  police.”

 So,  virtual'y  it  means  a  cognizable
 offence.  Therefore,  the  matter  would
 remain  in  the  hands  of  the  police,
 and  it  is  likely  that  there  might  be
 some  complaints  received  and  at  least
 the  aggrieved  lady  might  fee)  that
 her  case  is  not  being  conducted  as
 properly,  as  vigorously  by  the  police
 as  she  could  have  it  done  by  herself.
 Bo,  this  clause  as  framed  by  the  hon.
 Mover  is  not  acceptable  at  all.

 I  pointed  out  to  her  that  we  must
 be  very  careful  in  making  amend-
 ments  in  such  laws  as  the  Code  of
 Criminal  Procedure  which  have  to  a
 large  extent  stood  the  test  of  time.
 Only  a  few  years  ago  we  made  some

 feasible,  nor  wag  it  brought  forward.
 In  ‘1968,  as  you  ere  aware,  a  number
 af  important  amendments  were  made
 in  the  Code  of  Criminal  Procedure.
 That  would  show  that  what  my  hon.
 friend  Shri  D.  0.  Sharma  has  stated
 is  not  correct.  Whenever  there  are
 certain  desirable  trends  in  society,
 whenever  certain  retorms  are  to  be
 brought  about  by  means  of  legisla-
 tion,  Government  always  examihe
 such  questions  with  the  care  that
 they  deserve.  Therefore,  I  would
 submit  that  this  is  a  question  whitch
 has  to  be  approached  very  carefully.
 and  we  should  take  into  account  the
 object  with  which  such  a  restriction
 was  laid  down  in  section  196.

 I  am  very  happy  to.note  that  there
 are  certain  amendments  before  the
 House  to  which  I  shall  make  only  a
 general  reference.  Amendment  No.  &
 by  Shri  Sinhasan  Singh  in  respect  of
 section  494  states  that  the  complaint
 ean  be  filed  either  by  the  aggrieved
 party,  that  is  the  wife,  or  by  certain
 of  her  relatives.  This  appears  to  be
 perfectly  reasonable  because  it  would
 meet  these  very  hard  cases  that  the
 hon.  Mover  has  in  mind.  Therefore,
 I  am  inclined  generally  to  support  the
 various  amendments,  the  main  amend-
 ment  as  also  the  consequential
 amendments,  that  have  been  propos-
 ed  by  Shri  Sinhasan  Singh,  If  they
 are  taken  into  account,  then  they
 will  meet  with  the  particular  cases
 of  hardship  that  the  hon.  Mover  has
 in  view.  If  the  hon.  laidy  Mover  is
 prepared  to  support  the  amendments
 that  Shri  Sinhasan  Singh  has  brought
 forward,  then  that  would  meet  with
 ther  own  requirements  and  at  the
 same  time  would  not  go  so  far  as  she
 wants  us  to  go.

 Mr.  Deputy-Speaker:  Why  should
 the  hon.  Minister  say  ‘with  ber  own
 requirements’?

 Shri  Datar:  I  did  not  put  it  in  that
 way.  I  meant  the  requirements  of
 the  Mover.  She  is  in  a  representa-
 tive  capacity,  not  in  a  persona)  ospe-
 city.  On  behalf  of  all  the  aggrieved
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 women,  she  has  brought  forward  this
 Bill  in  a  representative  capacity,  and,
 therefore,  my  appeal  is  to  her  in  her
 representative  capacity.

 Therefore,  I  would  point  out  that
 the  attitude  of  Government,  so  far  as
 this  Bill  is  concerned,  is  this.  The
 Bill  as  it  is  cannot  be  acceptable  in
 the  interests  of  the  society  itself,  but
 to  meet  the  particular  viewpoint  that
 the  hon,  lady  Member  has,  if  the
 underlying  principles  behind  the
 amendments  proposed  by  Shri  Sinha-
 aan  Singh  are  accepted,  then  J  would
 have  no  objection  to  this  Bill  being
 accepted  for  consideration.

 बरीमती  सुमा  जोझी  :  उपाध्यक्ष  महो-
 दय,  भ  इस  बिल  के  बारे  में  हमारे  बूत  से
 सदस्पों  ने  अपनी  राय  दा  ।  मैं  उनकी  बहुत
 कृतज्ञ  हूं,  इसलिये  कि  सभी  लोगीं  ने  इसका
 सरोर्ट  (कथा  t  मै  हुए  दो  बारे  झापकों  खिदमत
 मैं झर्ज  करना  चाहती  हूं  ।  भभी  एक  सानतीद
 सदस्य  श्र।  पद  देव  ज।  ने  जी  कुछ  कहा  उससे

 ऐपा  मालूर  डमर  कि  उनको  भभो  तक  यह
 मो  पता  नदीं  है  कि  बहु  विवाह  कानूतन  जुर्म
 करार  दिया  गया  है  ।  उन्होंने  कहा  कि  उनके

 यहां  गर  लड़का  नहीं  होता  हैं  तो  दूसरी
 झादो  कर  लं;  जाती  है  खेदी  के  लिये  दूसरी
 झौरत  घर  में  ा  जाती  है  ।

 उपाध्यक्ष  महोदय  :  वह  झपनी  बात  कह
 कर  चले  गये,  इसलिये  मूबर  सहिबा  जो  बहेगी
 उसका  उनको  पता  नहीं  चलेगा  ।

 श्ीसली  aur  जोकझी  :  उन्होंने  कहा  कि

 कल  कोई  ऐसा  भी  कानून  बन  सकता  है  जिससे

 यहू  मना  हो  जायेगा  |  उन  को  मालूम  होना

 चाहिये  कि  यह  कानून  बन  चुका  है  कि  खेती

 के  सपि  कोई  दूसरी  शादी  नहीं  कर  सकता,
 बच्चा  महों  होता  तो  दूसरी  शादी  नहीं  हो
 सक्ठी  चूंकि  बहु  एक  बड़ी  मारी  एरिया  से
 सास्लुक  रखते  हैं  इसलिये  मैं  झजं  करना

 चाहती  हुं  ताशि  उन  को  मालूम  हो  जाये  भौर
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 वे  कहीं  यह  गलवो  न  कर  बैठें  क्योंकि  यह
 कातूत,  ee ee ewe .

 उपाध्यक्ष  भहोदय  :  उन्होंने  इसकी  काफी
 एहतियात  ला  कि  इस  बारे  में  उनको  कहीं
 पता  न  चल  जाय  ।  बह  इसलिये  उठ  कर
 चले  गये  कि  वह  झाप  की  बात  सुनने  के  लिये
 तैबार  नहीं  हैं  a

 ओमती  भुभद्रा  जोझी  :  उन  को  यह  मालूम

 नदी  है  कि  हमने  पहले  ढ्  दूसरों  शादी  करना
 जुन  करार  दे  दिया  है।  इसलिये  इसका  कोई
 सवाल  हो  नहीं  है  t

 हमारे  एक  मानतीय  सदस्य  ने  यह  भी
 कहा  कि  भगर  बदकिस्मती  से  वहू  कानून  पास
 हो  गया,  प्रमेंड  हो  कर  भो,  तो  बहु  विवाह
 फक  जुन  हो  जायेगा  पर  जो  प्रढस्ट्रा  है  यह
 एनकरेज  हो जायिता ।  उन  से  मा  मुझे  यह
 निरेश्त  करता  है  कि  इस  बिल  के  झन्दर  जो
 झाण्डरल  इंग  अिसिफल  हें  उसको  भो  झमर
 ऐंक्सेप्ट  कर  लिया  जाय  तो  एक  विवाह  के  बाद
 दूसरा  विवाह  नहीं  होगा  ।  अगर  कोई  कातून
 इतको  स्वीकार  कर  ले  कि  अडल्ट्रो  क्रिमिनल
 ाझेन्स  है  तो  मैं  समसवो  हूं  कि  तमाम  देश
 के  लोग  इन  का  बहुत  स्वागत  करेंगे  ।  यह  कहना
 ठीक  नदीं  3  कि  इस  बिल  को  पास  करने  से
 प्रडल्ट्रो  रेगुनराइज  हो  जायेगो  बहु  विवाह
 को  जुर्भ  करार  देने  के बाद  मगर  उसका  इलाज
 नहीं  हो  सकेगा  तो  कानून  पास  करने  से  कोईं
 फायदा  नहों  है  ।

 भाखिरी  बात  में  यह  कहना  चाहती  हूं
 कि  एक  बहुत  बड़ी  फंडामेंटल  बात  हमारे
 धानरेबल  मेम्बर  भार्गव  जी  से  उठाई  कि

 बहुत  से  कानून  ऐसे  हैं  जो  कार्तिजेबल  जुर्म
 नहीं  हैं,  जेसे  फोजरी  नहीं  है,  डिफैमेशन  नहीं
 है  1  मे  भर्ज  करना  चाहतीं  हूं  कि  बहु  विवाह
 को  मे  इस  जुर्मों  की  तरह  से  न  समझें  4  एक
 स्‍त्री  के  लिये,  झगर  उसके  घर  में  चोरी  हो
 जाय,  उसके  घर  में  ढाका  पढ़  जाय,  तो  कोई
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 बहुत  बड़ी  बात  शायद  नहीं  होगी,  भ्रमर  उसको
 कोई  डिफेंस  कर  जाय,  कोई  उसके  लिये

 हजारों  बातें  कर  जाय,  बह  उसके  लिये  इतसा
 बड़ा  सचाल  नहीं  होगा  जिलना  जीवन  झौर
 सरण  का  सवाल  उसके  लिये  यह  हो  जायेया
 कि  उसका  पति  दूसरी  शादी  कर  ले  ।  रुजी  के
 लिये  यह  कहा  जाता  है  कि  उसके  धर  में  शाका
 पड़  जाय,  धाग  लग  जाय,  खानदान  तबाह  हू
 जाय  तो  वह  एक  तरफ  शौर  उस्तका  पति

 दूसरी  क्षादी  कर  ले  यह  दूसरी  तरफ  है  !
 इसलिये  में  भर्ज  करूंगी  कि  माननीय  सदस्य
 इन  सब  जुमों  को  एक  सा  देखना  बन्द  कर  दें  ।

 एक  तरफ  हम  स्त्री  के  लिये  पतिग्रत  की  बात

 कहते  हैं  भौर  दूसरी  सरफ  पति  दूसरी  शादी
 कर  ले  यह  कैसे  ठीक  हो  सकता  है  ?  इसका

 कूसरे  जुमों  के  साथ  मुकाबला  की  जाये  तो
 दोनों  चीजों  में  बढ़ा  मारी  भन्तर  है  ।

 हमारे  मानवीय  सदस्यों  ने  दाक  झुबहा
 बतलाया  कि  पुसिस  के  जाने  से  बहुत  खराबी

 हो  जाने  का  खतरा  हूँ  ।  मैं  उन  सदस्यों  को
 तो  उत्तर  दे  देती  पर  जब  हमारे  होम  मिनिस्टर

 साहब  हू  कहते  हैं  कि  पुलिस  को  अधिकार  देने
 से  खराबी  पैदा  हो  सकती  है,  तो  फिर  में  क्या

 कहूँ  ।  यह  हमारी  पुलिस  के  लिये  बड़ी  शर्मनाक
 बात  है  झगर  हमारे  होम  मिनिस्टर  साहब  उनके
 लिये  ऐसा  सोर्चे  क्योंकि  में  तो  समझती  थी  कि
 सारे  सदस्य  ही  ऐसा  कहेंगे  ।

 Shri  Datar:  She  has  not  understood
 what  I  said.  I  said  complaints  are
 likely  to  come.  |  used  the  words  very
 carefully.

 शीनती  सुना  शोजी  :  मैं  तो  यह  समझती
 लो  कि  सारा  हाउस  यह  कहेगा  कि  पुलिस  को
 भक्तियार  नहीं  दिया  जा  सकता,  ऐसा  करना
 गलत  होगा,  लेकित  होम  मिनिस्टर  तो  पुलिस
 को  कम्प्लीमेंट  ही  करेंगे  शर  कहेंगे  कि  नहीं
 उंसको  भकतियार  दिया  जा  सकता  है  !  पर
 प्र  आज  जुरिकल  गह  हो  गयी  है  कि  जो
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 किमिनेल हैं,  जो  कूंसरी  शादी  करके  चामस
 किट  कर्रता  है  पुलिश  उससे  भी  ज्यादा
 खराब  समझी  जाती  है  |  पुलिस  को  एक
 किमिनलस  के  काइम  तक  में  दखस  देने  लायक
 महीं  समझा  जाता  |  पैती  द्वालत  में  मेरे  सॉगने
 चौर  फोई  चारा  नहीं  हे  सिया  इसके  कि  से
 सिंहासन  सिंह  जी  का  धर्मेंडमेंट  मंजूर  कर नू
 शौर  जो  भी  सदन से से  हिन्दुस्तान की  बहिनों  के
 लिपे  मिल  रहा  है  उसको  के  |  शौर  उसके
 लिए  सदन  को  धन्यवाद  दूं  -  इसलिये  में  इक
 प्रमेंडमेंट  को  स्वीकार  करती  हूं  ।

 My.  Deputy-Speaker;  The  question
 is:

 “That  the  Bill  further  to  amend
 the  Code  of  Criminal  Procedure,
 ‘1898,  be  takén  into  consideration.”

 The  motion  was  adopted.

 Clause  2—(  Amendment  of  section  98)

 Shri  Sinhasan  Singh:  I  beg  to  move:

 Page  1,

 for  clause  (2),  substitute—

 “2.  Amendment  of  section  198,  In
 section  98  of  the  Code  of  Criminal
 Procedure,  ‘1898,  for  the  second  pro-
 viso,  the  following  proviso  shali  be
 substituted,  namely:

 ‘Provided  further  that  where  the
 person  aggrieved  by  an  offence  under
 section  494  of  the  said  Code—

 (a)  is  the  wife,  any  relative  of
 the  wife  may  make  a  com-
 plaint  on  her  behalf;

 (b)  is  the  busband,  and  he  is

 precluding  him  frum  obtaining
 leave  of  absence  ta  enable  him



 4  bs  Code  of

 to  make  a  complaint  in  ‘per:
 som,  some  other  person  autho-
 rised  by  the  husband  in
 accordance  with  the  provisions
 of  sub-section  (t)  of  section
 3908  may,  with  the  leave  of
 the  court,  make  a  complaint
 on  his  behalf.

 Rspianation—-For  the  purpose  of
 clause  (a)  of  the  second  proviso,  ‘rela-
 tive’  means  any  lineal  descendant  or
 ascendant  of  the  wife,  her  brother  or
 sister  or  her  father’s  or  mother’s
 brother  or  sister’  ”  (Admt.  5).

 है  have  spoken  on  it  and  I  need  not
 repeat  my  arguments.

 Ny.  Depaty-Speaker:  This  amend-
 ment  is  before  the  House.  Shall)  I  put
 it  to  the  vote  of  the  House.

 Fandit  Thakur  Das  Bhargava:  Sir,
 will  you  allow  me  to  say  a  word  about
 the  amendment  also”

 इस  अमेंडमेट  में  जो  रिलटिव  को  तारीफ
 की  गयी  है  तो  इसमें  सिर्फ  औरत  के  खानदान
 के  रिलेटिव  ही  जाते  हैं।  खाविन्द  के  रिश्तेदार
 इसमें  नहीं  दिये  गये  हैं  ।  जब  झौरत  भपने
 श्डाविन्द  के  घर  भाती  हैँ  तो  स्वाविन्द  के  रिइ्ते-
 दार  भौरत  के  भी  रिष्तेदार  हो  जाते  हैं।
 लेकिन  इस  अमेंडमेंट  में  औरत  के  भाई  और

 बदिन  बमेरह  को  तो  इजाजत  दी  गयी  है
 लेकिन  उसकी  तरफ  से  खाविन्द  के  रिफ्तेदारों
 को  कारवाई  करने  का  कोई  हक  नहीं  दिया  गया

 है  +  हालांकि  झसल  बात  यह  हैं  कि  झगर  कोई
 आदमी  इसरी  शादी  क्मौजूदगी  पहली  भौरत
 के  करके  लाता  है  तो  उसके  भाई  मतीजों  को
 ओर  दूसरे  रिक्‍्लेदारों  को  भी  उतना  ही  बुरा
 मानना  चाहिये  जितना  कि  औरत  के  रिल्तेदारो
 को  क्योंकि  बहु  मी  तो  यह  सोचेंगे  कि  यह
 आदमी  हमारे  खामदान  में  एक  भौरत  के  रहते

 डर  दूसरी  ज्ौरत  ले  धाया  t  इसलिये  कोई

 शय  नहीं  है  कि  औौरत  के  शाबिन्द  के  माई
 औ  जाई  के  जकुकों  की  जौर  दूसरे  रिश्तेदारों

 को  efter  की  मदद  करने  का  हक  क्यों  म  दिया
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 जाए  ।  एक  तरह  से  तो  जो  यह  अस्तियार
 दिया  गया  हैं  उससे  भौरत  का  जो  ब  तक
 अख्तियार  था  वह  कम  होता  हूँ  क्योंकि  श्भी
 तो  कोई  कक्स  भी  ऐक्दान  ले  सकता  है  झवालत
 की  झ्राशा  से  !

 उपाध्यक्ष  महोदय  :  यह  तो  तमी  ही
 सकता  है  जबकि  झौरत  इनफर्म  हो
 या  स्यूनेटिक  हो  या  ऐसी  कंडीशन  हो  कि

 खुद  एक्शन  न  ले  सकती हो  ।

 पेडित  ठाकुर  दास  arte:  fad  इन-

 फरमिटी  को  ही  बात  तहीं  है  ।  अगर  कोई
 भरत  परदे  में  रहती  हो  भर  मोम  तौर
 पर  बाहर  न  बाती  हो  या  बीमार  द्वो  या

 ल्यूनेटिक हो,  या  १८  बरस  से  ह्म  उमर  को  हो
 ऐसी  हालत  में  कोई  भो  शस्स  एक्शन  ले  सकता

 है  ।  भव  जो  प्रमेंडमेंट  किया  जा  रहा  है  उसमें
 तो  इस  दायरे  को  पौर  मी  कम  किया  जा

 रहा  है  t

 उपाध्यक्ष  महोदय  :  जज  आदमी  दूसरों
 आदी  करेगा  तो  झौरत  के  रिक्तेदारी  को  ज्यादा

 बुरा  लगेगा  ।

 ओपतो  सुभद्रा  जोशी  :  खावन्द  के

 रिश्तेदार  ती  मुकदमा!  दायर  करके  फिर
 उसको  वापस  खे  सकते  हैं  ।  ऐसी  हालत  में
 औरत  के  लिये  मुश्किल  हो  जाएगी  t

 उयाध्यल  महोदय  :  उन्होंने  ऐतराज  किया

 है  कि  अगर  खाविन्द  के  रिप्तेदारों  को  भी

 यह  हक  दिया  जाएगा  तो  दे  साजिश  कर

 सकते  हैं  भौर  मुकदमा  वापस  ले  सकते  हैं

 पंडित  ठाकुर  दास  भागव  :  झौरत  के

 रिश्तेदार  भी  तो  यह  साजिश  कर  सकते  हैं  ।

 -उपाध्यक  महोरय  :  अगर  |  शीत
 का  रिश्तेदार  हू  करेगा  तो  यह  भादमी  से

 स्य्या  लेकर  करेगा  |
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 थे हेत  5.कुर  बास  लागथल  :  म  चाहता  हूं
 कि  जो  लोग  कारंग.ई  कर  सकते  हैं  उनकी
 डद्रावाद  बढ़ा  की  जाए  1  इससें  यह  भी  किया जा
 सकता  है  कि  जो  औरत  परदे  में  रहतो  है  या
 जिसके  लिये  श्तुद  कार्रवाई  करना  मुमकिन
 सहीं  है  बह  जिस  भादमो  को  चाहे  मुकरंर  कर
 सकती  है  t  मेरे  ख्याल  से  यह  बेहतर  होगा  1

 था  बाप  ऐसा  कर  सकते  हैं  कि  कोर्ट  जिस  झादमी
 'को  ठोक  समझे  उसका  यह  झक्तियार  दिया  जा
 नस ।  में  समशता  हूं  कि अदालत  को  इजाजत
 काफो  सेफगाड  होगा  t  इसलिये  में  भर्ज  करना
 चाहता  हूं  कि  यह  ज्यादा  वाजिब  होगा  झगर
 इसमें  यह  कर  दिया  जाए  कि  क.ई  झादमी  जो
 ौर  में  हृंटरेस्टेड  फोल  करता  हू!  उरूको  यह
 झ्तियार.झौरत  दे  सके  ।  में  समझता  हू  कि

 ऐसा  करने  से  ज्यादा  सहुलियत  हो  जाएगा  ६

 Mr,  Deputy-Speazer:  Would  it  do
 tf  it  is  made  to  read  like  this‘

 ‘Provided  where  the  person
 aggrieved  is  a  woman  who  is  an
 idiot  or  lunatic  or  from  sickness
 or  infirmity  or  any  other  cause
 unable  to  make  a  complaint.”

 Shri  Datar:  Perhaps  it  may  be  found
 that  so  far  as  the  first  proviso  is  eon-
 cerned  it  relates  to  offences  under
 sections  493  to  496  and  this  proviso
 which  is  being  introduced  is  only  for
 an  offence  under  section  494  which
 does  not  cover  this.

 Mr.  Deputy-Speaker:  As  the  Minis-
 ter  likes.  I  have  no  objection.
 Then,  I  put  this  to  the  vote  of  the
 House.  The  question  is:

 Page  1l—

 for  clause  (2),  substituse—

 “2,  Amendment  of  section  198.—In
 Section  498  of  the  code  of  Criminal
 Procedure,  1898,  for  the  second  provi-
 ao,  the  following  proviso  shall  be  sub-
 stituted,  namely:

 “Provided  further  that  where  the
 person  aggrieved  by  an  offence

 NOVEMBER  3  8  Criminal  Procedure  288
 (Amendment)  Bil

 under  section  494  of  the  ssid
 Code—

 (a>  is  the  wife,  any  relative  of
 the  wife  may  make  a  com-
 plaint  on  her  behalf;

 (bp)  is  the  husband,  and  he  is
 serving  in  any  of  the  Armed
 Forces  of  the  Union  under
 conditions  which  are  certified
 by  his  Commanding  Officer
 &@g  precluding  him  from  ob-
 taining  leave  of  absence  to
 enable  him  to  make  a  com-
 plaint  in  person,  some  other
 person  authorised  by  the
 husband  in  accordance  with
 the  provisions  of  sub-section
 mw  of  section  १998  may,  with
 the  leave  of  the  court,  make
 a  complaint  on  his  behalf.

 ExplanationFor  the  purpose  of
 clause  (a)  of  the  second  proviso,
 ‘relative’  means  any  lineal  descendant
 or  ascendant  of  the  wife,  her  brother
 or  sister  or  her  father’s  or  mother’s
 brother  or  sister.”  (Admt.  5).

 The  motion  was  adopted.

 Mr,  Deputy-Speaker:  I  shall  put
 clause  2,  as  amended,  to  the  vote  of
 the  House.  The  question  is:

 ‘That  Ciause  2,  as  amend
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  2,  as  amended,  was  added
 to  the  Bill.

 Clause  2  —(Short  title,  extent  and
 commencement)

 Mr,  Deputy-Speaker:  There  are
 amendment  Nos.  2,  3  and  4,  of  Shr
 Sinhasan  Singh.

 Shri  Datar:  They  are  only  formal
 amendments.

 Mr,  Deputy-Speaker:  Yes.

 Amendments  made:

 Page  1  Hine  3,  omit:  ‘(3)’.

 Page  1  line  4,  (i)  ह... ! उ  ‘of;  and
 (ii)  for  १४  substitute  «1980,
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 Page  i,  omit  lines  5  to  7

 (Admts.  2,  3  &  4).
 [Shri  Sinhasan  Singh}.

 Mr.  Depaty-Bpeaker:  The  question
 ja:

 “That  clause  i,  as  amended,
 stand  part  of  the  Bill.”

 ._The  motion  was  adopted.
 Clause  ,  as  amended,  was  added

 to  the  Bill,
 The  Enacting  Formula

 Asiendment  made:

 Page  l,  line  l,  for  “Eighth  Year”
 substitute  ‘Tenth  Year”  (Amdt.  1).

 {Shri  Sinhasan  Sitha].
 Mr.  Depaty-Speaker:  The  question

 ts:
 “That  the  Enacting  Formula,  as

 amended,  stand  part  of  the  Bill”.

 The  motion  was  adopted.
 The  Enacting  Formula,  as  amended,

 was  added  to  the  Bill.

 The  Title  was  added  to  the  Bill.

 Shrimati  Subhadra  Joshi:  32  beg  to
 move:

 “That  the  Bill,  as  amended,  be
 passed.
 Mr.  Deputy-Speaker:  The  question

 is:

 “That  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  adopted.

 1627  bre.
 MINIMUM  WAGES  (AMENDMENT)

 BILL

 (Amendment  of  Section  i4)  by  Shri
 Kanhaiya  Lal  Balmiki

 Shri  Balmiki  (Bulandshahr—
 Reserved—Sch.  Castes):  I  beg  to
 move:

 “That  the  Bill  further  to  amend
 the  Minimum  Wages  Act,  3948  be
 taken  into  consideration.”

 AGRAHAYANA  4  1685  (SAKA)  (Amendment)  2290
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 उपाध्यक्ष  महोदय,  जबकि  देदा  की  उत्तरी
 सीमा  पर  चोन  की  जिप्सापूर्ण  दुष्टि  है,  ऐसे
 झवसरः  पर  देश  में  जो  पग्रौद्योगीकरण  का
 पिछड़ापनम  हैं  भ्र  भारी  उद्योगों  को  बढ़ावा
 देने  का  जो  प्रदन  है,  उनको  झोर  सरकार  का
 ध्यान  जा  रहा  है  |  लेक  भाज  देश  में  श्रमिकों
 की  जो  भवस्था  है,  उसको  देखते  हुए  बह
 झ्रावद्यक  है  कि  उनके  साथ  न्यायत्तंगत  व्यवहार
 हो,  उन  को  न्यायपूर्ण  मजूरो  मिले  और  जितनी
 ये  मेहनत  मन  से  करते  हैं,  उस  मेहनत  का,
 उनकी  गाढ़े  पसीने  को  कमाई  का  उनको  ठोक
 ठोक  फल  प्राप्त  हो  ।  उस  बात  को  दृष्टि  में
 रखते  हुए  मैने  पह  छोटा  सा,  सन्‌  १६४८  के
 मिनिमम  वेजिज़  एक्ट  को  चोदह॒कों  घारा  को

 छत  हुए  एक  सं  शोवनात्मक  विधेयक  इस  सदन
 में  अन्तुत  किया  है,  जिसका  कि  मशा  यहू  है---

 “provided  that  where  no  provi-
 sion  exists  for  the  determination
 of  over  time  wage,  it  shall  be
 double  the  ordinary  rate  of
 wages.”

 १६४८  के  विधेयक  में  किसी  प्रकार  भी  इस
 तरह  का  कोई  मागं  निर्देशन  नहीं  किया  गय है
 कि  जिससे  यह  समझा  जा  सके  कि  मिनिभ्रम
 वेजिज़  के  रेट  को  तरफ  या  घण्टों  की  तरफ
 के  ई  ध्यान  दिया  गया  हैं  4  उस  विशेयक  के
 द्वारा  यह  कार्य  केवल  राज्य  सरकारों  की
 इच्छागों  पर  छोड़  दिया  गया  है  राज्य  सरकारों
 ने  इस  दिक्षा  में  इच्छा  या  भनिच्छापूर्वक  जो
 ध्यान  दिया  है,  उससे  मुझे  संतुष्ट  नहीं  हुई
 हैं।  मैं भंगों  जांच  कमेटी  के  सम्बन्ध
 में  प्लौर  उस  तरह  दूसरे  रूप  से
 मी  सारे  राज्यों  में  घूमा  हूं  7  इस
 लिए  मुझे  इन  बेजिय  के  रेट्स  में,  शौर  घंटों
 में  डिसरेरिटी  भौर  इन  इक्देलिटो  झाफ  बेजिज
 की  झलक  दिख.ई  देतो  हे  7  यह  खेद  का  विषय

 है  कि  इस  विधेयक  को  पास  करने  के  ग्यारह  वर्ष
 के  बाद  भी,  देश  की  बारह  साल  को  स्वतन्गता
 के  बाद  भी,  इस  प्रकार  को  डिसपैरिटों  शौर
 इस  प्रकार  को  इन  इक्वेलिटी  झाफ  बेजिज़
 देश  में  दिखाई  दे  1  देज  रेट्स  के  सम्बन्ध  में
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 {Shri  Balmiki)

 और  चंटों  के  सम्बन्ध  में  सरकार  कौ  शक
 अूलिफार्म  पालिसी  होनी  चाहिये,  लेकिन  में

 यह  देखता  हूं  कि  राज्य  सरकारों  झौर  केन्द्रीय
 सरकार  मे  इस  कार्य  के  प्रति  एक  उदासीनता
 दिखाई  है  ।  जहां  तक  राज्य  सरकारों  का

 ताल्लुक  है,  वे  झपने  तरीके  से  चसती  हैं,  लेकिन
 केन्ीय  सरकार  का  ध्यान  उनकी  झोर  उतना

 नहीं  जाता  है,  जितना  कि  जाना  चाहिए  q
 इसलिये  यह  नहीं  कहा  जा  सकता  हूँ  कि सरकार
 किस  भकार  का  कदम  उठाना  चाहती  हूँ  भौर
 किस  दिवा  का  अवलम्बन  करना  चाहती  हूँ  t
 बेज  रेट  को  ध्यान  में  रखते  हुए  कुछ  नर्णय
 आाई०  एल०  आो०  कनवेन्शन  के  अरिये
 ओर  सेंट्रल  एडबाइअरी  बोर्ड  के  सिद्धारिश  के
 जरिये  किये  गये  हैं,  लेकिन  उनको  कहां  तक
 अमल  में  लाया  गया  हैं,  यहू  भी  एक  सन्देह  की
 बात  हें  !

 जहां  तक  वेजिज  का  सम्बन्ध  हैं,  भ्रनेक
 येजिय  are  संसार  में  भौर  इस  देवा  में  हैं
 और  उसके  अनेक  रूप  और  खूपान्तर  हैं,  जैसे
 स्टेग्डडे  बेजिज,  फ्रेयर  वेजिज,  लिविंग  बेजिज,
 नैशनल  वेजिज्,  बेसिक  वेजिश  और  मिनिमम
 बजिज्ञ  इस्यादि  ।  लेकिन  ये  समी  तरह  के
 बजिज़  जाज  की  झवस्था  में  ढाईग  वेजिज  बन
 कर  रह  जाते  हैं  |  लेकिन  सरकार  किधर
 स्यान  देना  चाहती  है,  इन  में  से  किस  का

 सहारा  लेकर  चलना  चाहती  हैं  ;  उधर  भी

 हम  को  कोई  झाशाजनक  तस्वीर  नजर  नहीं
 आती,  कोई  आशनक  उम्मीद  नज़र

 नहीं  झाती  t  मेरे  बिल  में  तों  डबल  झोबर-
 टाइम  की  बात  हैँ  ।  अमर  श्राप  फैक्टरी  एक्ट
 का  सहारा  लेते  हैं  या  शाप्स  एण्ड  कम  शिवल
 एस्टाब्लिशमेंटट  णुक्ट  का  सहारा
 चेते  हैं,  तो  उस  से  कोई  काम  नहीं  बनता  है
 मैं  यह  भी  देखता  हूं  कि जब  लेबर  की  बात  कौ

 जाती है,  या  उनके  लिये  इस  तरह  की  सहुणियतों

 (Amendment?  BR  sha

 की  तरफ़  हमारा  ध्यान  उतना  महीं  जाता
 है।  कहीं  कहीं  मिनिमम  बेंजिज  ह्स्के  झ्स्के
 फ़िक्स  किए  गए  हैं  ।  मैंसे  झान्घर  प्रदेश  में
 देखा  है  कि  उन्होंने  एग्रीकल्चरल  हियर  की
 तरफ  भी  ध्यान  दिया  है  ।  R-fomhc  को
 एक  नोटिफिकेशन  जारी  करके  म्यूनिसिपल
 वर्कज  की  तरफ़  भी  ध्यान  दिया  गया  है  ।
 लेकिन  ये  सब  काशी  बातें  हैं।  यहू  सब  कार्य -
 बाही  काग्रज़ी  दिखाई  देती  है  ।  ज  मी  इस
 बेदा  में  इस  तरह  की  भावना  है  कि  यहां  पर
 मजदूर  को  क्या  मिलता  है  ub  में  मिलों  के  सज़-
 दूरों  की  बात  नहीं  करता  हूं---में  झौर  मझदूरों
 की  बात  करता  हू  ।  उधर  भारी  डिसपैरिटी
 नज़र  झाती  है  ।  उघर  ध्यान  देने  की  द्धरूरत
 है  ।  जहां  तक  मजदूरों  का  ताल्लुक  है,  वे  कहीं
 भी  जाते  है,  कोई  भी  प्रइन  उठता  है,  हडताल
 का  कोई  कदम  उठता  है,  तो  वेजिज्श  को  बढ़ाने
 की  शौर  इस  सम्बन्ध  में  एक  यूनिफार्म  पालिसी
 की  मांग  की  जाती  हूँ  ।  लेकिन  उधर  सरकार
 ध्यान  नहीं  दे  पा  रही  है  ।  यह  ठीक  है  कि  रास्ते
 में  कुछ  मजबूरियां  हैं,  लेकिन  उन  को  देखते

 हर्र  सरकार  कितना  झागे  बढ़  रहो  हूं  ?  मैने

 यह  देखा  है  कि  कहीं  कहीं  पर  श्स  तरह  की
 कमेटियां  भी  बनती  है,  लेकिन  उनसे  मजदूरों
 का  सवाल  हल  नहीं  होता  है  ।  मे  कहना
 चाष्टिंगा  कि  झादमी  जो  मेहनत  करता  हूं,
 उसको  उसकी  गाढ़े  पसीने  की  कमाई  का  फल
 मिलना  चाहिये  ।  वह  खून  पसीने  की  कमाई
 करता  हैं,  उसको  झपणी  मेहनत  का  फल
 मिलना  चाहिए  ।  हमारे  संजिधान  की  भनुच्छेद
 २३  में  साफ़  तौर  से  कहां  गया  हैं  कि

 बात
 कि  उसको  जितना  मिलना  बाहिये,
 मिल  पाता  है  1  सरकार  स्क  हल्के  कुछ  कदम a
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 worn  चाहती  हैँ,  कैकिग  महू  बात  खखूर
 हैं  कि  गर  हम  इंडस्ट्रियल  सेबर  को  छोड़
 द्  और  दूर  लैबर  की  हें,  तो  हम  देखते  है
 कि  बे  धार  चलती  2  भौर  कौरस्ड  लेंबर  झाज  भी
 इस  देंश  में  मौजूद  है  |  अमी  कुछ  दिनों  की
 हीं  बांत  हूँ  कि  एफ०  ए०  पास  दो  हरिजन
 खड़के  एक  गांव  से  भाग  कर  आए,  तो  कुछ
 जाट  लौगों  ने  उनको  बेजा  मजबूर  किया  और
 कहा  कि  काछेज  से  भाकर  तुम  बेकार  क्‍यों
 पड़े  दो,  ठुम  को  कोल्हू  झोंकने  के  लिये  जाना  हूँ  ।
 इस  तरह  की  कई  घटनायें  सामने  श्राती  हैं  ।
 उस  अचसर  पर  आप  कहेंगे  कि  जबकि  एक
 ण्से  एक्ट  के  संशोधन  का  विषय  है,  में  ऐसी
 बात  क्यों  कहना  चाहता  हूं  ।  कैवल  इस  लिये
 कहना  चाहता  हूं  कि  यह  बात  छोटी  जरूर
 है,  लेकिन  झगर  भोवर-टाइम  को  हम  वेज
 रेट  का  मूलमूस  सिद्धान्त  समझें,  मूलभूत
 झ्रावार  समझें,  तो  उस  बात  को  देखते  हुए
 बोगर-ट इस  वेज  रेट  की  तरफ  ध्यान  देना  होगा

 वेज  1:......]  पालिसी  की  तरफ  ध्यान  देना  होगा
 भौर  झावर्ज---घंटे---टीक  तरह  से  हों,  उस
 तरफ़  ध्यान  देना  होगा  q  लिविय  वेज  फ़ार
 कक ंडे  की  तरफ़  ध्यान  देते  हुए  संविधान  के
 झटिकल  ४३  में  यह  कहा  गया  है:

 “The  State  shali  cndeavour  to
 secore,  by  suitable  legislation  or
 economic  organisation  or  in  any
 other  way,  to  al!  workers,  agricul-
 tural,  industrial  or  otherwise,
 work,  a  living  wage,  conditions  of
 work  ensuring  a  decent  standard
 of  Wfe  and  full  enjoyment  of
 leisure  and  =  socia)  and  7  cultura)
 opportunities.  Poel

 अदर  क्कंस  का  सीधा  मतलब  है  कि  म्यू-
 निशिफ्ल  बस  की  शोर  ध्यान  जाना  चाहिये  |

 हि. अ  ठीक  हैं  कि  सरकार  ध्यान  देना  गाहती  हैं,
 ेकिन  जैसा  कि  मैंने  भभी  जाहिर  किया,
 सरकार  का  ध्यान  इंडस्ट्रियल  लेबर  की  तरफ
 जाता  है  भौर  दूसरे  म्यूनिसिपल  या  एप्रीकल्ब रंल
 म््ग  की  तरफ  तहीं  जाता  है  4  यही
 नहीं,  च्यपि  संविधान  में  लिग-मेंद  को  नहीं
 थाना  बयां  हैं,  लेकिन  झाज  भी  1... |  में  लिग

 (Amendoent)  aage
 Bul

 we  हे---भऔरत  मद्दे  का  सेद  है  t  अत्री  बन्द
 मिनट  पहले  एक  विधेयकें  एक  संशौषने  के
 रूप  में  पास  हुआ  हूं,  जिसका  उद्देश्य  हमारी
 नारियों  की  मजबूरी  कौ  हालत  की  समाप्त
 करना  है  ,  वह  भी  यह  जाहिर  करता  &  कि
 अभी  लिग-मेद  कितना  है  ।  जहां  तक  बेजिये
 का  सम्बन्ध  है,  मजूरी का का  सम्बन्ध  हूँ,  यहां  पर
 भी  लिग-मेंद  हूँ  ।  मैंने  खुद  फक्टरियों  में  देखा
 हैँ  -  ऐसी  फ्रंकटरियां  भी  हैं  भोर  म्यूनि्खि-
 पलिटियां  भी  ह।  जहां  भौरत  मर्द  के
 वेज  रेट  में  विभिनता  हैं  झन्झ
 में  मेने  देखा  है  कि  एक  मद  जो  डोमेस्टिक
 काम  करने  याला  है  उसको  २५  रुपये  मिलते
 थे  और  एक  प्रौरत  जो  काम  करने  बाली  थी,
 उसको  सात  रुपये  मिलते  थे  हालांकि  कार्म  में

 बहुत  ही  थोड़ा  फर्क  था।  आज  भी  हम  देखते  हैं
 कि  हमारे  संविधान  के  भाटिकल  ३६  (ही)  में

 यह  कहा  गया  है  —

 “that  there  is  equal  pey  for
 equal  work  for  both  men  and
 women”;

 किन्तु  इसके  होते  हुए  भी  यह  विभिश्नसा  देवा  में
 विद्यमान  है  ओर  उसका  प्रमाव  झोवर-टाइम
 पर  भी  दिखाई  पडता  है  t

 केन्द्रीय  सरकार  ने  १ड(बी)  मारा  पर
 ्प्ल  बनाते  हुए  कहा  है

 “that  where  a  worker  works  in
 an  employment  for  more  than  9
 hours  on  anv  day  or  more  than  48
 hours  in  a  week.  he  would  be
 entitled  to  wages  in  respect  of
 over-time  at  the  rate  of  I4  times
 the  ordinary  rate  of  wages  in  cases
 of  employments  n  agriculture  and
 at  double  the  ordinary  rate  of
 wages  in  cases  of  any  other  sche-
 duled  employments”.  यहां  भी  डपोड़े  ्य

 जिक  है  लेकिन  डबल  काजिकर  नहीं  है  ।

 वह  धारा  भी  इस  तरह  की  है  कि  समृष्य  को

 अपने  जाढ़े  पसीने  की  कमाई  का  फल  भी  न

 भलि  t  ze  साभाजिक  धन्याय  नंहीं  तो  क्‍या

 है?  मी  तक  निक  राज्यों  में  स्थिति  सिन

 मिश्र  है  |  कहीं  पर  रूल  जने  है,  की  पर
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 affair  जारी  किये  गये  हैं  घौर  कहीं
 पर  मे  कल  बने  हैं  शौर  न  तोटिफिकेदन  जारी
 हुए  हैं।  हमारा  जौ  एक  मेजर  राज्य  है,  उत्तर
 प्रदेश,  उसकी  तरफ  में  अआऋपका  ध्यान  दिलाना

 आहत  ३  1  वहां  पर  तथा  पूनिया  हे  रिटरीज़  में
 भी  इस  ओर  कोई  खास  ध्याम  नहीं  दिया  गया
 है,  नं  कप  बने  हैं  मोर  म  ही  तोटिफिके शान  जारी
 किये  गये  हैँ।यई  चिर रा  तठे  अंमेरा  वाली  बात

 .है।  बहु  समय  बस  जफा  है  जबकि  मजदूरों  को
 आंगेरे  में  रवा  ज।  सफसा  था।  झाज  के  ऋ स्तन
 कारी  युग  में  जनफि  झा;  उत्पादन  बड़ा  देख  ना
 चाद्दी  है  प्रार  देषा  में  स्वच्छत-  त  वा  भ  रौग्गता
 झलाता  चाही  हैं,  चाह  हैं  कि  उत्पादन  बड़ें,
 गाहते  हैं  कि  प्रद्योफरण  हो,  चहते  हैं  कि
 भादी  उद्योगों  की  स्थापना  हो,  तो  मजदूरों  को
 छत  गे  मेहात  का  पूरा  पूरा  फल  भी  भा  को  देना
 होता  ।  उही  मजदूर  का  भी  किक्र  होता
 अःहिए  ।  उसको  हर  न  मेह  'त  का  ह...  ठीक
 फन  तो  प्राप्त  in  कहिए  1

 यद  डफ  है  कि  कहीं  कहीं  दोइपूल्ड
 एम्पतयटस  में  इयल  पेमेंट्स  का  जिक्र  है
 किन्तु  उस  7र  कहां  तफ  घ्यान  थ्यि  जाता  है
 पह  देखने  बाली  बात  है । झपी  तक  कहीं
 १-१/२,  कहीं  ete  कहीं  केवल  a  feet
 अवधार  पर  भोवर-टाइम  दिया  जात  है  ।
 लेफित  जब  डबल  की  बात  की  जाती  है  तो  झाप

 चप  ही  जाते  हैं  t  में  समता  हूँ  कि  उनको
 गोवर-टाइम  का  डबल  पेमेंट  झवण्य  होता
 च।हिए  t  १६५८  में  ११  प्रक्तूबर  के  नोटि-
 फिके  तन  के  बावजूद  भी  स्यू  निसिर  लिटियों  श्रौर
 कारपोरेशंस  में  जो  प्रस्थाय  हो  रहा  है  और

 उन्हें  उनही  मेह  ee  की  उजरत  महीं  सिलती  है
 सरकार  का  उस  तरफ  ध्यान  जाना  चाहिए  V

 में  आपके  सामसे  कुछ  मिसालें  रखना

 आहता हूं  जिन  से  कि  प्लापकों पता  चल  जाये कि
 किस  तरह  से  काम  चल  रहा  है  भौर  किस  तरह
 से  पेमेंट्स हो  रहे  हैं।  जहां  तक  माध्  बदेदा

 का  ताल्लुक  हैं  वहां  तोवामा  £  बंटे  घौर  हफ्ते

 के  ४८  चंदे  की  लिमिट  है  भौर  कहां  पर  को

 NOVEMBER  . A  गा  CAmendment)  BAL  ase

 झोषर-टाइम  है  बह  १-१/२  दिया  जाता है
 1

 लेकिस  तैलंगाभ  में  उस  एर  कमल  |.  होता  है।
 सम  में  €  aire  ४८  wi  हैं।  बिहार  में  €  भौर
 ५४  हैं  शौर  इन  वीतों  में  भीवर-टाइम  १-१/२
 देने  की  व्यवस्था  है  1  फौर  बम्बई  राज्य  में
 €  धौर  ४८  घंटे  चलते  हैं।  विदर्भ  में  भी  यही है
 लेकिन  सौराष्ट्र  रिजन  में  घंटों  में  भी  कर्ह  है
 wuss  में  ६  और  ४८  हैँ  भौर  १-१/२  दिया
 जाता  हैं।  कच्छ  में  मिमिमम  बेज  रूल्स  का  कोई
 जिक्र  नहीं  है  भार  वहां  एर  वे  लागू  महीं  होते  हैं  ॥
 केरत  में  !  १/२  है भर  €  प्ौर  ४४  घंटे  हैं।
 फोर  मध्य  परदेश  रिजंस  में  £  भौर  ५४  है
 शौर  १-१/२  है।  मध्य  भारत  रिजन  में  ६  बीर
 Ve  re  १-१/२  है।  विखूय  प्रदेश  रिजम॑  में
 भी  यई  है  भोगल  'रिजिम  में  €  शौर  ४८
 का  सिक  तो  है  देफित  १-१/२  का  जिक  रहीं  है
 एग्रिफलचर  के  लिए  अर  कहा  गया  है
 अाडिनरी  रेट झफ  वेज  ही  होगा  ।  मेसूर  में
 जो  एुश्रियाज्ञ  ट्रांसफर  हुए  हैं  पहुँची  हैदराबाद
 स्टेट  से  श्र  बम्बई  से  भर  जो  फानर  मैसूर
 स्टेट  थी  वहां  €  आर  ४८  भोर  १-१/२  का
 जिक्र  है।  कु  में  १-१/२  का  जिक  है।  भदास
 से  जो  जुशिजिजध  मंसूर  में  ट्रांसकर  हुए  हैं  उनमें
 १-१/२  था  तो  बिक  है  स्किय  घंटों  का  कोई
 जिक्र  नदीं  है।  भदास  में  मी  १-१/२  का  जि

 है  ग्रीर  €  भार  ४८  घंटे  है।  ईसा  के  झन्दर
 १०  भीर  ६०  घंटे  हैं  भार  १-१/२  है|  पंजाब

 में  €  घंटों  का  ही  जिक  है  भर  १-१/२  है
 राजस्थान  में €  झीर  ४८  श्र  १-१/२  है  q
 उत्तर  प्रदेश  में  बिल्कुल  शान्ति  है।  उसने  Rig
 फंसला  किया  है  कि  इसकी  आवश्यकता  नही  है
 क्योकि  वहां  झोवर-टाइम  की  जो  बात  है  बह
 फैक्ट्रीज़  एक्ट  झौर  यू०  पी०  शाप्स  एंड  कास-
 दियल  इस्टेबलिशमेंट  एक्ट  में  झालती  है।  लेकिन
 उससे  भला  नहीं  होता  है।  झापका  ध्यान  कंबल

 इंडस्ट्रियल  लेबर  की  सरफ  है।  मेरा  ध्यात्त  म्यूमि-
 सिरल  लेबर,  एग्रिकलचरल  फेवर,  झंवर  पुभर
 लेबर  क्लासिस  की  तरफ  है  भौर  यहां  ow  कि
 डोमेस्टिक  केयर  की  तरफ  भी  है।  उनकी  तरफ
 कोई  ध्यान  महीं  दिया  जा  रहा  है  t
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 बंगाल  के  कलस्टर,  ८  भौर  ४८  चंड  हैं  सौर
 बबल  बााडिमरी  वेज  का  है  |  झायल  भौर
 राइस  सिल्स  के  भ््न्द्र  यही  है।  पब्लिक  मोटर

 ड्रॉसपोर्टे  के  भन्दर  घंटों  का  कोई  जिक्र  नहीं  हैं
 और  कहाँ गया  है  प्रोवर-टाइम  दिया  जायेगा  ।
 सिगरेट  मेक्तिंग  में  €£  भर  ४८  भौर  डबल
 काडिनरी  रेट्स  का  है  |  लोकल  प्राथोरिटी
 कमी  म्पूर्तिसिपर्चिर्ट/ज  में  ६  से  ८  भीर  ४८  है  ।

 में  एक  दनक्वाय  &  में  गया  हूं  भौर  मुझे  पता  चला

 है  कि  कहीं  कहीं  बहुत  ज्यादा  घंटों  तफ  काम
 लिया  जाता  है  +  यहाँ  पर  जो  नोटिफिकेशन
 QWs  का  है  उस  पर  अमल  :'हों  दो
 पाँसा  है  t  हिमाचल  प्रदेश  शौर  मर्न पुर  में  न  घंटों

 का  जिक  है  प्रौर  न  ही  कोई  ह्म  बने हैं  1 त्रिपरा
 में  भोर ४८ झोर  १-१/२  का  किक  है।  दिल्ली
 में  €  ओर  ४८  घंटे  हैं  प्र  १-१/२  का  जिक्र  है
 शगल  नहों  हो  रहा  है

 ag  चित्र  -मेंने  प्रापफ  सामसे  इस  दास्ते
 रखा  है  ताकि  इत  ओर  झ्रापका  ध्यान  जा  सभा  |
 मे  समझता  हुं  कि  कैक्ट्राज  एक्ट  का  झोर  दाप्स
 शौर  कोमरक्षियल  एस्टेबजिशमेट्त  एक्ट  की
 प्राविजस  का  व्यय  का  सहारा  लेकर  मजदू रो  को
 खात  तौर  से  म्यूतितिपल  बके  को  भुतवावे  में
 रखा  जाता  है।  यह  नाति  अच्छी  नहीं  है।
 सरकार  wa  तक  इस  बात  को  टालतो  रही
 है घौर  व्यर्थ  नैशलिज्म  तथा  देश  को  झवस्या
 का  मयाबना  खित्र  खोचबकर  मज  ,र।  को  जम

 चबके  कंतातो  रहो  है,  यह  फिसी  प्रकार  भी
 खबित  नहीं  है।  जहां  सरका  र  का  ध्यान  मालिकों
 की  शोर  जाता  है,  वहां  मजदूरों  को  झोर  भी
 जाना  चाहिए  i  में  भ्राज  देख  रहा  हुं  कि  लाखों
 डुपये  मजदूरों  के  प्रोवरय-टाइम  के  एरियर
 के  कर.  से  कारपोरेशंव  के  झन्दर  शौर  म्यूनि-
 सिर्पेलिट.ज  के  भन्दर  पड़े  हुए  हैं  धौर  वह  रुपया
 खनको  मिलना  चाहिए  t  यह  सब  इस  कारण
 से  डुबा  है  कि  कोई  धापको  निर्धारित  पालिसी

 कहीं  है।  उझुपया  देते  से  बचने  को  जरूरत

 नहीं  है,  यह  शेरो  भापसे  प्रार्थना  है।

 साप्ताहिक  छूट्टो  मजदूरों  के  लिए  छुट्टी
 न  होकर  काम  का  दिन  बन  गई  है  भौर  कनून
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 में  किसी  प्रकार  का  प्राविजन  न  होने  से  उस्हें
 इससे  भी  वंचित  रहना  पड़ता  है।  उनके  मॉम
 'रजिस्टंत  में  चढ़ा  कर  चुप्पी  भेखत्यार  कर  थी
 जाती  है।  इस  वास;  में  कहना  चाहता  हूँ  कि

 मजदूरों  के  साथ  च  है  थे  फड्रीड  में  काम  करते
 हैं  था  म्पूनिसिपसिटाज़  में  काम  करत  हों,
 चाहे  कारपोरेशंस  में  करत  हों,  चाहे  खेतों  में
 कर।  हों,  गयाहै  मिलों  में  करते  हों,
 खनके  साय  जो  ग्न्याय  हो  रहा  हैं  वह  समाप्त
 होना  चाहिए  t  उनके  गाढ़े  प्सने  की  कमाई
 का  पैसा  उनको  मिलना  चाहिए।  झोवर-
 टाइम  को  एक  यूत्रिफा्में  पालिसो  निर्धारित
 करने  से  पहले  यह  परम  प्रावश्यक  है  कि  झावसे
 अाफ वक  भौर  वेज  रेट  निर्धारित  हों।
 श्रोवरनण्ट.ह_।  की  भी  यूनिफार्म  पालिसी

 होनी  चाहिए।

 शाप  कह  हैं  कि  झाप  देश  में  सोशलिस्टक
 पैटन  शझा  सोताइटी  स्थापित  करना  चाहते
 हैं।  ऐपो  आवस्था  में  में  समझता  हूं  कि
 समाज  में  स्थायसंगत  कदम  वही  हो  सकता

 है  जोकि  मजदूरों  के  हक  में  उठाया  जाए।
 जो  मजदूरी  है  उसे  राज्य  सरकारों  को  ठीक
 तरह  से  निर्धारित  कर  देनी  चाहिए  ny

 झापकी  जो  एडवाइजरी  कमेटी  थी
 उसका  यह  सुझ,व  थ।  कि  कम  से  कम  सजदूरी
 १८  आने  होनी  च/हिए।  में  पूछता  चाहता
 हैँ  कि  क्या  उस  पर  झापने  झमल  किया  है॥
 लेकिन  मैं  इस  पर  भ्रधिक  न  कह  कर  इतना
 कहना  चाहता  हूं  कि  जो  झोवर-टाइम  का
 प्रदन  है  बह  एक  गम्मीर  ब्रन  है।
 धाप  कह  सकते  हैं  कि  फक्ट्री
 एक्ट  है,  कमशियल  एस्टेबलिशामेंट  एक्ट  है,
 लेकिन  मैं  ध्रापकों  बतलाना  चाहता  हूं  कि  ये
 दोनों  दी  एक्ट  स्थूनिस्पिल  बनेव  पर,  एश्रि-
 कलचरल  वकंस  पर  लागू  नहीं  होते  हैं,
 उन  पर  इनको  अमल  में  नहीं  लाया  जाता  है  4

 इस  वास्ते  सरकार  के  सामने  में  इस  बिल
 को  खाया  हूं  ताकि  ये  सब  बालें  झप  नोटिस
 में  झा  जाएं।  आप  चाहें  तो  मेरे  बिल  को
 स्वीकार  कर  लें  भौर  चाहें  तो  ध्रपना  बिल  लायें  1
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 wher  og  बहुत  प्राचश्यक  है  कि  झापका  re
 पंत्तिकलचश्स  Bar  की  तरफ,  म्यूनिशिचल
 vaca  तरफ,  कारपोरेशंस  की  जेबर  की
 हरफा  फोर  उनके  बॉलर  इम  की  तरफ  जाए
 श्रौर  ऐसा  बिल  लाता  होशा  जिससे  उनको
 लाभ  शहुंच  सके।  इसके  झलावा  एक  मो
 जौर  बातों  की  तरफ  भें  धानक  ध्यान
 दिलाना  चाहता हूं

 जहां  सक  इन्रवैश्सन  भौर  'एग्कोसमेंट
 का  ताल्लुक  है,  फैक्ट्री  इन्स्पेक्टर्स  के  कपर
 शौर  दूषरे  एस्टैडिजदामेंट  के  जो  झान
 फिसस  हैं  उन  के  ऊंपर  पहले  ही  भपने  रईस
 मालिकों  कर  काम  इतता  ज्यादा  है  कि  बह
 फुबेत  नहीं  पाते।  वह  लोग  जा  कर  एसी-

 कल्चर  लेइस  की  या  धोवर-टाइम  की  जांच
 केसे  कर  सकते  हैँ  जब  कि  वह  झपना  काम  छोड़
 नहीं  सकते  है  ?  इस  तरह  के  लोग  इन्स्पेक्शम
 में घौर  एन्फोत॑मेंट  से  ्रक्से  जाते  हैं।  इसके
 लिए  एक  झलग  मशीनरी  बनाई  जानी  चाहिये
 क्योंकि  बगर  इस  के  काम  नहीं  चल  सकता  &
 जो  को  ,ल  इस;  काम  को  देखे  ।

 जहां  तक  झाजकी  झापकी  एक
 पघृनिफा  वेज  पालिसी  का  ताल्लुक  है
 बहू  बिल्कुल  लखर  भौर  कमजोर

 Gi  वह  ठीक  तरह  से  होनी  चाहिये  t
 इस  के  लिये  जरूरी  है  कि  आप  वेज  फिल्सेदान
 को  ध्यान  में  रखते  हुए  एक  परमेंनेन्ट  बेज
 फिक्सेशन  मशोनरी  बनायें।  उस  को  लाने
 के  बाद  ही  झाप  इस  काम  को  कर  सकते  Es
 at  वोनों  चीजों  को  लाये  बर  गर  ाप

 कगज  पर  इस  को  मंजूर  भी  कर  ते  हैं  तो
 इसले  हमारा  काम  नहीं  चल  सकता  है।
 इसके  लिये  मैने  यहां  पर  विधेयक  पेश  किय  हैं
 हां पर  सब  से  बड़।  सवाल  यह  होगा  कि  मजदूरों
 को  इस  वक्‍त  इतना  एरियर  कहां  से  पे  किया
 बायेंगा  में  मजदूरों  को  मुलाने  में  नहीं  रखना

 बाहता ।  उन  को  बतलाया  जाय  कि  यह
 अवस्था  है।  अब  तकाँजों  कुछ  हुआ  सो

 हुआ  लकिन  झाइयदा  खामियां  नहीं  हॉमी ।
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 we  के  डाब  ाप  की  सब  कुछ  1  शा्ढे
 बाप्च  होगा।  मजदूर  की  जिद्दी  को  ae
 में  रखते  हुए  यह  सरकइंगका  है  कि  पेश  खरे
 संदोगनास्मक  विशेयक  ह... द  के  आमने  नेक
 है  38  स्वीकार किया  जाये  -  भावनीम  1... अ
 जी  अहां  बैठे  हैं।  उन्होंने  मय  बचइसे
 के  मफ़े  के  लिये  बहुत  से  काज़  किये  हैं।  जब
 भरी  इंडस्ट्रिमल  सेलर  या  फस्द  केमर  की
 बास  झाती  है,  बह  सहावता  जरूर  करके  हैं,
 बेकिंग  हमारे  मक्दूर  को  साय  के  कली  कम

 से  कोई  फायदा  द |  हग  है।  हमर  लिये

 डक
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 ५०:

 माग
 चले  मंजूर  करें  हौर  जो  मजहर
 ६... 6  के  ढाम्द्र  छोर  कारपोरेशन्स  के  gear
 काम  करने  हैं,  खास  dhe  पर  एप्रेफक्परणआ
 केबरर्स  उन  को  लाभ  पहुंचालें ।  ह ह

 समय  ब्मा  गया  है  कि  बह  लोग  बागे  भा  सक े।
 मुझे  पूरा  भरोसा है  कि  आज  के  वक्‍त  में  झगर

 इस  जिषेयक  को  मंजूर  कर  लिया  गया  को

 इस  तरह  के  मजदूरों को  जरूर  झबसर  प्राप्त

 होगा  प्राग  प्रामे का।  झाज  की  श्विति में
 हम  हर  जगह  पर  प्रपनी  प्रार्मी  की  तारीफ
 करते  हैं  और  करती  चहिये ।

 लेकिन  मैं  यह  भी  कह  सकता  हूं  कि  मिर  प्राण
 हमारा  उत्पादन  बढ़ता  है  तो  यह  केवल
 हमारे  मजदूरों  की  मेहनत  फ्श्।  प्रयर  हम
 चेदा  की  तन्दुरस्ती  को  कायम  रखना  चाहते
 हूं,  देश  को  बागे  बढ़ाना  चाहते  हैं,  देश  को
 जिन्दा  रखना  चाहते  हैं,  तो  मजहूरों  का  हम
 को  ध्यान  रखना  ही  होगा।

 “पापी  मुकद्‌  वरोजन:  इसा  इच्चरेंत

 सच्चा  चरैढदेति  अरैबेति  चरैदेति”

 पापी  we  है  कि  जो  महतत  किये  बेर  कुक
 कर  बैठ  जाता  है,  पेसे  वाले  थक  कर  बैम्ते
 है।  उपनिषद्‌  में  कहा  है  कि  जो  महनत  कच्चा
 हैं  दह  नहीं  बकता  है,  महनत  करने  वाला  रात
 दिन  चलने  बालों  ६: ल  है,  1: ६  उस  के  साथ  है।
 ी  tx  मजदूर  के  साथ  हैं  जिसे  के  ह द



 यें  मेहनत  है,  मशक्कत  है।  यह  अपनी

 लड़ा  होता  है।  जरूरी

 न  द  =  को  त्याग  दिया  जाय

 भोज  बदक्स्मती  की  बात  है
 कि  हमारे  देश  का  मजदूर  संगठत  प्रलग
 ह... थ  हंग  से  बटा  हुआ  है।  'ाज  मजदूरों

 के  फस  इस  लिये  ताकत  नहीं  है।  मज ीं et  के

 नेता wre  मालकाटे  यहां  बैठे  हुए  हैं
 में

 उन
 से  कहना  चाहता  हूं  कि  तमाम  मज़दूरीं

 का  एक  संगठन  होना  चाहिये।  में  कहनसा

 खीहता  हूं  कि  प्राज  इंडस्ट्रियल लेबर  के  लिहाज
 मे  एक  संगठन  है  वह  भी  पार्टियों  के  श्राधार

 वश  साथ  में  ag  एप्रिकल्बरस  लेबर
 या  स्थूसिरिपस  लेबर  के  साथ  लिप
 खिम्पैणी  जरूर  रखते  हैं  हृदय  की
 सम्पैणी  नहीं।  में  सारे  देश  में  मज़दूरों
 को  एकता  चाहता  हूं,  उद  का  एक  छत्र  राज्य

 देखना  चाहता  ह्  भाष  उस  मजदूर  राज्य
 के  नीचे  है,  उस  के  ऊपर  नहीं  |  ऐसी  मावना
 रखते  हुए  मैं  चाहता  हुं  कि  इस  झ्लोवर-टाइम
 की  शांत  भाप  मान  Fi  भगर  झाप  इस  को
 मान  कर  हजारों  मजदूर  परिवारों  को  लुल्ली
 और  उनके  भविष्य  को  उज्जवल  करेंगे  तो
 इस  से  ाप  का  भी  लाभ  होगा  और  हम  को
 भौ  शाम  होमा।
 Mr.  Depaty-Speaker:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Minimum  Wages  Act,  ‘1948,  be
 @iken  into  consideration.”

 पथ्य  Ho  मोन  बनों  (कानपुर):
 चपाध्यक  महोदय,  ह  जो  विधेयक  मेरे  मित्र
 की  बास्मीकी  ने  सदन  के  सामने  प्रस्तुत  किया

 है  थे  उसका  स्वानत  करने  के  लिये  खड़ा  हुमा
 हैं।  भाव  हमारे  देश  में  मिनिमम  बेजेज  झर्बात
 कस  से  कफ्भ  तन्हवाहू  तकरीबन  सभी  मजदूरों
 को  मिस  रही  है।  में  इस  बात  से  इन्कार
 बहीं  करता  कि  सरकार  की  तरफ  से  इस  के
 Qua  कोक्षिस  हो  रही  है,  लेकिन  भ्राज  शोवर-
 खम के  बारे  में  मह  बिल  रखते  को  जरूरत
 क्यों  हुई  इस  को  म॑  ाप  के  सामने
 wa  तरह  रखना  चाहता  हूं।  छोटे

 AGRABAYANA  &  78  (EAA)  (Amendment)  2302. ह...
 Bil

 a  ed

 छोटे  उद्योगों  को  बात  तो  छोड़  दीजिये,  वह
 अक्सर  यह  कहते  हैं  कि  हमारी  ठो  ताकत  नहीं
 है  देते  की  ।  ममर  हमारे  देश  के  चाहे  छोटे
 सरमायेदार  हों  चाहे  बड़े,  जब  मी  मजदूरों  को,

 कुछ  देने  की  बात  बाती  है  भौर  कहा  जाता
 है,

 कि  झाखिर  मज़दूरों  की  हालत  को  सुधारने
 के  लिये  भ्राप  भी  तो  कोशिश  करें  तो  एक
 चीड  वह  भी  कहते  है  कि  हमारी  तो  देने  की
 ताकत  है  नहीं  अगर  आप  पूछें  कि  लेने  की
 ताकत  है  तो  कहते  हैं  कि  वहू  तो  बहुत  है  Y  ले
 सकते  &  लेकिन  दे  नहीं  सकते  दवी  यजह  से
 एक  जगह  में  ने  देख/  कि  जब  मी  कोशिए  होती
 है  कि  दूसरी  पंजवर्षीय  योजना  या  तीसरी
 पंचवर्षीय  योजना  में  काम  बढ़;  या  जाय  तो  लोग
 अक्सर  यह  कहते  हैं  कि  हम  काम  बढ़ना  चाहते
 है  क्योंकि  इस  पंचवर्षीय  योजना  के  काम  में

 हमारे  बच्चों  की  मुस्कराहुट  छिपी  हुई  है  ¢

 यह  बिल्कुल  सच  बात  है,  लेकिन  मेरे  सामने

 कुछ  मामले  मिनिमम  बजेंज  के  ur  चुक  हैं,
 और  में  ने  देख!  कि  अगर  किसी  के  लिये  एक
 रुपया  मिनिमम  वेज  निर्धारित  की  गई  है  तो
 उसे  ७  या  ८  साने दे  कर  १  Ro  पर  दस्तखत
 लिये  जाते  हैं।  वह  मजदूर,  मुफ्लिस  मजदूर,
 बेकस  शौर  बेबस  मजदूर  झ्राशिर  करे  क्‍या  ?

 बह  बेकारी  से  लड़ते  लड़पे  हार  चुका  है  भौर
 झगर  इस  वक्‍त  कहां  जाय  कि  जब  तक

 तुम्हें  एक  रुपया  न  मिले  तुम  दस्तखत  न  करो,
 तो  वह  कहेगा  कि  क्‍या  तुम  मुझे  ८  आने  भी
 दिला  सकते  हो  t  मेरे  पास  इस  का  कोई  उत्तर

 नहीं  है।इस  बात  का  मुझे  भरोसा  नहीं  है  तो
 क्या  मुंह  ले ंकर  उस  के  सामने  जाऊं  शौर  कहूं
 कि  तुम  दस्तखत  करनें  से  इन्कार  कर  दो  ।

 में  काम  के:  घंटों  के  बारे  मे  बतलाऊं  4
 इलाहाबाद  के!  करीब  एक  जगह  है  नैती  ६
 नैनी  में  हमारे  उत्तर  प्रदेश  के  एक  बहुत  बचें
 सरमायेदार  जयपुरिषा  साहब  ने  कुछ  कारण।ने
 खोल  हैं  /  सरकार  की  तरफ  से  भी  काफी
 मदद  मिली  है।  इलाहाबाद  के  लोग  भी
 काफी  खुस  थे  क्योंकि  इलाहाबाद  एक  पडा
 झहर  हैं  जिस  का  प्रौद्योगीक रण  किया  गया  है  |
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 बह  पहले  उद्योग  नहीं  थे  ।  उन्होंने  समझा
 कि  गर  आज  उद्योग  यहां  खुल  जायेंगे  तो
 बेकारी  कुझछ  कम  होगी  और  लोगों  को
 नौकरियां  मिलेगी  ।  वहां  पर  एक
 ढेस्टाइल  मिल  भी  है,  स्वरेशी  टेक्स्टाइल
 मिल  ।  उस  के  मजदूरों  से  ११,  १२  १३,

 घेट़े  तक  काम  च्पथा  जाता  था।  इस  के  विरुद्ध
 यहां  के  मजदूरों  ने  झान्दयोलन  किया  बिरोषी
 दल  के  सदस्य  वहां  नहीं  थे  बल्कि  हमारे  वे  व्यक्ति
 इस  मजदूर  झानशोलन  की  रहनुमाई  कर  रहे
 थे  जो  कि  झाज  रू  तंग  पार्टो  से  सम्बन्धित  हैं
 लेकिन  उस  के  नतीबे  क्या  हुए  झाप  को

 सुन  कर  ताज्जुब  होगा  कि  इसी  साल  जून  के

 अद्ीने  में  यह  झान्दोलन  चला  भर  बार  बार
 इसरार  करने  के  बाद  भी  मालिकों  नें  कोई
 बात  सुनते  से  इन्कार  कर  दिया  भ्रौर  कहा  कि
 झगर  आप  को  न.करी  करना  हैं  तो  १२  भोर
 १३  घंटे  काम  करना  होगा ।  अगर  नही  कर

 सकते  तो  नंकरो  से  निकाल  दिये  जाझोगे  ।

 हमारे  सजदूरों  को  बड़ा  गुस्सा  आया,  बहुत
 दुःल  हु  प्रा,  उन्होंने  फैतला  यह  कपा  कि  इस
 अन्याय  ओर  भत्याचार  के  विरुद्ध  हड़ताल  करे।
 में  कोई  हड़ताल  का  समर्थन  करने  क  लिये  नहीं
 खड़ा  हुमा  हूं,  लेकिन  जब  उन्होंने  हड़ताल
 कर  दिया  तो  वहां  के  कंविलिएशन  झाफिसर
 झौर  लेबर  आफिसर  के  पास  वह  गये  ओर
 बजाय  इस  के  कि  वहां  मसला  हल  किया  जाता,
 वहां  ५२  लोगों  को  गिरफ्तार  किया  गया  जिन
 में  हमारे  एक  मित्र  शौर  मजदूरों  के  एक  बहुत
 ही  सच्चे  कारकुन  हैं  श्री  ओम  प्रकाश  गौड़,
 उन  को  गिरफ्तार  किया  गया,  लाठी  चार्ज
 किया  गया  वहां  जो  ५२  भाइयों  के  ऊपर

 मुकदमे  दायर  किये  गये  हैं,  शाप  को  सुन  कर

 ताज्जुब  होगा  कि  उन  के  साथ  ओ  व्यवहार
 किया  गया  उस  का  मुकाबला  सन्‌  १८०६  में
 छिकागो  के  हे  माकेट  के  हादसे  के  साथ  किया
 जा  सकता  है।  वहां  के  लोग  गरीब  थे  लेकिन
 प्रमायेदारों  के  पास  ताकत  थी  i  wet  पर

 खून  की  दोलजियां  खेली  गई।
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 BRT  महोदय  :  यह  मुकदने  चल  रहें
 हैं  इत  लिये  श्राप  उस  को  हालत  में  ca  जायें  ।

 tee  vite  शिया  उन  पर  मुकरमे
 अल  रह  हैं,  इस  लिये  इतना  ही  कहना  चाहता
 हैं,  लेकिन  उस  के  बाद  उस  झान्दो  लत  के  बाद
 उन  के  काम  के  घंटे  घटाये  गये  L  पर  वहां  जी
 तक  रेवा  बहीं  हुआ  कि  उन  की  ओवरटाइसल
 दिया  जाय  ।  इस  लिये  में  झर्ण  कर  रहा  वा
 कि  झगर  झाज  मिनिमम  बेजेज  को  सही  तौर
 से  लागू  किया  जाय  तो  लोगों  को  उस  से  फ.यदा
 हो  सकता  है।  श्राप  को  चाहिये  कि  जो  वेजेज
 झाज  हिन्दुस्तान  में  हैं  उन  को  देखिये  ।  बह
 हुकूमत  को  भी  मालूम  हैं  सौर  मुझ  ो  मालूम
 हैं।  हमारे  जो  ब्ष्ट,  हूँ  उन  को  ढो  हमारे  श्रम,
 उपमंत्रो  जो  काफो  हद  तक  जानते  हैं  ।  जो
 भाई  मर्कजो  हु  हूमत  के  म।तहत  काम  करते  हूँ,
 जो  मजदूर  हैं  उनकी  बात  हमेशा  कह  दी
 जाती  है  ।  जब  भी  हमारे  सेंट्रल  एम्प्लायीज
 कहते  हैं  कि  हमारी  तनख्वाह  बढ़नी  चाहिये
 तो  हमारी  सरकार  कहती  हूँ  कि  भाप  हमारे
 कर्मचारियों  की  तरफ  देखें,  उनकी  तनस्याहेँ
 कितनी  कम  हैं  ।

 अम  उप्मंत्रो  (भी  झाजिव  झली)  :  कमी

 नहीं  कहा,  बिल्कुल  गलत  हूँ  ।

 शो  ao  Mo  बनर्जो  :  गलत  भाप  नहीं
 कह  सकते  झापने  मुझे  यह  नहीं  कहा
 लेकिन  मजदूर  यहू  कहते  हूँ  भीर  में

 कह  रहा  हूं  उनकी  तरफ  से  |

 झगर  प्रान्तीय  शरकार  के  कर्मचारी

 कहते  हैं  कि  हमारी  सनख्याह्‌  बढ़ायी  जाए
 a  कहा  जाता  @  कि  कारपोरेदान  और,
 स्यूनिरिपेलिटियों  के  कर्मचारियों  की  सरफा
 देखो  उतकी  समख्याहु  कितनी  कम  है  अपर

 स्यूनिसिपिलिटी  और  कारपोरेशन  के  कर्म-
 जारी  कहते  हे  कि  हमारी  तनस्याह  बढ़ामी
 जाए  ती  उनको  कहा  जाता  है  कि  एम्प्शायमेंट
 एक्सबेंज  की  तरफ  देखो  कि  हां  पर  बेकारी
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 की  शा  हालत  हूँ  !  झीर  कहे!  जाता  हूँ  कि
 लंब  की  तमस्वाह  बराबर  ही  जायेंगी  बयोंबिय
 देवा  में  समाजवाद  ह. द  रहा  हैँ  ।  में  इसका
 बिरोद  नहीं  करता  v  लेकिन  एक  कम्प्रीहेसिव
 मिनिमम  वेजेज  एक्ट  लाने  की  बात  हम  बरसों
 से  सुनते  भा  रहे  हैं।  वह  नहीं  शाया  भाज
 शाप  देखें  कि  मिभिमम  वेज  कितनी  है  ।  झाज
 जौ  मिमिमम  येज  है  वह  न  तो  मिश्िसभ  हैं
 झोर  न  बेज  हूँ  ।  कहा  जाता  हैं  कि  हम  सिश्िमम
 यजेज  एक्ट  का  संदीवन  करंगे  श्रौर  एक
 कम्परीहैँसिव  लेजिस्लेशन  लायेंगे ।  झाज  जो
 लोग  मुनाफा  कमा  रहे  हैं  प्रगर  उसका  २५  या
 ३०  फीसदी  भी  मजदूरों  में  बांट  दिया  जाए
 तो  उससे  मजदूरों  को  बहुत  सहुलियत  मिल
 सकती  हैँ  अर  वह  किसी  तरह  ब्रपनी  जिन्दगी
 बसर  कर  सकते  हें  ।  प्रगर  इस  बिल  को  भाप

 मंजूर  कर  लें  तो  बहुत  अच्छा  होगा,  लेफिन
 झगर  शाप  यह  मंजूर  ने  भी  करें  तो  भी  सिधि
 मम  बज  बढ़ाने  की  तो  कुछ  कोदिदा  कीजिए  |
 ननीताल  में  कानकरेंस  हुई,  नई  दिल्‍ली  में

 हुई,  १५वीं  लेबर  कानफरस  हुई,  श्ध्वी
 हुई,  १७वीं  हुई  प्रीर  उनमें  इस  बारे  में
 विचार  फिया  गया  शौर  तमाम  लोगों  ने  माना
 कि  बेजज  कम  हू  !  मेरा  निकेदन  है  कि  ाप
 देखें  कि  आज  एक  साधारण  झादमी  की
 किसनी  तनख्वाह  हे  1  सेल  मिलों  में  काम  करने
 बालों  को  श्ाज  भी  २७-२८  रुपए  महीना
 मिलता  हैं  i  इतने  में  तो  वह  सिर्फ  पने  ककर
 का  इन्तिजाम  कर  सकता  हूँ  शौर  कुछ  नहीं
 कर  सकती  |  तो  में  सन्त्री  जी  से  प्रायना  करता

 हैं  कि  बहू  सिनिमम  बेजेज  ऐक्ट  को  तेजी  से

 लायू  करें  भौर  जो  उसका  उल्लंघन  करते  हैं
 उनकी  सजा  दें।  सजा  देना  तो  ठीक  हूँ  लेकिन

 बहु  भी  देखा  जाए  कि  जो  मजदूर  भप्रौज  इस
 ऐक्ट  के  अन्तमंत  भाते  हैं  उनको  ठीक  बेज
 मिलता  हे  या  नहीं  t  जो  झापके  इंस्पेक्टर  जांच
 करने  जाते  हैं  उनकी  रिपोर्ट  को  देखें  ।  में
 समहता  हूं  कि झाज  की  भिनिमभ  बेज  स्टार-
 बिन  लाइम  के  बहुत  नजदीक  हूं  !  वह  मेरी
 बलि  महीं  हे  बल्कि  भीर  लोगों  की  भी  राय  है

 कि  धाज  हिन्दुस्तान  में  मजदूर  को  जो  वेज

 278(Ai)  इला) 8,

 >  MGRAHAVANA  6,  88i  (SAKA)  (Amendment)  2306
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 सिलता  हैँ  उसकी  हिन्दुस्तान  की  महंगाई  से
 कोई  भिस्बत  नहीं  हैं  -  यह  माला  कि  झाज

 हिन्दुस्तान  की  आथिक  हालत  ऐसी  नहीं  हैं
 कि  हम  मजदूरों  को  ज्यादा  सनण्याह  दे  सके
 लेकिन  उनको  कम  से  कम  हम  इतना  तो
 मिलना  चाहिये  कि  वह  किसी  तरह  मुजर
 बसर  कर  सके  1

 प्रध्यक्ष  महोदय,  ह्म  लोग  जो  पालिया-
 मेंट  के  सदस्य  हैं,  उनको  तो  भच्छी  तनस्वाहूँ
 मिलती  हूँ  ।  हिन्दुस्तान  में  बहुत  कम  लोगों
 को  इतनी  भच्छी  तनख्वाह  मिलती  हूँ  ।  लेकिन
 फिर  भी  श्राज  दो  एसटेबलिहमेंट  रखने  में

 हमको  तकलीफ  होती  है  ।  धाप  सोचे  कि  जिस
 आदमी  को  एक  रुपया,  झाड  शाना  या  दस
 आना  रोज  मिलता  हूँ  वह  किस  तरह  झपनी

 गूजर  कर  सकता  होगा  !  आज  मजदूरों  की

 ऐसी  हालत  हे  कि  भ्रमर  भगवान्‌  भी  उनके
 घर  झाना  चाह  तो  वे  कहेंगे  फि  बह  रोटी  और
 कपड़े  की  दक्ल  में बाए  7  वह  भगवान  को

 कहेंगे  कि  श्राप  मन्दिरों  में,  मस्जिदों  में,

 गुरुद्वारों  म॑  ग्र  शौर  गिरजाघरों  में  रहिए  ।
 लेकिन  झगर  हमारे  घर  झाना  हूँ  तो  रोटी
 शर  कपड़े  की  शक्ल  में  आइए  |

 is  brs.

 इन  शब्दों  के  साथ  मे  इस  बिल  फा  पूरा
 सम्थेत  करता  हूं  घौर  माननीय  मंत्री  जी  से

 कहुँगा  ि  बह  मेरी  बातों  ष्ा  जवाब  दे

 एक  चीज  मुझे  और  कहनी  हैँ  ।  ऐसा
 कोई  नहीं  कह  सकता.  .

 उवाध्+५क्ष  महोदय  :  क्‍या  झाप  खत्म  कर

 रहेहे ?
 श्  Ho  &  बनों  :  में  खत्म  कर  रहा

 हूं
 में  सि  वह  निवेदन  करना  चाहता  हूं

 कि  जब  भी  इधर  से  कोई  सुझाव  झाता  हूँ  तो

 यह  न  समझा  जाए  कि  बहु  लेबर  भन्जलय  की

 खिलाफत  करने  के  लिये  झा  रहा  है  ।  ऐसी
 बात  नहीं  हूँ  ।  में  विश्वास  करता  हूं  कि  मिधिन
 स्टर  साहब  इस  सबाल  को  निष्यक्ष  रूप  से
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 देखेंगे  ।  यह  बिल  किसी  थिरोधी  की  तरफ  से

 महीं  भाया  है  बल्कि  ऐसे  दास्स  की  तरफ  से
 पाया  हैं  जिसको  कटु  झनुभव  है  ।  में  चाहता
 हूँ  कि  मंत्री  भी  इसको  उसी  व्यक्षित  के  दृष्टिकोण
 से  देखें  1  ऐसा  नहीं  होना  चाहिये  कि  सगर  हम

 NOVEMBER  की,  798  tArhendment)  mit  29658

 यह  ऐलान  करना  चाहिये  कि  जब  भी  विरोष
 की  सरफ  से  इस  तरह  की  बात  झाती  है  तो  में---
 डिप्टी  मिभिस्टर  श्ाफ  केबर--महीं  हूं  बल्कि
 डिप्टी  मिसिस्टर  झाफ  इंडियन  नेशनल  ट्रेड
 यूमियन  काग्रेस  हूं  t

 37°02  hrs.
 The  Lok  Sabha  then  adjourned  til

 Eleven  of  the  Clock  on  Monday,  Nov-
 ember  30,  959|Agrahayana  a  1881
 (Saka).

 कोई  जात  कहें  तो  उनको  बुरी  लगे  ाप

 हिन्दुस्तान  के  डिप्टी  लेबर  मिनिस्टर  हैं
 ापके  लिए  सारे  मजदूर  बराबर  हैं।  झापको
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 ORAL  ANSWERS  TO
 QUBSTIONS  (2083—2I21 2४7

 SQ.  Subject  CoLuMns
 No.

 353.  Technical  Committee  for
 production  of  fertilizers  208i-—83

 35§.  Villiers  colliery,  Talcher  2083—85
 356.  Development  of  Industrial

 Co-operative  Societies  2085—87
 357.  Subsidised  Industrial

 Housing  Scheme  2087--90
 358.  Sino-Indian  border  dis-

 putes  2090—92
 359.  A.LLR.  auditoriumin  Delhi.  2092-94
 360,

 Displnced
 persons  at  Scal-

 Sration  2094—  2700
 36r.  Jute  mills  2300-—06
 362.  Automobile  Industry  Re-

 viewing  Committee  2106—10
 363.  Alteration  in  Indo-Pakistan

 border  due  to  Ravifloods  2i:0—2
 364.  Land  reforms  ‘2112—16
 365.  Applications  for  claims,

 compensation  and  grants  ‘2117-18
 366.  Training  facilities  to  foreig-

 ners  in  the  atomic  energy  (2118-19
 367.  Sea-food  industry  2II9—~2r
 WRITTEN  ANSWERS  TO

 QUESTIONS.  2I2I—67
 S.Q.

 No.

 354.  Indo-Tibetan  Trade  2%ar
 368.  Survey  of  Indian  Ocean  2323
 369.  Newsprint  Factory,  Nizam-

 abad.  .  3733-23
 ३7०0.  Pharmaceutical  plant  2323-24
 ‘371.  Hospital  at  Madras  under

 Employees’  State  Insur-
 ance  Corporation  2324

 372.  Export  of  shoes  2724
 373.  Publicity  Departments  tn

 States  2I25
 374.  Price  of  cement  226
 378  Labour  Appellate  Tribunal  2326
 376.  Report  of  Tea  Board  2726-27
 377.  Radio  Agricultural  Seminar  3737
 378.  A.  I.  R.  Song  and  Drama

 Division  performance  at
 Chendigarh  हि  2I27-28

 379.  Community  Development
 experte  for  Iran  and  Af-
 ghanistan  (2128-29

 380.  Methanol  Plant.  Sindri  3339

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 S.Q.  Subject
 No.

 381.  Indiar.  representatives  on
 U.N.  Committees

 382.  Slum  clearance
 383.  Manganese  Industry.
 384.  Land  Acquisition  and  De-

 velopment  Scheme
 385.  Work  study  of  Indian  High

 Commission,  U
 386.  Export  of  engineering  goods

 to  Burma
 387.  Smal!  Scate  Industries
 388.  Hindu  and  Sikh  Shrines
 389.  Hospital  at  Calcutta  under

 Employees  State  Insurance
 Corporation

 390.  Textile  mills
 391.  Common  tea
 392.  Export  of  chrome  and  kyrite

 ores
 393.  Extradition  treaty  between

 India  and  Pakis  an
 394.  Airfieldsin  N.E.F.A.
 395.  Independence  Day  celebra-

 tions  by  Indian  Embassies
 396.  ShriSardooj  Singh’s  Case
 397.  ContractsysteminC.P.W.D.
 398.  Export  of  mica.
 U.S.Q.

 No.
 577.  Youth  Employment  =  and

 Vocationa]  Guidance  Sec-
 tion  in  Bombay

 $72.  Production  of  khadi  in  Bihar
 §73-  Class  कच्च  Quarters  on  Punch-

 kuin  Road
 $74.  Rural  Industrial  Estates
 575.  Local  Development  Works
 576.  Partition  Committee
 $77.  Cotton-seed  crushing  fac-

 tories
 §78.  Civil  Works  in  Punjab  Scare
 ‘$79.  Khadi  and  Village  Indus-

 tries  Boards  (Punjab)
 580.  Import  of  car  spare  parts
 §8:.  Indian  children  in  South

 Africa
 582.  Refugee  markets  in  New

 Del
 $83.  Prototype  Centre  at  Howrah
 $84.  Production  of  cotton

 2370

 CoLumMNs

 273०
 (2130-31
 2I3%~32

 292

 (2132-33,

 233-34
 2334

 2734-35

 2735
 (2135-36

 2236

 2336

 2737
 2737

 2737-38
 25  38

 2338-39
 2539

 2339-4०
 2740

 azar
 214th
 2547
 234

 2342—4
 3343

 (2143-44
 2144-45,

 245

 2145-46
 2746

 3146-47
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 WRITTEN  ANSWERS  TO..
 QUESTIONS—ontd,

 US.  Subject
 Na.

 sts.  Industrial  Estate  at  Cuttack
 $86.  Punjab  Cloth  Mill,  Bhiwani
 $87.  Market  at  Janpeth
 588  Scheme  of  Compulsory

 Savings
 $89.  Recovery  of  rent  on  evacuee

 property
 590.  New  industries  in  Punjab
 ‘S91.  Assumption  of  wer  for

 management  oO Fisdusrries
 ‘592  Board  for  Light  Music

 Audition
 593.  Shahabad  pyrite  deposits
 594  Indian  Standards  Ins-itution
 595  Shifting

 of
 offices

 to
 Chandi-

 596.  Transport  policy  and  Co-
 ordination  Committee

 597.  Migration  of  Hindus  and
 Musijims

 598.  Pakistanis  in  Jammu  and
 Kashmir

 599.  Automatic  looms  for  Pun-
 jab

 690.  Trade  with  West  Asian
 Countries

 601.  Rise  in  the  price  of  co‘ion
 602.  Import  of  newsprints
 603.  Plotsin  Kirtinagar
 604.  Central  Export  Organisa-

 tion  for  Oil  sseds,  vegeiable
 ails  and  oilcakes

 605.  Licences  for  smal!  Paper
 Mills

 606.  Small-Scale  industries  in
 Orissa

 607.  Manufacture  of  cranes
 608.  Plan  expenditure  in  Hima-

 chal  Pradesh
 699.  Smal!  Scale  Industries
 610,  Export  earnings  of  mica
 OIL.  Iron  ore.

 612.  Purchase  of
 property

 613.  Bhooden  Movement
 6xqg.  Production  of  khadi  in

 evacuer

 Punja
 Ors.  Imported  non-ferrous

 metals
 6x6.  Production  of  non-fer-

 rous  metals
 617.  Cotton  textiles

 (Das  Drawer}.

 Coroners

 2147-48
 2748

 2148-49

 2749

 2749-5०
 2ISO-ST

 ‘21st

 ‘2Ig1—52
 डा52
 2I$2

 2953

 2753

 2754

 2755

 ‘2155-56

 2356
 (2156-57
 (2187-58

 2158

 ‘21$8-59

 2I59

 ‘2159-60
 276०

 2160-61
 2765

 2161-62
 2362

 263
 2763

 2764

 2264

 2I65
 2365

 USQ
 QUESTIONS—contd.

 Subject:
 No,

 618.  Hindustan  Machine
 Tools  Ltd.,  Bangalore

 619.  Purchase  of  cement  by State  Trading  Cor-
 poration

 620.  Labour  relations
 621.  Tibetan  refugees  in

 Micmaria  Camp

 MOTIONS  FOR  ADJOURN- MENT

 The  Speaker  withheld  his
 consent  to  the  moving  of
 the  following  adjournment
 Motions  given  notice  of
 by  Sarvashri  Ss.  M.
 Banerjee  on  a  26-11-59. ahd  N.  G.  Goray,  res-
 Pectively.
 (3)  Alleged

 impending transfer  to  Pakistan
 five  villages  situated  in
 Assam;  and

 (it)  the  reported  develop-
 ment  of  the  =  area
 around  the  road  across
 Ladskh  territory  by the  Chinese

 PAPERS  LAID  ON  THE
 TABLE

 a)  A  copy  of  statement
 on  empicyment  =  of
 engineers.

 (2)  A  copy  of  each  of  the
 following  papers,
 under  sub-section

 & of  Section  46  of  ६
 Tariff  Commission
 Act,  I95I  :

 (0)  Report  (1959)  of
 the  Tariff  Com-
 mission  on
 conrinuance  of

 fr tection  to  the  Hy-
 droquinine  Indus.
 try.

 (i)  Government  Re-
 solution  No.  8(L}-
 T.R./59_  dated  the
 उठा  Novem
 I9$9.

 (Hf)  Notification  Ne.
 8(3)-T.R./  dated
 the  No-
 vember,  7959

 Cotumoes

 ‘AI65-66

 3766
 3766

 are

 2I6  777

 2477-78



 ॥  /  १६  |  (Dany  Droaer)  23234

 PAPENS  LAID  ON.  THE  CoLvaan
 TABLE—conéd..  MESSAGE  FROM  RAJYA.

 CoLysnes  SABHA  .  ary
 (fo)  Statemens  explain-  Secretary  reported 8  messi he  reasons  why  from  Rajya  Sabha 3  copy  each  of  the  that  at  its  sitt

 documents
 at

 0)
 to

 Fad  =
 the  2

 COU  ovember,  7
 Sahn  d  on  the  Table  Rajya  Sabha  oe
 within  the  period  agreed  without  any
 prescribed  in  the  amendment  to  the
 said  sub-section  Securities  Con-

 Amendwei  Bil, endment  ii
 (v)  Report

 wd  2  g
 passed  by  Lok

 the  ह ६ ज  ha  on  the  a7th

 Wausnwe  of  protee.
 November, 1959.

 tion  to  the  Grind  STATEMENT  BY  MINIS- ing  Wheels  Industry  TER.  GW  BS

 >
 The  Minister  of  Rehabilica-

 (vi  eet
 Re  tion  end  Minority  Affairs

 oie  ee  No.  76)  (Shri  Mehr  —  Chand
 SQ  dated  the  hanna)  lIsid  on  the 26th  =  November,  Table  a  statement  on  the.

 7959
 |  Kho

 Deve-
 opment  uthority.

 (vit)  Statement  explain-  RELEASE  OF  MEMBER’  8
 ing  the

 reasons  why
 2285

 a  copy  ¢  of  the  The  Speaker  informed  Lok documents  referred  Sabha  that  he  had  received to  at  (४)  and  (vi)  a  telegram  dated  the  26th above  could  not  be  November,  19595,  from  the
 laid  within  the  Superintendent  of  Police,
 Period  =  prescribed  Bhopal,  intimating  that
 under  said  =  sub-  Shri  Ramsingh  Bhai  Varma
 secnon  was

 released  on  the  25th
 ovember,  ‘T9SD-

 (uit)  Report  (t959)  of
 the  T  Com-  MOTION  RE:  _INDIA-
 mission  on  the  CHINA  RELATIONS  2.852236 continuance  of  pro-
 tection  to  the  Further  discussion  on  the
 Sago  Industry  motion  va:  India-Ching

 Relations  moved  on
 2§-ri-59  continued.  The (x)

 ‘Government  ath  Prime  Minister  and  Minis-
 T.R.!59  dated  the  ter  of  External  Affairs
 26

 39
 Now  mber  (Shri  Jawaharlal  Nehru)

 3
 |

 774
 lied  to  the  debate.

 959  ¢  substitute  motions

 by  Acharya  Kripalani  and
 (x)  Notification  No.  i2  Shri  Braj  Raj  Singh  were

 (i)T.R/sq  dated  negatived.  The  follow-
 26th  Novem-  ing  substitute  motion  by

 ber,  3959  Shri  Kasliwal  was  adopt-
 ed  and  the  discussion  was

 (x8)
 Serene  explaining

 concluded:
 reasons  why

 a  copy  each  of  the  “This  House  having  con-
 documents  referred  sidered  the  White  Paper
 to  at  (vill)  te  (x)  Hi  on  India-China  _rela-
 above  could  tions  laid  on  the  Table
 laid  within  the  period  of  the  House  on  Novem-
 Prescribed  unde  ber  76  Bc)  and  the  re-
 the  said  sub-sec-  cent  developments  on  the
 tom.  froncier,  subsequent
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 MOTION  RZ:  INDIA  CHINA
 RELATION:  'S~—-contd.

 correspondence  bet-
 ween  the  Govern-
 ments  of  India  and
 Ching  laid  on  the
 Table  of  rhe  House  on
 November  20,  ‘1959,
 approves  of  and  en-
 dorses  the  policy  of  the
 Government  in  this
 regard.”’

 BILL  UNDER  CONSI-
 DERATIO!

 The  Minister  of  State  in  the
 Ministry  of  Home  Affairs
 (Shri  Datar)  moved  that
 the  Kerala  State  Legisla-
 ture  (Delegation  of
 Powers)  Bill  be  taken  into
 consideration.  The  dis-
 cussion  was  not  concluded.

 PRIVATE  MEMBERS?  BILLS
 INTRODUCED
 a  The  Indian  Railways

 (  Amendment)  Bill,
 1959  (Amendment  of
 sections  rr  and  23)  by
 Shri  Hem  Raj

 Q)  The  Delimitation  Com-
 mission  (Amendment)
 Bill,  3959  (Amendment

 section  2)  by  Shri
 M.  Siddia

 Q@)  The  Hindu  Marriage
 (  Amendment  )  Bill,
 7959  (Amendment  of
 sections  and  24)  by
 Shri  Mi “  4  oa  Dube.

 {Dany  Dicwer)

 CoLUMNS

 (2216—33,

 3333-34

 PRIVATE  MEMBER'S
 BILL—MOTION  FOR
 INTRODUCTION  NEGA-
 TIVED
 The  Restoration  of  Places

 of  Religious  Worship  Bill,
 g

 59,  by  Shri  Prakash  Vir
 Aastri.

 PRIVATE  MEMBER'S  BILL
 PASSED
 Further  discussion  on  the

 motion  to  consider  the
 Code  of  Criminal  Proce.
 dure  (Amendment)  _  Bill,
 7959  (Amendment  of  sec-
 tion  798)  y  Shrimat
 Subhadra  Joshi  was  con-
 cluded,  and  the  motion
 was  adopted.  After  clause-
 by-clause  consideration
 the  Bill  was  passed  as
 asnended.

 PRIVATE  MEMBER'S  BILL
 UNDER  CONSIDERA-
 TION  :
 Shri  Kanhaiya  Lal  Balmiki

 moved  that  the  Minimum
 Wages  (Amendment)  Bill,
 7958  (Amendment  of  Sec-
 tion  74)  be  taken  into  con-
 sideration,  The  discussion
 was  mot  concluded.

 AGENDA  FOR  MONDAY,
 NOVEMBER  305,  1959/
 AGRAHAYANA  a  488r
 (SAKA)—
 Consideration  and

 passing the  Constitution  (Eighth
 Amendment)  Bill  and  the
 Kerala  State  Legislature

 2  giestion
 of  Powers)

 Ball.

 3376

 COLUMNS

 3235-36

 2236-—89

 2289-~—2  308



 CONTENTS—<conid.

 Shri  D.  ८.  Sharma
 Shri  Braj  Raj  Singh
 Shri  Padam  Dev
 Shri  Jangde
 Shri  Mulchand  Dube
 Shrimati  Uma  Nehru
 Pandit  Thakur  Das  Bhargava
 ShriD  r

 Clauses  2,  t  and  the  Enacting  Formula
 Motion  to  pass.

 Shrimati  Subhadta  Joshi
 Minimum  Wages  (Amendment)  Bill  Amendmeni  of  Section  34

 by  Shri  Kanhatyalal  Balmtki
 Motion  to  consider
 Shri  Balmiki
 Shri  S.  M.  Banerjee

 Daily  Digest
 Consolidated  Contents  (November  36  to  27,  959/Kartika  25  to

 Agrahayane  6,  1881  (Saka)}


